
LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

• 
Monday, February 23, 1987!Phalguna 4, 1908 (Saka) 

No. 108 
J·15 P.M. 

1. President's Addre~Lar.d OIl the Table 

Secretary-General laid on the Table a copy of the President's 
Address to both Houses of Patliame.nt assembled together on 
the 23rd February, 1987. 

1. Obituary References 

The Spealcer made references to the passing away of Shrf~ 
Sunder Lal, a sitting Member of Lok Sabha; Shri Tukaram. 
Shanl.ar Patil, a Member of Second Lok Sabha; Shri Raj Narain. 
a Member of Sixth Lok Sabha: Shri Harekrushna Mahtab, a 
Member of the Constituent Assembly, Provisional Parliament, 
First and ThirJ Lok Sabha; Shri Jai Ram Varma, a Member of 
Seventh Lok Srlbha; Shri Sartiar Singh, a Member of the Consti-
tuent Assembly and Provisional Parliament; Shri Syed Ahmed, 
a Member of the First Lok Sabha and Shri Mahamaya Prasad 
Sinha, a Member of the Sixth l.ok Sabha. 

Thereafter, Members 5.tood in silence for a short while as 
a mark of respect to th~ deceased. 
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3. Papers Laid on the Table • The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 
3 of the Commi~sions of Inquiry Act, 1952:-

) Report of Justice Rariganath Misra Commission of 
Inquiry uppointed to inquire into the allegations 
in r~gard to the incidents of organised violence 
which took place in Delhi following the assassi-
nation of the late Prjrne Minister, Shrunati Indira 
Gandhi (Volumes I & II). 

(ii) Memoranuum of Action Taken on the above 
report. 

(2) A copy each of the following Ordinances (Hindi and 
English versions) under article 123(2) (a) of the 
Ccnstitution:-

(i) The State of Mizoram (Amendment) Ordinance, 
1986 (No. 8 of 1986) promulgated by the Presi-
dent on the 30th December, 1986. 

(ii) The Delhi Municipal Corporation (Amendment) 
Ordinance, 1987 (No. 1 of 1987) promulgated by 
the President on 5th February, 1987. 

(3) A copy of the Central Excise (Eighteenth Amend-
ment) Rules, 1986 (Hindi and English versions) 
published in Notification No. G.S.R. 1340(E) in 
Gazette of India dated the 30th December, 1986 
under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944. 

(4) A copy of the Income-tax (Eleventh Amendment) 
Rules, 1986 (Hindi and English versions} publish-
ed in Notification No. S.O. 912(E) in GAzette of 
India dated the 12th December, 1986 under section 
296 of the Income-tax Act, 1961. 
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(J (5) A copy eaoh of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) S.O. 963 (E) published in Gazette of India dated 
the 29th December, 1986 together with an ex-
planatory memorandUm regarding revISed rates 
of exchange for conversion of certain foreign 
currencies into Indian currency or vice-versa. 

(ii) G.S.R. 1236(E) published in Gazette of India 
dated the 28th November, 1986 together with 
an explanatory memorandum regarding exemp-
tion to dead burnt magnesite having certain speci-
fications from basic customs duty in excess of 55 
per cent ad valorem. 

(iii) G.S.R. 1242(E) published in Gazette of India 
dated the 3rd December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 158-Custom dated the 
2nd August. 1976 so as to extend the benefit of 
duty exemption on raw naphtha WhICh is used 
during processing of. raw naphtha or returned to 
any other refinery for further processing of 
petroleum products. 

(iv) G.S.R. 1262(E) published in Gazette of India 
dated the 5th December, 1986 together with an 
explanatory memorandum regarding revised rate 
of exchange for conversion of Russian Rouble 
into !Indian currency or vice-versa. 

(v) G.S.R. 1263(E) published in Gazette of India 
dated the 5th December, 1986 together with an 
explanatory memorandum regarding revised rates 
of exchange f,Of conversion of Danish Kroners, 
Deutsche M'lrks, Dutch Guilders, French Francs 
and Italian Lira into Indian currency or vice-versa. 

(vi) G.S.R. 12~3(E) published in Gazette of India 
dated the 12th December, 1986 containing Cor-
rigendum to Notification No. 6186-Customs dated 
the 2nd January, 1986. 
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(vii) G.S.R. 1285(E) published in Gazette of ~i:l. 
da,ted the 12th December, 1986 regarding exemc...' 
tion to dead burnt magnesite having certain spe-
dfications from the whole of the auxiliaIlY duty 
of customs leviable thereon. 

(viii) G.S.R. 1291(E) published in Gazette of India 
dated the 18th December, 1986 together with ~ 
explanatory memorandum regarding exemption to 
jute machinery such as jute spreader, ring and 
wrap spinning I twisting frame etc. from. the whole 
of the basic ..:nd addltional duties of customs le-
viable thereon. 

(ix) G.S.R. 1292(E) published in Gazette of India 
dated tbe 18th December, 1986 together with an 
CxplUl11l1ory memorandum regarding exemption to 
specified jute machinery covered by Notification 
No. 41S911)6-Customs dated the 18th December, 
1986 trom the whole of the auxiliary duty of cus-
toms leviable thereon. 

(';) G.S.R. 1293(E) published in Gazette of India 
dated the 19th December, 1986 together with an 
explanatory memorandum extending the validity 
of NotificUlioll No. 21 I 84-Customs dated the 15th 
February, J984 upto 31st December, 1987. 

(xi) G.S.R. I 299{E ) published in Gazette of India 
dated the 22nd December, 1986 together with an 
explanatory memorandum seeking to nJake chan-
ges in duty structure of the various downstream 
products of copper in order to maintain by and 
large the customs duty differential between the 
various product!> of copper on one hand and un" 
wrought copper on the other. 

(xii) G.S.R. 1300(E) published in Gazette of India 
dated the 22nd December, 1986 togt!tber with an 
explanatory memorandum seeking to increase 
the basic customs duty on dross of zinc, alumi-
nium, lead ",nd copper so as to equate the duty 
rate with the basic customs duty applicable to 
was~e and scrap of these items. 
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(xlii) G.S.R. 1304(E) published in Gazette of India 
dated the 23rd December, 1986 toge~r with an 

explanatory mcmorandwn extendin& the validity 
of Notification No. 356185-Customs dated the 9th 
December, 19~5 upto 31st December, 1987. 

~xw) G.S.R. 1305(E) published in Gazette of India 
dated the 23rd December, 1986 togetber with an 
expl:.mutory memorandwn extending the validity 
of NotifIcation No. 24186-Customs dated the 23rd 
January, 19b6 upto 30th June, 1987. 

t1\') G.S.R. 1307(E) published in Gazette of India 
dated the 23rd December, 1986 together with an 
explanatory memorandum seeking to prescribe 
basic customs duty on caustic ·soda in solid form 
at a 8pecHic rate of Rupees 3500 per tonne. 

\.Avi) G.S.R. 1308(E) published in Gazette of India 
dated the 23rd December, 1986 together with an 
explanatory memorandum seeking to exempt caus-
tic soda in solid form from the whole of the ad-
ditional dUlY of customs leviable thereon. 

,xv:}.) G.S.H.. 1309(E) published in Gazette of India 
dated the 23rd December, 1986 tegether with an 
c~planatory memorandum seeking to maintain 
basic clistom') duft)' at the rate of 100 per cent 
ad valorem in respect of all goods including nar-
row fabrics other than narrow elastic tapes. 

(xviii) G.S.R. 1310(E) published in Gazette of India 
dated the 23rd December, 1986 together with 
an explanatory memorandum seekinJl; to prescribe 
auxiliary duty of customs on narrow elastic tapes 
at the rate of 25 per cent ad valorem. 

(xix) G.S.R. 1311 (E) published in Gazette of India 
dated the 23rd December, 1986 together with an 
explanatory memorandum seeking to exempt 
narrow plastic tapes from the whole of the addi-
tional duty of customs leviable thereon. 
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(xx) G.S.R. 1321(E) published in Gazette of In~a 0 
dated the 24th December, '1986 together WIth 
an explanatory memorandum regarding exemp-
tion to computer equipments when imported into 
India from the basic customs duty in excess of 
60 per cent ad valorem and the whole of the 
additional duty of customs leviable thereon. 

(xxi) G.S.R. 1322(E) published in Gazette of India 
dated the 24th December, 1986 together with an 
explanatory ptemorandum regardmg exemption 
to computer equipments when imported into 
India from the basic customs duty in excess of 
30 per. cent ad valorem and the whole of the 
additional duty of customs leviable thereon. 

(xxii) G.S.R. 1323(E) published in Gazette of India 
dated the 24th December, 1986 together with an 
explanatory memorandum regarding exemption 
to computer equipments when imported into 
India from the whole of the auxiliary duty ot 
customs leviable thereon. 

(xxiii) G.S.R. 1324(E) published in Gazette of India 
dated the 24th December, 1986 together with an 
explanatory memorandum Il!aking certain amend-
ments to Notification No. 280/84-Customs 
dated the 19th November, 1984 so as to delete 
the condition regarding production of essentiality 
certificate from the Department of Electronics. 

(xxiv) G.S.R. 1327 (E) published in Gazette of India 
dated the 26th December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification Nos. 268/84-Customs 
dated the 30th October, 1984 and 75/85-Cus~ 
toms and 74/85-Customs dated the 17th March, 
1985. . 

(xxv) G.S.R. 1335(E) published in Gazette of India 
dated the 29th December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 123/85-Customs dated 
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the 11th April, 1985 so as to enhanc~ the effec-
tive rate of basic customs duty from nil to 25 per 
cent ad valorem and to extend its validity upto 
31 st December, 1987. 

(xxvi) G.S.R. 1351(E) published in Gazette of India 
dated the 31st December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 10/85-CU'itom!l dated 
the 16th January, 1985 so as to extend the vali-
dity of the concessional rate for imports of com-
ponenfs for commercial vehicles for a period of 
one more year, i.e. upto 31st December, 1987. 

(xxvii) G.S.R. 1352(E) published in Gazette of India 
dated the 31st December, 1986 together with an 
explanatory memorandum seeking tc bx a con-
cessional rate of basic customs duty of 60 per 
cent ad valorem in respect of propylene co-
polymers. 

(xxviii) G.S.R. 1353(E) and 1354(E) published in 
Gazette of India dated the 31 st December, 1986 
together with an explanatory memorandum re-
garding exemption to imported steel sheets and 
blanks when used for the manufacture of body 

. panels of fuel-efficient motor car or fuel-efficient 
van of engine capacity not exceeding 1000 cubic 
centimetres from the basic cu')toms duty in ex-
cess oft 25 per cent ad valorem, the whoie of the 
additional duty of customs and from the auxiliary 
duty of customs in excess of 25 per cent 
ad valorem. 

(6) A cep), each of the following Notifications (Hindi 
and En~lish versions) issued under the Central Ex-
r-tSc Rules, 19,/4:-

(i \ G.S.R. 1233(E) published in Gazette of India 
dated the 1 st December, 1986 together with an 
explanatory memorandum making certain am-
endments to Notification No. 71 I 86-CE dated the 
10th February, 1986 so as to completely exempt 
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from excise duty parts and components of artificia~ 
limbs and rehabilitation aids for the handicapped .. 
when caplivcJy consumed in the factory of pro-
duction. 

(ii) G.S.R. 1249(E) published in Gazette of India 
dated the 4th December, 1986 together with an 
explanatory memorandum making certain amen-
dments to ~otification No. 197162-CE dated the 
17th November, 1962 so as to modify the scheme 
for payment of rebate of excise duty on exports 
of tea, announced on 9th September, 1986. 

(III} G.S.R. 12b4(E) published in Gazette of India 
dated the 5th December, 1986 together with an 
explanatory memorandum making certain amend· 
ments to Notification No. 198196-CE dated the 
14th March, 1986 so as to insert the words 'and 
drop wirts' after the words 'Winding wires' in the 
Table allnexed to the said notification. 

(1\ J G.S.R. 1266 (E) published in Gazette of India 
dated the 8th December, 1986 together with an 
explanatory memorandum makin~ certain amend-
ments to Notification No. 64183-CE dated the 1st 
March. J 983. 

(v) G.l).R. 1267(E) published in Gazette of India 
dated the 8th December, 1986 together with an 
explanatory memorandum regarding exemption to 
lime used within the factory of production in the 
manufa(~ture of calcium carbonate from the whole 
of the duty oi excise leviable thereon. 

(vi) G .S.R. 13 J 2 (E) published in Gazette of India 
dated the 23rd December, 1986 together with an 
explanatory memorandum seeking to prescribe ex-
cise duty on polypropylene fibre waste at the rate 
of 50 per cent or Rupees 5 per kilogram which· 
cvelis lesse Cf) t.-
,,~. ,-"Y) 

(vii) J!.i.S.R. 1 J28(E) published in Gazette of India 
dated the 26th December, 1986 together with an 
explanatory memorandum extending the validity 
of Notification No. 463186-CE dated the 9th De· 
cember, 19S6 upto 31st March, 1987. 
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Copper Complex. 

(x) G.S.R. 5(F) published in G&Zek- " 
tht' lst January, 1987 together witrl h 
tory memorandum seeking to exempt craft 1", 
or craft paper board to be used in the manufac· 
ture of cartons for packing apples from payment 
of excise duty so as to encourage the use of paper 
cartons in place of wooden cases. 

(xi) G.S.R. 19(E) published in Gazette of India dated 
the 7th January, 1987 together with ~n explana-
tory memorandum making certain amendments 
to Notification No. 223[86-CE dated the 3rd 
April, 1986 so as to clarify that the excise duty 
exemption on HDPE/PP woven sacks will not be 
available if such sacks are manufactured on cir-
cular looms. 

(xii) G.S.R. 27(E) published in Gazette of India 
dated the 12th January, 1987 maling certain 
amendments to Notification No. 40/85-CE dated 
the 17th March, 1985 so as to fully exempt from 
excise duty. Para-toluic Ester and Methyl Acry-
late used captively for manufacture of Dimethyle 
Terephthalate and Acrylic Fibre respectively. 

(xiii) G.S.R. 36(E) published in Gazett~ of India 
dated the 15th January. 1987 together with an 
explanatory memorandum regarding exemption 
to rubberised textile fabrics from the whole of 
the basic excise duty and additional excise duty. 
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from excise duty parts and components of at 
limbs and rehabilitation aids for the bandit. Indi,r 
when caplivcly consumed in the factory O'th a' 
duction. Nl an 

(ii) G.S.R.J249(E) published in Gazetk. ~~:; 
dated the 4th December, 198~ tog~t'Jparagraph 2 
explanatory memorandum makIng I 

dmen ts to ~ otification No. 19716" 
17th November, 1962 so as to IT' 1269(E) (Hindi 
for payment of rebate of exci'-, in Gazette of 
of tea, announced on 9th Ser" 1986 containing 

( ",) G.S.R. 12b4(E) published H)f fertilis~~ to be 
dated the C;th n- ~.m.&~aoturers of fertilIsers to 
cxp~~.aaltlor~ ',Jilion Territories[Commodity Boards 
mentS ~tf period from 1st October, 19S6 to 31st 
I .. ·.ell 1987 under sub-section (6) of section 3 of 

the Essential Commodities Act, 1955. 
(8) A copy of the Coconut Development Board Re-

cruitment (Amendment) Regulations, 1986 (Hindi 
and English versions) published in Notification No. 
G .S.R. 1019 in Gazette of India dated the 22nd 
November, 1986 under 'section 21 of the Coconut 
Development Board Act, 1979. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the N ationa} Oilseed!> and Vege-
table Oils Development Board for the year 1985-
86 along with Audited Accounts~ under !oub-section 
( 4) of section 14 and sub-section (4). of section 16 
of the National Oilseeds and Vegetabl~ Oils Deve-
lopment Board Act, 1983. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Oilseeds and Vegetable Oils Development Boatd 
for the year 1985-86. 

1-24 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 24th 

February, 1987). 
SUBHASH C. KASHY AP, 

Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 2.J, 1987iPh.dguna 5,1908 (Sua) 

Nn.109 
11 A.M. 
I. !ttIIrred Q1IIItAIs 

Starred Questions Nos. '2-4, 8, 9 and 11 were o.-ally ans-
wered. Replies to -the remaininJ!; questions were laid ~l the 
Table. 

1. IJII8tarrecI QuesdoIIs 
Replies to Unstarred Questionr. Nos. I-IS, 17-35. 37-

129, 131-137, 139--147, 149-173, 175-182 and 184--2.;0 
were laid on the Table. 

3. Papers Laid on the Tahle 
The following papers were laid cn the Table:-

(1) A copy of the 'Economic Survey', 1986-87 (Hindi and 
English version:;). 

(2) (i) A copy of the Annu3l Report (Hindi and English 
version!'!) of the Paddy Processing Research Centre 
(Tamil Nadu) Society for the year 1984-85 aloo~ with 
Audited Accowts. 

(ii) A copy of tho,! Review (Hindi and English ver.ions) 
by the Government on the working of the Paddy Pr~ 
cessin~ Research Centre (Tamil Nadu) Society, for tht' 
year 1984-85. 
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(iii) A copy of the Annual Report. (Hindi and English, 
versions) of the Paddy ProcessIng Research Centr,,: 
(Tamil Nadu) Socie!}" for the year 1985-86 aloog 
with Audited Accounts. 

(iv) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Paddy 
Processing Research Centre (Tamil Nadu) Society. 
for the year 1985-86. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the Papers mentioned at 
(2) above. 

(4) A copy of the Oil Industry Development Board Em-
ployees (Med«cal Attendance) Amendment Rules, 
1986 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1278(E) in Gazette of India 
dated the 11 th December, 1986 under sub-section 
(3) of section 31 of the Oil Industry (Development) 
Act, 1974. 

(5) (i) A copy of thl! Annual Report (Hindi and bnghsh 
versions) of the Oil Industry Development Board, New 
Delhi, for the year 1985-86 along with Audited 
Accounts under sub-section (4) of section 20 of the 
Oil Industry (Development) Act, 1974. 

(ij) A copy of the Review (Hindi and English versbns) by 
the Government on the working of the Oil Inrlustry 
Development Board, New Delhi, for the year 1985. 
86. 

(6) A statemem (Hindi and English versions) slJowi..ng 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Sugar (price Determination for 1986-87 
Production) Order, 198() (Hindi and English versions) 

. published in Notification 1N0. G.S.R. 1282(E) m 
G.azette of India datecl the 12th December ] 986 
under 8ub-sectic'll (6) of sectiOn 3 of the Eisential 
Commodities Act, 1955. 
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(8) A copy of the High Coun Judges Travelling Allowance 
(Amendment) RUles. 1986 ~Hin~ and I:'ngli-ib ver-
sions) published in Nottfication No. O.S.R. 1295(E) 
in Gazette of India dated the 19th December, 1986 
under sub-section (3) ot Section 24 of the Hi&n Court 
Judges (Conditions of Selvice) Act, 1954. 

(9) A copy each of the following papers (Hindi and ~g
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:- ' 

(a) (i) A statement regarding Review by the Govem· 
ment on the working 01 the Cycle Corporation at 
India Limited for the year 1985-86. 

(ii) Annual Repon of the Cycle Corporation of India 
Limited for Pte year 1~85-86 along with Audited 
Accounts and the comments (Jf the Comptroller 
and Auditor General thereon. 

(b) (i) A statement regading Review by the Oov«Dment 
on the working of the Heavy Engineering Corpora-
tion, Ranchi, for the year 1985-86. 

Oi) Annual Report of the Heavy Engineering Corpora-
tIon Limited for the year 1985-86 along ,with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(c) (i) A statement regarding Review by the Government 
on the working of the Bharat Heavy EI~tricals 
Limited, New Delhi, for itlte year 1985-86. 

(ii) Annual Report of the Bharat Heavy ElectricaJs 
Limited, New Delhi, for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereou. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the HMT Limited, Buga-
lore, for the year 1985-86. 

(ii) Annual Report of the HMT Limited, Bangalore. lor 
the year 1985-86 a10ng with Audited Accounts 
and the comments of the Comptroller and Auditor 
Genera{ thereon. 



(e) (i) A statement regarding Review by the Govern· 
ment on the worting of the Bridge and Rocr 
Company (India) Limited, Calcutta, (or the ye~ 
1985·86. 

(ii) Annual Report of the Bridge and Roof Company 
(lD.dia) Limited, Calcutta, for the y~ar 1985-86 
along with Audited Accounts and the QOIIllllents 
of the Comptroller and Auditor General thereon. 

(f) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Heavy Plate 
and Vess·!ls Limited, Visakhapatnam, for the 
year 1985-86. 

(ii) Annual Report of the Bharat Heavy Plate and 
Vesscli Limited, Visakhapatnam, for the year 
1985·86 along with Audited A~unt') and the 
comments of the Comptroller and AudltC'[ General 
thereon. 

(g) (i) A statement regarding Review by the Govern, 
ment on the working of the Bhar ... t Pumps and 
Compressors Um~ for the year 1985-86. 

(ii) Annual Report of tbe Bbarat Pwnps hnd Com. 
pressors Limited for tbe year 1985·86 along 
with Audited Accounts and the COIDUleIits of the 
Comptroller and Auditor General thereon. 

(h) (i) A stJtement regarding Review by.he Govern. 
ment on the working of the Richardson and 
Cruddas Limited, for the year 1985-86. 

(ii) Annual Report of the Richardson Llnd Cruddas 
Limited. for the year 1985-86 along with Audit-
ed Accounts and the comments of the Compa-ol. 
ler and Auditor General the~eon. 

(10) Two statement-s (Hindi md English versions) show· 
ing reason" for delay in laying the papers mentioned 
.. (e) and (tl ~ item (9) above. 
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'\ 
(11) A copy each of the foU\.)wing Notifications (Hindi 

and English versions) under sub-secnon (3) of 
section 642 of the Companies Act, 1956:-

(i) The Cost Accounting Records (Mille Food) Rules" 
1986 published in Notification No. G.S.R. 866 
in Gazette of India dared the 11th October, 1986. 

(ii) The Cost Audit (Report) Amendmect Rules. 
1986 published in Notification No. (j.~.R. 943 
in Gazette of India dated the lst November, 1986. 

(12) A copy of th~ Annuai Report (Hindi and English 
versions) of the ControUer-General of Patents, 
Designs and Trade Marks for the year 1985-86 
under section 155 of the Patents Act. 1970. 

(13) A copy each \11 the following papers (H1D(li and 
English versions) under sub-section (1, of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Thermal Power Corporation Limited, 
for the year 1985-86. 

(ti) Annual Report of the National Thermal Power 
Corporation Limited for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(14) A statement (Hindi a,d English versions) showing 
reasons for delay in laying the papers mentioned llt 
(13) above. 

4 ... \ssent te Bills 

(i) Secretary-General laid on the T .. ble the following eight Bills 
passed by the Houses of P:trliameJlt during the last session and 
assented to:-

(1) The Dock Worl,er~ (Sah ... 1y, Health and Weliare) Bill, 
1986. 

(2) The Approprh~:on (No.5) Bill, 1986. 
(3) The Delhi Apart;nent Ownership Bill, 1986 
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(4) The Indecent Representation of Women (Proil1bitio~ 
Bill, 1986. ~.I 

(5) The Cbild Labocr (Prohibition and Regulation) Bill, 
1986. 

(6) The Customs Tariff (Amendment) Bill, 1986. 
(7) The Central Excise Tariff (Amendment) Bill, 1986. 
(8) The Indian Po~~ Office (Second Amendment) Bill, 

1986. 

(ii) Secretary-General also laid on the Table, copies duly 
authenticated by the Secretary-General of Rajya Sabba, of the 
f"Uowing, nineteen Bills passed by Houses of Parliameot during 
la!.t session and assented to:-

(1) The Industrial Finance Ccrporation (Amendment) Bm, 
1986. 

(2) The Citizenship (Amendment) BNI, 1986. 
(3) The Juvenile Ju"tice Bill, 1986. 
(4) The Delhi Fire Prevention and Fire Safety Bilt, 1986. 
(5) The Coal Mines ~ationalisation Laws (Amendment) 

Bill, 1986. 
(6) The Atomic Energy (Amendment) Bill, 1986. 
(7) The Customs and Excise Revenues Appellate Tnbllnal 

Bill, 1986. 
(8) The Bureau of Indian Standards Bill, 1986. 
(9) The Constitution (Fifty-fifth Amendment) Bill, 1986. 

(10) The Shipping Development Fund Committee (Aboli-
tion) Bill, 1986. 

(11) The Consumer Protection Bill, 1986. 
(12) The State of Anmachal Pradesh Bill, 1986. 
(13) The Prevention (If Food Adulteration (Amendment) 

BiD, 1986. 
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• (14) The Drugs and Cosmetics (Amendment) Bill, 1986. 
(15) The Standard., of Weights and Measures (EnfoIcement) 

Amendment Bm, 1986 
(16) The Essential Commodil;.("S (Second Amendm~nt) Bill, 

1986. 
(17) The MonopolJes and Restrictive Trade Practices 

(Amendment) Bill, 1986. 
(18) The Standards .Jf Weights and Measures (Amend-

ment) BiIl, 1986. 
(19) The Agricultural Produce (Grading and Marking) 

Amendment Bill, 1986. 

5 Report of Railway Connntion Committee 
Shri Ram Dhan presented the Seventh Report (Hindi and 

English versions) of the Railway Convention Committee on 
"Rate of Dividend for the year 1987-88 and other Ancillary 
Matters. " 

"'" Statement by Minister 
The Minister of Home Affairs made a statement regarding 

si1uation in Punjab. 

7. Matters Under Rule 377 
(1) Shri Jai Prakash Agarwal raised a matter regarding 

need to provide special facilities to artists. . 
(2) Shri G. S. Basavaraju raised a matter regarding need 

to take measures to prevent recurrence of communal riots in 
various parts of the coun~ry. 

(3) Shri K. N. Pradhan raise:i a matter regarding need to 
take necessary measures to protect the dilapidated temples and 
dharamshalas situated on the banks of River Narmada. 

(4) Shri Virdhi Chander Jain raised a matter regarding need 
to increase the assIstance to:> the Government of Rajasthan in 
the form of material components to meet the situation caused 
by drought conditions particularly in Barmer, Jaisalmer and 
Jodhpur districts. 
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(5) Shri P. Penchalaih raised a matter regarding need to 
improve the overall condition of suburban trains runninl bet. 
ween Hyderabad and Secunderabad. 

(6) Shri C. Janga Reddy raised a matter regarding need to 
3ppoint a high power committee to look into the regional dis-
parities in the Government appointments and budgetary allo-
cations in the State of Andhra Pradesh. 

(7) Shri Somnath Rath raised a matter regarding need to 
carry out intensive research to explore the cultural heritage of 
different regions of the country. 

(8) Shri Braja Mohan Mahaney raised a matter regarding 
need for early completion of various Railway projects in Orissa 
State. 

(9) Shri V. S. Krishna Iyer raised a matter regarding need 
to te!ecast network programmes in regional languages and in, 
crease the dUration of Kannada programmes on Bangalore 
Doordarshan. 

8. C.-.enuneat BilI--Under ConsWeratioa 
J THE COTTON, COPRA AND VEGETABLE OILS CESS 

(ABOLITION) BIlL, 1986 
The motion for conside!'ation of the Bill was moved by 

Dr. G. S. Dhillon. 
The following members took put in the debate:-

(1) Shri V. Sobhanadreeswara Rao 
(2) Shri Mool Chand Daga 
(3) Shri Baju Ban Riyan 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.06 P.M.) 
(4) Shri Girdhari Lal Vyas 
(5) Shri Thampan Thomas 
(6) Shri Shanti Dhat"iwal 
(7) Shri Kadambur M. R. Janarthanan 
(8) Shri. G. S. Basavaraiu 
(9) Shri Ramashray Prasad Singh 

(10) Shri C. Janga Reddy 
(11) Dr. Datta Samant 

The discussion was not concluded. 
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o 9. Discussion Unde'r Rule 193 
~ Shri Braja Mohan Mohanty raised a discussion on the sta~e

ment made by the Minister of Home Affairs in the House on 
24th February, 1987 regarding situation in Punjab. 

The following members took part in the debate:-
(1) Shri Saifuddin ChowdharY 
(2) Prof. N. G. Ranga V-
(3) Shri V. Sobhanadreeswara Rao 
(4) Shri R. L. Bhatia 
(5) Smt. Geeta Mukherjee 
(6) Prof. Madhu Dandavate 
(7) Gen. R. S. Sparrow 
(8) Shri Bholanath Sen 
(9) Shri P. Kolandaivelu 

(10) Ch. Sunder Singh 
(11) Shri Dinesh Goswami 
(12) Shri Virdhi Chander Jain 
(13) Shri Charanjit Singh Walia 
(14) Shri Balwant Singh Ramoowalia 

Shri Buta Singh replied to the discussion, \,../"" 
The discussion was concluded. 

10. Report of Business Advisory Committee 
Smt. Sheila Dikshit presented the Thirty-third Report of 

the Business Advisory Committee. 
6.37 P.M. 
(LOK SABHA ADJOURNED TILL 11 A.M. ON WEDNESDAY, 

THE 25TH FEBRUARY, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, February 25, 19871Phalguna 6, 1908 (Saka) 

No. 210 
11 A.M. 
1. Starred Questions 

Starred Questi'Ons Nos. 21, 22, 24-26, 28-30, 32, 36 and 37 
were orally answered. Replies to Starred Questions Nos. 23, 
31, 33, 34, 35, 38 and 40 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 231-234, 236-243, 245-

259, 261-296, 298-330, 3'32-375, 377-432 and 434-457 were 
laid on the Table. 

3. The Budget (Railways)-1987-88 
~J; Shri Madhavrao Scindia presented a statement of the esti. 

mated receipts and expenditure of the Government of India for 
the year 1987-88 in respect of Railways-

4. Papers Laid on the Table 
The following paper.~ were laid on the Table:-

(1) A copy 'Of th~ Annual Report (HindilUld English ver-
sions) of the Indian Institute of Forest Management. 
Bhopal, for the year 1985-86 along with Audited 
Accounts. 

(2) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian Insti-
tute of Forest Management, Bhopal, for the year 
1985·86. 
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{3) A copy each of the followin~ papers (Hin~i and Eng-
lish versions) under sub-sectlon (1) of section 6191yj 
the Companie;; Act, 1956:-

(i) Review by the Government o~ the working. of 
Artificial Limbs Manufactunn'g Corporation 
India, Kanpur, for the year 1985.86. 

the 
ot 

(ii) Annual Repcrt of the Artificial Limbs Manufacturing 
Corporation of India, Kanpur, for the year 1985-86 
along with Audited Accounts and the comments ot 
the Comptroller and Auditor General thereon. 

(4) A statement (Hindi and English versions) showing 
reasons for del~y in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for the Physically Handi-
capped, New Delhi, for the year 1985·86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute for 
the Physically Handicapped, New Delhi, for the year 
1985-86. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Ali Yavar Jung National Institute for 
the Hearing Handicapped, Bombay, for the year 1985-86 
alon'g with Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Ali Yavar Jung 
Nati'Onal Institute for the Heal ing Handicapped, Bom. 
bay, for the ~,ear 1985-86. 

(8) A statement (Hindi and English versions) showing 
reasollJ for delay in laying the papers mentioned at 
(7) above. 
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(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for the Visually 
Handicapped, Dehra Dun, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti-
tute for the Visually Handicapped, Dehra Dun, for the 
year 1985-86. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned al 
(9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for the Orthopaedi-
cally Handicapped, Calcutta, for the year 1985-86 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute for the OrthopaedicaUy Handicapped, 
Calcutta, for the year 1985-36. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Re-

habilitation Training and Research. for the ye lr 1985-
86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the ("l"Overnment on the working of the National 
Institute of Rehabilitation Training and Research, 
for the year 1985-86. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(1.5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Nation-a! Institute for the Ortho-
paedically Handicapped, Calcutta, for the year 1984-85 
along with Audited Accounts. 
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(U) A copy of the Review (Hindi and English versiWjlSJ 
by the Government on the working of the NatUal 
Institute for the Orthopaedically Handicapped, 
Calcutta, for the year 1984-85. , 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. " 

(17) A copy of the Post Office Savings Account (Amend· 
ment) Rules, 1987 (Hindi and EngHsh versions) pub .. 
lished in Notification No. G.S.R. 8(E) in Gazette ot 
India dated the 2nd January, 1987 under sub-section 
(3) of section 15 of the Government Savings Banks 

Act, 1873. 
(18) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the Cus .. 'f 
toms Act, 1962:-

(i) G.S.R. 6(E) published in Gazette of India dated 
the 1st January. 1987 together with an explanatory 
memorandum seeking to reduce the rate of basic 
customs duty on rice-bran-stabilizer from 30' per 
cent to Nil per cent. 

(ii) G.S.R. 7 (E) published in Gazette of India dated ' 
the 1st January, 1987 together with an explanatory 
memorandum makinJ:t certain amendments to Noti-
fication No. 314/86-Customs dated the 13th May, . 
1986 so as to continue the rate of auxiliary duty of 
customs of 25 per cent payable on items of certain 
machinery. 

Ciii) G.S.R. 9 (E) published in Gaz~tte of India d::tted' 
the 2nd January, 1987 together with an explanatory 
memorandum regarding exemption to strawboard, 
manufactured in Nepal, and containing not less 
than '80 per cent of Nepalese materials or Nepalese 
and Indian Materials, when. imported into India 
from Nepal from the additional duty of customs in 
excess of 10 per cent ad valorem plus three hundred 
rupees per metric tonne. 

(tv) G.S.H. 16(E) published in Gazette of India dated 
the 6th January, 1987 together with an explanatory 
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memorandum making certain amendmeDts to No. 
titicatlon No. 117-Customs dated the 9th June 1~78 
so as to exclude import of Caster seeds unde~ Ad· 
vance Licensing Scheme. 

(v) 5.0. 17(E) published in Gazette of India dated 
the 13th January, 1987 together with an explana· 
tory memorandum regarding revised rates of ex .. 
change for conversion Of Sweaish Kroner into lndian 
currency or vice-VerBa. 

(vi) G.S.R. 20 (E) published in Gazette of India dated 
the 'lth January, 19t37 together with an explanatory 
memorandum making certain amendments to No .. 
tification No. 342-Customs dated the 2nd August, 
1976 so as to delete the words 'or .spain' from the 
said notification. 

(vii) G.S.R. 29 (E) published in Gazette of India dated. 
the 13th January. 1987 together with an explana. 
tory memorandum regarding exemption to oleo 
pine resin when imported for the manufacture 01 
gum resin and turpentine from basic customs duty 
m excess of 20 per cent ad valorem. 

(viii) G.S.R 30 (E) published in Gazette of India dated 
the 14th January, 1987 together with an explana. 
tory . memorandum extendin~ the Customs Act, 
1962 and the Customs Tari.1f Act, 1975 to those areas 
with the Continental Shelf 0.( India and the Exclu. 
sive Economic Zone of India w!lich have been dec. 
lared as designated areas under the Territorial 
Waters Contmental Shelf, Exclusive Economic 
Zone and other Maritime Zones Act, 1976. 

(ix) G.S.R. 37(E) published in Gazette of India dated 
the 15th January, 1987 together with an explana. 
tory memorandum making certain amendments to 
NotificatiOlJl No. 30185-Customs dated the 16th 
February, 1985 so as to include polyester mono 
filament yarn of denio rage above 750 within the 
scope of the said notification. 

(x) G.S.R. 40 (E) published in Gazette of India dated 
the 19th January, 1987 together with an explana. 
tory memorandum making certain amendments to 

" 
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Notification No. 464-Customs dated the 18th No.lJ\ 
ember, 1986 so as to withdraw additional duty ex. 
emption on Metaphenoxy Benzaldehyde. 

(xi) S. O. 42 (E) published in Gazette of India dated 
the 27th January, 1987 together with an explana· 
tory memorandum regarding revised rates of ex-
change for conversion of Belgian Francs, Deutsche 
Marks, Dutch Guilders, and Swiss Francs into In-
dian currency or vice-versa. 

(xii) S. O. 43 (E) published in Gazette of India dated 
the 28th January, 1987 together with an explanatory 
memorandum regarding revised rate of exchange 
for conversion of Austrian Schillings into Indian 
currency or vice-versa. 

(xiii) G.S.R. 48(E) published in Gazette of India dated 
the 20th January, 1987 together with an explana· 
tory memorandum making certain amendments ~o 
Notification No. 132-Customs dated the 2nd July, 
1980 so as to add one more product of Nepalese 
origin to the list of items which qualify for pre-
ferential entry into India in terms of Indo-Nepal 
Treaty of Trade 1978. 

(xiv) S.O. 51 (E) published in Gazette of India dated 
the 3rd February, 1987 together with an explana-
tory memorandum regarding revised rate of ex· 
change for conversion of French Francs into Indian 
currency or vice-versa. 

(xv) 5.0. 53 (E) published in Gazette of India dated the 
4th February, 1987 together with an explanatory 
memorandum regarding revised rate of exchange tor 
conversion of Danish Kroner into Indian cu.rrency 
or vice-versa. 

(xvi) 8.0. 57 (E) published in Gazette of India dated 
the 5th February, 1987 together with an explanatory 
memorandum regarding revised rate at exchange 
tOt conversion of Norweigian Kroner into InMan 
currency or v~ce-versa. 



(xvii) G.S.R. 63 (E) published in Gazette of India 
dated the 27th January, 1987 together with an ex-
planatory memorandum regarding revised rate of 
exchange for conversion of Russian Rouble into 
Indian currency or vice-versa. 

(xviii) A copy of the Customs and Central Excise 
Duties Drawback (Amendment) Rules, 1987 publi-
shed in Notificati,..on, No. G.S.R. 73(E) in Gazette of 
India dated the 2nd February, 1987. 

(xix) G.S.R. 74 (E) published in Gazette of India dated 
the 2nd February, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification No. 208/81 dated the 22nd September, 
1981 so as to include 50 RIA Enzyme Linked Immu-
noabserbent Assay K.i~s in the list of life saving 
equipment which is allowed to be importea free of 
duty. 

(19) A copy each of the Agreements (Hindi and English 
versions) entered into by the Reserve Bank of Intha 
with the Governors of Meghalaya, West Bengal, Tri-
pura, Maharashtra, Assam, Karnataka, Madhya Pra-
desh, Punjab, Gujarat, Andhra PradeSh. Haryana, 
Rajasthan, Kerala, Bihar, Nagaland, Himachal Frs .. 
desh, Uttar Pradesh, Manipur, Orissa and Tamil Nadu. 

(20) A copy of the Coir.age (Standard Weight and Remedy 
of the Commemorative Coins) of one Hundred 
Rupees (Containing Silver 50 per cent, Copper 40 per 
cent, Nickel 5 per cent, and Zinc 5 per cent), Twenty 
Rupees and Fifty Paise (containing Copper 75 per 
cent, Nickel 25 per cent) coined on the theme 'Fisher .. 
ies' (on the occasion of celebration of the Sixth World 
Food Day) Rules, 1987 (Hindi and English versions) 
published in Notification No. S.D. 11 (E) in Gazette 
of India dated the 12th January, 1987 under sub-sec-
tion (3) of section 21 of the Coinage Act, 190f>' 

(21) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the workinR' of the Ind1an Rare Earths 
Limited for the year 1985-86. 
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(ii) Annual Report of the Indian Rare Earths LimitP" 
for the year 1985-86 along with Audited Accourt:. f 

and the comments of the Comptroller and Auditor 
General thereon. 

(b) (1) Review by the Government on the working of 
the Central Electronics Limited for the year 1985-86. 

(ii) Annual RePQl't of the Central Electronics Limited 
for the year 1985-86 along with Audited Accountl 
and the comments of the Comptroller and Auditor 
General thereon. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(a) of item (21) above. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the 'Re-gtonal Computer Centre, Calcutta, 
for the year 1~6 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on ~e working of the 
Regional Computer Centre, Calcutta, for the year 
1985-86. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Physics, Bhubaneswar, 
for the year 1985-86, along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the In-
~Litute of Physics, Bhubaneswar, for the year 1985-86. 

(26) A statement (Hmdi and EngliSh versions) showing 
reasons for delay in laying the papers mentioned at 
(25) above. 

(27) (i) A copy of the Annual Report (Hindi and En'gUsh 
versions) of the Atomic Energy Education Society 
for the year 1985-86 along with Audited Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Atomic Energy Education Society for the year 1935-
86. 

(28) A statement (Hindi and Englitn. versions) showing 
reasons for delay in laying the papers mentioned a\ 
(27) above. 

(29) (i) A (:opy of the Annual Report (Hindi and English 
versions) of the Tata Memorial Centre, Bombay, for 
the year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of tbe 
Tata Memorial Centre, Bombay, for the year 1985-lJ6. 

(30) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(29) above. 

(31) (i) A copy :)f the Annual Report (Hindi and English 
versions) of the Tata Institute of Fundamental Re-
search, Bombay, for the year ~985-86 along with Audi-
ted Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of tbe 
Tata Institute of Fundamental Research, Bombay, 

for the year 1985-86. 
(32) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(31) above. 

('33) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec· 
tion 3 of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Pay) Eighth 
Amendment Rules, 1986 published in Notification 
No. G.S.R. 1068 in Gazette of India dated the 13th 
I>ecember, 1986. 

(ii) The Indian Administrative Service (Fixation of 
Cadre Strength) Nineth Amendment Regula· 
tions, 1986 published in Notification No. G.S.R. 
1069 in Gazette of India, dated the 13th December, 
1986. 
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(iii) The Indian Administrative Service (Fixation of Q 
Cadre Strength) Eleventh Amendment Regulations, ,. 
1986 published in Notification No. G.S.R. 1103 in 
Gazette of India dated the 27th December, 1986. 

(iv) The Indian Administrative Service (Fixation of 
Cadre Strength) Tenth Amendment Regulations, 
1986 published in Notification No. G.S.R. 1277(E) 
in Gazette of India dated the 27th December, 1986. 

(v) The Indian Police Service (Fixation of Cadre 
Strength) Seventh Amendment Regulations, 1986 
published in Notification No. G.S.R. 5 in Gazette of 
India dated the 3rd January, 1987. 

(vi) The Indian Police Service (Pay) Eighth Amend-
ment Rules, 1986 published in Notification No. 
G . S. R. 6 in Gazette of India, dated the 3rd J anu-
ary, 1987. 

(vii) The Indian Administrative Service (Fixation of 
Cadre Strength) Eleventh Amendment Regula-
tions, 1986 published in Notification No. G.S.R. 21 
in Gazette of India dated the 10th January, 1987. 

(viii) The Indian Administrative Service (Pay) Eleventh 
Amendment Rules, 1986 published in Notification 
No. G.S.R. 22 in Gazette 'Of India, dated the 10th 
January, 1987. 

(ix) The Indian Police Service (Fixation of Cadre 
Strength) Eighth Amendment Regulations, 1986 
published in Notification No. G.S.R. 23 in Gazette 
of India dated the 10th January, 1987. 

(x) The Indian Police Service (Pay) Ninth Amendment 
Rules, 1986 published in Notification No. G.S.R. 24 
in Gazette of India dated the 10th January, 1987. 

(xi) The Indian Administrative Service (Fixatioll of 
Cadre Strength) Twelfth Amendment Re'gulations, 
1986 published in Notification No. G. S. R. 33 in 
Gazette of India dated the 17th January, 1987. 
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(xii) The Indian AdminiBtrative Service (Fixation ot 
Cadre Strength) Amendment Regulations, 1987 pub-
lished in Notification No. G.S.R. 52 in Gazette ot 
India dated the 24th January, 1987. 

(xiii) The All India Services (Conduct) Amendment 
Rules, 1987 published in Notificatiun No. G.S.R. 
34 in Gazette of India dated the 17th January, 1987. 

(xiv) The All India Services (Confidential RoUs) Amend-
ment Rules, 11:187 published in Notifica~on No. 
G.S.R. 71 in Gazette of India dated the ~ 1.st Janu· 
ary, 1987. 

(xv) The Indian Administrative Service (Fixation of 
Cadre Strength) Second Amendment Regulations, 
1987 published in Notification No. G.S.R. 89 in 
Gazette of India dated the 14th February, 1987. 

(xvi) The Indian Administrative Service (Pay) Amend 
ment Rules, 1987 published in Notification No. 
G.S.R. 90 in Gazette of India dated the 14th Feb. 
ruary, 1987. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Statistical Institute, Calcutta, 

for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Statistical Institute, Calcutta, for the year 1985-86. 

(35) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(34) above. 

(36) A copy of the Union Public Service Commission (Ex· 
emption from Consultation) Second Amendment Re-
gulations. 1986 (Hindi and En~lish versions) publish-
ed in Notification No. G.S.R: 1071 in Gazette ot 
India dated- the 20th December, 1986 under article 
320 (5) of the Constitution. 
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(37) A COpy each of the following Notifications (Hindi 
and English versions) under sub-section (1) of sec· 
tion 37 of the Administrative Tribunals Act, 1985:-

(i) The Madhya Pradesh Administrative Tribunal 
(Salaries and Allowances and Conditions of Ser· 
vice of Chairman, Vice-Chairman and Members) 
Rules 1986 published in Notification No. G.S.R. 
1253 (E) in Gazette of India dated the 5th Decem .. 
ber, 1986. 

(ii) The Central Administrative Tribunal (Procedure) 
Rules, 1987 published in Notification No. G.S.R. 
17 (E) in Gazette of India dated the 6th January, 
1987. 

(iii) The Central Administrative Tribunal (Financial 
and Administrative Powers) Amendment Rules, 
1987 published in Notification No. G.S.R. 33lE) 
in Gazette of India dated the 15th January, 1987. 

15. Statement by Minister 
The Minister of State in the Ministry of Home Affairs made a 

statement regarding winding up of Kudal Commission of In-
quiry on Gandhi Peace Foundation and other organisations. 

6. Motion regarding Thirty·third Report of Business Advisory 
Committee 

Shri H. K. L. Bhagat moved the following motion:-
"That this House do agree with the Thirty-third Report 

of the Business Advisory Committee presented to the 
House on the 24th February, 1987." 

The motion was adopted. 

7. Matters Under Rule 377 
(1) 8hri 8atyendra Narayan Sinha raised a mader regarding 

need to set up a Parliamentary Commission to lay down general 
guidelinef' in regard to the payment of emoluments to:> State 
Government employees viS'-a-vis the moneys required for the 
welfare of the people. 

(2) 3mt. Sunderwati Naval Prabhakar raised a matter regard· 
ing need tu take necessary measures to improve the economic 
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• 
condition of the Scheduled Caste and Scheduled Tribe women 
living in urban areas of Delhi. 

('3) Dr. G. S. Rajhans raised a matter regarding need to depict 
Madhubani paintin~ in the Vaishali Express and also to rename 
it as Vaidehi-Vaishali Express. 

[Lok Sabha adjourn/;d at 1.01 P.M. and re·assembled at 
2.05 P.M.] 

(4) Smt. Kishori Sinha raised a matter regarding need to 
launch immediate survey in areas where drinking water is 
obtained from tubewells with a view to take preventive steps 
against arsenic poisoning. 

(5) Shri K. D. Sultanpuri raised a matter regarding need to 
take necessary measures to remove terrorist elements from 
places of worship in the country. 

(6) Dr. SucIhir Roy raised a matter regardiLg need to look 
into the grievances of College and University teachers in the 
country. 

(7) Shri S. Jagathrakshakan raised a matter regarding need 
to expedite the work of doubling the railway track between 
Chinglepet and V:llupuram in Tamil Nadu. 

(8) Shri Vilas Muttemwar raised a matter regarding need to 
rationalise the new sugar poliCy and approve proposals for new 
sugar factories in cooperative sector on the basis of irrigation 
potential. 

(9) Shri V. Sobhanadreeswara Rao raised a matter regarding 
need to set up a TV stuuio at Vijaywada for the benefit of far-
mers and other weaker sections of the society. 

8. Motion of thanks on the Presidf.nt's Address 
/ Shri Jagan Nath Kaushal moved the follOWing motion:-

"That an Address be presented to the President in the 
following terms:-

'That the Members of Lok Sabha assembled in the 
Session are deeply grateful to the President for the 
Address which he has been pleased to deliver to 
both Housp.s of Parliament a~sembled together on 
the 23rd February, 1987.' It 

Shri Bhagwat Jha Azad seconded the motion. 
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Two hundred ninety amendments (Nos. 17 to 278, 298 to 
303 and 312 to 333) w.ere moved. • 

The following members took part in the debate:-

(1) 8hri Mewa Singh Gill 
(2) Shri Mukul Wasnik 
(3) Shri Sharad Dighc 
(4) Shri P. R. Kumaramangalam 
(5) Dr. S. Jagathrakshakan 
(6) Shri Naresh Chandra Chaturvedi 
(7) Shri Anadi Charan Das 
(8) Shri Madan Pandey 
(9) Shri Lal Vijay Pratap Singh 

(10) Dr. Manoj Pandey 
(11) Dr. G. S. Rajhans (Speech unfinished) 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 27th Feb-

ruary, 1987) 

SUBHASH C. KASHYAP, 
Secretary-Generai. 
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f.OKSABRA 
p 

BULLETIN-PART I 
[Brief Record of Proceedings] 

p 

F:dday, February 27, 1987tphalguna 8,. 1908 (Saka) 

Ne.211 
11 A.M. 
1. Shirred QUfttioDS 

Sta!red (Juesl1or.s Nos. 42, 43, 46-48, 50, 52 anJ 54 were 
orany answered. RepIic!l to the remaining questions wer~ laid on 
the Taole. 

2. Uos.arred QuestioD!. 
Repaei to Unstarred Ouestions Nos. 458-482, 484--587. 

589--b46 were laid on the Table. 

3. Papers Laid 011 tbe Table 
The following papers were laid on the Table:-

(1) A copy ot the Ministers' (Mlowances, Medical Treat-
ment und other Privilege!;) Amendment Rules. 1987 
(Hindi aDd Enllisb versions) published in Draft Noti-
fication No. lOi28186-M&G under sub-section ~2) of 
section 11 of the Salaries and Allowances of Ministers 
Aot, 1952. 

(2) A copy of the C-riminal Courts and Security Guard 
Courts (Adj\..f,tment of Jurisdiction) )lules, J 987 
(Hitldi and English versions) published in Notification 
No. S.o. 24(~) in Gazette of India dated the 21st 
Jaauary. 1 Q8" under sub-seC'&!! !3) of section 139 
of the Nationai Security Guard Act, 1986. 
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(3) A copy each of the follow.ing papers ~di and Emllul 
versions) under sub-secoon (1) of sectIon 619A oIIIIIIIe 
Companies Act, 1956:-

(i) Review by the Go~ernment ~ th~ 'YorkiIlg of ~c 
Cashew C~rroratlon of India LIDl1ted. Cochin, 
for (he year 1985-86. 

(ii) Annual Report of the Crashew Corporation of In~a 
Limited, Cochin. for the year 1985-86 along wIth 

Audited Accounts and the comments of tbe Comp-
troller nnd Auditor General thereon. 

'" 

(4) (i) A copy of the Annual Repon (Hindi .and Engj~ 
versions) vf the Cashew Export Promotion CouDcll, 
Cochin, (or the year J 985-86 along with Audited "" 
AccouDts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Gcverument on the working of the Cashew Ex-
port Promoti(;o Council. Cochin. for the year 1985-
86. . 

(5) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on the working of the 
British India Corporation Limi~. Kanpur. for the 
year 1985-8(~. 

(ii) Ann1ia! Report of the British India Corporation Limit- <-
ed, Kanpur, for the year 1985-86 along with Audited 
Accounts ,md the comments of the ComptroUer and .. 
Auditm Gem,raJ thereon. 

(6) A copy of the Delhi Police (Appointment and Re-
cruitment) (Amendment) Rules. 1986 (Hindi and 
English v\!r<,jQlls) published in Notification No. 
F. 5146184-Home(p) in Delhi Gazette dated the 31st 
Iu1y, 1986 under sub-section (2) of section 148 of 

. the Iklhi PLhe Act. 1978. 
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r, (7) A copy each of the following papers (Hindi and .BnJ-
lish versIons) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
RehabilitaHc,n Plantations Limited, Punalur, for 
the year 191:15-86. 

(ii) Annual Report of the Rehabilitation PlantatIODs 
Limited, Punalur, for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troner and Auditor General thereon. 

(8) A statement (Hindi and English versions) showinJt 
reasons for delay in laying the papers mentioned at 
(7) above. 

19) A copy of Ithe lJnit Trust of India General Regulation!!, 
1964 as amended upto Ist January, 1987 (Hwdi and 
English \'crsions) under sub-section (4) of section 43 
of the Unit Trust of India Act, 1963. 

(10) A copy of the Income-tax (Amendment) Rules, 1987 
(Hindi and English versions) published in Notification 
No. S.O. 4(E) in Gazette of India dated the 2nd 
January, 1987 under section 296 of the Inconle-ta~ 
Act, 1961. 

(11) A copy of he Sixteenth Valuation Report (Hindi and 
English vefr-:ons) of the Life Insurance Corporation 
of Indtu as on the 31st March, 1986 under sectIon 
29 of the Life Insurance Corporation Act, 1956. 

(12) A copy each of the following Notifications (Hindi and 
Engli~h \'cr~ions) under section 159 of the Cu~torni 
Act, 1962:-

(i) G.S.R. 1317(E) published in Gazette ofIndia dated 
.he 24th December, 1986 together with an ext>la-
nator} memorandum providing for a concessiona1 
rate of basic customs duty of 25 per cent ad 
valorem on components used for manufacture ('If 
fuel-efficient motor cars of engine capacity exceed-
ing 1000 cubic centimetres. 
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(ii) O.S.R. 13l8(E).pgblishcd in Gazette of Incila d(td 
the 24th December. 1986 together with an ex'Jj1a-
natory memorandum providing for a .concessional 
rate of basic customs dUty of 2S per cent f.d 
vd4tJrem on components used as warranty spares 
ift faet~fficient motor ·cars of mgine capacity ex-
ceeding 1000 cubic ~timetres. 

(ill) G.S.R. 1319(E) publi*ed inGnette of India 
·dIIIlcd 1Re 24th December, 1986 ~ether with an 
-cxplaDMtory .1ncmorandum prescribing auxiliary 
.uty of customs at the rate of 25 .per cent ad valo-
rem in respect of goods covered by Notification 
Nos. 502186 and 503186-Customs dated the 24th 
Dec::cm~, 1986. 

(jv) G.S.R. 1320(E) published in Gazette of India Jated 
the 24th Deoember, 1986 together with..an expla-
natorymcmC)fandmn making certain am:ndmentS 
to certaiD notifications so as to ~scribe revlseJ 
lnet cfiicicncy,testing procedure fur fuel efficient 
motor cars component!. of which are allowed to 
be Impm1e~ at concessional rates. 

\v~ Ci.:S.R. 3(E) published in Gazetle of India dated i:he 
ht January, 1987 together with an explanatory 
memoralldu~ providing Ithat in the case of goods 
imported by air, duties of Customs shall be exemp-
ed on that portion of the charges added On account 
of freight (to anive at assessable value) as is in 
C'o'cess -of 15 per cent of the F.O.B. value of the 
g('l()ds. 

(\Ii) G.S.R. 44(E) published in Gazette of India dated 
the 19th January, 1987 together with an explana-
tory memorandum regarding exemption to polyes-
ICl' filament yam of lOOO deniers aDd above when 
imported into India for the manufacture of belt-
~ for machinery from Ithe basic customs duty in 
ex-c05S of 100 per cent ad valorem. 

(vb) G.S.R. f:>O(E) published in Gazette of India dated 
the 23rd January, 1987 making certain amend-

4 



ments to tiotificatio.n Nos. 514186-Customs, 5151 
86-Customli and 516186-Customs dated the 30th 
Deoember~ 19"86 relatinJ! to import of goods under 
conce~siana' rates for H.B.]. pipe line, on shore 
and atr-~tlorc projects. 

(viii) G.S.R. ,6-4(£, published in Gazette of India dated 
the 27th January, 1987 together with an explana-
tory mernoraudum fixing a total duty of Rupees 
5S0 per tOOlDe,OD 1>apet' used for printing of News-
papcr~ :books or pcriodica'ls. 

(m) G.S.R. 65(E) published in Gazette of India dated 
the 27til January, 1987 together with an el(plana. 
tory memorandum regarding exemption to goods 
covered by Notification No. 28 1 87-Customs 
.iat.c2d the 27th January. 1987 from the whole of 
the auxihaI) duty of customs leviable th~reon. 

(x) G.S.1t 7«EJ published in Gazette of India dated 
the 2~th January, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification No. 157184-CustoIDS dated the 19th 
May, 1"34 so as to provide for partial exemption 
to raw materials. components and sub-a~semblies 
of sp~dfiec! e.quipments required by Doordarshan 
under Special TV Expansion Plan. 

(It'i) G.S.R. 72(E) published in Gazette of India dated 
the3Vtb January, 1987 together with an explana-
Itory mem('lrandum rescinding Notification No. 
267-CustOlns dated the 28th· April., 1986. 

\13) A I.!opy each of the following Notifications (Hindi and 
English versloDs) iSSUed under the Central Excise 
Rules, 1944:--

(1) 'O.S.R. J 315(E) published in Gazette of India dated 
the 14th December, 1986 together with an expla-
natory memerandum making certain amendment 
to Notific.atiot. No. 332186-CE dated Ithe 2nd June, 
1986 iO ali ,tJoprescribc revised fuel efficiency test-
ing proceGlUte for motor cars of engine capacity 
not :exoeedin~l.ooo cubic celJtimetres. 
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(li) G.S.R. 1316(£) published in Gazette of India dat4' 
the .24th December, 1986 together with an expla-
natory memorandum prescribing a conce.lJsional 
rate I)f excise duty of 25 per cent ad valorem for 
fuel elfcienl motor cars of engine capacity exceed-
ing 1000 cubic centimetres. 

(iii) G.S.R. 42 (E), published in Gazette of India 
dated the 19th January, 1987 together with an 
explanatory memorandum regarding exemption to 
jute fibre when captively consumed within the 
factory of production in !the manufacture of jute 
products from the whole of the duty of excise 
leviable thereon. 

(iv) G.S.R. 43(E), published in Gazette of India dat-
ed the 19th January, 1987 together with an ex-
planatory memorandum making certain amend-

ments to Notification No. 56172-CE dated the 17th 
March, 1972 w as to extend the exemption to 
jute yarns twines etc. when captively consumed 
in the m"llufacture of jute products. 

(v) G.S.R. 47(E), published in Gazette of India dated 
the 20th January, 1987 together with an expla· 
natory memorandum making certain amendments 
to Notification No. 215:84-CE dated the 9th 
November, 1984 so as to provide for exemption 

to n,arble, granites and other stones to be cleared 
for the purpose of display in any fair or exhibi-

tion held in India from the payment of excise 
duty. 

(vi) G.S.R. 61 (E), published in Gazette of India dated 
the 23rd J :lnuary, 1987 together with an expla-
natory memorandum rescinding Notification No. 
280/82-CE dated the 24th November, 1982 

(14) A copy of the Annual Report (Hindi and English ver-
sions) on the wurking of Industrial and Commercial 
Undertakings of the Central Government (Public En-
terprises Survey) for the year 1985-86 (Volumes I to 
III). 



(15) A copy of the Citizenship (First Amendment) Rules, 
1987 (Hindi and EIl8lish versions) published In Noti-
fication No. G.S.R. 18(E) in Gazette of India dated 
the 7th January, 1987 under sub-section (4) of sec-
tion 18 of the Citizenship Act, 1955. 

(16) A copy of the Report (Hindi and English versions) 
of the Fourth Central Pay Commission-Part II. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Chemicals and Allied Products Ex· 
port Promotion Council, Calcutta, for the year 
1965-86 along with Audited Accounts. 

(il) A copy of the Review (Hindi and English versions) 
hy the Government on the working of the Chemicals 
and Allied Product:; Export Promotion Council, CIlI-
cutta, for the year 1985-86. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Basic Chemicals, Pharmaceuti..:als 
Rnd Cosmetics Export Promotion Council, Bombay, 
for the year 1985-86 along with Audited Accounts. 

lit) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Baste 
Chemicals, Pharmaceuticals and Cosmetics EJl.port 
Promotion Council, Bombay, for the year 19858e. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Plastics and Linoleums Export Pro-
motion Coundl, Bombay, for the year 1985-66 along 
with Audited Accounts. 

(if) A copy of the Revip.w (Hindi and English velSions) 
by the Government on the working of the Plastics 
and Linoleums Export Promotion Council, Bombay, 
for the year 1985-86. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Diamond Institute, Surat, for 
the' year 1965-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and En'glish versions) 
by the Government on the working of the Indian 
Diamond Institute, Surat, for the year 1965·66. 
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(21) A statement (Hindi and English veraieD&) showin&:c 
reasons for deJay in laymg Ule papera JIleI1tioned aO"' 
(20) above. 

(22) (i) A copy of the Annual RePQrt (Hindi· ad English 
versions) of the Council for Leather Exports, Mad-
ras, for the year 1985-81 along with Audited Accounts. 

(ti) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Council 
for Leather Exports, Madras, for the year 1185-86. 

(23) A statement (HindI and Engl1sh versiua) showing 
reasoDi for delay· in laying the papers mentioned at 
(22) above. 

(2.) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) ef sedion 619A 
of the Companies Act, 1951:-

(i) Review by the Government on the working of the 
North Eastern Handicrafts and Handlooms Deve-
lopment Corporation Limited, Shillong, for the 
year 1985-86. 

(ii) Annual Report of the North Eastem Handicrafts 
aDd Handlnoms Deve10pmeut Corporation Limited 
for the year 1985-86 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(25) A statement (Hindi and English versions) Dowin'g 
reasons for de-lay in layiag the papers mentioned at 
(24) abGve. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions} of the Central Silk Board, Banplore, for 
the year 1985-86, under section 12A of the Central 
Silk Board Act, 1948. 

(il) A copy of the Annual Aceounts (Hindi and English 
versions) of the Central Silk Board, Bangalore, for 
the year 198.~88 together with Audit Report thereon, 
under sub-se~tinn (4) of section 12 of the Central Silk 
Board Aet, 1948. 

(iii) A copy of the Keview (Hindi and ED~lilh yersions) 
bv the Goftmment on the work:ing of the Central 
Silk Board, Bangalore, fOt" the yeST 1985-•. 
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(27) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(26) above. 

(28) (i) A copy o( the Annual Report (Hindi and English 
versions) of the Cotton Textiles Export Promotion 
Council, Bombay, for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Gov~rnment on the working of the Cotton 
Textiles Export Promotion Council, Bombay, for the 
year 1985-86. 

(29) A statement (Hindi and. English versions) showing 
reasons for delay in laying the papers mentioned at 
(28) above. 

(30) A copy of the Annual Report (Hindi and English ver-
sions) of the Textile Committee for the year 1985-86 
along with Audited A('counts. 

(31) A statement (Hindi anci English versions) showing 
reasons for delay in laying the papers mentione:i at 
(30) above. 

4. Statement of Estinilltc!'s Committee 
SHRIMATI CHANDRA TRIPATHI laid on the 

table a statement (Hindi .. nd English versions) showing action 
taken by Government nn the rec.ommendations contained in 
Chapter I and finai replies ;n respect of Chapter V of Fourth 
Reoort (Eighth Lok Sabha) on thE Department of Supply-
DGS&D. 

5. Statement by 1\linister 
SMT. SHIELA DJKSHIT m~de a statement regardinlt Gov· 

ernment Business fo. the week commencing the 2nd March. 
1987. 

6. Motion for Election to Committee 
SHRI BUTA SINGH moved tbe following motion:-

"That in pursuance of sub-section (2) of section 4 of the 
Official T .an~ages Act. ) 963. the members of Lok 
Sabha do proceed to elect. in 3ccordance with the 
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(21) A. statement (Hindi and English . 
rli!~.g$.for deJa" j •. L:..m-.- __ VelSlODs} showinJ:r... 

system of proportional representation by means of 
single trallsferablevote, otie member from amongst 
themselves to bl! a n.ember of the Committee on 
UOicial Language vice Shn J. Vengala RIO resign. 
ed .fr.om the Committee". 

The motion was adopted. 

7 .. Motion for Electi~n to Board 
. Shri P. Shiv Shanker moved the following motion:-

"That ill pursuance.. of sub-section (3)(f) of Section 4 
of the Tea Act, I ~53, read with rule 4 (1 )(b) of 
the Tea Rules. 1954, the members of this House 

do proceed to elect, in such manner as the Speaker 
may direct, two members from among, themselves 
to &crve as memhers of the Tea Board, subject to 
the other provisions of the said Act and the Rules 
made thereunder". 

The motion was aclopted. --
8. Motion regarding Report of the Joint Committee-Exte"lion 

of time 
Shri Arvind Netam moved the following motion:-

. "That this House do extend upto the last day of the 
Monsoon Session, 1987, the time for presentation of 
the report of the Joint Committee on the Bill w con-
solidate and amend the Law relating to Railways". 

The motion was adopted. 

9. Government BUls-Introduccd 

(1) tHE CINE-WORKERS WELFARE FUND (AMEND- ~ 
MENT) BILL, 1987. 

(ii) THE CONSTITUTION (FIFTY-SIXTH AMENDMENT) 
BILL, 1987. 
10. Motion of ThallJAS on the Prc~ident's Address 

Discussion on the following motion moved by Shri J agan 
Nath Kaushal and seconded by Shri Bhagat Jha Azad and the 
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;;J 
amendments thel'ato moved on th(. 25th February, 1987 conti. 
nued:-

"That an Address be presented to the President in the 
following tenm:-

'That the Members of Lok Sabha assembled in this 
Selsioll are deeply grateful to the President for 
the Address wh;ch be has beeD pleased to delh-er 
to bllth Houses of Parliament assembled together 
on the 23rd February, 1987,' " 

The following members took part in the debate:-
(1) Dr. G, S. Rajhans 
(2) Shri C, Madhav Reddy 

(Lok Sabha adjourned 9t 1 P. M. and re-usembled at 2.05 
P.M.) 

(3) Shri Somnatb Rath 
(4) Shri P. Shiv Shanker 
(5) Shri Ram Bahadur Singh 
(6) Prof. Nirmala Kumari Shaktawat 

The discussion was not concluded. 

11. Private Memhers' Bills-Introduced 
(1) The Foreigners (Amendment) Bill, 1986 (Amendment 

of section 9), by Shri Syed Shahabuddin. 

(2) The Registration (Amendment) Bill, 1986, (Amend-
ment of section 2, etc)., by Shri Ramashray Prasad Singh. 

(3) The Indian Penal Code (Amendment) Bill, 1986 (InseT-
tion of new section 309A), by Shri V. Sobhanadreeswara Rao. 

(4) The Cinematograph Films (Distribution) Bill, 1986, by 
Shri K. Ramamurthy. 

(5) The Citizens Welfare Bill, 1987, by Shri G. S. Basavaraju. 

(6) The Indian Penal Code (Amendment) Bill, 1987, (In-
sertion Of new Chapter VB) by Shri K. Ramamurthy. 
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• 12. Private MembeJ"s Bill-Withclzawu 
THE FLOOD CONTROL AUTHORITY OF INDIA BILL, 

1966, by Dr. Chandra Shekhar Verma. 
Further discussion on the motion for consideration of the Bill 

moved on the 21st November, 1986, continued. 

The foliowing members took part in the debate:-
, (I)Shri Girdhal·j Lal Vyas 

(2) Shri A. C. Shanmugam 
(3) Smt. Jayanti Patnaik 
(4) Shri Ram Nagina Mishra 
(5) Shri B. Shankaranand 

Dr. Chandra Shekhar Verma replied to the debate. 
The Bill was withdrawn by leave of the House. 

13. Private Member's Bill-under consideration 
THE PREVENTION OF INSULTS TO NATIONAL HONOUR 

(AMENDMENT) BILL, 1986, (Amendment of section 2, etc.) 
by Shri H. N. Nanje Gowda. 

The motion for comideration of the Bill was moved by 
Shri H. N. Nanje Gowda. 

The following members took part in the debate:-
(1) Shri Sharad Dighe 
(2) Shri V. S. Krishna Iyer 
(3) Shri Sriballav Panigrahi 
(4) Dr. S. Jagathrakshakan. 

The discussion was not concluded. 

6.01 P.M. 
(Lok Sabha adjourned till 5 P. M. on Saturday, the 28th 

February, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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I.OK SABBA 

BUl.LETIN-PART I 
[Brief Record of Proceedings] 

Saturday, February 28, 1987 JPhalguDa 9, 1908 (Sakal 

No.Z12 

(Lok Sabha met at 5 P.M.) 

~ The Budpt (Geaeral)-1887-88 
Shri Rajiv Gandhi presented a statement of the estlmated 

receipts and expenditure of the Government of India for the 
year 1987-88. 

\ z. GovelllDl8Dt B1II-&trodueed L" THE FINANCE BILL, 1987 

8.38 P.lL 
(Lok Sabha adjourned till 11 }"'M. on Monday, the 2nd 

March, 1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 



LOX SABRA 

BUl.LETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 2. 1:l87/Ph-ilguna 11, 1908 (Saka) 

No. 213 
11.01 P.M. 

1. Starred QUfsfloDS 
Starred Questions Nos. 62, 63 and 65--69 were orally ans-

wered. Starred Questions Nos. 61 and 75 were postponed to 23 
'March, 1987. Replies to Starred Questions Nos. §..ai, 70-74, 
76-79, 81 and 82 were laid on the Table. 

2. Uutarred Questions 
Rel'lt~5 to Unshrrcd QucstiClDs Nos. 647-718, 720-754, 

756-763, 765-83~' and 839---879 were laid on the Table. 

3. Papers Laid OB &e Table 
The fullowing papers were ltti(! on the Table:-

(1) A copy each of the following papers (Hindi and Ena-
lish versions) wIder sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Bl1ildin~s Construction Corporation Limi-
ted, New Delhi, for the year 1985-86. 

(il) Annual Report of the National Buildings Construc-
tion Corporation Limited, New Delhi, for the year 
1985-86 alon~ with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 
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(2) A statement (Hindi and EngJish versions) .showinsr 
reasons for delay in laying the papers mentioned at·· 
(1) above. 

(3) (i) A copy of the Annual Administration Repor-
(Hindi and English versions) of the Delhi Develop-
ment Authority for the year 1985-86 under section 
26 of the Delhi DeYeIopment Act, 1957. 

(li) A statement (Hiridi and English versions) regarding 
Review by the Government on the working of the 
Delhi Development Authority for the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papc:rs mentioned at 
(3) above. 

(5) A copy of the Employees' Family Pension (Amend-
ment) Scheme, 1986 (Hindi and English versions) 
published in Notlfication No. G.S.R. 1042 in Ga-
zelte of India dated the 29th November, 1986 under 
sub-section (2) of section 7 of the Employees' Provi-
dent Fund$ and Miscellaneous Provisions Act, 1952. 

(6) A copy of the Industrial Disputes (Central) Amend:" 
ment Rules, 1987 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 116 in Gazette of 
IndIa dated the 21 st February, 1987 under sub-sec~ 
tion (5) of section 38 of the Industrial Disputes Act, 
1947. 

(7) 0) A CJpv of the Annual Report (Hindi and Enghsb 
versions) of the Employees' State Insurance Corpora. 
tion for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Employees' State Insurance Corpora. 
tion for the year 1985-86 together with Audit Re-
port thereon. 

(8) Two s~atement~ (Hindi rod English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) abllVt\ . 

(9) A copy of the Consohdated Annual Accounts (Hindi 
and English versions) of the Employees' Provident 
Fund Organisation for the year 1985-86 together 
with Audit Report thereon. 
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(10) . A statemen! (Hindj and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) abc-ve. 

{ ; 1) A coPy of the Annual Report (Hindi and Ecglish 
versions) of the Delhi Urban Art Commission, 
Delhi, for the year 1985-86 under section 19 of the 
Delhi. Urban Art Commission Act, 1973. 

\ 12) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Urban Art Commission, 
Delhi, for the year 1985-86 together with Audit Re-
port thereon, under sub-section (4) of section 20 of 
the Delhi Urban Art Commission Act, 1973. 

(3) A statement (Hmdi nnd English versions) r.!£ard-
ing Review by the Government on the Aadited 
Accounts of the Delhi Urban Art Commission, 
Delhi, for the year 1985-86. 

~ 14) A copy (jf the Rcpor: (Hiudi and English versions) (If 
the C )1nptrollc:: aDd Auditor General of Indi:.t f,)r 
the y'!ar 1985-Ul7ion Government (Commerclul)-
Part III-Audit Observations on Individual Topics, 
under urticle 15 I (I) of the Constitution. 

(15) A cony each of the following papers (Hindi r.nd 
English versions) under section 619A of the Com-
panies Act, 1956:-

( a) (i) Review by the Government on the working of 
the Madhya Pradesh S!ate Agro-Industries 
Development Corporation Limited, Bhopal, for 
the year 1979-80. 

(ii) Annual Report of the Madhya Pradesh State Agre-
Industries Development Corporation Limited, 
Bhopal, for thc year 1979-80 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Governme~, on the w~lkiDg. <?' 
the Haryana Agro-Industnes Corporatton LuUl-
ted, Chandigarh, for the year 1984-85. 
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(ii) Annual Report of tho Haryana Agro-Jndustries <~ 
Corporation Limited, Chandigarh. for the yea. .. 
1984-85 along with Audited Accounts and the 
comments of the Comptroller and Auditor 
General thereon. 

( c) (i) Review by the Governmept on the working of 
the Tamil Nadu Agro-Industries Corporation 
Limited, Madras, for the year 1983-84. 

(ii) Annual Report of title Tamil Nadu Agro ·Indus-
tries Corporation Limited. Madras. for the year 
1983-84 along with Audited Accounts and the 
comments of .the Comptroller and Auditor 
General thereon. 

(j 6) Three Statements ~Hindi and English vl!rsion~) 
showing reasons for delay in laying the papers men-
tioned at (15)!lb,wc. 

4. Matters under Rule 377 
(1) Shri Manku Ram Sodi raised a matter regarding need to 

open cAshram S:hO'Ols' in Adivasi areas of Bastar district in 
Madhya Pradesh. 

(2) Smt. Kishori Sinha raised a matter regarding need to 
review the economics of the prestnt irrigation system involving 
huge costs. . 

(3) Shri K. N. Pradhan raised a matter regarding need to 
provide financial assistance to Madhya Pradesh Government to 
meet the prevailing severe drought situation. 

(4) Shri Birbal raised a matter regarding need to direct 
Rajasthan Government to stop recovery of dues from farmers 
in Indira Gandhi Canal Project Area. 

(5) Shri Ajay Mushtan raised a matter regarding need to send 
a team to Jabalpur and adioining districts in Madhya Pradesh 
to assess the damage ('aused to crops and loss of animals and 
provide immediate relief to the hard hit farmers. 

(6) Shri Ramashray Prasad Singh raised a matter regarding 
need to take necessary measures to solve the unemployment 
problem in the country ~(I as to check the mrces of disintegra-
tion. 
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(7) Dr. Datta Samant raised a matter regardin'g need to 2f,ve 
'No objection certificate' to State Government of MaharasIitra 
for providing essential facilities to slum dwellers residing on 
Central Government lands and to regularise the construction of 
hutments. 

(8) Shri Lala Ram Ken raised a matter regarding need to 
streamline the procedure regarding paY!Ilent of loans to farmers 
under the LR.D. programmes particularly in the district of 
Bharatpur in Rajasthan. 

5. Motion of thanks on the. President's Address 

Discussion on the following motion moved by Shri Jagan Nath 
Kaushal and seconded by Shri Bhagwat Jha Azad and the amend-
ments thereto moved on the 25th February, 1987 continued:-

"That an Address be presented to the President in the 
following terms:-

'That the Members of Lok Sabha assembled in this 
Session are deeEly grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together 
on the 23rd February, 1987.'" 

The following members took part in the debate:-
(1) Shri Jagannnth Rao 
(2) Shri Amal Datta 
(3) Shri Arjun Singh 
(4) Shri Ram Swarup Ram 
(5) Shri Uma Kant Mishra 
(6) Shri Vijay Kumar Yadav 
(7) Shri K. N. Pradhan 
(8) Shri R. Jeevar&thinam 
(9) Shri Dinesh Goswami 

(10) Shri Ram Dhnn 
(11) Shri Mohd. Ayub Khan 
(12) Shri N. V. N. Somu 
(13) Shri Shantaram Naik 
(14) Shri C. K. Kuppuswamy 
(15) Shri Balwant Singh Ramoowalia 
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(16) Smt. Mohaina Kidwai 
(17) Siiri Jagannath Choudbary 
(18) Sbri N. Dennis 
(19') 8hri D. B. Patil 
(20) Shri Ram Pujan Patel 
(21) 8hri P. K. Thungon 
(22) Smt. D. K. Bhan~ 
(23) Shri Manikrao Hodlya Gavit 
(24) Shri Sultan Salahuddin Owaisi 
(25) Dr. C. P. Thakur 
(26) Dr. Datta Samant 
(2~ Shri Bharat Singh 
(!8) Shri Samar Brahma Choudhury 
(29) sam M(JOl Chand Dag. 

The discussion was not concluJed. 

•. Report of Basiness Advisory Committee 
Smt. Sheila Dikshtt presented the Thirty.fourth Report ot 

the Business Advisory Committee. 

6.47 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd 

March, 1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 

8 
MGIPMRND-LS 1-2957 L8-Z·3-87-80CO. 



DULLETIN-PART I 
LBrief Record of Proceedings] 

Tuesday, March 3, 1987/Phalguna 12, 1908 (Saka) 

No. 214 
11 A.M. 
1. Starred Questions 

Starred Question~ Nos. 85, 86, 8~, 91, 93 and 94 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 

Z. UnMarred QueBtiOllI 

Replies to UIlitarred Questions Nos. 880-1002 and 1004-- -1113 
were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub--scction (1) of section 619A of 
the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Coal India Limited for the year 1985-86. 

(ii) Annual Report of the CoaL India Limited for the 
year 1985-86 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(2) A statlement (Hindi and English versions) showing 
reasons for delay in laying the papers mcDtioned at 
(1) above. 
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(3) A copy of the Sugar (price Determination for 19860 
87 Production) Amendment Order, 1987 (Hindi 
and English versions) published in Notification 
No. G.S.R. l04(E) in Gazette of India dated the 
20th February, 1987 under sub-section (6) of ~ 
tion·3 of the Essential Commodities Act, 1955. 

( .. ) (i) A copy of the Annual Report (Hindi and Eog-
lish versions) of the -Indian Standards Institution for 
the year 1985-86 along ~ith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Standards Institution for the year 1985-86. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under section 41 of the 
Finance Act, 1979:-

(i) G.S.R. 1265(E) published in Gazette of India 
dated the 8th December, 1986 together with an 
explanatory memorandum regarding exemption 
to delegates and their spoases who attended the 
Conference of Chief Justices of Commonwealth 
African ·Countries held in New Delhi from 8th to 
10th December, 1986 from the payment of foreign 
travel tax in respect of their international journey 
to any place outside , ndia at the close of the said 
Conference. 

(ii) G.S.R. 23(E) published in Gazette of India dated 
·the 9th January, 1987 together with an explana-
tory memorandum regarding exemption to Heads 
of Delegations and their spouses, Members of the 
delegations and their spouses and other officials 
of the delegations who attended the Africa Fund 
Committee Summit held at New Delhi from 19th 
to 25th January, 1987 from the payment of for-
eign travel tax in respect of their international 
journey to any place outside India at the close of 
the said Summit. 

(6) A copy of the Central Excise (Seventeenth Amend-
ment) Rules, 1986 (Hindi and English ve~ions) 
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published in Notiftcation No. O.S.R. 1301 (B) in 
Gazette of India dated the 22nd December, 1986 
nnder sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944. . 

(7) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:- . 

(i) G.S.R. 1341 (E) published in Gazette of India 
dated the 30th December, 1986 together with an 
explanatory memorandum prescribing a conces-
sional import duty of 25 per c~nt for raw 
materials and components im~ed for the manu-
facture of goods to be supplied to ONGe/OIL/ 
GAIL subject to conditions mentioned in the 
notification. 

(ii) G.S.R. 1342(E) published in Gazette of India 
dated the 30th December, 1986 together with an 
explanatory memorandum prescribing a conces-
sional import duty of 25 per cent on goods Im-
ported for HAZIRA-BIJAPUR!JAGDISHPUR 
Gas Pipeline project subjection to certification by 
the authorities mentioned in the notitication. 

(iii) G.S.R. 1343(E) published in Gazette of India 
dated the 30th December, 1986 together with an 
explanatory memorandum regarding exemption to 
goods imported into India in connection witlt 
onshore oil exploration or exploitation from the 
basic customs duty in excess of 25 per cent 
ad valorem and the addition~l duty of customs 
leviable thereon. 

(iv) G.S.R. 1344 (E) published in Gazette of India 
da~ed the 30th December. 1986 to~ether with an 
explanatory memorandum extending complete 
exemption from import duty available to imports 
by ONGC/OIL for off-sore operations to imports 
by Indian or foreign companies aDder contract 
with ONGC/OIL also subject to certification by 
the authorities mentioned in the notification. 
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(v) G.S.R. 1345(E) published in Gazette of India 
dated the 30th December, 1986 together with an 
explanatory memorandum making certaIn amend-
ments to Notification Nos. 127/82-Customs dated 
the 1st May. 1982, 21O/82-Customs dated the 
10th September, 1982 and 13/81-Customs dated 
the 9th February, 1981. 

(vi) G.S.R. 1346(E) published in Gazette of India 
dated the 30th December, 1986 together with an 
explanatory mL'morandum making certain amend-
ment:; to Notification No. 312186-Customs dated 
the 13th May, 1986 so as to continue auxiliary duty 
of customs in respect of certain notifications men-
tioned in the ~aid notification. 

(vii) G.S.R. 1350(E) published in Gazette of India 
dated the 31 st December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 314\86-CUitoms dated 
the 13th May, 1986. 

(viii) G.S.R. 13(E) published in Gazette of India 
dated the 6th Januat1Y, 1987 together with an 
explanatory memorandum regarding exemption to 
rags, trimmings and tailor cuttings arising in the 
course of manufacture of ready made garments 
from the paym::nt of duty leviable thereon when 
cleared from 100 per cent Export Oriented Un-
dertakings. 

(ix) G.!.R. 3~(E) published in Gazette of India dated 
the 16th January, 1987 together with an explana-
tory memorandum reducing the export duty on 
c~.ffCl' frem the level of Rupees 1000 per quintal 
to Rupees 600 per quintal. 

(x) G.S.R. 66( E) published in Gazette of India dated 
the 28th January, 1987 together with an explana-
tory If.emoranc1um regarding exemption to silver 
when ]r.l~"orted ioto India under the Scheme for 
export of silver jewellery and articles against sil-
ver supp1Jed by the foreign buyer from the whole 
of the duty of customs leviable thereon. 
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(xi) G.S.R. 67(E) published in Gazette of India dated 
the 28th January, 1987 tO$ether with an explana-
tory memorandum regardmg exemption to silver 
when imported into India by or on behalf of the 
State Bank of India for being sold as replenish-
ment for the' silver used in jewellery or articles ex-
ported out of India under the Scheme of Export 
Promotion and Replenishment for Silver jewellery 
and Silver Articles from the whole of the duty 
of customs leviable thereon. 

(xii) G.S.R. RO(E) published in Gazette of India dated 
the 4th February, 1987 together with an explana-
tory ml'H1orandum regarding exemption to goods 
covered by Notification Nos. 30-Customs and 31-
Customs dated the 28th January, 1987, from the 
auxiliary duty of customs 1eviable therton. 

(xiii) G .S.R. b l( E) published in Gazette of India 
dated th" 4th February, 1987 together with an 
explanatory memorandum making certain amend-
men~ to Notification No. 129176-Customs dated 
the 2nd August, 1976, so as to prescribe a total 
customs duty of 25 per cent on import of pulses. 

(8) A copy each of the following Notifications (Hindi and 
Enblish versions) issued under the Central Excise 
Rules, 1944:-· 

(i) G.S.R. 1347(E) published in Gazette of India 
dated the 30th ])ccember, 1986 together with an 
explanatory memorandum prescribing excise duty 
of 10 per c.!nt ad l'aior('m on all goods manufac-
tured in India and supplied to ONGCiOILIGAIL 
for oil exp\oratic)O I exploitation. 

(ii) G.S.R. 1348 (E) published in Gazette of India 
Gar:!u the 30th December. ] 986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 123181-CE dated the 
2nd Junc. ] 9R 1 so as to prescribe excise duty of 
15 per cent ad valorem· on goods manufactured 
by lOOper cent export oriented units and sup-
plied to ONGCIOILIGAIL. 
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(iii) O.S.R. 1280(E) published in Gazette of India t:. 
dated the 11th December, 1986 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 376!86-CE dated the 
29th July, 1986 so as to substitute the entry '100 
dell1ers and above but not above 750 deniers' for 
thc entry in column 3 against serial No.4 of the 
Table annexed to the notification. 

(iv) G.S.R. 1355(E) published in Gazette of India date 
the 31st December, 1986 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 44!80-CE dated the 
24th April, 19fsO. 

(v) O.S.R. 57(F.) published in Gazette of India dated 
the 23rd January. 1987 together with an expla-
natory memcrandum appointing the 10th Febru-
ary, 1987 a:i the date for the purpose of clause 
(b) of scct:on 2 of the Central Excise Tariff 
(Amendment) Act, 1986. 

(vi) G.S.R. 58(E) published in Gazette of India dated 
the 23rd January, 1987 together with an expla-
natory memorandum making consequential am-
endment in various notifications under th~ Cen-
tral Excise TaJifT for Chapters 28 to 40. 

(vii) O.S.R. 59(E) published in Gazette of India dat-
ed the 23rd January, 1987 together with an ex-
planatory memorandum makin~ certain amend-
ments to Notification No. 177186-CE dated d1e 
lst March, 1986. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the CO'llpanie6 Act, 1956:-

(a) (i) A '1~1~('tTJtnt regarding Review by the Gu\'(~rn' 
ment on the , .. orkin2 of the Bharat Proccs'\ ;1IIt! 
Mechanical Engineers Limited, Calcutta, and its 
subsidiary viz Weighbird (India) Limited, Cal-
cutta, for the year 1985·86. 
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(ii) Annual Report of' the Bharat Process and Mecha-
nical Engmc..en Limited, Calcutta, and its <;ubsi-
diary viz Weighbird (India) Limited, Calcutta, for 
the year " 98~' 86 along with Audited Accounts and 
the (;omments of the Comptroller and AU'litor 
General C,er(.on· 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Engineering Flojects 
(India) Limited, New Delhi, for the year 1985-86. 

(ii) Annual Report of the Engineering Projects (IndIa) 
Limited, Nt\\- Delhi, for the year 1985-86 along 
with Auditui Accounts and the commenU of the 
Comptroller and Auditor General thereon. 

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Rehabilitation Indus-
tries Corporation Limited, Calcutta. for the year 
1985-86. 

(il) Annual RcpO[t of the Rehabilitation Industries Cui-
poration Limited, Calcutta, for the year 1985-86 
along WIUl Audited Accounts and the comm(..'Ilts 
of the Comptroller and Auditor General thereon. 

t d) (i) A stlneruent regarding Review by the GO~"!'ln
ment on the working of the National Instrument, 
'Limited, Calcutta, for the year 1985-86. 

(ii) Annual Repurt of the National Instruments Linuled. 
Calcutta, I()I, the year 1985-86 along with Aut-bl' 
cd Accounls and the comments of the Compu.,:,l!er 
nnd Aud'LOl General thereon, 

(e) (i) A statement regardin~ Review by the Govern-
ment on the working of the Jessop and Company 
Limited. Calcutta, for the year 1985-86. 

(ii) Annual Report of the Jessop and Company Limi~, 
Calcutta, ;01 the year 1985-86 along WIth AudIt-
ed ACCOUDU' and the comments of the Comptroller 
and Auditor General thereon. 
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t'I' 
(f) (i) A statmtent regarding Review by the Govern-

ment on the working of the Lagan Jute Machi- -( 
net'}' Company Limited, Calcutta, for the yc .. r 
1985-86-

(ii) AJ1nuitl RepOlt of the Lagan Jute Machinery Com-
pany Linuted, Calcutta, for the year 1985·86 
along W.:..h Audited Accounts and the comment:-
of the Comptroller and Auditor General thereon. 

(g) (i) A statelllf.nt regarding RevierN by the Govern-
ment on the working of the Bharat Ophthalmic 
Glass Limited, Durgapur, for the year 1985.86. 

(ii) Annual Report of the Bharat Ophthalmic Class 
Limited. DUJppur, for the year 1985-86 along 
with AuUited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(h) (i) A statement re~ardillg Review by the Govem-
ment cn the workmg of the National Bicycle Lor-
poration ,')f India Limited, Bombay, for the }ear 
1985·86. 

(ii) Allnuai RepOlt of the National Bicycle Corporation 
of India Lmlited Bombay, for the year 1985-(16 
along with Audited Accounts and the IOmments 
of the Comptroller and Auditor General thereon. 

(i) (i) A statc.nent regarding. Review by the Govern-
ment on the working of Instrumentation Limited, 

Kota, for Ihe year ] 985-86 .. 

(ii) Annual Report of the Instrumentation Limited, 
Kota, for the year 1985-86 along with Audited 
Accounts :and the comments of the Comptrollu 
and Auditor General thereon. 

(j) (i) A statement. regarding Review by the Govern-
meat on the wor\ma!ot the : Hindustan Photo 
Fihns Manufacturing Company Limited for the 
year 1985-86. 
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(ii) Annual RCp<.'ll of the Hindustan Photo Ftlms 
ManufacLUring Company Limited for the y~ar 
1985-86 along with Audited Accounts and the 

comments r: the CornptroIJer and Auditor Gene-
raj thereon. 

(10) Ten statements (Hindi and English versions) show-
ing reasons for delaly in laying the papers mentioned 
at (9) above. 

(11) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

~i) S.O. 30(E) publishrd in Gazette of India dated the 
22nd January. 1ge7 re,garding repeal of the Pap~r 
(Rrgulation 0f Production) Order, 1978. 

(ii) S.O. 31(E) published in Gazette of India dlted the 
22nd January. 1987 regarding repeal of the ?aper 
(Control) Order, 1979. 

(12) A copy each of the following papers (Hindi and Eng-
lish versions) una'el' sub-section (1) of section 619A 
of the Compani~s Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Chandigarh Industrial 
and General Development Corporation Limited, 
Chandigarh. for the year 1985-86. 

(ii) Annual Repor. of the Chandigarh Industrial and 
General Development Corporation Limited, 
Chandigarh, for the year 1985-86 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(b) (i) A statemen~ regardiy, "g,:Re,,!ew, by the GoverDDl~nt 
on the worklD~ of t~c 'Nttlonal Small IDdustne~ 
Corporation LIm itbd , New Delhi, for the year 
198~·86. 
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(ii) Annual Report of the National Small Industries 
Corporation Limited, New Delhi. for the year 
1985-86 along with Audited Accounts and the 
comments of the Comptrdller and Auditor General 
thereon. 

(13) (i) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Coir Board, Ernakulam, for the 
year 1985-86 together with Audit Report thereon. 

(li) A copy of the Review (IIindi and English verbiona) 
by the Government on the Audited Accounto; of the 
Coir Board, Emakulam, for the year 1985-86. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khadi nnd ViUage Industries Com-
mission for the year 1985-86 under sub-section (3) 
of section 24 of the Khadi and Village Industries 
Commission Act, 1956. 

(li) A statement (Hindi and English versions) regardin~ 
Review by the Government on the working of the 
Khadi and Village lndustries Commission for the year 
1985-86. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Cement and 
Building Material, New Delhi, for the year 1985-86 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regardina 
Review by the Government oil the working of the 
National ConneD fOr Cement and Building Materials, 
New Delhi, for the year 1985-86. -
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(18) A statement (Hindi and English versions) &howing 
reasons for delay in la}'ing the papers mention..:d at 
(17) above. 

( 19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Rubber Manufacturers Re-
search Association, Thane, for the year 1985-86 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Rubber 
Manufacturers Research Association, Thane, for the 
year 1985-86. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nation&! Institute for Entrepreneur·· 
ship and Small Business Development, New Delhi, 
for the year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on ~e working of the 
National Institute for Entrepreneurship and Small 
Business Development, New Delhi, for the year 
1985-86. 

(21) A copy of the Half-Yearly Report (Hindi and English 
versions) of the Coir Board, Ernakulam, for the 
period from lst April, 1986 to 30th September, 1986, 
under section 19 of the Coir Industry Act, 1953. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coir Board, Ernakulam, for the year 
1985-86 under section 19 of the Coir Industry Act, 
1953. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working. of the 
Coir Board, Emakulam, for the year 1985-86. 

(23) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(22) above. 
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(24) A Statement (Hindi and English versions) explainiDl 
the reasons for not laying the Annual Report and 
Audited Accounts of the Damodar Valley Corpora-
tion for the year 1985-86 within the stipulated pe-
riod of nine months after the close of the Account-
ing Year . 

.t. Motion regarding Thirty-fourth Report of the Business 
Advisory Committee 

SHRI H. K. L. BHAGAT moved the following motion:-
"That this House do agree with the Thirty-fourth Report 

of the Business Advisory Committee presented to the 
House on the 2nd March, 1987." 

The motion was adopted. 

'/5. Motion of thanks on the President's Address 
'.I- " " • 

Discussion" on the "foHowing motion moved by Shri Jagan 
Nath Kaushal and secon.ded by Shri Bhagwat Jha Azad and the 
amendments thereto moved on the 25th February, 1987. con-
tinued:- & , i 

"That an Aadress be presented to the President in the 
following terms:-" 

'That the Members of Lok Sabba assembled in this 
Session are deeply grateful to the President for the 
Address which he has been pleased to deliver to 
both Houses of Parliament assembled together on 
tbe 23rd !"ebruary, 1987.'" 

Shri Rajiv Gandhi replied to the debate. 
All the amendments moved were negatived. 
The motion was adopted. 

(Lok Sabha adjourned at 1·11 P. M. and re-assembled at 
2.20 P.M.) 

~/ Matters Under Rule 377 
(1) S~ri Raj Kumar Rai raised a matter regarding need· to 

take, stnn~ent measures to curb the productIon of l spurIous 
medicines 10 the country. 
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~ (2) Shri C. K. Kuppuswamy raised a mattet regardin'g need 
to send a Central team to Coimbatore district of Tamil ~adu to 
assess the damage caused by recurring drought and to suggest 
relief measures. 

~/ 

(3) Shri P. M. Sayeed raised a matter regarding need to pro-
vide better terms and conciitions of service for doctors selected 
for appointment in Lakshadweep Islands. 

(4) Shri Anoopchand Shah raised a matter regarding need to 
introduce a passenger train between Pune and Ahmedabad via 
DivalVasai. 

(5) Shri D. L. Baitha raised a matter regarding need to take 
necessary measures to safeguard the interests of jute growers in 
the country particularly in Bihar. . -

(6) Shri Muhiram Saikia raised a matter regarding need to 
establish textile mills complex in the State of Assam. 

(7) Shri Nirmal Khatri raised a matter regarding need to 
reduce the prices of agricultural implements and ensure reason-
able prices for agricultural produce to ameliorate the lot of far· 
mers. 

(8) Shri Mohd. Mahlooz Ali Khan raised a matter regarding 
need to set up a memorial at Patiyali town in Uttar Pradesh 
in the memorv of the great poet Amir Khusro. . 

7. Statement by Minister 
The Minister of Agriculture made a statement regarding price 

policy for raw cotton fur 1987-88 season. 

/8. The Budget (Railways) 1987-88 
General discussion on the Budge11Railway.5) for 1987-88 

commenced. 

The follOWing members took part in the debate:-
(1) Shri V. S. Krishna Iyer 
(2) Shri Nirmal Khatri 
(3) Shri D. L. Baitha 
(4) Shri Raj Kumar Rai 
(5) Smt. Basavarajeswari 
(6) Shri Jujhar Sjngh 
(7) Shri N. V. N. Somu 
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(8) Shri Virdhi Chander Jaiu 
(9) Sh'ri Vijay N. Patil 

(10) Shri Kamla Prasad Singh 
(11) Shri Ram Nagina Mislii'a 
(12) Shri Shiv Parsad Sahu 
(f3) Sliri Salahuddin 
(14) Dr. Golam Yazdani 
(15) Shri Balasaheb Vikhe Patil 
(16) Shri Rameshwar Nikhara 
(17) Shri Chandra Kishore Pathak 
(18) Shri Chintamani Jena 

The discussion was not conc1uaed. 

6.04 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th 

March, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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WKSABHA 

BULLETIN-PART I 
LBrief Record o[ Proceedings] 

.. 

Wednesday, March 4, 19871Pha1guna 13, 1908 (Saka) 

No. Z15 
11A.M. 
1. Starred Questions 

., 

° Starred Questions Nos. 103, 105-107, 109, 111 and 114 were 
orally answered. RepJie'3 to the remaininog questions were laid 
on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 111~1117, 1119-1177, 

1179-1193, 1195--1249 and 1251-1322 were laid on the Table. 

3. Papers Laid on the Table 
The folloWing papers were laid 'On the Table:-

( 1) A copy of the Environment (Protection) Amendment 
Rules, 1987 (Hindi and English version.;;) publish· 
ed in Notification No. S.O. 82(E) in Gazette of 

India dated the 16th February, 1987 under section 
26 of the Environment (Protection) Act, 1986. 

(2) A copy of Notification No. S.O. 83(E) (Hindi and 
English versions) published in Gazette of India 
dated the 16th February, 1987 empower-
ing the persons listed in the Table annexed to the 
notification for the purposes of sub-section (1) of 
section 10 of the Environment (Protection) Act, 
1986 issued under the said act. 
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(3) A copy of Notification No. S.O· 84(E) (Hindi Jll1' 
English versions) published in Gazette of India 
dated the 16th February, 1987 empowering the 
officers listed in the Table annexed to the notification 
for the purpose of sub-section (1) of section 11 
of .the Environment (Protection) Act 1986 issued 
under the said act. ' 

(4) A copy of the MediCinal and Toilet preparations 
(Excise Duties) Amendment Rules, 1986 (Hindi 
and EngJ;ish versions) published jn Noti#i,cation 
No. G.S.R 1030 in Gazette of India dated the 
29th November, 1986 under sub-section (4) of 
section 19 of the Medicinal and Toilet preparations 
(Excise Duties) . .Act, .1955. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962 :-. -

(i) G.S.R. 101 (E) published in Gazette of India dated 
the .1 9th February, 1987 together with an ~plana
tory memorandum regarding exemption to goods 
imported into India against an Advance Licence 
issued. under the Imports (Control) Order, .1955 
or obtained against an Advance Release Order 
for the products or replenishment of materiah 
used in the manufacture of resultant products, 
or both, or for export as mandatory spares along 
with resultant products, for execution of one or 
more ex~ orders from the whole of the basic 
and addItional duties of customs leviable thereon. 

(ii) G.S.R 102(E) published in Gazette of India 
dated the 19th February, 1987 together with an 
explanatory memorandum making certain amend. 
ments to Notification No. 312/86-CustoIll5 
dated the 13th May, 1986 so as to grant exe~p. 
tion froJ11 auxiliary duty leviable u~der .the Fm-
ance Act 1986 in respect of matenals Imported 
under Advance Licensing Schem·;: fo! manu· 
facture of goods for export out of IndIa. 
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(6) A copy each of the following Notifications (Hindi 
and &glish versions) under section 296 of tbe 
Income-tax Act, 1961:-

(i) S.O. 363 published in Gazette of India dated the 
,14th .Februa!y, 1987 regarding exemption to 
SpastIcs Society of Eastern India' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1986-87 
to 1988-89. 

(ii) S.O. 364 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 

. 'Rajasthan Police Personnel Welfare Trust 
Jaipur' under section 10(23C) of the Income: 
tax Act, 1961 for the assessment years 1985-86 
to 1987-88. 

(iii) S.O. 365 pubJished in Gazette of India dated the 
14th February, 1987 regarding exemption to 
'Institute of Company Secretaries of India' under 
section 10(23C) of the Income-tax Act, 1961 
for the assessment year 1987-88. 

(iv) S.O. 366 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 
'Chief Minister's Relief Fund, Maharashtra' under 
section 10(23C) of the Income-tax Act, 196] 
for the assessment years 1985-86 to 1987-88. 

(v) S.O. 367 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 
'Indian Association of Parliamentarians on Popu. 
lation and Development' for the assessment years 
1984-85 to 1986-87. 

(vi) S.O. 368 published in Gazette of India dr.ted the 
14th February, 1987 regarding exemption to 
'Medical Research Foundation, Madras, under 
section 10(23C) of the Income-tax Act, 1961 
for the assessment years ) 987·88 and 1988·89. 
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(vii) S.O. 369 published in Gazette of India dated tI' 
14th Februarty, 1987 regarding exemption to 
'Theosophy Company (India) Private Limited. 
Bombay' under section 10(23C) of the Income-
tax Act, 1961 for the assessment years 1985-86 
to 1987-88. 

(viii) S.O. 370 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 
'Railway Minister's Welfare and Relief Fund, New 
Delhi' under section 10(23C) of the Income-tax 
Act, 1961 for the assessment years 1986-87 to 
1988-89. 

(ix) S.O. 371 published in Gazette of India dated the 
14th February, 1987 Iegarding exemption to 'Sri 
Sri Bijoykrishna Ashram Relief Society, Calcutta', 
for the assessment years 1985-86 to 1987-88. 

(x) S.O 372 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 'Ben-
gal Social Service League, Calcutta'. under sec-
tion 10(23C) of the Income-tax Act, 1961 for 
the assessment years 1984-85 to 1986-87. 

(xi) S. O. 373 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 'Jal-
lianwala Bagh National Memorial Trust, Arnrit-
sar', under section 10(23C) of the Income-tax 
Act, 1961 for the assessment years 1986-87 to 
1988-89. 

(xii) S.O. 374 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 
'Skills for Progress Bangalore' wlder section 
10(23C) of the Income-tax Act, 1961 for the 
assessment years 1985-86 to 1987-88. 

(xiii) S.O. 376 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 'Yug 
Nirman Yojana Trust, Mathura' under section 
10(23C) of the Income-tax Act, 1961 for the 
assessment !YeatS 1986-87 to 1987-88. 
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(xiv) S.O. 377 published in Gazette of India dated the 
14th February, 1987 regarding exemption to 'Na.. 
tional Welfare Fund for Sports-persons, New 
Delhi' under section 10(23C) of the Income-tax 
Act, 1961 for the assessment years 1983-84 to 
1985-86. 

(7) A copy each cf the following Notifications (Hindi 
and English versions) issued under the Central Ex· 
cise Rules, 1944:-

(i) G.S.R. 88(E) published in Gazette of India dated 
the 10th February, 19'87 together with an expla. 
natory memorandum making certain amendments 
to Notification Nos. 125173-CE dated the 26th 
May, 1973 and 40j,85-CE dated the 17th 
March, 1985. 

(ii) G.S.R 89(E) published in Gazette of India dated 
the 10th February, 1987 together with an expla· 
natory memorandum making certain amendment 
to Notification No. 24186-CE dated the 10th Fe-
bruary, 1986. 

(iii) G.S.R. 99(E) published in Gazette of India dated 
the 18th February, 1987 together with an expla-
natory memorandum making certain amendment 
to Notification No. 175186-CE dated the 1st 
March, 1986. 

(8) A copy of the Amendments to the State Bank of 
India General Regulations, 1955 (Hindi and English 
versions) under sub-section (4) of section 50 of the 
State Bank of India Act, 1955. 

(9) A copy each of Notifications Nos. 5.0. 925 (E) and 
926(E) (Hindi and English versions) published in 
Gazette of India dated the 18th December, 1986 
regarding Scheme of amalgamation of the Hindustan 
Commercial Bank Limited, Kanpur with Punjab 
National Bank under sub-section (11) of section 45 
of the Banking Regulation Act, 1949. 
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(10) A copy each of the followi!li Notifications (m» 
and English versioos) under sub-section (3) of sec-
tion 36 of the Sick Industrial Companies (Specia1 
Provisions) Act, 1985. 

(i) The Board for Industrial and Financial Reconstruc-
tion (Salaries and Allowances and Conditions of 

Service of Chairman and other Members) Rules, 
1987 published in Notification No. G.S.R· 26(E) 

in Gazette of India dated the 12th January, 1987. 
(ii) The Board for Industrial and Financial Recons-

truction (Financial and Administrative Powers) 
Rules, 1987 published in Notification No. G.S.R. 
68 (E) in Gazette of India dated the 28th 
January, 1987. 

(11) A copy of N'Otification No. G.S.R. 24(E) (Hindi 
and English versions) published in Gezette of India 
dated the 12th January, 1987 appointing 12th J a-
Duary, 1987 the date on which the provisions of the 
Sick Industrial Companies (Special Provisions) 
Act, 1985 except sections 15 to 34 shall come into 
force issued under sub-section (3) of section 1 of 
the said Act. 

(12) A cOPv of Notification No. G.S.R. 25(E) (Hindi and 
EngHsb versions) published in Gazette of India dated 

the 12th January, 1987 regarding establishment 'Of 
the Board for Industrial and Financial Reconstruction 
issued under Section 4 read with section 6 of the Sick 

Industrial Companies (Special Provisions) Act, 1985. 
(13) A COpy each of the following Reports (Hindi and 

English versions):-
(i) Report of the Cschar Gramin Bank for the year 

ended the 31st De~e~nber. 1985 together with the 
Accounts and the Auditor's Report thereon. 

(if) Report of the Patiliputra Gramin Bank for the year 
ended the 31!:t December, 1985 together with the 
Accounts and the Auditor's Report thereon. 

(Iii) Report of the Tungabhadra Gramin Bank for the 
year ended the 31st December, 1985 together with 
the Accounts and the Auditor's Report thereon. 
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(iv) Report of the Kalpatharu Grameena Bank for the 
year ended the 31st December, 1985 together with 
the Aecounts and the Auditor's Report thereon. 

(v) Report of the Chhindwara-Seoni Kshetriya Gl'amin 
Bank for the year ended the 31st December, 1985 
together with the Accounts and the Auditor's Re, 
port thereon. 

(vi) Report of the Bolangir Anchalik Gramya Bank for 
the year ended the 31st December, 1985 together 
with the Accounts and the Auditor's Report thereon. 

(vii) Report of the Koraput Panchabati Gramya Bank 
for the year ended the 31st DecenWer, 1985 to-
gether with the Accounts and the A.lditor's Report 
thereon. 

(viii) Report of the Kalahandi Anchalik Gramya Bank 
for the year ended the 31st December, 1985 to-
gether with the Accounts and the Auditor's Report 
thereon. --

(ix) Report of the Ballia Kshetriya Gramm Bank for 
the year cnded the 31st December, 1985 together 
with the Aecounts and the Auditor's Re~rt thereon. 

(x) Report of the Etawah Kshetriya Gramin Bank for 
the year ended the 31st December, 1985 together 
with the Accounts and the Auditor's Report thereon. 

(Xi) Report of the Alaknanda Gramin Bank for the year 
ended the 31st December, 1985 together with the 
Accounts and the Auditor's Re~rt thereon. 

(xii) Report of the Nadia Gramin Bank for the year 
ended the 31st December, '1985 together with the 
Accounts and the Auditor's Report thereon. 

(xiii) Report of the Sagar Gramin Bank lor the year 
ended the 31st December, 1985 together with the 
Aecounts snd the Auditor's Report thereon. 

(xiv) Report of the Howrah Gramin Bank for the year 
ended the 31st December, 1965 together with the 
Accounts and the Auditor's Report thereon. 
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(14) (i) A copy of the Annual Report (Hindi and E~),J., 
versions) of the Industrial Finance Corporation v~ 
India for the year ended the 30th J un~, 1986 along 
with the statement showing the Assets and Liabilities 
and J.:lrofit and Loss Accounts of the Corporation un-
der sub-section (3) of section 35 of the Indllstrial 
Finance Corporation Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Industrial 
Finance Corporati~n of India fur the year ended the 
30th June, 1986. 

(15) A copy of the Annual Report (Hindi and English ver-
sions) of the Illdian Institute of Astrophysics, Banga-
lore, for the year 1985-86. 

(16) A copy of tlie Annual Accounts (Hindi and English 
versions) of the Indian Institute of Astrophysics, Ban-
galore, for th~ year 1985-86 together with Audit He-
PQrt thereon. 

(17) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Institute of Astrophysics, Bangalore, for the 
year 1985-86. 

(18) A copy of the Annual Report (Hindi and English ver-
sions) of the Central Vigilance Commission, New 
Delhi, for the period from 1st January, 1985 to 31st 
December, 1985, 

(19) A copy of the Memorandum (Hindi and English ver-
sions) explaining the reasons for non-acceptance of 
Commission's advice in certain cases mentioned in the 
Report. 

4. Report of the Committee on Private Members' Bills and Re-
solutions 

~hr~ Hafiz Mo~d. Siddiq Rresented the Twenty-ninth Report 
(Hmdi and Engl1sh versions} of the Committee on Private 
Members' Bills and Reo;olutions. 

5. Repom of loint Committee on OfIlces of Profit 
Kumari Kamla Kumarj presented the Fourth Report (Hindi 

and English versions) of th(' Joint Committee on Oftlces of 
Profit. 
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• 6. MaUera Vn" .. 3'11 
(1) Shri Harish Rawat raised a matter reaardinl need to .. 

sure proper allocation of funds under N.R.~.P. and R.L.E.G.P. 
Schemes to various divi£lions iri 'Oltar Pradesh. 

(2) Shri Jagdish Awasthi r~ a matter regarcMnB need to 
set up a large industry in public sect~~ in 'Kanpur Rural' for ita 
industrial development anti to prOVIde employment opportuni· 
ties to the unemploYi.:d youth ~ 

(3) Shri Virdhi Chander Jain raised a matter regardiilg need 
tu render financial assistance to the tune of rupees fifty crores 
for supplying drinking water to Jodhpur city from Indira 
Gandhi Canal. 

(4) Shri Vilas Mutemwar raised a matter regarding need to 
ensure alround development of Vidarbha region in Maha-
rashtra. 

(5) Shri Chintamani Jena raised a matter regardin, need to 
implement the recommendations of E~pert Group on Archaeo-
logy regarding stren'gthening of the Horticulture Department. 

(6) Shri Ajoy Biswas l'aised a matter regarding ,need to bring 
parity between the pay scales of Station Masters and Yard 
Masters and give running allowance to Station Masters. 

(7) Shri V. S. Krishna Iy'er raised a matter regarding need 
to declare 'Ugadi', festival on 3()th March, 1987 as a closed holi-
day tor aU Central Govt. offices in Karnataka. 

(6) Dr. Krupasindhu Bhoi raised a matter regarding need 
to revi~w tpe vresent licencing policy pertaining to Vanaspati 
Industrv and grant letter of intent for Vanaspati Projects in 
Orissa. 

V 7. The Budget (Rallwaya)-1187·88 

. General discussion on the Budget (Railways) for 1987·88, con-
tInued. 

The following members took part in the debate:-
(1) 8hri Bhattam Sriramamurthy 

(2) Shri Chiranji Lal Sharma 
(Lok Sabha adjourned at 1 P. M. and re-assembled at 

2.05 P.M.) 
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(3) 8hri Sharad Dighe 
(4) 8hri Kadambur 14. R. JauarclbaIlan 
(5) Smt. Kishori Sinha 
(6) Shri Balkavi Bairagi 
(7) Shri Ajoy BiBwas 
(8) Smt. Prabh9.wati Gupta 
f9) Prof. Chandra Bhanu Devi 

(10) Smt. Kesharabai Kshirsa,ar 
(11) Shri Vijov Kumar Yadav 
(12) Shri Vir Sen 
(13) Shri Shanti Dhariwal 
(14) Shri S. G. Gholap 
(15) Shri Bhadre~hwar Tanti 
(16) Shri Jagdish Awasthi 
(17) Shri A. Jayamohan 
(18) Shri Mankuram Sodi 
(19) Shri Mohd. Mahfooz Ali Khan 
(20) Shri I. Rama Rai 

The discussion was not concluded. 

6 P.M. 

(Lok Babha adjourned till 11 A. M. on Thursday, the 5th 
March, 1987). 

SUBHASH C. KASHYAP, 
Secretary·General. 

10 
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WKSABBA 
. 

BULLETIN-PART I 
[Brief &cord of Proceedinp] 

Thursday, March S, 19871Phalguna 14, 1908 (Sab) 

No. 116 
11 A.M. 

1. Starred Questions 
Stan-ed Questions Nos. 123 and 128-130 were orally ans-

wered. Replies to Starred Questions Nos. 124-127 and 131-
141 were laid on the Table. 

z. UutuTetI QtadtjODS 

Replies to Unstarred Questions Nos. 1323-1392 and 
1394-1555 were laid on the Table. 

3. Papers laid on the Table 
The following papers were laid Qn the Table:-

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Betwa River Board Jhansi, for 
the year 1985-86 along with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working at 
the Betwa River Board Jhansi, for the year 1985-86 
and (b) showing reasons for delay in laying the 
papers mentioned at (i) above. 

(2) A copy of the Annual Report (Hindi and English 
versions) of the Narmada Control Authority, New 
Delhi, for the period from 1st July, 1985 to 30th 
June, 1986 along with Audited Accounts. 
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(3) A copy of the Railways Red Tariff. (Amcn~ent) 
Rules, 1986 (Hindi and English versIons) publish~ 
in Notification No. G.S.R. 1054 in Gazette of India 
dated the 6th .December, 1986 issued under section 
47 of the Indian Railways Act, 1890. 

( 4) A copy of the Merchant Shipping (Payment of Ex-
penses to Witnesses} Rules, 1986 (Hindi and Eng-
lish versions) published in Notification No. O.S.R. 
21 (E) in Gazette of India dated the 7th January, 
1987 under sub-section (3) of section 458 of the 
Merchant Shipping -Act, 1958. 

,~ .. '(5) A copy each of the fQllowing Notifications (Hindi and 
English versions) under sub-section (4) of section 
124 of the Major Port Trusts Act, 1963:-

(i) O.S.R. 1256(E) published in Gazette of India 
dated the 5th December, 1986 approving the 
Cochin Port Employees (Welfare Fund) Amend-
ment Regulations, 1986. 

(ii) O.S.R. 1257(E) published in Gazette of India 
dated the 5th December, 1986 approving the 
Kandla Port Employees' (Leave Amendment) Re-
gulations, 1986. 

(iii) G.S.R. 1258(E) published in Gazette of India 
dated the 5th December, 1986 approving th" 
Visalkh~patnam Port Employees' (Allotment II 
Residences) Amendment Regulations, 1986. 

(iv) O.S.R. 1259(E) published in Gazette of IndIa 
dated the 5th December. 1986 approving the ' 
Kandla Port Employees' (Recruitment, Seniority 

and Promotion ) Amendme-nt Regulations, 1986. 
(v) O.S.R. 1260(E) published in Gazette of India 

dated the 5th December. 1986 aoproving the Co-
chin Port Employee,>' (Family Welfare) Amend-
ment Regulations, 1986. 

(vi) O.S.R. 1261 (E) published in Gazette of India 
dated the 5th December, 1986 approving Visa-
khapatnam Port Emplovees', (Classification, Con-
trol' and Appeal) Amendment Regulations, 1986. 
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'.':-.. ' . (~ij) __ G.s.R~ . 1289(E)- published in--Gazette· of India 
dated the 17th December, 1986 approving tho 
Mormugao Port Employees' (Grant of Convey-
ance Allowance) (First Amendment) Regula-
tions, 1986. 

(viii) G.S.R. 1290(E) published in Gazette- Of -India 
dated the 17th December, 1986 approving the 
Bombay Port Trust Provident Fund (Amend-
ment) Regulations, 1986 . 

. . (ix) G.S.R. 1297(E) published in Gazette of India 
dated the 20th December, 1986 approving the 
Kandla Port Employees' (General Provident 
Fund) Amendment Regulations, 1986. 

(x) G.S.R. 1298(E) published in Gazette of India 
dated the 20th December, 1986 approving the 
Kandla Port Employees' (Festival Advance) 
Amendment Regulations, 1986 . 

. (xi) G.S.R. 1313(E) published in Gazette of indIa 
. dated the 24th December, 1986 approving the 

Cocmn Port Employees' (Allotment of Resi-
dence) Amendment Regulations, 1986. ' 

(xii} G.S.R. 1314(E) published in Gazette of India 
dated the 24th December, 1986 approving the 

!t. MOI1Dugao Port Employees' (Leave Travel Con-
\Q.;~ ..• .l..cesSiOn) (First Amendment) Regulations, 1986. 

I' (6) A copy of Notification No. S.O. 849(E) (Hindi and 
English versions) published in Gazette. of India 
dated the 18th November, 1986 declaring the high-
way starting from Willingdon Island and terminating 
at Cochin on national high,!\,ay No. 47 as a National 
Highway under section 10 of the National Highways 
Act, 195(', 

(7) A copy each of the following papers· (Inudiand 
English versions) under sub-section (1) of sectioo 

, 619A of the Companies Act, 1956:-
-(i) Review by the Government on the working. ot.' tl\l-

Central In~and. Water Transport' COi'poratiou 
Limited for the year 1985-86. . 
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(ii) Annual .Report of tho Central lnlaDcl Wit« 
Transport Corporation Limited for the year 
1985-86 along with Audited Accounts aDd the 
comments of the Comptroller and Auditor General 
thereon. 

(8) A copy ~h of the followinS papers (Hindi and EnS-
'Iish versions) under sub-section (2) of section 103 
of the Major Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the Visakhapatnam Port 
Trust fOr the year 1985-86 together. with Audit 
Report thereon. 

(il) Review by the Government on the Audited AccountI 
of the Visakhapatnam Port Trust for the year 
1985-86. 

(b) (i) Annual Accounts of the Tuticorin Port Trust 
for the year 1985-86 tosether with Audit Report 
thereon. 

(ii) Review by the Goyemment on the Audited Accounts 
of the Tuticorin Port Trust for the ycac J 985-86. 

(c) (i) Annual Accounts of the Madraa Port Trust for 
the y.~ 1985-86 tOSethcr with Audit Report 
thereon. 

(ll) Review by the Government on the Audited Accountl 
of the Madras Port Trust for the year 1985-86. 

(9) Minutes (Hindi and English versions) of Consulta-
tions between Mr. Abdul Sattar, Foreign Secretary 
of PakiJtan ,,00 Mr. A S. Gonsalves, Secretary in 
the Ministf1y of External Affairs of 'India held at 
Islamabad from 27th February to 2nd March, 1987 
regarding concrete measures for de-eacaiation along 
the border. . 

(10) A copy of the Annual Accounts (Hindi and English 
vel'lioDs) of the University of Oclhi, Delhi, for the 
year 19S5e86 together with Audit Report thereon. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papen mentioned at 
(10) above. 



(12) (i) A copy of the Annual Report (Hindi and English 
VcniOllS) of tbeLalit· Kala Akademi. New Delhi. for 
the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Lalit Kala 
Akademi, New Delhi, for the year 1985-86. 

( 13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 

( 14) (i) A copy of the A.nnual Report (Hindi and English 
versions) of the Indian Institute of Advanced Study. 
Shimla, for the year 1985-86 along with Audited 
Accounts. 

(li) A copy of the Review (Hindi and English versiOns) by 
tho Government on the working of the Indian Insti-
tuto of Advanced Study, Shimla, for the year 1985· 
86. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Philosophical 
Research, New Delhi, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Philosophical 
Research, New Delhi, for the year 1985-86 together 
with Audit Report thereon. 

(iii) A copy o( the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Philosophical Research, New Delhi, for 
the year 1985-86. 

(16) (i) A copy of the Annu.al Report (~di ~ Englis!t 
versions) of the Techmcal Teachers Tramma Insti. 
tute. (Western Region) . for the year 1985-86 along 
with Audited Accounlli. 

(Ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Technical 
Teachers' Training Institute, (Western Region) for 
the year 1985-86. 
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(17) A statement (Hindi and .English versjons) .. showing 
. . reasonS . for delay in laying the papers ~tioned at 

(16) above. 
( 18) A copy of the Annual Accounts (Hindi and English 

versions) of the Visva-Bharati, Santiniketan, for the 
year 1985-86 together with Audit Report thereon. 

(19) A statement (Hindi and English versiqns) showing 
reasons for delay in Jaying. the papers mentioned al 
(18) above. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Historical Re-
search, New Delhi, for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Revlew (Hindi and English versions) by 
the Government on the working of the Indian Councd 
of Historical Research, New Delhl., for the yClU' 
1985-86. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Social Science 
Research. New Delhi, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Govemm~nt on tile working of the Indian Council 
of Social Science Research, New Delhi, for the year 
1985-86. 

(22) Two statements (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and 
Audited Accounts of the Indian Institute of Techno-
logy, Kharagpur, for the year 1985-86 within the 
stipulated period of nine months after the close of the 
Accounting Year. 

(23) A statement (Hindi and English versions) explaining 
the reasons for not laying the Audited Accounts of. 
the Indian Institute of Technology, Delhi, for the year 
.1985-86 witbin the stipulated period of nine mootlls 
after the close of the AccoU1l~n8 Year. 
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(24) A copy each of the following Notifications (Hindi and 
English versions) under section 38 of the Drugs and 
Cosmetics Act, 1940:-

(i) The Drugs and Cosmetics (Third Amendment) Rules. 
1986 published in Notification No. G.S.R. 1049(E) 
in Gazette of India dated the 29th August, 1986. 

(ii) The Drugs and Cosmetics (Second Amendment) 
Rules, 1986 published in Notification No. O.S.R. 
1060(E) in Gazette of India dated the 5th Sep-
tember, 1986. 

(iii) The Drugs and Cosmetics (Fourth Amendment) 
Rules, 1986 published in Notification No. G.S.R. 
1115(E) in Gazette of India dated the 30th Sep-
tember, 1986. 

(25) (i) A copy of the Annual Report (Hindi a,nd English 
versions) of the Central Council for Reseaccb in 
Homoeopathy, New Delhi, for the year 1985-86 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central 
Council for Research in Homoeopathy, New Delhi. 
for the year 1985-86. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(25) above. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Health and 
Family Welfare, New Delhi, fOr the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Health and 
Family Welfare, New Delhi, for the year 1985-86 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
t~e Government on the working of the National ins-
tItute of Health and Family Welfare, New De1hj~ 
fOr the year 1985-86 . 

., 



(28) A statement (Hindi and English versions) showing 
reasons for deJay in laying the papers mentioned at 

(27) above. 

(29) (i) A copy of the Annual Report (Hindi and Eng· 
lisb versions) of the Gujarat Cancer and Research 
Institute, Ahmedabad, for the years 1984-85 and 
1985·86. 

(li) A copy of the Annual Accounts (Hindi and En&Iish 
versions) of the Gujarat Cancer and Research 
Institute, Ahmedabad, for the year 1985·86 to-
gether with Audit Report thereon. 

(iii) A G:OPY of the Review (Hindi and English versions) 
by the Government on the working of the Ouiarat 
Cancer and Research Institute, Ahmedabad, for the 
years 1984·85 and 1985-86. 

(30) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Medical Research, 
New Delhi, for the year 1985·86 together with 
Audit Report thereon. 

(31) A statement (H indi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (30) above. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Board of Examinations, 
New Delhi, for the year 1985-86 along with Audi· 
ted Accounts. 

(ii) A copy of the Review (Hindi and English versions) . 
by the Government on the working of the National 
Board of Examinations, New Delhi, for the year 
1985·86. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the Audited Ac. 
counts of the National Board of Examinations, 
New Delhi, for the year 1985-86: 

(33) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (32) above. 
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(34) (i) A copy of the An,nua I Report (Hindi and En,. 
lish versions) of the Institute of Post Graduate 
Teaching and Research, Gu';arat Ayurved Univer· 
sUy, Jam nagar, for the year 1985-86 aiong with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institute 
of Post Graduate Teaching and Research, Gujarat 
Ayurved University, Jamnagar, for the vear 
1985-86. 

(35) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(34) above. 

(36) A statement (Hindi and English versions) explnin-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Vishwayatan Yogash-
ram, New Delhi, for the year 1985-86 within the 
stipulated period of nine months after the close 
of the Accounting Year. 

(37) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and 
Audited Accounts of the Central Council for Research 
in Yoga and Naturopathy, New Delhi, for the year 
1985-86 within the stipulated period of nine months 
after the close of the Accounting Year· 

(38) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Central Research 
Institute for Yoga for the year 1985-86 within. the 
stipulated period of nine months after tbe close of 
the Accounting Year. 

~Report and Minutes of Committee on Public Undertakings 

Shri K. Ramamurthy presented the Fourteenth Report 
(Hindi and English versions) of the Committee on Public .Under-

takings on Air India-Working Results and Traffic Growtn and 
Minutes of the sittings of the Committee relating thereto. 
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JS. StatemeDt by Millister /' 
, The Minister of External A1fairs made a statement regarding 

the recently con:luded Summit Meeting of the Africa Fund. 

6. Matters under Rule. 377 
(1) Shri Anadi Charan Das raised a matter regarding need 

to provide financial assistal1ce to the state Government of Orissa 
for construction of a fty-over at Jaipur-Keonjhar road station. 

(2) Shri Mool Chand Daga raist:d a matter regarding need 
to provide financial assistance to the Government of Rajasthan 
to meet the drought situation in the state particularly in Rohat 
tehsil of Pali district. 

(3) Shri Sriballav Panigrahi raised a matter regarding need 
to protect the Padhanpat forest il1 Orissa and develop ft as a 
wild life sanctuaJ;Y. 

(4) Dr. Chander Shekhar Tripathi r~iled a matter regarding 
need to let up an Ayurvedic Research Institute in Khalilabad dis-
trict of Uttar Pradesh. 

(5) Smt. Vidyavati Chaturvedi railed a matter regarding need 
to provide security to Shl'i Sunil Dutt, M.P. presently on Peace 
March to Golden Temple, Amrltsar. 

(6) Shri P. Kolondaivelu r~sed a matter regar~ing need to 
telecaat news in regional langllagu instead of in Hindi on T.V. 
in the morning programme. 

(7) Smt.D. K. Bhandari raised a matter regarding need to 
publish books on Freedom Movement, on life of· National Leaders 
etc. also in Nepali and other Indian languages which have not 
been included in the Eighth Schedule to the ;Constitution. 

(8) Shri S. G. GholaI' raised 11 matter regarding need to pro-
vide more EMU rakes for Bombuy Suburban Railway trains. 

)7. The Budget (Railw8ys)-1187·88 .... 
. General discussion on the Budget (Railways) for lQ87.88, con-

tInued. ' , _ 

The 'following members took part in the debate:-

(1) Shri Anoopehllnd 'Shah 
(2) Shri Ajay Mushran 
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(3) Bhai Shamindt'r Singh 
(4) Srnt. Vidyavati Chaturvedi 
(Lok Sabha adjourned at 1.04 P. M . and re:asaembled at 

2.10 P.M.) 
(5) Shri Dileep Singh Bhuria 
(6) Shri R. p. Suman 
(7) Dr. A. K. Patel 
(8) Shri G. S. Basavaraju 
(9) Shri YogeshwRr Prasad Yopah 

(10) Shri G. M. Banatwalla 
(11) Srnt. Usha Rani Tomar 
(12) Shri N. Soundararajan 
(13) Shri L. Balaraman 
(14) Dr. Chandra Shekhar Tripathl 
(15) Shri P. Penchallaih 
(16) Shri Saleem I. Shervani 
(17) Shri Bhola Raut 
(18) Prof. Narain Chand Parashar 
(19) Dr. Datta Samant 
(20) Shri Radhakanta Digal 
(21) 'Shri Ram Santujhswan 
(22)Shri Narendra Budania l 

(23) Shri Balwant Singh Ramoowalfa 
(24) Shri Ganga Ram 
(25) Shri Jagannath Prasad 
(26) Shri Laliteshwar Prasad Shahf 
(27) Shri Gokul Saikia 
(28) Shri Manvendra Singh 
(29) Shri R. Dhanushkodi Athithan 
(30) Shri Abdul Hannan Ansari 
('31) Shri Kali Prasad Pandey 
(it2) Shri Nandbl Choudhary 
(33) Shri Murli Denra 
(34) Shri K. N. Singh 
(35) Shri Sarat Kumar Deb 
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(36) Shri Jagannath Patnaik 
(37) Shri Mohan La] Jhikram 
(38) Shri A. G. Subburaman 
(39) Shri Ramash:'RY Prasad Singh 
(40) Shri Mohd. Ay~b Khan 
(41) Shri Sarfaraz Ahmad 
(~) Shri Uttamrao Patil 
(43) Shri Khelan Ram Jangde 
(44) Shri Lal Vijay Pratap Singh 
(45) Shri Tapeshwar Singh· 

I 

(46) Shri Manikrr.1) HodJya Gavit 
(47) Shri Kamodi Lal Jatav 
(48) Shri Bhishma Deo Dube 
(49) Shri R. S. Khirhar 
(50) Dr. Prabhat Kumar Mishra 

The discussion was not concluded. 
7-26 P.M. 

(Lok Sabha adjourned tm 11 A. M. on Friday, the 6th March, 
1987.) , 

SUBHASH C. KASHY AP, 
Secretary·General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Rtacord of Proceedings] 

Friday. March 6, t987iPhalguna 15. 1908 (Saka) 

No. 217 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 143. 146--149, 153 and 154 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 

2. Uadarred Qaestiou 
Replies to Unstarrl.-d Questions Nos. 1556--1569, 1571-

1579. 1581, 1582, 1584-1587, 1589-1626, 1628-1717, 
1719-1743 and 1745-1763 were laid em the Table. 

3. Papers laid OD the Tftb~ 
The following pape.rs were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Overseas CODStruction Council of 
India. Bombay, for the year 1985-86 along with 
Audited Accounts. 

(ll) A copy of the Review (Hindi and Enl!lish ~rsil)ns) 
by the fr.>vemment on the workin~ of the Overseas 
Construction Council of Jndia. Bombay, for the year 
1985-86. 

(2) -A statement (Hindi and English 'VerSions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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...... 

(3) A statement (Hindi and English versions) explainirq-
the reasons for not laying the Annual Report and ~u
dited Accounts of the National Jute Manufactures 
Corporation Limited for the year 1985-86 within 
the stipulated period of nine months after the close 
of the Au:ounting Year. 

(4) A copy of thl:: Delhi Police (Punisbm~ and Appeal) 
(Amendment) Rules, 1986 (Hindi and English ver-
sions) published in Notification No. F. 5120184-
Home (P) in Delhi Gazette dated the 4th Septem-
ber, 1986 under sub-section (2) of section 148 of 
the Delhi Police Act, ~978. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Financial Corporation together 
with Audit Report for the year 1985-86, under sub-
section (3) of section 38 of the State Financial Cor-
porations Act, 1951. 

(li) A copy of the Audit Report (Hindi and English ver-
sions) of the Comptroller and Auditor (Jeneral of 
India on the Accounts of the Delhi Financial Corpo-
ration for the year 1985-86 under sub-section (7) of 
section 37 of the State Financial Corporations Act, 
1951. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Delhi 
Financial Corporation for the year 1985-85. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Criminal Courts and Court-Martial 
(Adjustment of Jurisdiction) Amendment Rules, 
1986 (Hindi and English versions) published in 
Notificati(1n No. S.O. 4010 in Gazette of India dated 
the 6th December, 1986 issued under sub-section 
(1) of section 475 of the Code of Criminal Pr<>-
cedure, 1973. 
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(8) (i) A copy of the Annual Report (Hindi and English 

versions) of the Coffee Board, for the year 1985-86. 
(ii) A copy of the Review (Hindi and English versions) 

by the Government On the working of the Coffee 
Board, for the year ~985-86. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) A copy of the Audit Report (Hindi a.nd English ver-
sions) on the Accounts of the Coffee Board for the 
year 1985-86 (General Fund). 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) al)cve, 

(12) A copy of the Audit Report (Hindi and English ver-
sions) on the Accounts of the Coffee Board for the 
year 1984-85 (pool Fund), 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentiODed at 
(12) auove. 

(14) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rubber Board, Kottayam. far 
the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Rubber 

, Board, Kottayam, for the year 1985-86. 
(15) A ~tatcment (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(14) above. 

(16) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Col1lpanies Act, 1956:-

(i) Review by the Government on the working of the 
Handicrafts and Handlooms Exports Corporation 
of India Limited, New Delhi, for the year 1985-
86. 
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(li) Annual Report of the Handicrafts and HandlooC) 
Exports Corporation of India Limi~ New 
Delhi, for the year 1985-86 along with Audited 
Accounts and the comments of the 'Comptroller 
and Auditor General thereon. 

( 17) A statement (Hindi and English versions) showing 
ICUCIlS for delay in laying the papers mentioned at 
(16) abo,"e. 

~ Supplementary Demands {or Grants (Bailways)-1-..B7 

Shri Madhavrao Scindia presented a statement (HinUl and 
English versions) showing the Supplementary Demands for 
Grants in respect of Budget (Railways) for 1986-67. 

5. Demands for Excess Grants (na.ilways)-l984-8S 

Shri Madhavrao Scindia presented a statement (Hindi and 
English versions) showing Demands for Excess Grants in res-
pect ot the Budget (Railways) lor 1984-85. 

... Staiemeat b7 1'IiDiIter 
Smt. Shiela Dikshit made a statement regarding Government 

Business for the week commencing the 9th March, 1987. 

t Govenua.ent Wu.-Paued: 
Ji) THE COTTON COPRA AND VEGETABLE OIL CESS 

(ABOUTION) BILL, 1986. 
Discussion OD the motion fer consideration of the Bill m JV-

ed by Shri G. S. Dhillon on the 24th February, 1987, contilluttd. 
'nle following members took part in the debate:-

(1) Proi. N. G. Ranga 
(2) Shri G. M. Banatwalla 
(3) Shri A. J. V. B. Maheshwara RIlo 
(4) Shri Kali Prasad Pandey 

Shri G. S. Dhillon replied to the debate 

The motion for concideraticn was adopted and claUSIJ-by-
clause consideration of the Bill was taken up. 
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Clauses 2 to 13 were acropted. 
Clause 1 and the Enacting Formula were adopted, as 

amended. 
The Long Title was also adopted. 

The motion that the BID, as amended, be passed was nloved 
by Shri G. S. Dhllll)n. 

The motion was adopted and the Bill, as amended, was 
passed. 

(Lok Sabha adjourned at 1.11 P.M. and re-assembled at 2.24 
P.M.). 

-V<ii) THE MERCHANT SHIPPING (SECOND AMENDMENT) 
BILL, 1986 

The motion for consideration of the Bill was mo,'ed by Shri 
Rajeah Pil~. 

The following members took part in the debatr.-
(1) Shri Ajoy Biswas 
(2) Shri Shanti Dhariwal 
_(3) Shri V. S. Krishna Iyer 
(4) Shri R. Jeevaratbinam 
(5) Shri Vijay Kumar Yadav 
(6) Shri Mool Chand Daga 
(7) Shri Shantaram Naik 

Shri Rajesh Pilot replied to the debate. 
The motion for consideration was adopted and clause.by-clause 

consideration of the Bill was taken up. . 

Clauses 2 to 10 were adopted. 

Clause 1 and the En:lcting Formula were adopted, as amended. 

The Long Title was abo adopted. 

The motion that the Bill, as amended be passed was moved by 
Shri Rajesh Pilot. ' 

The motion was adopted and the Bill, as amended. was passed . 

.-..t.....~._ ......... . _ 



8. Motion recarcHng Twenty-ninth Report of the Committee Il' 
Private Members' Bills and Resolutiona 

Shri Nandlal Choudhory moved the following motion:-

"That this House do agree with the Twenty ·Ninth Report 
of the Committee on Private Members' Bills and Re-
solutions presented to the House on the 4th March, 
1987", 

The m"tion was adopted. 

! 9. Private Member'. Resolution-Under consideration 

Further discussion on the following Resolution moved by Shri 
.\ Bhattam Sriramamurthy and amendments thereto moved on 28th 

November, 1986, continued:-

"Having re'gard to the planned development of the coun· 
try and the realisation of the constitutional obligations, 
this House takes serious note of the wrong economic 
policies being followed by the Government and the 
distortions introduced in the earlier policies which are 
leading to increased concentration of ecoIl'Omic power, 
widening the gulf between rich and the poor and 
threatening the economic independence of the coun-
try by increasinglv relying on foreign sources, and calls 
upon the Central Government to take immediate steps 
to-

(i) correct the distortions introduced into the Industrial 
Policy since 1980; 

(ii) give public sector its due place as envisaged in the 
Industrial Policy Resolution, 1956; 

(iii) curb monopolistic trend and reduce concentration 
of economic power; 

(iv) protect the small scale sector from the onslaught "f 
the big business and the multinationals; and 

(v) stop the avoidable dependence on foreign technology 
and capital and support the indfgenous R&D efforts 
and technological capabilities." 
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.he following members took part in the debate:-

(1) Shri HarishRawat . 
(2) Shri Mool Chand Daga 
('3) Shri V. S. Krishna Iyer 
(4) Shrl Somnath Rath (Speech unfinished) 

The discussion was not concluded. 

The House was adjourned for want of quorum. 

4.32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the tth March, 

1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 9, 1987lPhalguna 18. 1908 (Saka) 

No. %18 
11 A.M. 
1· Starred'o..tt.s·-

Stan-ed Questions Nos. 163-168, 170 and 171 were orally 
answered. Replies to the remaining questiaas were laid· OD \ me 
Table. 

2. Unstarrul Questions 
Replies to Unstarred Questions Nos. 1764-1772~ 1774-

1825. IM27-1851. 1853-1863. 1865-1873, 1875-189R, 
1900-1987 and· 1989--1995 were laid on the Table. 

3. Paperr I.:aid . on the Table 

The fonowing papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English ver-

;;ions) of the National Cooperative Development Cor. 
poration tor the year 1985-86. 

(2) A copy of the Annua:l Accounts (Hindi and English 
versions) of the National Cooperative (De.velopmeut 
COrpQl'ation for the year 1985-86- together with 
Audit Report· thereon. 

(3) A copy of the Review (Hindi and English venions) by 
the Government on the working of the· National Co-
operatiw' DewIopmerrt Corporation for the year 
1985-86. 
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(4; (i) A copy of the Annual Report (Hindi and English 
versions) ot the Mineral Dev~lopment Board, New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(li) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mineral Deve-
lopment Board, New Delhi, for the year 1985-86. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A copy of the Emigration (Amendment) Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 111 (E) in Gazette of India dated the 
24th February. 1987 under section 44 of the Emigra-
tion Act, 1983. 

(7) (i) A ('opY of the Annual Report (Hindi and English 
versions) of the National Safety Council, Bombay, 
for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
. the Government on the working of the National 

Safety Council, Bombay, for the year 1985-86. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above· 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rajghat Samadhi Committee for the 
year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Rajghat Samadhi Committee for the year 1985-86. 

(10) A statem~nt (Hindi and English versions) showing 
reasons for de'lay in laying the papers mentioned at 
(9) abuve. . 
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(11) The followiug statements (Hindi and English v~r
sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by the Ministers during the various sessions 
of Lok Sabha:-

(i) Statement No. XX-Ninth Session, 1982. I 
(ii) Statement No. XXI-Eleventh Session, I 

1983. 
(iii) Statement No. XIX-Fourteenth Session. 

1984. 
(iv) Statement No. XIV-Fifteenth Session, 

1984. 
(v) Statement No. XIII-Second Session, 

1985. 
(vi) Stati.!ment No. X-Thtrd Session, 

1985. 
(vii) Statement No. IX-Fourth Session. 

1985. 
(viii) Staem!!nt No. VI-Fifth Session, 

1986. 
(il() Statement No. III-Sixth Session. 

1986. 
(x) Statement No. I-Seventh Session. 1987. 

Seventh 
Lok 
Sabha 

Eigh,tb 
Lok 

Sabha 

(12) A copy eac.:h of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:-

(a) (i) Review by the Government on the working of the 
Kerala Agre-Industries Corporation Limited fc. 
the year 1983-84. 

(ii) Annual Report of the Kerala Agre-Industries Cor-
poratiOn Limited for the year 1983-84 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(b) (i) Review by the Government on the working of the 
Himachal Pradesh Agro-Industries Corporation 
Limited, Shimla, for the year 1985-86. 

(ii) Annual Report of the Himachal Pradesh Aaro-
Industries Corporation Limited, Shimla, for the 
year 1985-86 along with Audited Accounts '81ld 
the comments of the Comptroller and Auditor 
General thereon. 

(l3j Two statements (Hindi and English versions) show 
ing reasons for delay in Jaying the papers mentioned 
at (12) above. 

( 14) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(a) (1) A statement regarding Review by the Govern-
ment on the workin,g of the Goa Meat Complex 
Limited for the year 1983-84. 

(ii) Annual Report of the Goa Meat Complex Limited 
for the year 1983-84 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
Generel thereon. 

(b) (i) A statement regarding Review by the Government 
on the working of the Goa Meat ConiI'lex Limited 
for the year 1984-85, 

(ii) Annual Report of the Goa Meat Complex Limited 
for the year 1984-85 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(15) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (14) above. 

4. Supplementary Demands for Grants (General)-1186-S7 
SHRI B. K. GADHVI presented a statement (Hindi and 

English versions) showin~ the SupplementaTV Demands for 
Grants in resptct of the Bud~et (General) for 1986-8'7. 
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· 5. The . Butlpt.Railw~8-\I81·88 
4neral discussion on . the Budget (Railways) for 1987-&8, con-

'\/tin~;d. 
Shri Madhavrao Scindia replied to the debate, 

The discussion was concluded . 

. 6, Matters under Rule 377 
(1) Dr. Chander Shekhar Tripathi raised a matter regarding 

need to set up an alcohol-based industry in Khalilabad Tahsll 
of'Basti district in Uttar Pradesh. 

(2) Shri Harish Rawat raised a matter regarding need to pro· 
vide necessary funds for Dhauliganga Hydro-Electric Project iII 
Pithoragarh District of Uttar Pradesh. 

(3) Smt. Usha Thakkar raised a matter regarding need to 
construct a separate road for the Civil Airport at Kutch. 

(4) Shri Ajoy Biswas raised a matter regarding need t·J stO}l 
the proposed shifting~f Foreign Department of State Bank of 
India from Calcutta to Bombay. 

(5). Shri S. M .. Guraddi raised a matter regarding need to 
take necessary measures to curb the activities of the insurgents 
in North-Eastern States. 

(6) Shri Arnar Sinh Rathawa raised a matter regardin~ ne~d 
to provide more fund~ to meet the situation caused by drClught 
in GUjal'at particularly Chhota Udaipur. 

(Lok Sabha adjourned at 1 P. M. and re.assembled at 2.05 
P.M.) .. l: .+: 

~7, The Bud,et (General) 
The following items of business were taken up together:-

-(i) General Discussion on the Budget (General) for 
1987-88. 

-(ii) Demands for Excess Grants Nos. 17, 20, 39, 57 and 
59 in respect of the Budget (General) for 1984·85. 

-Discussed together. 



The following members took part in the combined debatl;l. 
(1) Shri Madhu Dandavate 
(2) Shri V. N. Gadgil 
(3) Shri M. Y. Ghorpade 
(4) Shri D. P. Yadav 
(5) Shri Muhiram Saikia 
(6) Shri Y. S. Mahajan 
(7) Shri Balkavi Bairagi 
(8) Shri Ram Singh Yadav 
(9) Smt. Sukhbans Kaur 

(10) Shri Mahabir Prasad Yadav 
(11) Dr. G. S. Rajhans 
(12) Shri La! Vijay Pratap Singh 
(13) Dr. Chandra Sekhar Tripathi 
(14) Shri R. S. Khirhar 
U5) Dr. Manoj Pandey 

The discussion was not concluded. 

6.08 P.M. 
(Lok Sabha adjourned till U A. M. on Tuesday. the 10th 

March, 1987) 

., 

SUBHASH C KASHYAP, 
Secretary-General. 
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LOX SA." 

BULLETIN......-PART I 
{Briet Re~or~ .of PrQC:ee.d.i~] 

Tuesday, March 10, 1987/Phal~ 19, 190(1 (SeQ) 

No. 2lt 
11.02 A.~. 
1. Stan:ed .Questions 

Starr.edQuestions Nos. 183-185, 188, 193, 197 and 198 were 
orally answered: Replies to Starred Questions Nos. 186, 187, 
189-192, 195, 196 and 199-202 were laid on the Table. 

Z. Unstarred Questions 
Replies to Unst8!"r~d Questions Nos. 1996-2004, 2006-2112, 

2114-2161, 2163-2179 ·and 21il-223lwere lai4 OD the Tfi,le. 

3. Papen laW. OB the Table 

Th.e foJJqm p~ W~ ~aid p~ ~T~le:-. 
(1) A copy each of ,the following papers (Hindi and Eng-

lisll versiQ~) ~ sub~~ction:{l) ot.$eCtJo~~19A ot tb~ .00000paJ»~; Act, 19~6:-... 
(i) Review by the Government on the working of the 

Neyveli Lignite Corporation Limited, Neyveli, 
for the year 1985-86. 

(ii). ~~l Re.port of the Neyy~ Lignite Corporati~ 
LUD.l~, Neyveli, for the y~r 198~,.86 along WIth 
Audi~ A~nts apd thecom~.of the C0m-
ptroller and Auditor GtDeraJ ~, 
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(2) A st8lteme&t (Hindi and English versions) .showing 
reasons for delay in laying the papers mentIoned at 
(1) aoove. 

(3) A copy each of NOfilftAtiOD~. O.S.R. 12.1(E) ~ 
199(E) (Hindi and Ellglisp versions) published In 
Gazette of India dated the 1st March, 1987 together 
with an explanatory memorandum regarding Cus-
toms Duty changes and exemptions in the cootext 
of Budget proposals pertaining' to Indirect Taxes 
announced by the Prime Minister in Lok Sabha on 
28th February. 1987 under section 159 of the Cus-
toms Act, 1952. 

(4) A copy each of Notifioation Nos. G.S.R. 200(E) to 
269(E) (Hindi and English versions) putJ1ished in 
Gazette of India dated the 1st March, 1987 together 
with an explanatory memorandum regarding Cen-
tral Excise Duty changes and exemptions in the 
context of Budget proposals pertaining to Indirect 
TaxeS announced by the Prime Minister in Lok 
S4tbha on 28th February, 1987 issued under the 
Central Excise Rules, 1944. 

(5) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1985-Union Government (Cammer-
cial)-Part IV-Richardson and Cruddas (1972) 
Limited under article 151 ( 1) of the Constitution. 

(6) A copy each qf the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 18AI18AA of the Industries (Development 
and Regulations) Act, 1951:-

(i) S.O· 853(E) published in Gazette of India dated 
the 21st November, 1986 regarding extension of 
period of take over of management of Messrs 
Mohini MiTIs Limited, Belgharia, West Bengal 
beyond five years. 
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(ii) S.O. 856(E) published in Gazette of India dated 
the 24th November, 1986 tegarding extension of 
period of. take over of management of Messrs 
India .Machinery Company Limit~d, Howrah, 
beyond five years. 

(iii) S.O. 860(E) published in Gazette of India dated 
the 25th November, 1986 regarding e1:tension of 
period of take over of management of Messrs 
Brentford Electric (India) Limited, Calcutta, 
beyond five years. 

(iv) S.O· 870(E) published in Gazette of India dated 
the 28th November, 1986 regarding extension of 
period p( take over of management of Messrs 

I',.i ; ••. Associated Industries (Assam) Limited, Chandra-
.It· I' .pur, beyond five years. 

\ L, \. 
(7) A copy of Notifioation No. S.O. 78(E) (Hindi and 

English versions) published in Gazette of India dated 
the 13th February, 1987 making certain amendments 
to Notification No. S.O. 98(E) dated the 16th 
February. 1973 so as to delete 13 items and amend 
4 items in the list of items reserved for small scale 
sector under sub-section (2H) of section 29B of the 
Industries (Development and Regulation) Act, 
1951. 

(8) A copy of the Annual Report (Hindi and English 
versions) on the Working and Administration of 
the Companies Act, 1956 for the year ended- the 
31st March, 1986 under section 638 of the said act· 

(9) A copy of the Indian Telegraph (Second Amend-
ment) Rules, 1986 (Hindi and English versions) 
published in Notification No. G.S.R. 314 in 
Gazette of India dated the 26th April, 1986 together 
with a COrrigendum thereto published in Notifica-
tion No. G. S. R. 49 in Gazette of India dated the 
17th January, 1987 under sub-section (5) of sec-

tion 7 of the Indian Telegraph Act, 1885. 
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4. Message from Rajya Sabha 
Sec.r~·GeneraJ. repor~ ~ message from Rajya Sabha that 

at itssitt,ing held on the 9th March, 1987, Rajya Sabha passed 
the Labour Welfare Ftm1 Laws (Al;n.endment)BiU, 1987. 

5. DiJl p~ssed by Rajya Sabha-Laid on the Table 
Secretary-Generallaid on the Table the Labour Welfare Fund 

Law~ (~endment) Bill, 1987, as passed by Rajya Sabha. 

6. Statement of Railway Convention Committee 
Sh.D Subhash Yadav laid on tho Table (English 

and Hindi versions) of the statement showing action taken 
by Govemm~nt on the recommendations contained in the 
First Report of Railway Convention Committee (1985) on Ac-
tion Taken by Government on the recommendations contained 
in the Ninth Report of the Railway Convention Committee 
(1980) on Cost of Operation of Railways (Staff and Fuel Cost). 

f· Ref.utrt ancl·,n~es nf Co~e on Public UndUtaldngs 
Shri K. Ramamurthy ~re6ented the Fifteenth Report 

(Hindi and English versions) of the Committee on Pub-
lic Undertakings on Indian Petrochemicals Corporation 
Limited-Project Implementation and Minutes of the sittings of 
the Committee relating thereto. 

8. Matters under Rule 377 
(1) Shri Jujhar Singh raised a matter regarding need to 

construct tourist bangaJows at Jhalawar and the 'game sanctuary 
at Durrah in Rajasthan to help the growth of tourism in this 
area. 

(2) . Shri Ram Singh YHdav raised a matter regarding need to . 
set up "National Minor Irrigation (Ground Water) Corporation" 
at NatiQnal Level with its branches in every State. 

(3) Shri Ganga Ram raised a matter regar.:iing need to set up 
a high power committee to study and suggest the ways to solve 
the problem 'Of child labour engaged in bangle industry in Fero-
zabad, Uttar Pradesh. 

(4) 8hri D. L. Baitha raised a matter regarding need to in-
clude Maithili la~uage in the Eighth Schedule of the Consti-
tution. 



fj 

(5) Shri Vijoy Kumar Yadav raised a matter regarding need 
to construct a national highwav between Fatuah and' Gaya via 
Islampur in Nalanda district of Bihar. 

(6) Smt. Basavarajeswari raised a matter regarding need 
to release forest land for Kalinadi Hydro Electric Project Stage 
II to overcome power shortage in Karnataka State. 

(7) Shri C. K. Kuppuswamy raised a matter regarding need 
to take necessary measures to increase the export of Sesamum 
Oilseeds. ' i i 

(8) Shri G. M. Banatwalla raised a matter regarding need 
to accord legal sanction to the 15-point programme to ameliorate 
the condition of the minorities so as to expedite its implemen-
tation effectively. 

9. The Budret (General) 

Combined discussion on the following items of business con-
tinued:-

(i) General Discussion on the Budget (General) for 
1987-88. 

(ii) Demands for Excess Grants Nos. 17, 20, 39, 57 and 59 
in respect of the Budget (General) for 1984-85. 

The followin'g members took part in the debate:-
(1) Shri P. Kolandaivelu 
(2) Shri B. R. Bhagat 
(Lok Sabha adjourned at 12.59 P. M. and re-assembled at 

2.04 P.M.) 
(3) Shri Zainul Basher 
(4) Shri Amal Datta 
(5) Shri Murli Deora 
(6) Shri Surendra Pal Singh 
(7) Shri Damodar Pandey 
(8) Dr. A. Kalanidhi 
(9) Shri C. K. Kuppuswamy 

(10) Shri Shripati Mishra 
(11) Shri Manvendra Singh 
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(12) Shri BhadreshwaI Tanti 
(13) Shri Pratap Bha..'lu Sharma 
(14) Shri A. C. Shanmugam 
(15) Shri Hafiz Molld. Siddiq 
(16) Shri Sriballav Panigrahi 
(17) Shri R. AnnRnambi 

The discussion wac; not concluded. 

10. President's Message 

.. 

The Deputy Speaker corr.mun:cated to Lok Sabha the follow-
ing message dated the 4th March, 1987 from the President:-

"I have received "lith ~reat satisfaction the exprcs3ion of 
thanks by the Members of the Lok Sabha for t1e 
Address whicn I delivered to both HOUfes of Parlia-
ment assembled together on 23rd February, 1987." 

11. Report of Business Advisory Committee 
Smt. Shiela Dikshit pr~sented the Thirty-Fifth Report of the 

Business Advisory Comm :ttec. 

6.03 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 11th 
March, 1987) 

SUBHASH C. KASHYAP, 
SC:tretary-Genera:. 
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LOIt SABRA 

BULLETIN-PART 1 
(Brief Record of Proceedings] 

Wednesday, March 11, 1987/Phalguna 20, 1908 (Saka) 

No. 220 
11 A.M. 
Ohituary Referen~e 

The Speaker made a reference to the passing away of 
Shri Moo! Chand Daga who was a sitting Member of Lok Sabha. 

Members stood in silence for a short while as a mark of 
respect to the memory of the deceased and thereafter the House 
was adjourned for the day. 

11.04 A.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th 
March, 1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 

1 
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LOI( SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

• • 
Thursday, March 12, 19871Phalguna 21, 1908 (Saka) 

No. 221 

11 A.M. 
1. Starred QuestiODS 

Starred Questions Nos. 223, 225, 227, 228 and 230 were 
orally answered. Replies to Starred QuestiQPS Nos. 224-229 
and 231-242 were laid OD the Table. 

Replies to Starred (Juestiolls Nos. 203, 204, 206-211 and 
213-222 were also laid on the Table today, Lok Sabha having 
adjourned after obHuary reference on the 11 March, 1987. 

2. Unstarred. QueitioDS 
Replies to Unstarred Questions Nos. 2437-2482, 2484--

2494, 2496-2574, 2576 and 2578-2667 were laid on the 
Table. 

Replies to Unstc'.rred Questions Nos. 2232-2239, 2241-
2286, 2289-2291, 2293-2300, 2302-2306, 2308-2320, 
2322, 2323, 2325-2372, 2374-2393 and 2395-2436 listed 
for the 11 March, 1987 were also laid on the Table. 

3. Short Notice Question 
Reply to Short Notice Question No. 1 addressed to the Minis-

ter of Finance regarding setting up ot currency press at Salboumi, 
West Ber.gal listed for the 11 March, 1987 was also laid on the 
Table. 
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4. Papm Lllid 011 the Table o 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for the Mentally 
Handicapped, Secunderabad, for the year 1985-86 
alOJ;1g with Audited Accounts. 

(ii) A copy of·the Review (Hindi and English versions) 
by the Government on the wor.~ing of the National 
Institute for the Mentally Handicapped, Secundera-
bad, for the year 1985-86. 

(2) A s'tatement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Seamen's Provident tl"und Or-
grutisation, Bombay, for the year 1985-8(; on the 
working of the Seamen's Provident Fund Scheme, 
1966 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of \he 
Seamen's Provident Fund Organisation, Bombay, for 
the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Madras 1'01'\ 
Trust for the year 198~-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Madras 
Port Trust for the year 1985-86. 

(fi) m A copy of the Annual Administration Report 
(Hindi and English versions) of the Tutioorin Port 
Trust for the year 1985-86. 
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l··) 
A.. (ii) A copy of the Review (Hindi and English versions) 

by the Government on the working of the Tuticorin 
Port Trust for the year 1985-86. 

(7) (i) A copy of the Annual Administnrtion Report 
(Hindi and English versions) of the Kandla Port 
Trust for the year 1985-86. 

(ii) Il copy of the Review (Hindi and English versions) 
by the Government on the working of the Kandla 
Port Trust for the year 1985-86. 

(8) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Visakhapatnam 
Port Trust for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Visakha-
patnam Port Trust for the year 1985-86. 

(9) (i) A copy of the Annual Administration Report 
(Hindi and Englisb l'eI'sions) of the Nhava-Sheva 
Port Trust for the year 1985-H6. 

(ii) A copy of the Review (Hindi and English versions)' 
by the Government on the working of the Nhava-
Sheva Port Trust for the year t 985-86. 

(10) (i) A copy of the Annual Administration Report 
(Hindi and En~lish versions) of the Calcutta Port 
Truc;t for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Calcu~ta 
Port Trust for the year 1985-86. 

(11) (i) A copy of the Annual Administration Report 
(Hindi and· EnJ!;1ish versions) of the New Manga-
lore Port Trust for the year 1985-86. 

(ii) A copy of the Reyiew (Hindi and English versions) 
by the Government OD the working of the New 
Mangalore Port Trust for the year 1985·86. 
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(12) (i) A copy of the Annual Administration .t 
(Hindi and English versions) of tile Monnugao 
Port Trust for the year 1985-86. 

(til A copy of the Review (Hindi clnd English versions) 
by the Government on the working of the Mor-
mugao Port Trust for the year 1985-86. 

(13) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
103 of the Major Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the Mormu$!;ao Port Trust 
for the year 1985-86 and the Audit Report 
thereon. 

(ii) Review by the Government on the Audited Ao. 
counts of the Mormugao Port Trust for the year 
1985·86. 

(b) (i) Annual Accounts of the New Mangalore Port 
Trust for the year 1985-86 and the Audit Report 
thereon. 

(ii) Review by the Government on the Audited A~ 
counts of tlte New Mangalore Port Trust for the 
year 1985-86. 

(c) (i) Annual Accounts of the Nhava Sheva Port 
Trust for the year 1985-86 and the Audit Report 
thereon. 

(li) Review by the Government. on the Audited Ac-
counts of the Nhava Sheva Port Trllst for the 
year 1985-86. 

(d) (i) Annual Accounts of th~ Calcutta Port Trust 
for the year 1985-86 and the Audit Report 
thereon. 

(ii) Review by the Government on the Audited Ac-
counts of the Calcutta Port Trust for the year 
1985-86. 
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(14) A copy of the General Insurance (Rationa-
lisation of Pay Scales and other Conditions of Ser-
vice of Development Staff) Amendment Scheme, 
1987 (Hindi and English versions) published in 
Notification :t-lo. S.O. 80(E) in Gazette of India dated 
the 13th February, 1987 issued under Section 17 A 
of the General Insurance Business (Nationalisation) 
Act, 1972. 

(15) A copy each of the fol'lowing Notifications (Hindi 
and English versions) under section 28 of the Uni-
versity Grants Commission Act, 1956:-

(i) Notification No. F. 1-117183(CPP) published in 
Gazette of India dated the 14th June. 1986 
making certain amendments to the University 
Grants Commission (the minimum standard's of 
instructions for the grant of the first degree 
through formal education in the faculties of Arts. 
Humanities, Fine Arts, Music, Social Sciences, 
Commerce and Sciences) Regulations, 1985. 

(ii) Notification No. F. 1-117183(CPP) published 
in Gazette of India dated the 14th June, 1986 
making certain amendments to the University 
Grants Commission (the minimum standards of 
Instruction for the grant of first degree through 
non-formalldistance education in the faculties of 

Arts, Humanities, Fine Arts, Music, Social Scien-
ces, Commerce, and Sciences) Regulations, 1985. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Higher Tibetan 
Studies, Sarnath. Varanasi, for the year 1984·85. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Higher Tibetan 

Studies, Samath, Varanasi, for the year 1984-85 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Centra) 
Institute of Higher Tibetan Studies, Samath. Vara' 
nasi. for the vear 1984-85. 
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• (17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

(18) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Foundry and 
Forge Technology, Ranchi, for the year 19~5-86 
together with Audit Report thereon. 

(19) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(18) above. 

(20) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, 
Madras. for the year 1985-86 together with Audit 
Report thereon under sub-section (4) of section 23 

of the Institutes of Technology Act, 1961. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
ver~jons) of the Indian Institute of Technology: 
Delhi, for the year 1985-86. 

(ii) A copy l'f the Review (Hindi and English versions) 
by the Government on the working of the indian 
Institute of Technology, Delhi, for the year 1985-86. 

(23) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(22) above. 

(24) (i) A copy of the ABnual Report (Hindi and Eng-
lish versions) of the Indian Museum, Calcutta, for 
the year 1985-86 along with Audited Accounts. 

(ii) A· copy of the Review (Hindi and English versionll) 
by the Government on the working of the Indian 
Museum. Calcutta. for the year 1985-86. 
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(25) A stateD!ent (Hindi and English versions) showing 
reasons iOi delay in laying the papers mentioned at 
(24) above. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of tile Indian Institute of Technology, Mad-

ras, for the year 1985-86. 
\ii) A copy of the Review (Hindi and English versions) 

by the Govecnment on the working of the Indian 
Institute 01 'rechnology, Madras, for the year la85-86. 

(27) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(26) above. 

(28) (i) A copy of the Annual Report (Hindi and English 
ver&ons) of the Indian Institute of Technology, Born.. 
bay, for the year 1985·86. 

(ii) Ii. copy of the Review (Hindi and English versir.lns) 
by the Government on the working of the Indi.an 
Institute of Technology, Bombay, for the year 
1985-86. 

(29) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(28) above. 

(30) (i) A copy elf the Annual Report (Hindi and English 
ve.rsions) of the Indian Institute of Technology 
Kharagpur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and Eaglish veNion.) 
by the Government on the 'V'J'Orking of the Indian 
Institute of Technology, Kharagpur, for the year 
1985-86. 

(31) A copy of the Annual Accounts (Hindi and English 
versions) of tht: Indian Institute I)f Technology, 
Kharagpur, for the year 1985-86 together with Audit 
Report thereoa. under sub-section (4) of section 23 01 
the Institutes of Technology Act, 1961. 

(32) A copy of the Annual Accounts (Hindi and Eng· 
lish versions) of the Karnataka Regional Engineering 
College, Surathkal, for the year 1985-86 together with 
Audit Report thereon. 
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(33) A copy of the Annu~l Accoun,ts (~indi and Englil!. 
versions) of the RegIonal EngmeennlLC College, SU· 
char, for the year 1985-86 together with Audit Report 
thereon. 

(34) A copy of the Annual Accounts (Hi:ldi aIld English 
versions) of the Visvesvaraya Regional College 01 
,Engineering, Nagpur, for the year 1985·86 together 
with Audit Report thereon. 

(35) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Institute of Technology, 
Jamshedpur, for the year 1985-86 together with Audit 
Report tht!reon. 

(36) A copy of the Annual Accounts (Hindi and English 
versions) of the MotHal Nehru Regional Engineering 
College, Allahabad, for the year 1985·86 together with 
Audit Report thereon, 

(37) A copy of the Annual Accounts (Hindi and English 
versions) of the Maulana Azad College of Technology, 
Bhopal, for the year 1985-86 together with Audit Re-
port thereon. 

(38) A copy of the Annual AcC'Ounts (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College 
of Engineering and Technology, Surat, for the year 
1985·86 together with Audit Report thereon. 

(39) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management, 
Bangalore, fur the year 1985-86, 

(ii) A copy of t.he Review (Hindi and English versions) 
by the Government on the working of the Indian In-
stitute of Management, Bangalore, for the year 1965-86. 

(40) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(39) above. 

(41) A statement (Hindi and English veroions) explaining 
the reasons for nOlt laying the Audited Accounts of the 
Malaviya Regio!':.al Engineering College, Jaipur and 
Regional Engineering College, Srinagar for the ~'ear 
1985-86 within the stipulated period of nine months 
after the close of the Accounting Year. 
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• (42) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sree Chitra Tirunal Institute for 
Medical Sciences and Technology, Trivandrum, for 
the year 1983-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Sree Chitra Tirunal Institute for Medical Scleaces 
and Technology, Trivandrum, for the year 1985-86. 

(43) (i) A COpy of the Annual Report -<Hindi and English 
versions) of the National Institute of Immunology, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of ~mm.unology, New Delhi, for 
the year 1985-86. 

(44) (i) A COP}; of the Annual Report (Hindi and English 
versions) of the Indian ScienCe Congress Association, 
Calcutta, for the year 1985-86 along with Audited 
Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Science Congress Association, Calcutta, for 
the year 1985-86. 

(45) (i) A copy of the Annual Report (Hindi and English 
ver'lions) of the Indian Academy of Sciences, Banga-
lore, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of tI\(' 
Indian Academy of Sciences, Bangalore. for the 
year 1985-86. 

(46) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta, for the year 
1985-86 along with Audited Accounts. 
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(ii) A statement (Hindi and English versions) regaIding 
Review by the Government On the working of the 
Bose Institute, Calcutta, for the year 1985-86. 

(47) (1) A copy of the Annual Report (Hindi and English 
versions) of the Raman Research Institute, Banga-
lore, for the .vear 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Govermnent on the working of the 
Raman R~search Institute, Bangalore, for the year 
1985-86. 

(48) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Ayw-veda, Jai· 
pur, for the year 1985-86 together with Audit Report 
thereon. 

(49) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(48) above. 

(50) (i) A copy of the Annual Report (Hinpj. and English 
versions) of tht, Central Council for Research in 
Unani Medicine, New Delhi, for the year 1985-86 
along with Audited Accounts. 

(ti) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council for Research in Unani Medicinl', New Delhi, 
for the year 1985-86. 

(51) A statement (Hindi and English versions) showing 
reasons for ~elay in laying the papers mentioned at 
(50) above. 

5. Report of the Conunittee OD Privaae Members- Bllls 0Dd.. 
Resolutions 

Shri M. Thambi Darai presented the Thirtieth Report (Hindi 
and English ve.rsions) of the Committee on Private Members' 
Bills and Resolutions. 
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• ~rt of Estimates COIIUDittee 
Smt. Chandra Tripathl presented the Thirty-eighth Report 

(Hindi and English versions) of the Estimates Committee on 
Action Taken by Government on the recommendations contained 
in their Thirty-first Report on the Ministry of Law and Justice 
(Department of Justice)-Pendency of cases in Supreme Court 
and Hi£b Courts. 

7. Motion Reprding Thirty-fifth Report of the B1IIiDess Advl .. 
SOI'f Committee 

Smt. Sheila Dikshit moved the following motion:-
"That this House do agree with the Thirty-fifth Report 

of the Business Advisory Committee presented to 
the House on the 10th March, 1987." 

The motion was adopted. 

8. Matters Under Rule 377 
(1) Shri Krishna Singh raiSed a matter regarding need to send 

a study team to assess the damage caused due to hailstorm in 
Gwalior-Chambal division and also provide financial assistance 
to meet the situation caused by drought conditions in Madhya 
Pradesh. 

(2) Shri J agannath Patnaik raised a matter regarding need 
to take necessary measures to check the spread of epidemic in 
Kalahandi district in Orissa and also set up a Development Board 
for its overall development. 

(3) Smt. Kishori S~nha raised a matter regarding need to 
clarify the suggested price of various brands of cigarettes after 
the announcement of new excise duty on cigarettes. 

(4) Shri Jagdish Awasthi raised a matter regarding need to 
take nece<;sary mensul es to start construction of Ganga Barrage 
in Kanpur. 

(5) Shri R. P. Suman raised a matter regarding need to 
sanction a railway bridge over Saryu river in Tanda region of 
Faizabad district in Uttar Pradesh. 
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(6) Shri Baju Ban Riyan raised a matter regarding need to 
clarify the Government's stand on the recommendations of Prof. 
Chattopadhya Report in respect of Delhi school teachers'. 

(7) Shri P. Kolandaivelu raised a matter regarding need to 
take over Radha Krishna Mills (Textiles) at Coimbatore. 

(8) Shri K. Ramamurthy raised a matter regarding need to 
merge all the public sector banks into a National Bank and con-
stitute a National Commission to enquire into the customel 
service of banks. 

(9) Shri Sriballav Panigrahi raised a matter regarding need to 
set up a pilot plant by Steel Authority of India Ltd. at Daitri in 
Orissa. 

(10) Shri Balwar. t Singh Ramoowalia raised a matter regard-
ing need to protect the interests of cane growers in Punjab and 
other States of the country. 

9. 1be Budget (General) 
Combined discussion on the following items of business con-

tinued:-
(i) General Discussion on the Budget (Genera1) for 1987-

88. 
(ii) Demands for Excess Grants Nos. 17, 20, 39, 57 and 59 

in respect of the Budget (General) for 1984-85. 

The following members took part in the debate:-
(1) Shri Bhagwat Jha Azad 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 
P.M.) 

(2) Shri Indrajit Gupta 
(3) Shri p. R. Kumaramangalam 
(4) Shri B. K. Gadhvi 
(5) Shri Charanjit Singh Walia 
(6) Shri Bipin Pal Das 
(7) Prof. N. G. Ranga 
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(8) Shri Satyendra Narayan Sinha 
(9) Shri H. M. Patel 

(10) Smt. Jayanti Patnaik 
(11) Shri Girdhari Lal Vyas 
(12) Shri Sbyam Lal Yadav 
(13) Shri Balwant Singh Ramoowalia 
(14) Dr. Datta Samant 
(l~) Smt. Basavarajeswari 
(16) Shri Santosh Kumar Singh 
(17) Shrj Tapeshwar Singh 
(18) Shri Hussain DaJwai 
(J 9) Smt. D. K. Bhandari 
(20) Shri Bapulal Malviya 
(21) Shri S. B. Sidnal 
(22) Smt. Usha Rani Tomar 
(23) Shri u. H. Patel 
(24) Smt. Patel Ramaben Ramjibhai Mavani 
(25) Shri Ramashray Prasad Singh 
(26) Smt. Kesharabai Kshirsagar 
(27) Shri Ramdeo Rai 
(28) Smt. Usha Thakkar 

The discussion was not concluded. 

8.08 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday. the J 3th 

March. 1987) 

SUBHASH C. KASHYAP. 
Secre!ary-GeneraJ. 
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1.0" SABRA 
• 

BULLETIN-PART I 
(Brief Record of Proceedinesl 

Friday, March 13, 19871Phalguna 22, 1908 (Saka) 

No. 222 

11 A.M. 

1. Obituary RefereDtcs 

The Speaker made references to the passing away of Smt. 
Shashank Manjari, a Member of Third Lok. Sabha and Dr. 
Suresh Chandra, a Member of First Lok Sabha. 

Thereafter Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Staned Questions 

Starred Questions Nos. 245, 248, 250, 251, 255 and 257 
were orally answered. Replies to Starred Questions Nos. 243, 
246, 247, 249, 252-254, 256 and 258-263 were iaid on the 
Table. 

3. UDStarred Questions 

Replies to Unstarred Questions Nos. 2668-2672, 2674-
2697, 2699-2726, 2728-2744, 2746-2750, 2752-2757, 
2760-2776, 2778-2788, 2790-2799, 2801-2817, 2819-
2824 and 2826-2862 were laid on the Table. 
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4. Papers Laid OJI tile Table .' ,.. 
The 10llowing papers were laid on the Table:-

(1) A copy of Notification No. S.O. 914(E) (Hindi and 
English versions) published in Gazette of India 
dated the 15th December, 1986 appomting the 
15th December, 1986 as the date on which the 
provisions of Agricultural and Proce&sed "Food 
Products Export Cess Act, 1985 shall come into 
force issued under sub-section (3) of section 1 of 
the said act. 

(2) A copy of Notification No. S.O. 915(E) (Hindi and 
English versions) published in Gazette of India 
dated the 15th December, 1986 specifYlDg 0.5 per 
cent ad valorem as the rate of duty of customs 
which will be levied and collected as cess on export 
o~ all scheduled products with immediate effe~ 
issued under sub-section ( 1) of section 3 of the 
Agricultural and Proce.ssed Food Products Export 
Cess Act, 1985. 

(3) A copy each of the followin'g Notifications (Hindi 
and English versions) issued under section 3 of the 
Imports and Exports (Contr~l) Act, 1947:-

(i) S.O. 612(E) published in Gazette of India dated 
the 1st September, 1986 making certaIn amend~ 
ments in the open General Licence No. 15186 
dated the Ist April, 1986. 

(ii) s.o. 656(E) published in Gazette of lndia dated 
the 4th September, 1986 giving general permi. 
sion till further orders to i~port into the Domes-
tic Tariff Area 'rejects' manufacturr.d by the 
units located in the Free Trade Zones lind Export 
Processing Zones subject to the conditions m~n, 
tioned in the notification. 

(iii) S.O. 691 (E) published in Gazette of 1I!dia dated 
the 26th September, 1986 maki~g certam amend-
ments in the Open General LIcence No. 15186 
dated the 1st Apt1I, 1986. 
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-.. (iv) S. O. 872(E) published in Gazette of India dated 
the 28th November, 1986 making certain amend-
ments in the Open General Licence No. 13/86 
dated the 1 st April, 1986. 

(v) S. O. 91 (E) published in Gazette of India dated 
the 19th FeQruary, 1987 making certain amend-
ments in the Open General Licence No. 16/86 
dated the 1 st April, 1986. 

(vi) S.O. 157(E) published in Gazette of India da:ed 
the 2nd March, 1987 making certain amend-
ments in the Open General Licence No. 1/86 
dated the 1 st April, 1986. 

( 4) A copy of the Annual Accounts (Hindi and English 
versions) of the Rubber Board, Kottayam. for the 
year 1985-86 together with Audit Report thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

(6) A copy each of the fol'lowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Handloom Development Corporation 
Limited, Lucknow, for the year 1985-86. 

(ii) Annual Report of the National Handloom Develop-
ment Corporation Limited, Lucknow, for the year 
1985-86 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(7) A copy each of the following Notifications (Hindi 
and En~!lish versions) under sub-section (4) of set.-
tirn 284 of the Cantonments Act, 1924:-

{j) The Khas Yol Cantonment (Water Supply) Bye-
la~ .. s, 1986 published in Notification No. S.R.O.-
K'~iAI16-A in Gazette of India dated the 29th 
November. 1986. 
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(ii) The Secunderabad Cantonment (Layout of Streets ., 
and RC2u1atioo and Prohibition of Erection of 
Buildings) Amendment Byelaws, 1985 published 
in Notification No. S.R.O. 1 in Gazette of India 
dated the ] 3th September. 1986. 

(8) Two statements (Hindi and English versions) showing 
reason~ for delay in laying the notifications mention-
ed at (7) above. 

(9) A copy of the National Cadet Corps (Amendment) 
Rules, 1987 (Hindi and English versions) published 
in Notification No. S.R.O. 33 in Gazette of Indi~ 
dated the 14th February, 1987 under sub-section (3) 
of section 13 of the National Cadet Corps Act, 
1948. 

(10) A copy of the Income-tax (SecOnd Amendment) Rules, 
1987 (Hindi and English versions) published in 
Notification No. S.O. 166(E) in Gazette of India 
dated the 9th March, 1987 under section 296 of the 
Income-tax Act, 1961. 

(11) A copy each of the following Noti.iications (Hindi and 
English versions) under section 159 of the Custom5 
Act. 1962'--

(i) The Customs and Central Excise Duties Drawback 
(Amendment) Rules, 1987 published in Notifica' 
tion No. G.S.R. 272(E) in Gazette of India dated 
the 4th March. 1987. 

(ii) S.O. 163 (E) published in Gazette of India dated 
the 5th March. 1987 containing Corrigendum to 

certain notifications mentiosed in the said noti-
fication. 

(12) A copy each of the following Notifications (Hindi 
and En~lish versions) issued un&r section 18 of 
the Central Reserve Police Force Act, 1949:-

(i) The Central Reserve Police Force (Amendment) 
Rules. 1986 published in Notification No. G.S.R. 
1006 in Gazette of India dated the 22nd November, 

1986. 
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(ii) The Central Reserve Police Force (First Amendment) 
Rules, 1986 published in Notification No. G.S.R. 
1056 in Gazette of India dated the 13th December, 

1986. 

(13) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 
17 of the Export (Quality Control and Inspection) 
Act, 1963:-

(i) The Export of Cashew Kernels (Quality Control and 
IDspection) Amendment Rules, 1986 published in 
Notificaticm No. S.O. 905(E) in Gazette of India 
dated the 10th December. 1986. 

(ii) The export of Gum Karaya (Inspection) Rules, 1986 
published in Notification No. S.O. 4136 in Gazette 
of India dated the 13th December, 1986. 

(iii) The Export of Cycle Tyres and Cycle Tubes (Quality 
Control and Inspection) Rules, 1987 published in 
Notificatiun No. S.O. 142 in Gazette of India dated 
the 17th January. 1987. 

(14) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India 
for the year 1985-Union Government (Commer-
cial)-Part V-Bharat Earthmovers Limited under 
article 15 J (1) of the Constitution. 

(15) (a) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Handloom Export Promotion 
Council, Madras, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English ver-
sions) of the Handloom Export Promotion Council. 
Madras, for the year 1982-83 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Handloom Export Promotion Coun-
cil. Madras. for the year 1983·84 along with Audited 
Accounts. 
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(iv) A copy of the Annual Report (Hindi and English ,. 
versions) of the Handloom Export PromOtiOll Coun· 
cil, Madras, for the year 1984-85 along with Audited 
Accounts. 

(v) A copy of the. Annual Report (Hindi and English 
versions) of the Handloom Export Promotion Coun' 
cil, Madras, for the year 1985-86 along with Audited 
Accounts. 

(b) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Handloom 
Export Promotion Council, Madras, for the years 
1981-82, 1982·83, 1983-84, 1984-85 and 1985-86. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers menlioned at 
(15) above. 

,/5. Statement" by Ministers 
(1) The Minister of State in the Ministry of Personnel, Public 

Grievances lnd Pensions made a statement regardipg Govern-
ment's decisions on the Report of the Pay Commission (Part-In 
relating to pensions and other retirement benefits of Central Gov ... 
ernment employees. 

*(2) The Minister cf State for Parliamentary Affairs made a 
statement regarding Government business for the week commen-
cing the 18th March, 1987. 

J' The Budget (Gelleral) 
Comhined di~cussion on the following items of business con-

tinued:-
(i) General Discussion on the Budget (General) for 1987-

88. 
(ii) Demands for Excess Grants Nos. 17. 20, 39, 57 and 

59 in respect of the Budget (General) for 1984-85. 

) ~1!r.LR~iv G~~~~~L~lied to the debate. V" 
"'Made at 2.09 P.M. 
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.• _\ Demands for Excess Grants Nos. 17, 20, 39, 57 and 59 in 
\espect of the Dudget (General) for 1984-85 for the amounts 
shown under column 3 of the printed list of Demands for Excess 
Grants (General) for 1984-85, were voted in full. 

,/7. Demands for Grants on Account (General)-1987-88 
All the Demands for Grants on Account Nos. 1 to IS, J5-A, 

16 to 25, 27, 28, 30 to 84, 86, 88 to 92 (both Revenue Account 
and Capital Account) in respect of the Budget (General) for 
1987 -88 for the amounts shown in the fifth column of the printed 
List of Demands for Grants on Account (General) for 1987-88, 
were voted in full. 

,/ 8. Supplementary Demands for Grants (General)-1986-87 
Supplementary Demands for Grants Nos. 1-3,6-12,15-19, 

21, 24--26, 28, 29, 31--35, 37--50, 52--58, 61, 63--65, 68; 70; 73--84; 
"1;' 86, 88, 89, 91--93, 95--101 and 104 (both Revenue Account and 
" Capital Account) in respect of the Budget (General) for 1986-87 
, for the amounts shown under column 3 of the printed List of 

I" 

Supplementary Demands for Grants (General) for 1986-87, were 
voted in full. 

~/9. Government BUI-Introduced 
THE APPROPRIATION BILL, 1987 

\/10. Government Bill-Passed 
THE APPROPRIATION BILL, 1987 

The motion for consideration moved by Shrj B. K. Gadhvi 
was adopted and c1ause-by-clause consideration of the Bill was 
t~ken up. 

Clauiies 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title wer~ also 

adopted. 
The motion that the Bill be passed was moved by Shri B. K. 

Gadhvi. 
The motion was adopted and the Bill was passed. 
(Lok Sabha.adjoumed at 1 P.M. and re-assembled at 

2.05 P.M.). 
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11. Government 8iU-Iatroduced ., ., 
./ THE APPROPRIATION (VOTE ON ACCOUN1) BILL, 1987 

12. Governmeat BiII---Passed 
J THE APPROPRIATION (VOTE ON ACCOUN1) BILL, 1987 

The motion for consideration moved by Shri B. K. Gadhvi 
was adopted and the c1ause-by-clause consideration of the Bill 
was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Qause 1, the Enacting Formula and the Long Title were 
also adopted. 

The molion that the Bill be passed was moved by Shri B. K. 
Gadhvi. 

The motion was adopted and the Bill was passed. 

J13. Government Bill-introduced 
THE APPROPRIATION (NO.2) BILL, 1987 

.... .I 14. Government Bill-Pused 
THE APPROPRIATION (NO.2) BILL, 1987 
The motion for consideration moved by Shri B. K. Gadhvi 

was adopted and the c.1ause-by-clause consideration of the Bill 
was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and, the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shl'i 

B. K. Gadhvi. 
The motion was adoptf'd and the Bill was passed. 

15. Cancellation of littin~ of Lok Sa ... on 17 Man:h. 1987 
The House decided th&t the sitting of the House fixed 

Tuesday, 17th March, 1987, be cancelled. 
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~6. Govel'llDlent Bill-under coll8ideration 
~'THE MENTAL HEALTH BILL, 1986 

The motion for consideration of the Bill was moved 
Kuman Saroj Khaparde. 

The following members took part in the debate:-
(1) Shri Shantaram Naik 
(2) Shri Kali Prasad Pandey 
(3) Shri Girdhari Lal Vyas 
(4) Dr. Chandra Shekhar Tripathi 
(5) Dr. Manoj Pandey 

(6) Shri Ram Singh Yadav (speech unfiniBhed) 

The discussion was not concluded. 

by 

17. Motion regarding Thirtieth Report of tmI Committee on 
Private Members' Bills and Resolutions 

Shri Digvijay Sinh moved the following motion:-
"That this House do agree with the Thirtieth RepIlrt of 

the Committee on Private Members' Bills and Reso-
lutions presented to the House on the 12th March, 
1987." 

The motion was adopted. 

18. Private Members' Billa--lntroduced 
J'( 1) The Constitution (Amendment) Bill, 1987 (Substitution 

of new arliclc for article 54, etc.) by Prof. Madhu Dandavate. 
v{2) The Constitution (Amendment) Bill, 1987 (Amend-

ment of amcies ] 9 and 326) by Prof. Madhu Dandavate. 
~/(3) The Constitution (Amendment) Bill, 1987 (Amend-

ment of Eighth Schedule) by Prof. Madhu Dandavate. 
04) The Companies (Amendment) Bill, 1987 (Amendment 

of section 252, etc.) by Prof. Madhu Dandavate. 
~(5) The Private Investigators and Security Guards Bill, 1987 

by Shri Ram Bahadur Singh. 
06) The Constitution (Amendment) Bill, 1987 (Amend-

ment of Tenth Schedule) by Shrimati Basavarajeswari. 
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,«7) Tile Constitution (Amendment) Bill, 1987 (Insertion 0/ 
new articles 23A, 23D and 23C) by Shrimati Basavarajeswari. t ... 
. ../(8) The Providing of Free Medical a.nd Technical Education 

Bill, 1987, by Shrimati Basavarajeswari. 
A~) The Prohibitiou of Use of Religious, Communal, Regi-

onal and SectoIal Nomenclatures for Political Parties and Pre-
vention of Misuse of Religious ~laces Bill, 1987 by Shrimati 
Basavaraje;;wari, was opposed. The motion was adopted and 
the Bill was introduced. 

19. Private Member's BUl-Motion for IatroducdoD-Neptived. 
../ The Canstitution (Amendment) Bill, 1987 (Amendment of 
article 19), by Shri Syed Shahabuddin. 

The motion for leave to introduce the Bill moved. by Shri 
Syed Shahabuddin was opposed. On the motion the House divi-
ded, Aye "1, Noes .... 69. The motion for introduction of the 
Bill was accordingly negatived. 

20. Private MelDbers' Bi&-Introduced 
\A1) The Scbools (Taking Over and Uniform Syllabus) Bill, 

1987, moved by Shl'i H. N. Nanje Gowda was opposed. The 
motion was adopted and the Bill was introduced . 
./(2) The Civil Disturbances Victims Compensation Bill, 1987 

by Shri G. S. Basavaraju. • 

21. Private Member's Bill-WithdraWII 
JTHE PREVENTION OF INSULTS TO NATIONAL 

HONOUR (AMENDMENT) BILL, 1986 (Amendment of section 
2, etc.) by Shri H. N. Nanje Gowda. 

Further discu8siQn on the motion for cons.ideration of the 
Bill moved on the 27th February, 1987, continued. 

The following members took part in the debate:-
(1) Shri Shantaram Naik: 
(2) Shri Virdhi Chander Jain 

··Subject to corrections. 
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(3) Dr. G. S. Rajhans 
<Oii('.\ (4) Shri G. S. Basavaraj u 

(5) Shri Girdhari Lal Vyas 
( 6) Shri Utlam Rathod 
(7) Smt. Usha Choudhary 
(8) Shri K. D. Sultanpuri 
(9) Dr. Manoj Pandey 

(10) Shri Keyur Bhushan 
(11) Shri Chintamani Jena 

. ( 12) Shri Chintamani Panigrahi 
Shri H. N. Nanje Godwa replied to the debate. 
The Bill was withdrawn by leave of the House. 

) 1. ~ivate Member's BIB-Under CoDSlderation 
THE CONSTITUTION (AMENDMENT) BILL, 1986 (Am-

endment of article 315), by Shri Shantaram Naik. 
The motion for consideration of the Bill was moved by Shri 

Shantaram Naik. 
Dr. G. S. Rajhans took part in the debate. His speech was 

not concluded. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th 

March, 19(7) 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 18, 1987/Phalguna 27, 1908 (Saka) 

No. ZZ3 
11 A.M. 
1. 0Itituary lWereucei 

The Speaker made a reference to the passing a way of 
Shri Jharkhande Rai who was a member of Fourth, Fifth and 
Seventh Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 
Z. Starred Questions 

Starred Questions Nos. 286, ~291, 295 and 303 were orally 
8Dlwered. Replies to SUrred Questions Nos. 285, 287, 292-294, 
2G7-302 and 304 were laid on the Table. 

Replies to Starred Questions Nos. 264-271 and 273-284 
listed for 17 March, 1987 were also laid on the Table, as the 
sittmr fixed for that day was cancelled. 
3. Un.afted Questiou 

Replies to Unstarred Questions Nos. 3090-3125, 3127-3172, 
3174-3188, 3190-3214, 3216-3234 and 3236-3296 were laid 
on the TabJ.e. 

Replies to Unstarred Questions Nos. 2863-2869, 2871- -2893', 
289~035 and 3037-3089 listed for 17 March, 1987 were also 
laid on the Table. 

A statement by the Minister of State in the Ministry of Fin-
ance correctiDg the reply given on 5 December, 1986 to Un-
starred Question No. 5006 regarding opening of branches of LIe 
and GIC was also laid on the Table. 
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4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Central Civil ~rvi~es (Revise:d Pay) 
Amendment Rules, 1987 (Hindl and English ver-
sions) published in Notification No. G.s.R. 281(E) 
in Gazette of India dated the 13th March, 1987 
issued under proviso to article 309 of the Constitu-
tion ... __ 

(2) A copy of the Resolution No. F. 14(2)\Iq86 (Hindi 
and English versions) published in Gazette of India 
dated the 13th March, 19!'!7 regarding acceptance of 
certain recommendations of the Fourth Central Pay 
Commission by the Government relating to Group 
'A' Central Services\Posts. 

(3) A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India for 
the year 1986-Union Government (Commerdal)-
Part-I-Introduction, under article 115(1) of the 
Constitution. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) 01 the Central Civi'l Services Sports Board, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Civil Services Sports Board, New Delhi, for 
the year 1985-86. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

,(6) ~ copy of the Annual Report (Hindi and English ver-
Slons) on the working of Provisions of Section 15A 
of the Protection of CIvil Rights Act, 1955 for the 
year 1985 under sub-section (4) of section 15A of the 
said Act. 
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~. 5. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that 

at its sitting held on the 9th March, 1987, Rajya Sabha passed 
the Khadi and Village Industries Commission (Amendment) 
Bill. 1987. 

6. Bill passed by 8ajya Sabha-Laid on the Table 
Secretary-General laid on the Table the Khadi and Village 

Industries Commission (Amendment) Bill, 1987, as pasr.ed by 
Rajya Sabha. 

J. Report of the Public Accounts Committee 
Shri E. Ayyapu Reddy presented the Seventy-first Report 

(Hindi and English versions) of the Public Accounts Committee 
on working of a Film Circle. 

8. Reports of Committee or Papers laid on the Table 
Shri M. V. Chandrasekhara Murthy presented the Tenth and 

Eleventh Reports (Hindi and English versions) of the Committee 
on Papers Laid on the Table. 

9_ Minutds of Committee on Papers laid on the Table 
Shri M. V. Chandrasekhara Murthy laid on the Table Minutes 

(Hindi and English versions) of the sittings of the Committee 
on Papers Laid on the Table relating to their Tenth and Eleventh 
Reports. 

10. Statements by Ministers 
\~1h The Minister of State in the Ministry of Agriculture 

made a statement regarding minimum support prices in respect 
Of~harif pulses and oilseeds for 1987-88 crop. 
\. (2) The Minister of State for Railways made a statement 

regarding the accident to Madras Egmore-Tiruchirapalli Rock-
fort Express on 15 March, 1987. 

11. Motions for EJections to Committees 
(i) Shrimati Chandra Tripathi moved the following 

motions:-
"That the members of this House do proceed to elect in 

the manner required by sub-rule (1) of Rule 311 ot 
3 



I' 
the Rules of Procedure and Conduct of BuliDeu .in' 
Lok Sabha, thirty members from among themselves 
to serve as members of the Committee on Jr.tlmates 
for the term beginning on the 1st May, 1987 and end-
ing on the 30th April, 1988." 

The motion was adopted. 

(U) Shrl Haroobhai Mehta moved the following motlon:-

"That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 312B 
of the Rules of Procedure and Conduct of Business 
in Lok SabhQ, fifteen members from amon" them-
selves to serve as members of the Comrmttee on 
Public Undertakings fOr the term beginning on the 
1st May, 1987 and ending on the 30th April, 1988." 

The motion was adopted. 

(iii) Shri Haroobhai Mehta moved the following motion:-

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven members 
from Rajya Sabha ro associate with the Committee on 
Public Undertakings of the House for the term 
beginning on the 1st May, 1987 and ending on the aota 
April, 1988, nnd do communicate to this House the 
names of the members so nominated by Rajya Sabha." 

The motion was adopted. 

(iv) Shri K. D. Sultanpuri moved the following motlon:-

'-rhat the members of this House do proceed to elect in 
the manner Iequired by sub-rule (1) of Rule 331B 
of the Rules of Procedure and Conduct of Business hi 
Lok Sabha, twenty members from among themselves 
to serve as members of the Committee on the Wel-
fare of Scheduled Castes and Scheduled Tribes for 
the term beginnin~ on the 1st May, 1987 and ending 
on the 30th April, 1988. " 

The motion was adopted. 
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f (v) Shri K. D. Sultanpuri moved the following motion:--
"That this House do recommend to Rajya Sabha that 

Rajya Sabha do agree to nominate ten members from 
Rajya Sahba to aiBoctate with the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes 
of the House for the term beginning on the 1st May, 
1987 and endin'g on the 30th April, 1988, and do com· 
municate to this House the names of the members so 
nominated by Rajya Sabha." 

The motion was adopted. 
12. Matters under Rule 377 
Jl) Shri Birbal raised a matter regarding need to take neces-

sary steps to ensure reasonable price of mustard and gram to 
the farmers. 

J (2) Shri Umakant Mishra raised a matter regardin~ need to 
provide financial help to Uttar Pradesh Dairy Cooperative Fede-
ration by National Dairy Development Corporation. 
_/(3) Shri Ram Nagina Mishra raised a matter regarding need 
to complete constl1Jction of dam on Narayani river to save Deo-

, ria pi strict of Uttar Pradesh from the fury of floods. 
04) Shri Vilas Muttemwar raised a matter regarding need 

to ensure that clearance to various projects in Vidarbha region 
of Maharashtra is not held up on account of Forest Conserva .. 
tion Act, 1980. 

v(5) Shri A. C. Shanmugam raised a matter regarding neec. 
to set up a Tribunal to solve the Cauvery water dispute. 

vtEl) Shri Satyanarayan Pawar raised a matter regarding need 
to establish a petrol depot in Ujjain city of Madhya Pradesh . ....., .; . ./ ,n3. The Budget (Railways) 1987-88-Qelmands for GraDtsj Sup-

plementary Demands for GraDts (Railways) 1988-87 and 
,..I1)emaads lor Excess Grant (Railways) 1984-85. 
The following items of business were taken up together:-

(i) Demands for Grants Nos. 1 to 16 in respect of th( 
Budget (Railways) for 1987-88. 

(ii) Supplementary Demands for Grants Nos. 4 to 7. 10, 
11, 13 and 16 in respect of Budget (Railways) for 
1986-87. 

(iii) Demand for Excess Grant No. 13 in respect of the 
Budget (Railways) for 1984-85. --- .. - ---

·D!scussed together. 



~ 
Twelve cut motions to the Demands for Grants in respect of ' 

the Budget (Railways) for 1987-88 (68 to 79) were moved. 
The following members took part in the combined debate on 

items (i) I (ii) I (iii) above and Resolution (vide, para 14 
below):-

(1) Shri George Joseph Munda~kal 
(2) Smt. Jayanti Patnaik 
(3) Shri R. Jeevarathinam 
(4) Shri Ram Pyare Panika 

(Lok Sabha adjourned at 1.05 and re-assembled at 2.08 P.M.) 
(5) Prof. Nirmala Kumari Shaktawat 
(6) Shri Ataur Rahman 
(7) Shri Chingwang Konyak 
(8) Dr. G. S. Rajhans 
(9) Dr. S. Jagathrakshakan 

(10) Shri Madan Pandey 
(11) Shri Baju Ban Riyan 
(12) Shri V. Krishna Rao 
(13) Shri Ramashrav Prasad Sin'gh 
(14) Shri Girdhari Lal Vyas 
(15) Shri V. S. Krishna Iyer 
(16) Shri Banwari Lnl Purohit 

Shri Madhavrao Scindia replied to the debate. All the, cut 
m'otions moved were negatived. 

All the Demands for Grants (Nos. 1 to 16) in respect of the 
Budget (Railways) as shown under column 3 of the printed List 
of Demands for Grants (Railways) for 1987-88, were voted in 
full. 

All the Supplementary Demands for Grants (Nos. 4 to 7, 10, 
11, 13 and 16) for the amounts shown under column 3 of the 
printed list of Supplementary Demands for Grants (Railways) 
1986-87, were voted in full. 

The Demand fO,r Excess Grant (No. 13) for the amount shown 
under column 3 of the printed list of Demand for Excess Grant 
(Railways) for 1984-85, were voted in full, 
,,4. Resolution-adopted 

, Shri Madhavrao S:!india moved the following Resolution:-
"That this House approves the recommendations made in 

paragraphs 8 to 12 contained in the Seventh Report of 

-Discussed together. 
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Railway Oonvention Committee, 1985, appointed to P review the rate of dividend payable by the railway 
undertaking to General Revenues as well as other an-
cillary matters in connection with the railway finance 
and general finance, which was prebented to Parlia-
ment on 24th February, 1987_" 

After combined debate (vide para 13 above), the Resolution 
was adopted. 
15. Government Bills-introduced 
/(i) THE APPROPRIATION (RAILWAYS) BILL, 1987 
./(ii) THE APPROPRIATION (RAILWAYS} No.2 BILL, 1987 

,.,Aiii) THE APPROPRIATION (RAILWAY~) No.3, Bill, 1987. 
16. Government Bills-passed 
,/(i) THE APPROPRIATION (RAILWAYS) BILL, 1987 

The motion for consideration moved by. Shri Madhavrao 
Scindia was adopted and clause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause· 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

Madhavrao Scindia. 
The motion was adopted and the Bill was passed. 

J"{ii) THE APPROPRIATION (RAILWAYS) NO.2 BILL, 1987 
The motion for consideration moved by Shri Madhavrao 

Scindia was adopted and c1ause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, :3 and the &::hedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Dill be passed was moved by Shri 

Madhavrao Scindia. 
The motion was adopted and the Bill was passed. 

J(iii) THE APPROPRIATION (RAILWAYS) NO.3, BILL 1987 
The motion for consideration moved by Shri Madhavrao 

Scindia was adopted and c1ause-by-clause consideration of the 
Bill was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
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Clause 1, the Enacting Formula and the Long Title were alao. 
~. , 

The motion that the Bill be passed was moved by Shri 
Madhavrao Scindia. 

The motion was adopted and the Bill was passed. 
,/17. Go'Nl'llllMlllt BiU-wuler eoDlideratio.n 

THE MENTa HEALTH BILL, 1986, as passed by Rajy~ Sabba. 
Discussion on the motion for consideration of the Bill moved 

by Kumari Saroj Kbaparde on the 13th March, 1987, continued. 
Shri Virdhi Chander Jain took part in the debate. His speech 

was not concluded. 
The discussion was not conclUded. 

,/18. Discussion Under Rule 193 
Shri Balwant Singh Ramoowalia raised a discussion on the 

ethnic problem of the Tamilians in Sri Lanka. 
The fonowing members took part in the debate:-

(1) Shri P. Kolandaivelu 
(2) Shri B. R. Bhagat 
(3) Shri V. S. Krishna Iyer 
(4) Shri Bipin Pal Das 
(5) Shri M. Subha Reddy 
(6) Shri Surendra Pal Singh 
(7) Dr. Sudhir Roy 
(8) Shri Dinesh Goswami 
(9) Shri N. V. N. Somu 

Shri K. Natwar Singh replied to the discussion. 
The discussion was concluded. 

/19. Half-an-hour discussion 
J Dr. Manoj Pandey raised a discussion on the points arising 

out of the answer given by the Minister of Industry on the 10th 
March, 1987 to Starred Question No. 188 regarding rehabilita-
tion plan for the Indian Drugs and Pharmaceuticals Limited. 

Shri R. K. Jaichandra Singh replied to the discussion. 
6.58 P.M. 

(Lok Sabha adjourned tm 11 A.M. on Thursday, 19th March, 
198'1). 

SUBHASH C. KASHYAP, 
See!'etary-GenerM. 
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. , LOK SABRA 

BULLETIN-PART I 
[Brief Record ot Proeeediltp] 

Thursday, March 19, 19871Phalauna 28, 1908 (Saka) 

No. 224 
11 A.M. 
1. SCarred Questions 

Starred Questions Nos. 305, 3(J'~, 309, 311-313 and 315 
were orally answered. Replies to the remaiaing questions were 
laid on the Table. 

2. UDStIrred QuestioDs 
Replies to Unstarred Questions Nc~. 3297-3389 and 3391--

3529 were laid on tt.~ Table. 

~. QuestioD of Privilege 
The Speaker reiterated his earlier rulin~ given on 13th 

M~r~h, 19~7 refus~ng his consent to the raIsing of question of 
pnVllege gIven notIce of by Prof. Madhu Dandavate, S/Shri 
Dinesh Goswami and C. Madhav Reddy against the Prime Minis-
ter for allegedly misleading the House on 2nd March, 1987, 
during discussion on the Motion of Thanks on the President's 
Address. He also withheld his consent to the raising of question 
of privilege given notice of by Shri Saifuddin Chowdhury on . 
18th March, 1987, as well as to the notices given by S/Shri 
Dinesh Goswami and C. Madhav Reddy on the same day, 
seeking permission to raise the matter as aforesaid. The Speaker 
observed that in view of the express provisions of the Constitu-
tion, the Rules, the precedents and the earlier rulings, he did 
not consider that any case had been made out requhin~ him to 
reconsider the matter. The Speaker further observed that no 
member had his consent to raise the matter again on the floor 
of th. House as a question of privilege or otherwise. 
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4. Papers Laid on the Tuble 

The f.Jllowing papers were laid on the Ta~e:- ~~ 
(1) A copy of the bland Waterways Authoritv of India 

Rules, 1986 (Hindi and English versiollS) publish .. 
ed in Notification No. G.S.R. 1275(E) 10 Gazette 
of India dated the 10th December, 1986 under sec-
tion 36 of the Inland Waterways Authority of India 
Act, 1985. 

(2) (i) A copy of t~ Annual Administration Report 
(Hindi and English versions) of the Paradip Port 
Trust fcr the year 1985-86. 

(ii) A copy of the Review (Hindi and Enp;lish versions) 
by the Government on the working of the Paradip 
Port Trust for the year 1985-86. 

(3) (i) A copy of the Annual Administration Report 
(Hindi Rnd English versions) of the Bombay Port 
Trust for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Bombay 
Port Trust for the year 1985-86. 

( 4) A copy each of the following papers (Hindi and 
English v~rsions) under sub-section (2) of section 
103 of the Major Port Trusts Act, 1963:-

(a) (i) Annual Accounts of the Kandla Port Trust 
for the year 1985-86 and the Auillt Report 
thereon. 

(ii) Review by the Government on the Audited Ac-
counts of the Kandla Port Trust for the year 
1985-86. 

(b) ( i ) Annual Accounts of the Paradip Port Trust 
for the year 1985-86 and the Audit Report 
thereon. 

(ii) Review by the Government on the Audited! Ac-
counts of the Paradip Port Trust (or the year 
1985-86. 

(c) (i) Annual AccouDts of the Cochin Port Trust 
for the year 1985-86 and the Audit RepOlt thereon. 

2 



r :~) 
(ii) Review by the Government on the Audited Accounts 

of the Cochin Port Trust for the year 1985-86. 

(5) A copy of the Detailed DeJlJands for Grants (Hindi and 
English ver~ions) of thl' Ministry of Home Affairs 
for 1987-88. 

(6) A copy of Notification No. S.O. 168(E) (Hindi and 
Eng!hh versions) published in Gazette of India 
dated the 10th March, 1987 together with an expla-
natory memorandum regarding revised rate of ex-
change for conversion of Pound Sterling into Indian 
currency or vice-versa under section 159 of the 
Customs Act, 1962. 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Technology, 
Kanpur, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Iu))titute of Technology, Kanpur, for the year 
1985-86. I 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) ubove. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineerinll: College, 
Srinagar, for the year 1985-86. 

Oi) A copy of the Review (Hindi and Englie.h versions) 
by the Government on the working of the Regional 
Engineering College, Srinagar, for the year 1985-86. 

(10) (i) A copy of the Annual. Report (H~di and ~ng' 
lish versions) of the National Council of ScIence 
Museums, Calcutta, for the year 1985-86. 

(ii) A Copy of the Annual Accounts (Hindi and En~hsh 
versions) of the National Council of Science 
Museums, Calcutta, for the year 1985-86 together 
with Audit Report thereon. 
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(iii) A copy of the R8view (Hindi and English versions) ~ 

by the Government on the working of the National 
Council of Science Museums, Calcutta, for the year 
1985-86. 

(11) A fltatcmcnt (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (10) -above. 

(12) A copy of the Annual Accounts (Hindi and English 
versions) of the Malaviya Regional Engineering 
College, J aipur, for the year 1985-86 together with 
Audit Report thereon. 

(13) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts 
Of the Indian Institute of'Technology, Bombay, for 
the year 1985-86 within the stipulated period of nine 
months after the close of the Accounting Year. 

(14) A !.tatement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts 
Of the Indian Institute of Technology, Kanpur, fer 
the year 1985-86 within the stipulated period (.f nine 
months after the close of the Accounting Year. 

(15) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Council for Research in 
Ayurveda and Siddha, New Delhi, for the year 1985-
86, together with Audit Repo.rt thereon. 

(16) A statement (Hindi and English versions) showing 
leasons for delay in laying the papers mentioned at 
(15) above. 

(17) 0) A copy of the Annual Report (Hindi and Engli§h 
versions) of the Central Council of Indian Medicine, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council of Indian Medicine, New Delhi, for the year 
1985-86. 

(18) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(17) above. 



~) 

s. Messages Irom Rajy. Sabha 
Secretary-General reported the following messages from 

Rajya Sabha:-
( 1) That Ra:jya Sabha had no recommendatIons to make 

to Lok SabbJa in regard to the Appropriation Bill, 
1987 passed by Lok Sabha on the 13th March, 
1987. 

(2) That Rajya Sabha had no recommendations to make' 
to Lok Sabha in regard to the Appropriation (No. 
2) Bill, 1987 passed by Lok Sabha on the 13th 
March, 1987. 

(3) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Appropriation (Vote 
on Account) Bill, 1987 passed by Lok Sabha on 
the 13th March, 1987. 

(4) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Cotton, Copra and 
Vegetable Oils Cess (Abolition) Bill, 1987 passed 
by Lok Sabha on the 6th March. 1987 . 

• (5) That at its sitting held on the 18th March, 1987 
Rajya Sabha passed the Delhi Municipal Corpora-
tion (Amendment) Bill, 1987. 

6. Bill Passed by Rajya Sabha-Laid on the Table 
Secretary-General laid on the Table the Delhi Municipal 

Corporation (Amendment) Bill, 1987, as passed by Rajya 
Sabha. 

7. Report of die Committee on Private Members' BDI,s and Re-
solutions 

. S~ M. Th~bi Durai presented the Thirty-first Re rt 
(HlOdl and EnglIsh versions) of the Committee p ·pot 
Members' Bills and Resolutions. on nva e 

8. Statement of Estimates Committee 

(Hi~~I~:Ji ~~~~~ra Tr~pathi laid, on t~e table a statement 
ment on th verSIons) shOWIng actIOn taken by Govern-
Thirt' th Ree rec0t;nmendations contained in Chapter I of 
liame~tary 1ffr~ (EigSt~ Lo,k Sabha) on the Ministry of Par-
chal Pradesh. aIrs an ourlsm-Tourism Promotion in Hima-
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9. Reports of Committee on Papen Laid on the Table 

8hri M. V. Chandrasekhara Murthy presented the Twelfth 
and Thirteenth Reports (Hindi and English versions) of the 
Committee on Papers Laid on the Table. 

10. Kmutes of Committee on Papers Laid on the Table 

8hri M. V. Chandrasekhara Murthy laid on the Table 
Minutes (Hindi and English versions) of the sittings of the 
Committee on Papers L~d on the Table relating to their 
Twelfth and Thirteenth Reports. 

11. Motions for Election to Committee 

(i) 8hri E. Ayyappu Reddy moved the following motion:-

"That the members of this House do proceed to elect in 
the manner required by sub-rule (1) of Rule 309 0'£ 
the Rules of Procedure ancI Conduct of Business in 
Lok Sabha, fifteen members from among themselves 
to serve as members of the Committee on Public 
Accounts for the term beginning on the 1st May, 1987 
and ending on the 30th April, 1988." 

The motion was adopted. 

(ii) Shri E. Ayyappu Reddy moved the following motion~-
''That this House do recommend to Rajya Sabha that 

Rajya Sabha do ae:ree to nominate seven members 
from Rajya Sabha to associate with the Committee on 
Public Accounts of the House for the term beginnin~ 
on the 1st May, 1987 and ending on the 30th April, 
1988, and do communicate to this House the names of 
the members so nominated by Rajya Sabha." 

The motion wac; adopted. 

12. Matter under Rule 377 
vi]) Shri nal Chander Jain raised a matter regarding need 

to set up a high powered Committee to enquire into the affairs 
of the sick industrial units and suggest action against the guilty 
persons . 
./(2) Smt. Usba Verma raised a matter regarding need to set 

up a T.V. tower in Khiri-Lakhimpur in Uttar Pradesh. 
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·4) Shri Srikantha Datta Narasimharaja Wadiyar raised 
f ~ matter regarding need to amend suitably the Handloom Reser-
, vation Order to safeguard the interests of workers employed 

in powerlooms units in the country. 
04) Dr. Chander Shekhar Tripathi raised a matter regarding 

need to introduce 'Paddy Scheme' in all the development blocks 
of Eastern Uttar Pradesh for ameliorating the condition of the 
paddy growers of the region. 
v(5) Shri Ramashray Prasad Singh raised a matter regarding 

need to give clearance to the Muhana Dam and Punpun Da!'gha 
Projects pending with Central Water Commission and include 
them in Seventh Five Year Plan. 
\/'(6) 8hri Mohd. Mahfooz Ali Khan raised a matter regarding 
need to set up a Munsif Court at Aliganj in Etah district of 
Uttar Pradesh. 
\./(7) Shri Ganga Ram raised a matter regarding need to con-

struct a permanent.bridge over Yamuna river near Shankarpur 
in Agra district of Uttar Pradesh and declare Fatehabad Tehsil 
as dacoit affected area. 
'4> Shri Sriballav Panigrahi raised a matter regarding need 

to give early clearance to various projects of Orissa State for 
rapid industrialisation. 

13. Government Bill-passed 
/ THE MENTAL HEALTH BILL, 1986, as passed by Rajya 

Sabha. 
Discussion on the motion for consideration d the Bill moved 

by Kumari Saroj Khaparde on the 13th March, 1987, continued. 

The following members took part in the debate:-
(1) Shri Virdhi Chander Jain 
(2) Shri V. S. Krishna Iyer 
(3) Shri Shanti Dhariwal 
(4) Shri Lal Vijay Pratap Singh 
(Lok Sabha adjourned at 1.03 P. M. ~nd re-aSsembled at 

2-10 P.M.) 
(5) Shri Vijoy Kumar Yadav 

Kumari Saroj Khaparde replied to the debate. 
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The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 98 were adopted. C: 
Clause 1 and the Enactin'g Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved 

by Kumari Saroj Kbaparde. 
The motion was adopted and the Bill, as amended, was passed. 

y. Government Bill-under consideration 
THE FACTORIES (AMENDMENT) BILL, 1986 

The motion for consideration of the Bill was moved 
by Shri P. A. Sangma. 

The following members took part in the debate:-
(1) Shri Ajoy Biswas 
(2) Shri Anadi Charan Das 
(3) Shri Murlidhar Mane 
(4) Shri K. N. Pradhan 
(5) Shri Girdhari Lal Vyas 
(6) Dr. G. S. Rajhans 
(7) Shri Sriballav Panigrahi 
(8) Shri C. K. Kuppuswamy 
(9) Shri Haroobhai Mehta 

(10) Shri Damodar Pandey 
(11) Dr. Chandra Shekbar Tripathi 
(12) Shri Ram Pujan Patel 
(13) Shri Madan Pandey 

Shri P. A. Sangma replied to the debate. His speech was not 
concluded. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 20th 
March, 1987) 

'l 
I .. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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/ J.AJKSABBA 

BULLE11N-PART r' 
[Brief Record of Proceedinp] 

Friday, March 20, 1987/Phalguna 29, 1908 (Saka) 

No. ZZ5 
11.01 A.M. 
1. Starred Questions 

Starred Questions Nos. 328, 330, 331, 334, 337 and 338 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 

2. Uastaned Questioas 
Replies to Unstarred Questions Nos. 3530-3615 and 3618-

3653 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 48 of the Caffee Act. 1942:-

(i) The Coffee (Amendment) Rules, 1987 publisbed 
in Notification No. G. S. R. 36 in Gazette of 
India dated the 17th January, 19R7. 

(ii) The Coffee (Second Amendment) Rules, 1987 
pub lished in Notification No. G. S. R. 96 in 
Gazette of India dated the 14th February, 1987. 
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(2) A cOH each of the following Notificati?ns (Hindi , 
and English versions) issued under sectlon 3 of th~ . 
Imports and Exports (Control) Act, 1947. :-

(i) The Exports (Control) Tenth Amend.m~nt Order, 
1986 published in Notification No. S.O. 427(E) 
in Gazette of India dated the 17th July, 1986. 

(ii) The Exports (Control) Eleventh Amendment 
Order, 1986 published in Notification No. S.O. 
658 (E) in Gazette of India dated tIle 5th Sep-
tember, 1986. 

(iii) The Exports (Control) Twelfth Amendment 
Order, 1986 published in Notification No. S. O. 
835 (E) in Gazette of India dated the 11th 
November, 1986. 

(iv) The Exports (Control) Thirteenth Amendment 
Order, 1986 published in Notification No. S.O. 
84ME) in Gazette of India dated the 14th 
November, 1986. 

(v) The Exports (Control) Fourteenth Amendment 
Order, 1986 published in Notification No. S.O. 
902(E) in Gazette of India dated the 8th 
December, 1986. 

(vi) The Exports (Control) Fifteenth Amendment 
Order, 1986 published in Notification No. S.O. 
903 (E) in Gazette of India dated the 9th 
Del-.emher, 1986. 

(vii) The Exports (Control) Sixteenth Amendment 
Order. 1986 published in Notification No. S. 0 . 
920(E) in Gazette of India dated the 16th 
December, 1986. 

(viii) The Exports (Control) First Amendment 
Order, 1987 published in Notification No. S. O. 
7(E) in Gazette of India dated the 8th January, 
1987. 
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(ilt) The ExportS (Control) Second -Amendment 
Order, 1987 published in Notification No. S. O. 
14(E) in Gazette of India dated the 13th Janu-
ary, 1987. 

(x) The Export!. (Control) Third Amendment Order, 
1987 published in Notification No. S. O. 28(E) 
in Gazette of Indi~ dated the 21st January, 
1987. 

(xi) The Export~ (Controi) Fourth Amendment Order, 
1987 published in Notification No. S.O. 87(E) 
in Gazette of India dated the 18th February, 
1987. 

(xii) The Exports (Control) Fifth Amendment Order, 
1987 published in Notification No. S.O. 88(E) 
in Gazette of India d~ted the 18th .F~bruary, 
1987. 

(xiii) The Exports (Control) Sixth Amendment Order, 
1987 published in Notification No. S.O. 121(E) 
in Gaatte of India dated the 25th February, 
1987. 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Energy for 
1987-88. . 

(4) A copy each of the following papers (Hindi and Eng-
lish versjoll~) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Textile Corporation Limited for tw. 
year 1985-86. I 

(ii) Annuat Report of the National Textile Corpora-
tion Limited for the. year 1985-86 along with 
Audited Accounts and the comments of the 
Comptroller .and Auditor Generall thereon. 

(5) A statement (Hindi and English versions) sho\\ing 
reasons for delay in laying the papers mentioned at 
(4) ahave. . 
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(6) A atatement (Hindi and English versions) explainiIl," 
. . the reasons for Dot laying the annual Report and 

Audi~eJ Accounts of the Cen~ Cottage Pldustries 
Corporation of India Limited for the year 1985-86 
within the stipulated period of nine months after 
tho o!ose of the Accounting Year. 

(7) A copy of the Coast Guard (Seniority and Promo-
tion) Rules, .1987 (Hindi and English versions) pub-
lished in Notification No. S.R.O. 6{E) in Gazette of 
India dated the 26th February, 1987 under sub-section 
(3) of section 123 of the Coast Guard Act, 1975. 

(8) A copy of Notification No. G.S.R. 279(E) (Hindi and 
English versions) published in Gazette of India dated 
the 12th March, 1987 together with an explanatory 
memorandum making certain amendments to Noti-
fication No. 464/86-Customs dated the 18th Novem-
ber, 1986 50 as to substitute the entry 'D.V.O.' appear-
ing in Serial No.5 by the entry 'D.V. Ester' in the 
Schedule annexed to notifi.~ation under section 159 
of the Customs Act, 1962. 

(9) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Garden Reach Shipbuilders and EngIneers 
Limited, Calcutta, for the year 1985-86. 

(il) Annual Report of the Garden Reach Shipbuilders 
and Engineers Limited, Calcutta, for the year 1985-
86 along with Audited Accounts and the cornmentt 
of the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Goa Shipyard Limttt"t\ for the year 1985-86. 

(ii) Annual Report of the GOtt Shipyard Limited for the 
. year 1985-86 along with A\Xli1led Accounts and the 

enmmentl of the COIDptl'(tlle;r and Auditor General 
tberecm. 

(e) (1) Review by the G.overn~ent on the working ot 
the Mazagon Dock Limited, Bombay, for the year 
1985-88. 



~ (if) Annual Report of the Mazagon Dock Limited, Bom-
bay, for the year 1985-86 alOng with Audited Ac-
Q)unts and the comments of the Comptroller and 
Auditor General thereon. 

(10) Three statements (Hindi aDd English versions) show-
ing reasons for delay in laying the papel's menti4med 
at (9) apove. 

4. Assent to BUI 
Secretary-G!nerailaid on the,Table a ClOPy, duly authenticat-

ed by the Secretary-General of Rajya Sabha, of the Constitution 
(Fifty-fourth Amel)dment) Bill, 1986 paned by the Houses of 
Parliament and assented to. 

5. Statement by Minister 
Smt. Sheila Dikshit made a stataDcnt regarding Government 

business for the week commencillg the 23rd March, 1~87. 

J6. Gov$mnent BiU-Pused 
THE FACTORIES (AMENDMENT) BILL, 1986 

Discussion on the motion for consideration of the Bill moved 
by Sh'ri P. A. Sangma on the 19th March, 1987, conUnued. 

Shri P. A. Sangma concluded his speech. 
The motion for consideration was adopted and clause-by-

dauseconsideration of the Bill was taken up. 
Clauses 2 to 46 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amend-

ed. 
The Long Title was also adopted. 
Tbe motion that the Bill, as amended, be passed was moved 

by Shri P. A. Sangma. 

The following members took part in the c!ebate:-
(1) Shrt Vijoy Kumar Yadav 
(2) Sari P. A. Sangma 

The motion was a~.d and the Bill," amended, was 
passed. 
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J 7. Govemment Bill-Under Consideration 
THE CINE WORKERS WELFARE FUND (AMENDMl!.'NT) 

BILL. 1987 
The motion for consideration of the Bill was moved by 

Shri P. A. Sangma. 
The following members took part in the debate:-

(1) Shri Shyam Lal Yadav 
(LOk Sabha adjourned at 1 P.M. and re-assembled at 2.04 P.M.) 

(2) Prof. Nirmala Kumari Shaktawat 
(3) Dr. Sudhir Roy 
(4) Shri Girdhari Lal Vyas 
(5) Shri V. S. Krishna Iyer 
(6) Dr. G. S. Rajhans 
(7) Shri A. C. Shanmugam 
(8) Shri Sriballav Panigrahi 

(9) Shri Vijoy Kumar Yadav (Speech unfinished) 

The discussion was not concluded. 

8. Motion reeardinK Thirty-first Report of the Committee on 
Private Members' Bills and Resolutions -

Shri R. P. Suman moved the following motion:-
"That this House do agree with the Thirty-first R~port of 

the Committee on Private Members' Bills and Reso-
lutions presented to the House on the 19th March, 
1987." 

The motion was adopted. 

;to Private Member's Resolution-Under Consideration 
F\trther discussion on the following Resolution moved by 

Shri Bhattam Sriramamurthv and amendments thereto moved 
on 28th November, 1986, continued:-

"Having regard to the planned development of the coun-
try and the realisation of the constitutional obliga-
tions, this House takes serious note of the ¥-Tong 
economic policies being. followed . by the Govern-
ment and the distortions introduced in the earlier 
policies which are leading to increased concentration 
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of economic power, widening the gulf between rich 
and the poor and threatening the economic inde-
pendence of the country by increasingly relying on 
foreign sources, and calls upon the Central Govern-
ment to take immediate steps to-

(i) correct the distortions introduced into the Industrial 
Policy since 1980; 

(ii) give public sector its due place as envisaged in the 
Industrial Policy Resolution, 1956; 

(iii) curb monopolistic trend and reduce concentration 
of economic power; 

(iv) protect the small scale sector from the onslaught 
of the big business and the multinationals; and 

(v) stop the avoidable dependence on foreign tech-
nology and capital and support the indigenous 
R&D efforts and technological capabilities." 

The followinR members took part in the debate:-
(1) Shri Shanti Dhariwal 
(2) Shri Anadi Charan Das 
(3') Shri V. Sobhanadreeswara Rao 
(4) Shri V. Krishna Rao 
(5) Prof. N. G. Ranga 
(6) Dr. G. S. Rajhans 
(7) Shri Ajoy Biswas 
(8) Dr. Manoj Pandey 
(9) Shri Umakant Mishra 

(10) Shri A. C. Shanmugam 
(11) Shri Chintamani Jena (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 23rd March, 

1987) 

SUBHASH C. KASHYAP, 
Secretary-General 
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LOK SABHA 

BULLETIN-PART I 
lBrief Record of Proceedings] 

Monday. March 23, 19871Chaitra 2, 1909 (Saka) 

No. 116 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 349-352, 358, 359, 361 and 362 
were orally answered. Replies to Starred Questions Nos. 345, 
347, 348. 353, 354. 356, 357, 360; 363; 364; 61 and 75 were 
laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3654-3663, 3665-

3774, 3776-3816 and 3818-3891 were laid on the Table. 
A statement by the Minister of State in the Department of 

Agriculture and Cooperation correcting the reply given on 
11 August. 1986 to Un starred Question No. 3453 regarding 
foreign fishing trawlers in Andaman and Nicobar Islands was 
also laid on the Table. 

3. P81'US Laid on tile Table 
The following papers we~e laid on the Table:-

( 1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Human Re-
source Development for 1987-88. 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Agriculture 
for 1987-88. 
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(3) A copy each of the following papers (Hindi and Eng-
lish versions) ur.der sub-section (1) of section 619A f6. 
the Companies Act, 1956:_ -

. II 

(a) (i) Review by the Government on tht> working of 
Hindustan Steelworks Construction Limited for the 
year 1985-86. 

(ti) Annual Report of the Hlndustan Steelworks Cons-
truction Limited for the year 1985-86 along with 
Audited Accoun.ts and the comments of the Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the workinlZ of 
the Metallurgical and Engineering Consultants 
(India) Limited for the year 1985-86. 

(li) Annual Report of the Metallurgical and Engineering 
Consultants (India) Limited for the year 1985-86 
along with Audited Accounts and the comments of 
the Comptroller and Auditor Gene!'al thereon. ~ 

(4) Two statements (Hindi and English versions) showing 
reasons for delav in laying the papers mentioned at 
(3) above. 

(5) A copy each of the following papers (Hindi and Eng' 
lish versions) under sub-section (1) of section 619A 
of the COIQ.panies Act, 19.56:-

(i) Review by the Government on tht! working of the 
National Film Development Corporation Limited, 
Bombay, for the year 1985-86. 

(ii) Annual Report of the National Film Development 
Corporation Limited, Bombay, for the year 1985-86 
al9ng with Audited ~unts and the comments of 
the Comp~roller and Auditor General thereon. 

(6) A statement (Hiadi and English versions) showing 
reasons for delay in laying the papers mentioned at 

(5) above. 
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(7) (i) A copy of the Annual Report (HiBdi and English 
versions) of the National Council for Safety in 
Mines, Dlranbad, for the yeat ·1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and E.ng1ish versions) 
by the Government on the working of the National 
Counci'J. for Safety in Mines, Dbanbad, for the year 
1985-86. 

(8) A statement (Hindi and English versions) showing 
reaSORs for delay in laying the papers mentioned at 
(7) above. 

(9) A copy of the Financial Estimates and Performance 
Budget (Hindi and English versions) of the Emplo-
yees' State Insurance Corporation for the year 
1987-88 under section 36 of the Employees' State 
Insurance Act, 1948. 

(10) A copy of the Public Premises (Eviction of Unautho-
rised Occupants) Amendment Rules, 1986 (Hindi 
and English versions) published in Notification No. 
G.S.R. ] 114(E) in Gazette of India dated the 29th 
September, 1986 together with a Corrigendum 
thereto published in Notificatien No. G.S.R. 113 in 
Gazette of India dated the 21st February, 1987, 
under sub-section (3) of section 18 of the Public 
Premises (Eviction of Unauthorised Occupants) 
Act, 1971. 

(11) A copy of the Annual Accounts (Hindi and English 
versions) of the National Capital Region Planning 
Bo~rd, New Delhi, for the year 1985-86 together 
with Audit Report thereon. 

(12) A statement (Hindi and English versiom) showing 
rea!IODs for delay in laying the papers mentioned at 
(11) above. 
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(13) A copy' of the Mineral Concession (Amendment) 
Rules, 19S7 (Hindi and English versions) published 
in Notification No. G.S.R. 86(E) in Gazette of India 
dated the 10th February, 1987 under sub-section 
(1) of section 28 of the Mines 8lld Minerals (Regu-
lation and Development) Act, 1957. 

(14) A copy of Notification No. G.S.R. 87(E) (Hindi and 
English versions) published in Gazette of India dated 
the 10th February, 1987 appointing 10th February, 
1987 as the date on which the Mines. and Minerals 
(Regulation and Devellopment) Amendment Act, 
1986 shal! come into force, issued under sub-section 
(2) of section 1 of the said act. 

(15) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Projects and Dt:.velopment India Lim.iJted, 
Sindri, for the year 1985-86. 

(ii) Annual Report of the Projects and Development 
India Limited, Sindri, for the year 1985-86 aqong 
with Audited Accounts and 1he comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Paradeep Phosphates Limited. Bhubaneswar, 
for the year 1985-86. 

(ii) Annual Report of the Paradeep Phosphates Limit-
ed, Bbubaneswar, for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(16) Two statements (Hindi and English versions) showing 
reasons for delay in laying ,the papers mentioned at 
(5) above. 
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"'(17) A copy of Notification No. 135j87-Cugtoms (Hindi 
and Engli$h versions) published in Gazette of India 
dated the 23rd March, 1987, together with an ex-
planatory memorandum seeking to reduce the ex-
port duty on Coffee from Rupees 600 per quintal 
to Rupees 330 per quintal, under section 159 of the 
Customs Act. 1962. 

4. Messages from Rajya Sabba 
Secretary-fJeneral reported the fol'lowing messages from 

Rajya Sabha:-
(1) That Rajya Sabha had no recommendations to make 

to Lok Sabha in regard to the Appropriation (Rail-
ways) Bill, 1987 passed by Lok Sabha on the 18th 
March, 1987. 

(2) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Appropriation (Rail-
ways) No. 2 Bill, 1987 passed by Lok Sabha on the 
18th March, 1987. 

(3) That Rajya Sabha had no recommendations to make 
to Lok Sabha in regard to the Appropriation (Rail-
ways) No. 3 Bill, 1987, passed by Lok Sabha on the 
18th March, 1987 . .. J. Government 8U1-Introduced. 

THE PREVENTION OF CORRUPTION BILL, 1987 

6. Matters Under Rule 377 
01) Shri Shanti Dhariwal raised a matter regarding need to 

streamline the family welfare policy in the country. 
J(2) Shri Pratap Bhanu Sharma raised a m8!tter regarding need 

to take necessary measures for development of tourism in Vidhi-
sha and Raisen districts of Madhya Pradesh . 
... /(3) Shri Keshavrao Pardhi raised a matter regarding need to 
sanction the pending irrigaltion projects of Bhandara district of 
Maharashtra. 

"'Laid at 6 P.M. 



\/'(4) Shri Birbal raised a matter regarding need to give clea-
rance to Sidhmukh and N~uhar Canal Projects of Rajasthan . 
./" (S) Shri Virdhi Chandec Jain raised a matter regarding need 
to take necessary measures to supply Narmada W11ter to Barmer 
and JaJore districts of Rajasthan for irrigation purposes. 
"""/(6) Shri V. Sobhanadreshwara Rao raised a matter regarding 
need to set up a revolving fund to safeguard the interests of 
tobacco growers in Andhra Pradesh and direct Tobacco ~d 
to start purchase of tobacco at minimum support prices. 
vf,7) Shri Ajoy Biswas raised a matter regarding ~eed to bring 

the pay scales of Public Sector employees at pac with !the pay 
scales of Central Government employees. 
/(8) Shri Kamodilal Jatav raised a matter regarding need to 
extend Gwalior-Chhapra Mai!l upto Agra Rnd also provide its 
stoppage at Morena station. vI". Statldon' Re~olutioll-Adopted. 

Shri Buta Singh moved !the following Resolution:-
"This HOUse approves tbe draft Ministers' (Allowances, 

Medical Treatment and other Privileges) Amend-
ment Rules, 1987 framed under sub-section (1) of 
section 11 of the Salaries and Allowances of Min-
isters Act, 1952, (58 of 1952) and laid on tie Table 
of the House on the 27th February, 1987." 

The following members took part in the debate:-
(1) Shri Shyam Lal Yadav 
(2) Shri Ram Pyare Panik a 
(3) Dr. G. S. Rajhans 
(4) Shri Girdhari Lal Vyas 
(5) Shri Bhagwat Jha Azad 
(6) Smt. Chandra Tripathi 
(7) Shri Naresh Chandra Chaturvedi / 

Shri Buta Singh replied to the debate. V 

The Resolution was adopted. 
(Lok Sabha adjourned at 1.09 P.M. and re-assembted at 

2.13 P.M.) 
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!f.. Government Bill-Passed 
(Y THE DELHI MUNICIPAL CORPORATION (AMEND-

MENT) BILL, 1987, as passed by Rajya Sabha. 
The motion for consideration of the Bill was moved by 

Shri Chintamani Panigrahi. 
The following members took part in the debate:-

...., 
(1) Shri Baju Ban Riyan 
(2) Dr. G. S. Rajhans 
(3) Shri P. Kolandaivelu 
(4) Shri Girdhari Lal Vyas 
(5) Shri Vijoy Kumar Yadav 

Shri Chintamani Panigrahi replied to the debate. 
The motion for consideration was adopted and clause·by-

clause consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and 'the Lon~ Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
Chintamani Panigrahi. 

The motion was adopted and the Bill was pm:sed. 

JThe~~dget (G~e~al) 1987-88-Demands for Grants 
Discussion 'On the Demands fur Grants Nos. 17 to 19 under 

the control of the Ministry of Energy, commenced. 
The followin'g members took part in the debate:-

(1) Shri V. SolJhanadreeswara Rao 
(2) Shri Virdhi Chander Jain 
(3) Shri Srikantha Datta Narasimharaja Wadiyar 
(4) Shri Damodar Pandey 
(5) Shri Sriballav Panigrahi 
(6) Shri V. S. K.rishna Iyer 
(7) Shri Dileep Singh Bhuria 
(8) Shri Raj Kumar Rai 
(9) Shri C. K. Kuppuswamy 

7 



(10) Shri Ataur Rahman 
(11) Shri Harihar Soren 
(1.2) Shri R. Jeevarathinam 
(1'3) Dr. P. Vallal Perwnan 
(14) Shri Bharat Singh (Speech unfinished) 

The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till 11 A. M. on Tuesday, the 24th 
March, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 
I.Brief Record of Proceedings] 

Tuesday, March 24, 19871Chaitra 3, 1909 (Salta) 

No. 227 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 365, 366, 368 and 370-374 were orally 
answered. Replies to Starred Questions Nos. 367 and 375-
385 were laid on the TabJe. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 3892-3910, 3912-3929, 

3931-3963, 3965-3978, 3980-3996, 3998-4001. 4003, 4005-
4026, 402~4032 and 4034-4106 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish verSions) 'Of the Coal Mines Provident Fund, 
Coal Mines Familv Pension and Coal Mines Deposit-
Linked Insurance Schemes, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of th~ Review (Hindi and English versions) 
by the Government on the working of tht> Coal Mines 
Provident Fund, Coal Mines Family Pension and Ceal 
Mines Deposit-Linked Insurance Schemes, for th~ 
year 1985-86. 

(2) A statement (Hindi and English vel'l,ions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) A copy each of the following papers (Hindi and Eng-I 
Ush versions) under sub·section (1) nf section 619A 
of the Companies Act, 1956:-

(i) Review bv the Government on the working of the 
Hindustan Vegetable Oils Corporntion . Limited, 
New Delhi, for the year 1984-85_ 

(ii) Annual Report of the Hindustan Vegetable Oils 
Corporation Limited, New Delhi, for the year 
1984-85 along with Audited Accouut;:; and the com-
ments of the Comptroller and Auditor General 
thereon. 

(4) A statement (Hindi and English versiom) showing 
reasons for C!(~lny in laying the papers mentioned at 
(3) above. 

(5) A copy each of the following Notific.ations (Hindi 
and English vc!."sions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(i) The Kerosene (Restriction on Usc) Amendment 
Order, 1987 published in Notification No. G.S.R_ 
10(E) in Gazette of India dated the 2nd January, 
1987. 

{ii) The Kerosene (Restriction on Use .md Fixation of 
Price) Amendment Order, 1987 published in Notifi· 
cation No. G.S_R. 79(E) in Gazette of India dated 
the 4th February, 1987. 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Petroleum 
and Natural Gas for 1987-88. 

(7) A copy of th~ Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Labour for 
1987-88. 

(8) A copy of Annual Report (Hindi and English ver-
sions) of the Indian Law Institute, New Delhi, for 
the year 1985-86 along with Audited Accounts_ 

(9) A copy 'Of the Annual Report (Hindi and English 
versiOhs) of the Institute of Constitutional and Par-
liamentary Studies, New Delhi, for the year 1985-86 
along with Audited Accounts. 



(10) A statement (Hindi and English versions) showing 
reasons f~ delay in laying the pat>ers mentioned at 
(9) above. 

(11) A copy of the Registration and Licensing of Indus· 
trial Undertakings (Amendment) Rules, 1987 (Hindi 
and English versions) published in Notification No. 
G.S.R. 100(E) in Gazette of India dated the 19th 
February, 1987 under sub-section (4) of section 30 of 
the Industries (Development and Regulation) Act, 
1951. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Industrial Co-
operatives Limited, New Delhi, for the year 1985-86. 

(U) A copy of the Review (Hindi and English versiOliS) 
by the Government on the working of the National 
Federation of Industrial Cooperatives Limited, New 
Delhi, for the year 1985-86. 

(13) 0) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association of 
India, Pune, for the year 1985-86 along with Audited 
Accounts. . 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Automotive Research Association of India, Pune, for 
the year 1985-86. 

(14) (a) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Central Tool Room, Lucihiana. 
for the year 1985·86 along with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Hand Tools, 
Jalandhar, for the year 1985-86 along with Audited 
Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Institute for Design of Electric9] 
Measuring Instruments, Bombay, for the year 1985-86 
along with Audited Accounts. 
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(b) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the'· I 
Central Tool Room, Ludhiana, Central Institute of 
Hand Tools, J alandhar and Institute for Design of 
Electrical Measuring Instruments, Bombay, for the 
year 1985-86. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) ol the Central Institute of Tool Design, 
Hyderabad, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Institute of Tool Design, Hyderabad, for the 
year 1985-86. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tool Room and Training Centr~, 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Tool Room and Training Centre, Delhi, for the year 
1985-86. 

(17) (i) A copy of the Annual Report (Hindi and En'glish 
versions) of the Central Tool Room and Training 
Centre, Calcutta, for the year 1985-86 along with Audi-
ted Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review bv the Govemment on the working of the 
Central Tool Room and Training Centre, Calcutta, 
for the year 1985-86. 

(18) A COpy each of the following Notifications (Hindi and 
English versions) issued under the Indian Post Oft\ce 
Act, 1898:-

(i) The Indian Post Office (Tenth Amendment) Rules, 
1986 published in Notification No. G.S.R. 1333 (E) in 
Gazette of India dated the 29th December, 1986. 

(U) The Indian Post Office (Second Amendment) Rules, 
1SN!7 published in Notification No. G.S.R. 85(E) in 
Gazette of India dated the 9th February, 1987. 
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(19) A statement (Hindi and English venions) showin~ 
reasons for delay in layin~ *the Indian Telegraph 
(Second Amendment) Rules, 1986 published in Noti-
fication No G.S.R. 314 in Gazette of India dated the 
21Sth April,' 1986. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Power Research Institute, 
Bangalore, for the year 1985-86 along with Audited 
Accounts .. 

(ii) A COpy of the Review (Hindi and English versions) 
bv the Government on the working of the Central 
Power Research Institute, Bangalore, for the year 
1985-86. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(20) above. 

4. Message from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha 

that at its sitting held on the 20th March, 1987, Rajya Sabha 
passed the Jute Packaging Materials (Compulsory Use in Pack-
ing Commodities) Bill, 1987. 

5. Bill passed by Rajya Babha-Laid on the Table 
Secretary-General laid on the Table the Jute Packaging 

Materials (Compulsory Use in Packing Commodities) Bill. 1987, 
as passed by Rajya Sabha. 

6. Report of the Public Accounts Committee 
V Shri E. Ayyapu Reddy presented the Seventy-second Re-

port (Hindi and English versions) of the Public Accounts Com-
mittee on Action taken on the 26th Report (8th Lok Sabha) on 
National Cooperative Development Corporation. 

1. Motion regard:ng Joint Committee 
Shri Somnath Rath moved the following motion;-

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do appoint a member of Rajya Sabha to 

'The Rules were laid on the Table on 10th March, 1987. 
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the Joint Committee on the Bill to provide for the 
appointment of a Lokpal to inquire jnto allegations 
of corruption against Union Ministers and for mat· 
ters connected therewith in the vaca'lcy caused by 
the resignath'l of Shrimati Pratibha Devisingh PatH 
from the membership of the said Joint Committee 
and do communicate to this House the name of the 
member so appointed by Rajya Sabha to the Joint 
Committee. " 

The motion was adopted. 

8. Matters under Rule 377 
AI) Shri Ganga Ram raised a matter regarding need to set up 

a sugar mill in Shikohabad Tehsil in Mainpuri district of Uttar 
Pradesh to improve the economic condition of the farmers of 
the region. 
ov12) Dr. G. S. Rajhans raised a matter regarding need to 
direct Modern Food Industries to set up food processing indus· 
tries in Mithila region of North Bihar. 
,/(3) Shri Raj Kumar Rai raised a matter regarding need to 

undertake survey of Ghagra river in Uttar Pradesh to develop 
it as a National Waterway. 
~A4) Shri Sriballav Panigrahi raised a matter regarding need 

to extend the Calcutta-Rourkela Vayudoot service to Jharsuguda 
in Orissa. 
05) Shri V. S. Krishna Iyer raised a matter regarding need 

to change the timings of CGHS dispensaries in Bangalore city. 
v(6) Shri Ataur Rahman raised a matter regarding need to 

consider revising the rates of fines as prescribed ip our ~('ts 
for various crimes. 
"./(7) Shri R. Jeevarathinam raised a matter regarding need 

to provide immediate relief to the weavers of Janta sarees in 
Tamil Nadu. 
0s) Dr. P. Vallal Peruman raised a matter regarding need 

to nationalise sugar industry in the country . 

• /9. Budget (General) 1987-88-Demands for Grants 

Discussion on Demands for Grants Nos. 17 to 19 under the 
, control of the Ministry of Energy, continued. 
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The following members took part in the debate:-
(1) Shri Bharat Singh 
(2) Shri Ajoy Biswas 
(3) Shri G. S. BasavaraJu 

(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 2.09 
P.M.). 

(4) Shri Shanti Dhariwal 
(5) Shri K. D. Sultanpurl 
(6) Shri P. Kolandaivelu 
(7) Shri Ram Singh Yadav 
(8) Shri Lal Vijay Pratap Singh 
(9) Smt. Sushila Rohtagi 

(10) Shri Vijoy Kumar Yadav 
(11) Shri Ram Pyare Panika 
(12) Smt. Basavarajeswari 
(131 Shri J agannath Choudhary 
(14) Shri Ganga Ram 
(15) Shri Salah uddin 
(16) Shri Sarat Kumar Deb 
(17) Shri Keyur Bhushan 
(18) Dr. G. S. Rajhans 
(19) Shri Mahabir Prasad Yadav 
(20) Smt. Patel Ramaben Ramjibhai Mavani 
(21) Shri Mohd. Ayub Khan 
(22) Shri K. S. Rao 

The discussion was not concluded. 

6.18 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 25th 
March, 1987). 

SUBHASH C. KASHY AP, 
Secretary -General. 
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LOKSABHA 

BULLETIN-PART I 
I.Brief Record of Proceedings] 

Wednesday, March 25, 19871Chaitra 4, 1909 (Saka) 

No. 228 
11 A.M. 

1. Starred Questions 
Starred Questions Nos. 388, 390 and 393-397 were oraIly 

answered. Starred Question No. 387 was postponed to 1 April, 
1987. Replies to Starred Questions Nos. 386, 389, 391 and 
398-406 were laid on the Table. 

2. UnstarTed Ouestions 

Replies to Un starred Questions Nos. 4107-4155, 4157-
4182, 4184·-4239 and 4241-4253 were laid on the Table. 

3. Pa....ers Laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of Notification No. G.S.R. 283(E) (Hindi and 

English versions) publh.hed in Gazette of India 
dated the 13th March, 1987 together with an expla-
natory memorandum regarding exemption to mica 
of all varieties other than mica scraps and waste.s 
when exported out of India from the whole of the 
duty of customs leviable ~hereon under section 159 
of the Customs Act, 1962. 
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(2) A copy of the Annual Report (Hindi and English 
versions) of the National Bank for Agriculture and 
Rural Development, Bombay, for the year 1985-86 
along with Audited Accounts under sub-section (5) 
of section 48 of the National Bank for Agriculture 
and Rural Development Act, 1981. 

(3,) (i) A copy of the Annual Repon (Hindi and English 
. versions) of the Indian Investment Centre for the 

year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Investment Centre, for the year 1985-86. 

(4) A copy of Consolidated Report (Hindi and English 
versions) on the working of Regional Rural Banks 
for the year ended the 31st December, 1985. 

(5) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Science and 
Tecooology for 1987-88. 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Space for 
1987-88. 

(7) A copy each of the following Notifications (Hindi aud 
English versions) under sub-section (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Administrative Service (pay) Second 
Amendment Rules, 1987 published in Notification 
No. G.S.R. 284(E) in Gazette of India dated the 
13th March, 1987. 

(ii) The Indian Police Service (Pay) Third Amendment 
Rules, 1987 published in Notification No. G.S.R. 
285(E) in Gazette of India dated the 13th March, 
1987. 
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(iii) The Indian Forest Service (Pay) Second Amend-
meD!~ Rules, 1987 published in Notification No. 
G.S.R. 286(E) in Gazette of India dated the 13th 
March, 1987. 

(8) A copy of the Resolution No,. 2113187-PIC (Hindi 
and English versions) published in Gazette of India 
dated the 18th March, 1987 regarding acceptance of 
certain recommendations of the Fourth Central Pay 
Commission by the Government relating to pen-
sioners. 

(9) (i) A copy of the Annual Report (Hindi and Engli~h 
versions) of the Grih Kalyan Kendra for the year 
1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on Ithe working of the 
Grih Kalyan Kendra for the year 1985-86. 

( I 0) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

~ Report of the Public Accounts Committee 
V Shri E. Ayyapu Reddy presented the Sixty-sixth Report 

(Hindi and English versions) of the Publie Accounts Committee 
on Action Taken on Hundred and Sixty-second Report (Seventh 
Lok Sabha) on Western Railway-Construction of a Metre 
Gaul{e Line from Dabla to Singhana. 

,~. Report of Committee on Public Undertakings 
Shri K. Ramamurtby presented the Seventeenth Rep'Jrt 

(Hindi and English versions) of the Committee on Public Un-
dertakings on Action 'taken by Government on the reC(lmmen-
dations contained in their Eighth Report on Oil & Natural Gas 
Commission-Organisational structure and Project clearance. 

j Statements by Ministers 
,. (1) The Minister of State in the Ministry of Scien':.'e & Tech-

nology and Minister of State in the Departments of Ocean 
Development, Atomie Energy, Electronics and Space made a 
statement regarding launching of Augmented Satellite Launch 
Vehicle 0-1. 
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V'@(2) The Minister of State in the Ministry of Finance made 
a statement regarding payment of additional instalment of 
Dearness Allowance to the Central Government employees of 
Groups "A". "B", "c" and "D", 

7. Matters under Rule 377 
\.{1) Dr. C. P. Thakur raised a matter regarding need to deve-

lop tourist places in Bihar and also include the Staie in the 
tourist itinerary of VVIPs visiting India. 

J(2) Shri Krishna Pratap' Singh raised a matter regarding 
need to declare the current year as a 'Cooperative Year'. 

V'(3) Shri V. Krishna Rao raised a matter regarding need to 
set. up an atomic power plant at Kaiga in Karnataka to overcome 
power crisis. 

\/(4) Shri Chintamani Jena raised a matter regarding need 
to accord clearance to the projects based on the r.ecommenda-
tions of the National Wastelands Development Board for pro-
per utilisation of wastelands in the country. 

\/(5) Dr. A. Kalanidhi raised a matter regarding need to ex-
tend the pay scales Of pparmacists of Central Government to 
the pharmacists working in Union Territories . 

../' (6) Shri Harish Rawat raised a matter regarding need to 
extend adequate financial assistance for afforestation in hilly 
regions of Uttar Pradesh. 

/(7) Shri Ram Singh Yadav raised a matter regarding need 
to revive the Crop Insurance Scheme in Rajasthan. 

/' 
,1(8) Shri Vijoy Kumar Yadav raised a matter regarding need 

t~ ~ive financial assistance to States to develop irrigation faci-
lities taking into account the district as a unit. 

8. The Budget (General) 1987-8~Demands for Grants 

(1) Discussion on Demands for Grants Nos. 17 to ]9 under the 
control of the Ministry of Energy, continued. 

Shri Vasant Sathe replied to the debate. 
The discussion was concluded, ----------_ .• ---

(a?Made at 6 P.M. 
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..• The above Demands for Grants (Both lWvenu8 Aocount ad 
Capital Account) for the amounts shown under column 4 of the 
printed List of Demands for Grants-Bloldaet (General) for 
1967-88, were voted in full. 

(!.ok Sabha adjourned at L 22 P. M. and re-asaemb1ed at 
2.24 P.M.) 

(ii) Discussion on the Demands for Grants Nos. 44 to 47 under 
the control of the Ministry of Human Resource DeV"lu~, 
conunenced. 

Nine cut motions (Nos. 1 to 9) were moved. 

The following memben took part in the debate:-

(1) Shri Ananda Gajapathi Raju 
(2) Shri D. P. Yadav 
(3) Shri Umakant Mishra 
(4) Shri Jagdish Awasthi 
(5) Dr. Sudhir Roy 
(6) Shri K. N. Pradhan 
(7) Dr. (Smt.) Phulrenu Guba 
(8) Shri Maurice Kujur 
(9} Smt. Jayanti Patnaik 

(10) Shri Syed Shahabuddin 
(11) Smt. Kishori Sinha 
(12) Shri Somnath Rath 
(13) Shri P. Namgyal 
(14) Shri Girdhari La! Vyas 
(15) Shri Parag Chaliha 
(16) Shri Dal Chander Jain 
(17) Shri A. E. T. Barrow 
(18) Shri C. Janga Reddy 

The discussion was Hot conCluded. 
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/" I. BaH-an-hour Discussion J:,' 

. - ShIi Virdhi Chander Jain raised a discussion on the points aris-
in'g out of the answer given by the Minister of State in the 
Ministry of Agriculture on 2nd March, 1987 to Unstarred Ques-
·tion No. 824 regarding Technology Mission for drinking water. 

Shri Ramanand Yadav replied to the discussion . 

. 7~11 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thut'~day, the 26th 
March, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABHA 

BULLETIN-PART I 
I.Brief Record of Proceedings] 

Thursday, March 26, 1987/Chaitra 5, 1909 (Saka) 

No. 229 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 407,409,412-415 and 417 were orally 
answered. Replies to the remaining question~ were laid on 
the Table. 

2. Unstarred Questions 
Replies to Un starred Questions Nos. 4254-4295, 4297-4404 

and 4406-4485 were laid on the Table. 

3. Papers Laid on the Table 
The followin'g papers were laid on the Table:-

(1) (i) A cOpy of the Annual Report (Hindi and English 
versions) of the Kendriya Vidyalaya Sangathan, 
New Delhi, for the year 1985-86. 

(ii) A copy of the Annual Accounts (HirrJi and English 
versions) of the Kendriya Vidyalaya Sangathan, 
New Delhi, for the year 1985-86 together with 
Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Kendriya Vidyalaya Sangathan, New Delhi, for the 
year 1985-86. 
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.~., 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 288(E) published in Gazette of India datal 
the 17th March, 1987 together with an explana-
tory memorandum making certain amendments 
to Notification No. 208\81-Customs dated thf~ 
22nd September, 1981 so as to include certain 
more medicinesldrugs in the list of life saving 
drugslmaiicines which are allowed to be imported 
free of duty. 

(ii) G.S.R. 292(E) published in Gazette of Ihdia dated 
the 17th March, 1987 together with an explana-
tdry memonmdum making Certain amendments 
to certain notifications mentioned in the Table 
annexed to the notification so as to extend the 
grace period from 'four weeks' to 'eight weeks' 
for production of fuel-cfficiency certificate in res-
pect of fuel efficient motor cars. 

(4) A COpy each of the following Notificat,ions (Hindi and 
English vemons) issued under the Central Exciso 
Rules, 1944:-

(i) G.S.R. 289(E) published in Gazette of India dated 
the 17th March, 1987 together with an explana-
tory memorandum making certain amendments to 
certain notifica:tions mentioned in the Table 
annexed to the notification. 

(ii) G.S.R. 290(E) published in Gazette of India dated 
the 17th March, 1987 together with an explana-
t~ memorandum rescinding Notifi.cation No. 
67\87-CB dated the 1st MarCh, 1987. 
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(iii) G.S.R. 291(E) published in Gazette.O£ India dated 
~.. the 17th March, 1987 together with an explana. 

tory memorandum makin~ oertain amendments 
to Notification Nos. 332186-CE dated the 2nd 
June, 1986 and 469186-CE dated the 24th 
December, 1986 so as to extend the grace period 
from 'four weeks' to 'eight weeks' for production 
of fuel efficiency certificate in . RSpeOt of fuel 
efficient motor cars. 

(5) A copy of Notification No. F.4(5)-W&MI86 (Hindi and 
English versions) dated tht! 20th March, 1987 regard-
ing market loans. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Aligarh Muslim University, Aligarh, 
for the year 1981-82 under sub-section (3) of sec-
tion 34 of the Aligarh Muslim University Act, 1920. 

(il) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Aligarh 
Muslim University, Aligarh, for the year 1981.82. 

(7) A statement (Hindi and English versions) showing 
rE;UOns for delay in laying the papers mentioned at 

(6) above. 

(8) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) ·of aection 619A 
of the Companies Aet, 1956:-

(1) Review by the Government on the working of the 
Eaucational Consultants India Limited, New Delhi, 
for the year 1985-86. 

(ii) Annual Report of the Educational Consultants 
India Limited, New Delhi, for the year 1985-86 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned.t 
(8) above. 
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(l{) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute ;0£ Technology, 
Kanpur, for the year 1985-86 together with Audit" 

. Report thereon, under sub-section (4) of section 23 
of the Institutes of Technology Act, 1961. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Pharmacy Council of India, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Pharmacy 
Council of India, New Delhi, for the year 1985-86. 

(lZ) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Dental Council of India, New Delhi, 
for the year 198&-86 along with Audited Accounts. 

(ii) A COpy of the Review (Hindi and English versions) 
by the Government on the wo.rking of the Dental 
Council of India, New Delhi, for the year 1985-86. 

(14) A statement (Hindi and English vers;ons) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the National Institute of 
Homoeopathy, Calcutta, for the year 1985-8C within 
the stipulated period of nine months after the close 
of the Accounting Year. 

~ Report of Committee on Public Undertakings 
, Shri K. Ramamurthy presented the Eighteenth Report 

(Hindi and English versions) of the Committee on Public 
Ur:dertakille;s on Action Taken by Government on the recom-
mE'lldcl1.ions containQCi in their Fourth Report on Mineral Ex-
ploration L'Ol poration Ltd. 
5. Report 01 the. Committee on Government Assurances 

Prof. Narain Cband Farashar presented the Seventh Re-
port (Hinclj and English versions) of the Committee On Gov-
ernmerjt A:.surancel. 
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6. 'aeport of Committee on Absence of Member. 

(~ Shri Madhusudan Va ira Ie presented the Seventh Report 
(Hindi and English versions) of the Committee on Absence of 
Members from the Sittings of the House. 

7. Motion for Eledion to Council 
Kumari Saroj Khaparde to move the following motlrln:-

"That in pursuance of rule 3(b) of the Rule!; of the 
North Eastern Indira Gandhi Regional Instit~te of 
Health and Medical Sciences, Shillong, the members 
of this House do proceed to elect, in such manner as 
the Speaker may direct, one member from amongst 
themselves to serve as a member of the G,)Verning 
Coundl of North Eastern Indira Gandhi Regional 
Institute of Health and Medical Sciences, Shillong. 
subject to the other provisions of the said Rules." 

The motIon was adopted. 

8. ~latteUI under Rule 377 
1/(1) 5hrj Abdul Hannan Ansari raised a matter regarding 

need to consider inclusion of Mathili language in the Eighth 
Schedule of the Constitution. 
02) Dr. Prabhat Kumar Mishra raised a matter r~gat'ding 

need to provide additional railway lines in Bilaspur district of 
Madhya Pradesh. 
V(:3) Shri Mankuram Sodi raised a matter regarding need to 

dire"t the State Government to ensure timely payment of com· 
pensntiun to farmers for lands acquired for public use in the 
tribaJ district of Bastar in Madhya Pradesh. 
\./(4) Shr! Madan Pandey raised a matter regarding need to 

issue a commemorative stamp in memory of Maharishi Dadhi-
chi. . 
Jc5) Snn Vilas Muttemwar raised a matter regarding neeri 

to take necessary measures to help the small newspapers in the 
COl~try particularly thOse published in the rural areas . 
.J (6) Shri Ram Nagina Mishra raised a matter regarding need 

to ensure supply of foodgrains, given as grants-tn-aid under 
Rural Employment Scheme, to the labourers particularly in 
Deena and Ballia districts of Uttar Pradesh. 



v/(7) Shri P. Kolandaivelu raised a matter regarding neeci 
to extend the rebate facility to handloom industry and also to 
restore reoate period to 60 days. 
\,.;(8) Shri Mohd. Mahfooz Ali Khan raised a matter regarding 

need to conduct survey to examine the feasibility of sc:tting 
up tobacco industry in Public sector in Aliganj Tehsil in District 
Etah of Uttar Pradesh. 

;t.The BwJ.cet (General) 1987-~Demands for Grants 
Discussion on the Demands for Grants Nos. 44 to 47 under 

the control of th~ Ministry of Human Resource Development 
and the cut motions thereto movt!d on the 25th March, 19&7, con-
tinved. 

'l'be following members took part in the debate:-
(1) Shri Jaideep Singh 
(2) Smt.Usha Thakkar 
(:) Shri Kadambur M. R. Janarthanan 
(4) Shr! Narain Chand Parashar 
(5) 5hri Shyam La! Yadav 
(6) Shri Kamla Prasad Singh 
,,) Shri Arvind Netam 
(8) Shrl Rameshwar Nikhara 
(9) 8hri Chandra Kishore Pathak 

(10) Dr. G. S. Rajhans 
(11) 8hri Vijoy Kumar Yadav 
(12) Shri Pratap Bhanu Sharma 
(13) Shri Ram Pujan 'Patel 
(14) 5hri Ram Nagina Mishra 
(15) Shri N. V. N. Somu 
(16) 5hri Mohan Lal Jhikram 
(17) Smt. Krishna Sahi 
(18)ShriNihal Singh 
(19) Sllli S. B. Sidnal 
(20) Shri Prakash V. PJltil 
(.21) Shri Vijay Kumar Mishra 
('-2) Shri D. K. Natkar 
(23) ehri Shantararn Naik 
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(24) Shri Manvendra Singh 
(25) ~hri Keyur Bhushan 
(26) Shri Mahabir Prasad Yadav 
(27) Shri K. D. Sultanpuri 
(28) 5hri Kali Prasad Pandey 
(~9) Shri Ramashray Prasad Singh 
(3'0) Shri Mohd. Ayub Khan 
(31) Shri Salahuddin 
(32) Smt. Margaret Alva 

The discussion was not concluded. 

6.04 PM. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 27th March, 
1987). 

SUBHASH C. KASUYAP, 
Secretary-Geaeral. 
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/ LOKSABBA 

BULLETIN-PART I 
lBrief Record of Proceedings] 

Friday, March 27, 1987/Chaitra 6, 1909 (Saka) 

No. 230 
11 A.M. 
1. Oath or Aftirmation 

Shri Ram Singh elected to Lok Sabha from Hardwar Consti-
tuency of Uttar Pradesh took the Oath in Hindi, signed the Roll 
of Members and took his seat in the House. 
2. Obituary Befe;ence 

The Speaker made a reference to the passing away of 
Shri Jagannath Pr~sad Swatantra who was a member of Sixth 
Lok Sabha. 

Thereafter, Members stood in silenCe for a short while as a 
mark of respect to the deceased. 
3. Starred Questions 

Starred Questions Nos. 430, 431, 433-436 and 438 were 
orally answered. Replies to Starred Questions Nos. 429, 432, 
437, 439-446 and 448 were laid on the Table. 
4. Unstarred Questions 

Replies to Unstarred Questions Nos. 4486-4518, 4520-4537, 
4539-4573. 4575-4603 and 4605-4617 were laid on the Table. 
5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A COpy of the Export Of Paints and Allied Products 

(Quality Control and Inspection) Rules, 1987 (Hindi 
and English versions) published in Notification No. 
S.O. 308 in Gazette of India dated the 7th February, 
1987 under sub-section (3) of section 17 Of the Ex-
port (Quality Control and Inspection) Act, 1963. 

1 



(2) A copy each of the followin~ Notifications (Hintrf 
and English versions) under section 40 of the Spices 
Board Act, 1986:-

(i) The Spices Board Rules, 1987 published in Notifi-
cation No. G.S.R. 115(E) in Gazette of India dated 
the 26th February, 1987. 

(ll) The Cardamom (Licensing and Marketing) Rules, 
1907 published in l'iotification No. G.S.R. 116 (E) 
in Gazette of India dated the 26th February, 1987. 

(3) A copy of Notification No. S.O. 122 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 26th February, 1987 appointing the 26th Febru-
ary, 1987 as the date on which the Spices Board Act, 
1986 shall come into forCe issued under sub·section 
(3, of section 1 of the said act. 

(4) A copy of Notification No. S.O. 123(E) (Hindi and 
English versions) published in Gazette .of [ndia 
dated the 26th February, 1987 establishing the Spices 
Board under sub-sections (1) and (3) Of section 3 
of the Spices Board Act, 1986. 

(5) A copy of Notification No. S.O. 124(E) (Hindi and 
English versions) published in Gazette of India 
dated the 26th February. 1987 appointing the 26th 
February, 1987 as the date on which the Spices Cell 
Act, 1986 shall come into force under sub-section (3) 
of section 1 of the said act. 

(6) A copy of Notification No. 5.0. 145 (E) (Hindi and 
English versions) published in Gazette Of India dated 
the 27th February, 1987 regarding levv of dutv 6f 
customs on export of cardamom of all va.rieties at 
the rate of three percent ad valorem with effect from 

. 26th February, 1987 under SUb-section (1) of section 
3 of the Spices Cess Act, 1986. 

(7) (1) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Spices Export Promotion Coun-
cil, Cochin, fo;r the year 1985-86 along with Audited 
Accounts. 
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(ll) A COpy of the Review (Hindi and English versioDS, 
by the Government on the workin~ of the SPices 
Export Promotion CouncU, Cochin, for the year 
1985--86, 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) A copy of the Annual Report (~ndi and ~g1ish 
versions) of the Export Inspection Council and 
Export Inspection Agencies for the year 1985-86 
(Vol. II) alon~ with Audited Accounts. 

(10) A c012Y of the Detailed Demands for Grants (Hindi 
and English versions) of the Mintstn' of Steel and 
Mines for 1987-88. 

(11) A copy of the Annual Report (Hindi and English vel'-
siens) of the Repatriates Cooperative Finall':~ and 
Development Bank Limited, Madras, for the year 
1985-86 along with Audited Accounts. 

(12) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Repatriate! 
Cooperative Finance and Development Bank Limit· 
ed, Madras for the year 1985-86. 

(13) A copy of Notification No. G.S.R. 294(E) (Hindi and 
English versions) published in Gazette of India dated 
the 19th March, 1987 together with an exphnstory 
memorandum seeking to exclude certain articles 
i&lling under Chapters 84 and 85 from the Heading 
lI8.06 under section 10 of the Customs Tanff Ac!;, 197~. 

(14) A copy of Notification No. G.S.R. 293(E) (Hindi and 
English versions) published in Gazette of India dated 
'Lhe; 18th March, 1987 making certain amendments to 
Notification No. 63/87-CE dated the 1st March, 19B7 
so as to gz:ant excise duty exemption on iabric3 coat-
ed or lanunated with preparations with low density 
polyethylene when used in the manufacture of plastic 
woven sacks issued under the Central Excise Rules, 
1944. 

(15) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Industry for 
1987-88. 
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6. Assent to BIDs. 
Se::retary-General laid on the Table the following four DiIII 

passed by the Houses of Parliament during the current session 
and assented to:-

(1) The Appropriation (Vote on Account) Bill, 1987 
(2) The Appropriation Bill, 1987 
(3) The Appropriation (No.2) Bill, 1987 
(4) The Cotton, Copra and Vegetable Oils Cess (Aboli-

tion) Bill, 1987. 

7. Leave of AbseDee 
The following Members were granted leave of absence from 

the sittings of the House for the periods mentioned against 
each:-

(1) Shri G. M. Banatwalla-4th November to 9th Decem-
ber, 1986 (7th Session). 

(2) Shri Veerandra Patil-23rd February to 15th April, 
1987 (8th Session). 

(3) Shri Sunil Dutt-23rd February to 22nd April, 1987 
(8th Session). 

(4) Smt. Indubala Sukhadia-23rd February to 25th 
March, 1987 (8th Session). 

(5) Shri S. S. Ramasamv Padayachi-4th November to 9th 
December, 1986 (7th SeSSion). 

(6) Shri Udaisingrao Gaikwad-2nd March to 25th March, 
1987 (8th Session). 

(7) Smt. Vyjayanthimala Bali-2nd March to 20th March, 
1987 (8th Session). 

(8) Shri Yashwantrao Gadakh Patil-23rd March to :lrd 
April, 1987 and 13th April to 24th April, 1987 (8th 
Session). 

(9) Shri Chhitubhai Gamit-12th Mareh to 1st April, 
1987 (8th Session). 

(10) Shri Charan Singh-23rd February to 22nd April, 
1987 (8th Session). 
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~. Report and Minutes of Estimates Committee 

Smt. Chandra Tripathi presented the Fortieth Report (Hindi 
and English versions) of the Estimates Committee on the Min-
istry of Health and Family Welfare-Medical St~res Orgal1~sa
tion and Minutes of the sittings of the Comrmttee relnting 
thereto. 

9. Matters under Rule 377 

V(l) Shri Anadi Charan Das raised a matter regarding need 
for a ban on Lottery system in the country. 

v(2) Shri Anoopchand Shah raised a matter regarding need 
to exempt turmeric, chilli and coriander from the levy of ex-
cise duty. 

\1(3) Shri Kamla Prasad Rawat raised a matter regarding 
need to direct sugar mills to purchase entire supplies of cane 
in the country. 
04) Shri P. Penchallaih raised a matter regarding need to 

revise the present method of calculating the loss fot assessing 
the payment under Crop Insurance Scheme. 

(5) Dr. Chander Shekhar Tripathi raised <i matter regarding 
need to conduct research on adverse effects of eucalyptus trees 
on human beings and fertility of the soil. 
~/(6) Smt. Madhuri Singh raised a matter regarding need to 

continue the functioning of TV centre at Purnea and not to 
s~ it to any other place in Bihar. 
, (7) Shri K. D. Sultanpuri raised a matter regarding need to 

set up fruit based industries in various parts of Himachal Pra-
desh I . ~ 
~ /fa) Shri Ramashray Prasad Singh raised a matter regarding 

need to ensu~e. implementation of the Land Ceiling Act and 
payment of mInlmum wages to Harijans and weaker sections in 
the country particularly in J ehanabad area of Bihar. 

vlO· The Budget (General) 1987-88-Demands for Grants 

(i) Discussion on the Demands for Grants Nos. 44 to 47 under 
the control of the Ministry of Human Resource Development 
and the cut motions thereto moved on the 25th March, 1987, 
continued. 
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Shri P. V. Narasimha Rao replied to the debat,!. 
The discussion was concluded. 
Four cut motiotls (Nos. 1 to 4) moved by Shri A. E. T. Barrow 

were withdrawn by leave of the House. 
Five cut motions (Nos. 5 to 9) moved by Shri V. S. Krishna 

Iyer were negatived. 
The above Demands for Grants (Both Revenue Account and 

Capital Account) for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (GeneTaI) for 
1987-88, were voted in full. 

(Lok Sabha adjourned at 1.36 P.M. and re-assembled at 2.36 P},). 
(ti) Disucssion on the Demands for Grant No. 54 under the 

control of the Ministry of Labour, commenced. 
Three cut motions (Nos. 1 to 3) were moved. 
The following members took part in the debate:-

(1) Shri P. Penchallaih 
(2) Shri Somnath Rath 
(3) Shri Shanti Dhariwal 
(4) Shri N. V. N. Somu 
(5) Shri Damodar Pandey (Speech uft:ji.nished). 

The discussion was not concluded. 

11. Private Members' BiD-lDtI'oduted 
J0) The Prohibition of Religious, Communal and Sectoral 

Political Parties Bill, 1987, by Shri Thampan Thomas. 
The motion for leave to introduce the Bill moved by Shri 

Thampan Thomas was opposed. The: motion was adopted and 
the Bill was introduced. 
02) The Constitution (Amendment) Bill, 1987 (Insertio7l of 

new articles 4A, 4B and 4C, etc.)., by Shri Shantaram Naik. 
03) The Constitution (Amendment) Bill, 1987 (Amendment 

of E{ghth Schedule) by Shri Shantaram Naik. 
/(4) The Prevention of Insults to National Honour (Amend-
~t) BillJ 1987 (Amendment of section 2), by Shri Shripati 
Mishra. \ j 
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v1(5) The Constitution (Amendment) Bill, 1987 (Substitution 
of new article for article 371), bv Shri Banwari Lal Purohit. ' 
\4) The Prevention. of Insults to National HonoUl' (Amend-

ment) Bill, 1987 (Amendment of section 2) by Shri Naresh 
Chandra Chaturvecli. 
07) The Special Marriage (Amendment) Bill, 1987 (Amend-

ment of section 4) by Shri Syed Shahabuddin. , 
08) 'The Ancient Monuments and Archaeological Sites and 

Remains (Amendment) Bill, 1987 (Amendment of section 5) by 
Shri Syed Shahabuddin. 
~) The Reservation for Economically Weaker Sections of the 

People (Higher Education and Public Employment) Bill, 1987, 
by Shri Syed Shahabuddin. 
""'(10) The Compulsory Labelling of Packeg Articles of 

Human Consumption Bill, 1987, by Shri Dal Chander Jain. 

J!. Private Member' 8 BiD-under consideration 
THE CONSTITUTION (AMENDMENT) BILL, 1986 (Amend-

ment Of article 315), by Shri Shantaram Naik. 
Further discussion on the motion for consideration of the 

Bill moved on the 13th March, 1987, continued. 
The follOwing members took part in the debate:-

(1) Dr. G. S. Rajhans 
(2) Shri A. C. Shanmugam 
(3) Shri Girdhari Lal Vyas 
(4) Shri Virdhi Chander Jain 
(5) Shri Raj Kumar Rai 
(6) Shri V. S. Krishna Iyer 
(7) D:r. (Smt.) Phu1renu Guha 
(8) Shri P. Namgyal 
(9) Shri K. D. Sultanpuri 

(10) Shri Ramashrav Prasad Singh 
(11) Shri P. M. Sayeed 
,(12) Dr. Manoj Pandey (Speech unfinished) 

The discussion was not concluded. 

·At 6 P.M. 
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/3. BaIf-an.Hour DiscWlSion 

Shri Shyam La} Yadav raised a discussion on the points ari-
sing out of the reply given bv the Minister of State in the 
Ministry of Environment and Forests on 18 March, 1987 to 
Starred Question No. 287 regarding cleaning of Ganga Water. 

Shri Bhajan Lal replied to the discussio1!._ 
6-38 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th March, 
1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 

8 
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LOKSABRA 

BUl.LETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 30, 1987/Chaitra 9, 1909 (Sab) 

No. 131 
11 A.M. 
1. Oath or Aftlrmation 

Shri Ashok Shankal'rao Chavan elected to Lok Sabha from 
Nanded Constituency of Maharashtra took the Oath in Hindi, 
signed the Roll of Members and t-ook his seat in the House. 

2. Starred Questions 
Starred Questions Nos. 449, 45Q, 452, 455, 456, 460-462 and 

466 were orally answered. Replies to the remaining questions 
were laid on the Tabl~. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 4618-4699, 4701-4726 

and 4728-4851 were laid on the Table. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Land Develop-
ment Banks' Federation, Bombay, for the year 1985-
86. 

(U) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Land Develop-
ment Banks' Federation, Bombay, for the year 1985-86 
together with Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Cooperative Land Dl!velopment Banks' FederatiGD, 
Bombay, for the year 1985-86. 

(2) (1) A copy of the .Aunual Report (Hindi and English 
versions) of the .Naticmal Heavy Engineering Co~ 
operative Limited for the year ·1985-86 along with 
Audited Acccunts. 

(ii) A copy of the Review (Hindi and _J;nglish versions) 
:by the Government Ion the working of the National 
Heavy Engineering Cooperative Limited for th. 
year 1985-86. 

(3) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the National Federation of Fishermen's 

Cooperatives Limited, New Delhi,:for.the -year lJ85..;86 
along with Audited Accounts. 

;(it) A copy of the 'Review (Hindi and ·Englishve1'lli0lNl) 
by the Government on the wOJ.!ldng -of the Rational 
Federation of Fishermen's Cooperatives Limited, New 
Delhi, for the year 1985-86. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Water Re-
sources for 1.987-88. 

(5) A copy of the Detailed Demands for Grants (Hindi 
and Englilih ·version~) ·Of ·the Ministry dfmfol'lD8tion 
and Broadcasting for .1987 .. 88. 

(6) A copy of the Employees' State InlUl'BllIlP (Cenml) 
Amendment Rules, 1987 (Hindi and English versions) 
published in Notification No. G:S."R - 1"29 in Gnette 
·of mdia dated the 28th February, 19M under sub-
Bection ·(4) ·of .cection95 of the Employ.ees' State In· 
tlll1'lmee Act, 1:948. 

(7) A COpy of Resolution No. 27(21)-EOI86(CC) (Hindi 
mid -ItnlPish -versions) oublisbed lin·QueUe!Of India 
datea -the .Srd -Mamh. 1987 regarding ·~n of the 
poliey relatinat -to "the functiolHl, -membeNbip, metho-
dology .for ·!I!lacti()Jl -and tDfra4tr.uduJ!e ,of ?the Public 
Enterprises Selection. Board. 
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· ~lIeport of c.m-ktee pD 1PuWi. ~ 
Shri Narayan Choubey presented the . 'Sixteenth Report 

(Hindi and English versions) of the Committee on 'Public Under-
takings on Action Takell by Government on the recommenda-
tions contained in their Eleventh Report qn IndIan .Dairy Cor-
poration. 

6. Matters Under Rule 377 
vi!) Smt. Prabhawati Gupta raised a matter regarding need 
to set up a TV relay Centre in Motihari, ''Bihar. 
\-12) Shri Jagdish Awasthi raised a matter regarding need to 
implement the recommendations made by the Working Group 
of the Planning Commission for the economic development of 
the dacoit infested areas of Kanpur, Hamirpur,Etawah, Jalawar 
and other districts of Uttar Pradesh. 

v'('3) Shri R. P. Suman raised a matter regarding need to in-
crease the reservation quota at Akbarpur, Malipur and Gosain-
ganj railway stations of Uttar Pradesh and also open a godown' 
at Akbarpur Railway junction. 
v(4) Shri Kali Charan Sakargayam raised a matter regarding 

need to expedite the establishment of an Agricultut'al Research 
Centre at Khandwa in Nimar region of Madhya Pradesh. 
v15) Shri K. Ramachandra. Reddy raised a matter regarding 
need to give clearance to the proposed Thermal Station in 
Rayalseema and include it in the Seventh Five Year Plan . 

06) Shri Ram Bahadur~h raised a matter regarding need 
to take necessary steps to protect Saran district in Bihar from 
devastation caused by floods and erosion of r.i.v.(~r .Ganga. 

V(7) Shri Harish Ra.wat raised a matter regarding need 'for 
construction of roads by DGBR in borde,r area~ ot Pithoragarh 
district in Uttar Pradesh. 
\/f8) Shri Abdul Hannan Ansari raised a mattel' regarding need 
to take necessary measures for cleaning Kamla·Canal·Broject in 
Madhubani district of Bihar. 

J 'Phe...aHllet (General) 18~-88-Demand for Grant 
DillCu81ion on the Demand for Grant No. 54 under the con-

trol of the Ministrv of Labour and the cut motions thereto moved 
on the 27th March, 1987, C'OntillWed. 
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The following members took part in the debate:-
(1) Shri Damodar Pandey 
(2) Shri Madan I'andey 
(3) Shri Basudeb Acharia 
(4) Smt. Prabh!lwati Gupta 
(5) Shri Gopeshwar 
(6) Shri Thampan Thomas 
(7) Shri Yogeshwar Prasad Yoge&h 
(8) Shri Kammodilal Jatav 
(9) Shri R. Annanambi 

(10) Shri Anadi Charan Das 
(11) Shri Ram Pyare Panika 
(12) Shri Narayan Choubey 
(13) Shri J~mak Raj Gupta 
(14) Shri Harish Rawat 
(15) Shri Bhadreshwar Tanti 
(16) Shri P. R. Kumaramanglam 
(17) Dr. natta Sam ant 
(18) Shri Asutosh Law 
(19) Shri Piyus Tiraky 
(20) Shri Girdhari Lal Vyas 
(21) Shri C. Sambu 
(22) Dr. Chandra Shekhar Trioathi 
(23) Shri Ramashray Prasad Singh 

Shri P. A. SangIna replied to the debate. 
The discussion was concluded. 

All the cut motions moved were negatived. 

The above Demand tor Grant (both Revenue Account and 
Capital Account) for the amounts shown under column" of the 
printed List of Demands for Grants-Budget (General) for 
1987-88, was voted in full. 
6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 31st 
March, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 

4 
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1· LOKSABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 31, 1987/Chaitra 10, 1909 (Saka) 

No. 232 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 472, 474-476, 478, 479, 481, 483, 
484 and 487 were orally answered .. Replies to the remaining 
questions were laid on the Table. 

Z. Vnstarred OnestioD.CI 

Replies to Unstarred Questions Nos. 4852-4909 and 4911-
5078 were laid on the Table. 

3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) G.S.R. 295 (E) published in Gazette of India dated 
the 19th March, 1987 together with an explanatory 
memorandum regarding ~xemption to vesse1s ~d 
other floating structures when imported into indIa 
from the whole of the basic and additional duties 
of customs leviable thereon. 
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(ii) G.S.R. 296(E) published in Gazette of India dated the 
19th March, 1987 together with an explanatory 
memorandum making certain amendments to Noti-
fication No. 113187-Customs dated the 1st March, 
1987 so as to exempt goods cove~ by Notification 
No. 133187-Customs dated the 19th March, 1987 
from the whole of the auxiliary duty of customs 
leviable thereon. 

(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (6) of section 3 
of the Essential Commodities Act, 1955~-

(i) The General Service Electric Lamps (Quality Con-
trol) Order, 1986 published in NotLfication No. 
G.S.R. 1230(E) in Gazette of India dated the 27th 
November, 1986. 

(ii) The Drj Batteries for Flash Lights (Quality ControO 
Order, 1986 published in Notification No. G.S~R. 
1270(E) in Gazette of India dated the 9th December, 
1986. 

(iii) The Dry Batteries for Transistor Radio Receivers 
(Quality Control) Order. 1986 published in Notifi-
cation No. G.S.R. 1271(E) in Gazette of India dated 
the 9th December, 1986. 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Central Government Employees 
Consumer Cooperative Society Limited, New Delhi, 
for the year 1985-86 along with Audited Accounts. 

(4) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Government Employees Consumer Coope-
rative Society Limited, New Delhi, for:the year 
1985-86. 

(5) A statement (Hindi and English yersions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Bengal Immunity Limited 
for the year 1985-86 within the stipulated period of 
nine months after the close of the Accounting Year. 



(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

. (i) Review by the Government on the working of the 
Hindustan Teleprinters Limited, Madras, for the 
year 1985-86. 

(ii) Annual Report of the Hindustan Teleprinters 
Limited, Madras, for the year 1985-86 . along 
with Audited Accounts and the comments· of the 
Comptroller and Auditor General ,thereon. 

(7) A ~tatcment (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

4. Re!)Ort of Committee on Public UndertakiDp 

/ Shri K. Ramamurthy presented the Nineteenth Report (Hindi 
and English versions) of the Committee on Public Undertakings 
on Action Taken by Government on the recommendations con-
tained in their Tenth Report on Hotel Corporation of India Ltd. 

S. Statements by Ministers 
'/( 1) The Minister of Communications made a statement re-

garding steps taken by the Government for improving the 
effectivent"ss and efficiency of Telecommunication Services. 
,/(2) The Minister of State in the Ministry of Finance made 

a statement on changes in interest rates and related matters. 

6. Motion for Electioll to Committee 
Shri Vishwanath Pratap Singh moved the following motion:-

"That in pursuance of section 12(1) of the National 
Cadet Corps Act. 1948, the members of this House 
do proceed to elect, in such manner as the Speaker 
may direct, one member from amongst themselves 

--_._-------
*Mude at 2 P.M. 
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to serve ~s a member of the Central Advisory Com-
mittee for: the_National Cadet Corps for a term of 
one year from the date of election, subject to the 
other provisions of the said Act and the Rules made 
thereunder. " 

The mgtion was adopted. 

7. Matters Under Rule 377 

v"'(l) Dr. C. P. Thakur raised a matter regarding need to take 
necessary measures to improve rail facilities in Bihar. 

02) Smt. Madhuri Singh raised a matter regarding need to 
take necessary measures to prevent theft of precious antiques in 
Bihar. 

\./t3) Shri Shanti Dhariwal raised a matter regarding need to 
give '<unemployment allowance" to the unemployed youth of 
the country. 
,/(4) Shri Radhakant Digal raised a matter regarding need to 
direct the commercial banks in Orissa to help the Scheduled 
Castes and Scheduled Tribes Development Finance Cooperative 
Corporation in disbursement and recovery of loans_ 

-/(5) Shri K. D. Sultanpuri raised a matter regarding need to 
take steps to ensure compliance of the directions issued in regard 
to appointment of SC & ST candidates to various Government 
posts. 

,/,(6) Shri Muhiram Saikia raised a matter regarding need to 
formulate a scheme for laying pipeline for natural gas in Assam 
and make provision for adequate funds. 

v(7) Shri Sriballav Panigrahi raised a matter regarding need 
to have a separate division for proper management of coalfields 
in Orissa State, 

v(8) Shri Parag Chaliha raised a matter regarding need to 
provide sufficient funds to the State Government of Assam for 
undertaking permanent flood control measures, 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 1, 1987lChaitra 11, 1909 (Saka) 

No. 233 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 489, 490, 493-495, 501 and 502 were 
orally answered. Replies to Starred Questions Nos. 492, 496-
500 and 503-510 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5079-5142, 5144-5152, 

5154-5257, 5259-5262 and 5264-5271 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Tablc:-

(1) A cOllY of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Commerce 
for IlJ87-88. 

(2) A copy of the Indian Economic Service (Amend-
ment) Rules, 1987 (Hindi and English versions) pub· 
lished in Notification No. G.S.R. 107(E) in Gazette 
of India dated the 20th February, 1987 issued under 
proviso to article 309 of the Constitution. 

(3) A copy each of the following Notifirations (Hindi 
and English versions) issued under the Central Ex-
cises Rules, 1944:-

(i) G.S.R. 297(E.) published in Gazette of India dated 
the 20th March, 1987 together with sn explanatory 
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memorandum making certain amendments to 
Notification Nos. 291H7-CE and 30:87-CE dated the 
1st March, 1987 so as to provide that the conces-
sional rates under the said notifications would not 
apply to food preparations containing malt. 

(ii) G.S.R. 298(E.;) published in Gazette of India dated 
the 20th March, 1987 together with an explanatory 
memorandum making certain nmendments to 
Notification Nos. 27187-CE and 4018'i-CE dated the 
1st March, 1987 so as to clarify that the credit 
allowed undt'r the said notifkatirlns for use of 
specified fixed vegetable oils in the manufacture of 
vanaspathi and soap would be available only for 
use of indigenous oils. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Personnel, 
Public Grievances and Pensions for 1987-88. 

(5) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations, 1987 pubUshed 
in Notificatiun No. G.S.R. 162 in Gazette of India 
dated the 14th March, 1987. 

(ii) The Indian Police Service (Pay) Amendment 
Rules, 1987 published in Notification No. G.S.R. 
163 in Gazette of India dated the 14th March, 1987. 

(iii) The Indian Forest Service (Fixation of Cadre 
Strength) Amendment Regulations, 1987 published 
in Notification No. G. S. R. 164 in Gazette of India 
dated the 11th March, 1987. 

(iv) The Indian Forest Service (Pay) Amendment 

(v) 

Rules, 1987 lJU blished in N otifica tion No. G. S . R . 
165 in Gazette of India dated the 14th March, 1987. 

The Indian Police Service (Pay) Second Amend-
ment Rules, 1.987 published in Notification No. 
G.S.R. 166 in Gazette of India dated the 14th 
March, 1987. 
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'(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions )of the Ministry of Plannin'g for 
1987.88. 

4. Report of the Committee on Private Members' Bills and Re-
solutions 

Shri M. Thambi Du!'ai presented the Thirty-second Report 
(Hindi and English versions) of ,the Committee on Pri-
vate Members' Bills and Resolutions. 

5. Report and Minutes of Estimates Committee 
J Smt. Chandra Tripathi presented the Thirtyninth Re-

port (Hindi and Englislt versions) of the Estimates Com-
mittee on the Ministr..., of Defence-Defence Canteen 
Stores and Minutes of the sittings of the Committee relating 
thereto. 

6. Matters Under Rule 377 
• Ai) Shri G, S. Basavaraju raised a matter regarding need to 
¥.'onstruct a telephone exchange building at Tumkur and also 
provide STD facility at Tiptur exchange in Karnataka. 

02) Dr, Chander Sht-khar Tripathi raiSed a matter regarding 
need to make available A TS and anti-rabies vaccines at a rea-
sonable price. 

J('3) Shri Lakshman Mallick raised a matter regarding need 
to take early decision 011 the integrated proposal of developing 
Para deep Port. 

~) Shri Umakant Misbra raised a matter regarding need to 
waive customs duty on the import of wool to protect the car-
pet industry in the country Darticularly in Mirzapur Bhadoi in 
Uttar Pradesh . 

../(5) Shri Dal Chander Jain raised a matter 'regarding need to 
set up an ordnance factory in Panna or Darnoh district of Sagar 
division in Madhya Pndesh. 

~) Shri Ram Pyare Panika raised a matte~' regarding need 
to send a central team to examine the situatio!'l arising out of 
acquisition of land of Adivar:s in Dudi and Robertsganj areas 
'cif Mirzapur district in Uttar Pradesh and arrange to return 
their lands to them. 
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07) Shri Sri Hari Rao raised a matter regardinJ{ need to 
arrange payment of wages to the workers of the Tobacco 
Company, Bikkavolu in Andhra Pradesh and take steps to re-
o~n the factory. 
~8) Shri A. C. Shanmugam raised.a matter regarding need 
to allocate sufficient funds for early completion of Rapid Tran. 
sit System between Madras Beach and Luz. 

\/". The Budget (General) 1987·88-Demands for Grants 
Discussion on the Demands for Grants Nos. 39 to 43 and 88 to 

92 under the control of the Ministry of Home Mairs and the! 
cut motions thereto moved on the 31st Marc~, ]987, continued. 

The following members took part in the debate:-
(1) Shri Shiv Parsad Sahu 
(2) Shri Somnath Chatterjee 
(Lok Sabha adjourned at 1.01 p. M. and re-assembled at 

2.05 P.M.) 
(3) Shri Haroobhai Mehta 
(4) Shri Bipin Pal Das 
(5) Shri S. Jaipal Reddy 
(6) Shri Zainul Basher 
(7) Shri R. Annanambi 
(8) Shri Manoranjan Bhakta 
(9) Shri Narayan Choubey 

(10) Shri Banwari Lal Purohit 
(11) Shri P. Namgyal 
(12) Shri C. K. J aftar Sharief 
(13) Shri Dinesh Goswami 
(14) Shri Raj Kumar Rai 
(15) Shri Virdhi Chander Jain 
\16) Prof. Saif-ud-Din Soz 
(17) Kum. Mamata Banerjee 
(18) 8mt. Usha Thakkar 
(19) Shri Ram SW<lrup Ram 

The discussion was n-ot concluded. 
6.12 P.M. 

(Lok Sabha adjourned till 11 A. M. on Thursday, the 2nd 
April, 1987). 

SUBHASH C. KASHYAP, 
Secretary-GenewatJ.. 
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J. The Budget (General) 1987-88-DeIll8llds for Graotl 
~ Discussion on the Demands for Grants' Nos. 39 to 43 and 

88 to 92 under the control of the MiJiistry of Home Affairs. 
commenced. 

Five cut motions (2 to 6) were moved. 
The following members took paI1 in the debate:-· 

(1) Shri Bezawada Papi Reddy 
(2) Shri Amarsinh Rathawa 
(3) Shri Shiv Parsad Sahu (Speech unfinished) 

The discussion was not concluded. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 

P.M.) 

J". Discussion Under Rule 193 
Prof. Madhu Dandavate raised a discussion on the engaging 

of the U. S. economic intelligenCe agency Fairfax group by the 
Ministry of Finance for investigation of cases of Indians having 
huge illegal funds abroaU. 

The following members took pan in the debate:-
(1) Shri Dinesh Singh 
(2) Shri C. Madhav Reddy 
(3) Shri B. R. Bhagat 
(4) Shri Somnath Chatterjee 
(5) Shri P. R. Kumaramangalam 
(6) Smt. Geeta Mukherjee 
(7) Prof. Narain Chand Parashar 
(8) Shri Dinesh Goswami 
(9) Shri J agan Nath Kaushal 

(10) Shri V. Kishore Chandra S. Deo 
(11) Dr. A. K. ~atel 

Shri Brahm Dutt replied to the discussion. 
The discussion was concluded. 
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• *10. Penoaal EspJanatfon Under Rule 357 
i' 

Shri A.mD.bh Bachchan made a personal explanation regard-
ing certain remarks about him made by Prof. Madhu Dandavate 
in the House during discussion under rule 193 held on that day. 

6.17 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 1st 
April, 1987). 

"Made at 4.S8 P.M. 

SUBHASH C. KASHYAP, 
Secre&ary-General. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 2, 19871Chaitra 12, 1909 (Saka) 

No. 2M 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 514, 515, 517, 518, 521-524, 526 and 
527 were orally answered. Replies to the remaining questions 
were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5272--5:315, 5317-5397, 

5399-5451, 5453-5456, 5458-5469 and 5471-5506 were laid on 
the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Civil Avia-
tion for 1987.88. 

(2) A copy of the Merchant Shipping (Prevention of 
Collisions at Sea) Amendment Regulations, 1986 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 1053 (E) in Gazette of India dated the 
29th August, 1986 under sub-section (3) of section 
458 of the Merchant Shipping Act, 1958. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mentioned 
at (2) above. 
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(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cochin Dock Labour Board, Cochin, 
for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Cochin 
Dock Labour Board., C<>chin, for the year 1985-86. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) (i) A ~opy of the Annual Report (Hindi and Eng-
lish versrons) of Raja Rammohun Roy Library 
Foundation, Calcutta, for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of Raja Ram-
mohun Roy Library Foundation, Caleutta, for the 
year 1985-86. 

('7) A statement (Hindi and English versions) showing 
reasons for delay in laying the paper!1 mentioued at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng· 
lish versions) of the Indian Institute of Management, 
Lucknow, for the year 1985-86. 

(ti) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, Lucknow, for the year 
1985-86. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) (1) A copy of the Annual Report (Hindi and Eng. 
lish versions) of the Indian Instftute of Manage-
ment, Calcutta.. for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Management, 
Calcutta, for the year 1985-86 together with Audit 
Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management Calcutta, for the year 19'85-
86. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Board of Apprenticeship Train-
ing (Western Region), Bombay, for the year 1985-86 
along with Audited Accounts. 

(ii) A cony of the Review (Hindi and English versions) 
by the Government on the working of the Board of 
Apprenticeship Training (Western RE>gion) , Bombay, 
for the year 1985-86. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Khuda Bakhsh Oriental Public 
Library, Patna.. for the year 1985-86 along with 
Audited Accounts. 

(H) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Khuda 
Bakhsh OrienbJ Public Library, Pstna, fOr the year 
1985-86. 

(15) A statement (Hindi and En.zlish versions) showing 
reasons for delay in laying the papers mentioned at 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and En.z-
lish versions) of the Board of Practical Trainin!' 
(Eastern Region). Calcutta. for the year 1985-86 
along with Audited Accounts. 

(ti) A copy of the Review (Hindi and Ene'li~h versions) 
bv the Government on the working of the Board of 
Practical Training, (Eastern Region), Calcutta, for 
the year 1985-86. 



(17) A statement (Hindi and English versions) showin~ 
reasons for delay in layin~ the papers mentioned at 
(16) above. 

(18) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for Training 
in Industrial Engineering, Bombay. for the year 
1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute for Training in 
Industrial Eilgineering, Bombay, for the year 1985-
86 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute for Training in Industrial Engineering, Bom-
bay, for the year 1985-86. 

(19) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(18) above. 

(20) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Audited Accounts 
of the Indian Institute of Management, Ban galore , 
for the year 1985-86 within the stipulated period of 
nine months after the close of the Accounting year. 

(21) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Indian InstitutE: of 
Man8iement, Ahmedabad, for the vear 1985-86 within 
the stipulated period of nine months after the close 
of the Accounting year. 

(22) A copy of Corrieendum (Hindi wd English ver-
sions) to the ·'Naiional Policy on Education, 1986-
Programme of Action'. 

(23) (i) A copy of the Annual Report (Hindi and En~_ 
Ush versions) of the National Institute of Public 
Cooperation and Child Development. New Delhi, for 
the year 1985-86 along with Audited Accounts . 

..... _--------
·'1'he 'National Pt>1icy on Education, 1986-Programme of 

Action' was laid on the Table on 8th August, 1986. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Public Cooperation and Child Develop-
ment, New Delhi, for the year 1985-86. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

4. Report of the Committee on Petitions 
Shri Surendra Pal Singh presented the Third Report (Hindi 

and English versions) of the Committee on Petitions. 

5. Matters Under Rule 377 
\/(1) Dr. Prabhat Kumar Mishra raised a matter regarding need 
to give adequate compensation to the landowners whose lands 
have been acquired for setting up industries in Bilaspur district 
of Madhya Pradesh and also provide employment to the local 
people. 
0(2) Shri Somnath Hath raised a matter regarding need to set 

up an office of Regional Manager of State Bank of India at 
Berhampur in Orissa and also open its Branch at Aska. 
~) Shri Ajay Mushran raised a matter regarding need to 
restore the direct Indian Airlines flight from Delhi to Jabalpur. 
04) Dr. G. S. Rajhans raised a matter regarding need to 
provide financial assistance to the tune of RupeE's fifty crores 
to the State Government of Bihar for construction of pucCa 
and all weather roads in Jhanjharpur area of North Bihar. 
~) Shrl Shantaram Naik raised a matter regarding need to 
extend necessary assistance to the fishermen of Goa and the 
Goa Fisheries CUoperative Bank Ltd. 
06) Shri Ajit Saha raised a matter re'garding need to provide 
relief in Income-tax to workers employed in Government and 
public sectors. 

07) Shri v. S. Krishna Iyer raised a matter regarding need 
to give clearance to Mangalore Refinery Project of Karnataka. 
v(8) Shri Keshavrao Pardhi raised a matter regarding need to 
provide STD facility in Gondia, Bhandara and Tumsur in 
Maharashtra and also extend the capacity of telephone ex. 
changes at these places. 



v.19} Shri Balwant Singh Ramoowalia raised n matter reg'i~. ',.. 
1ne need to make reasonable payment to Anganwadi workers 
in the country. 

J6. The Buqet (General) 1987-8S-Demands for Grants 
Dilcuasion on the Demands for Grants Nos. 3S to 43 and 88 

to 92 under the control of the Ministry of Home Affairs and the 
cut m'Otions thereto ffi"Jved on the 31st March, 1987, continued. 

The following mem.bers took part in the debate:-
(1) Shri p, Chid am baram 
(2) Shri Frank Anthony 
(3) Shri Arvind Netam 
(4) Shri K. D. Sultanpuri 
(5) Shri Piyus Tir.:kv 
(6) Shri Umakan~ Mishra 
(7) Shri Shyam La! Yadav 
(8) Shri V, Tulsirnm 
(9) Shri Jujhar Singh 

(10) Shri Haren Bhumij 
(11) Shri Naresh Ch&ndra Chaturvedi 
(12) Shri Charanjit Singh Walia 
(13) Shri Chintamani Panigrahi 
(14) Shri Mewa Singh Gill 
(15) Shri Anadi Charan nas 
(16) Shri G, M, Banatwalla 
(17) Shri K. J. Abbasi 
(18) Shri Mohd. Mahfooz Ali Khan 
(19) Shri S. B. Sidnal 

The diacussion was not concluded. 
6.05 P.M. 

(Lot Sabha adjourned till 11 A.M. Oll Friday, the 3rd April, 
1t87). 

SUBH..~SH C, KASHYAP, 
Secretary..Qeneral. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 3, 1987jChaitra 13. 1909 (Saka) 

No. 235 
n A.M. 
1. Starred' Questions 

Starred Ouestions Nos. 532-536, 538 and 540-542 were 
orally answered; Replies to the remaining questions were laid 
on the Table. 

1. Unstaned. Quesd0D8 

R-eplies to Unstarrcd Questions Nos. 5507-5533, 5535-
5539, 5541-5570 and 5372-5634 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Tea (Amendment) Rules, 1986 (Hindi 
and English versions) published' in Notification No. 
G.S.R. 1081 in 6az.ette of India datod the 20th 
December, 1986 under sub-section (3) of section 
49 of the Tea Act, 1953. 

(2). A copy each of the following Notifications (Hindi and 
English vcrskms) issued under section 3 of the 1m. 
p9rts and Exports (Control) Act, 1947:-

(i) The Exports (Control) Seventh Amendment Order, 
19'87- published in Notification No. S.O. 21S(E) 
in Gazette of India dated the l7th March, 1987. 
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(li) S.O. 235(E) publislred in Gazette of India dated.-
the 23rd March, 1987 making certain amend-
ments in the Open General Licence No. 1186 
dated the lst April, 1986. 

(3) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 
281 of the Cantonments Act, 1924:-

(i) The Ambala Cantonment (Division into wards) 
Rules, 1986 published in Notification No. S.R.O. 
352 in Gazette of India dated the 20th Decem-
ber, 1986. 

(ii) The Dehradun Cantonment (Division into wards) 
Rules, 1986 published in Notification No. S.R.O. 
22(E), in Gazette of India dated the 26th Nov· 
ember, 1986. 

(iii) The Cantonments (Form of Annual Report on 
Cantonment Administration) Rules, 1986 pub-
lished in Notification No. S.R.O. 70 in Gazette 
of India dated the 7th March~ 19.87. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification men-
tioned ilt (ii) of item (3) above. 

(5) A copy of the National Savings Scheme Rules. 1987 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 335(E), in Gazette of India dated 
the 30th March, 1987 under sub-section (3) of sec' 
tion 15 of the Government Savings Banks Act, 
1873. 

(6) A copy of Notification No. G.S.R. 336(E), (Hindi 
and EngHsh versions) published in Gazette of India 
dated the 30th March. 1987 specifying that the rate 
of interest on deposits made in National Savings 
Scheme will he 9 per cent for the year 1987·88 
issued under sub-rule (1) of rule 6 of the National 
Savings Scheme Rules. 1987. 
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J.. (7) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of External 
Affairs for 1987-88. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Foreign Trade, 
New Delhi. for the year 1985-86 aloDg with Audit-
ed Accounts. 

(iij A copy of the Review (Hindi and Engliah versions) 
by the Government on the working of the Indian 
~tiitute of Foreign Tmde, New Delhi, for t.tu:: 
year 1985-86. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (8) above. 
(10) (i) A copy of the Annual Report ..(Hindi and English 

versions) of the Sports Goods Exports Promotion 
Council, New Delhi, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versioIl5) 
by the Government On the working of the Sports 
Goods Exports Promotion Council, New Delhi. for 
the year 1985-86. 

( i 1) A ~latement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above . 

• (2) A copy each of Notification Nos. 160187-Customs 
and 161j87--Customs (Hindi and English versions) 
puhlished in Gazette of India dated the 3rd April. 
1987 together with an explanatory memorandum 
regarding exemption to hot briquetted iron (HSD 
when imported into India for use in integrated steel 
plants from the basic customs duty in excess of 
15 per cent ad valorem, the whole of the additional 
duty of customs and auxiliary duty of customs in 
excess of 25 per cent ad valorem. under section 159 
of the Customs Act. 1962. --_ .. - -- -----

"Laid at 6 P.M. 
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4 •. A-.atto ·BIIIs 

Secretary-General laid on the' Table the following four Bills 
passed by the Houses of Parliament during the current session 
aad ; assented 10:-

(1) 'The 4Ppr9priation (Railways) 'Bill, ,1987. 
(2)" The Appropriation (Railways) No.2 Bill, 1987. 
(3) The Appropriation (Railways) No.3 Bill, 1987. 
(4) The Delhi Municipal Corporation (Amendment) Bill, 

1987. 

J 5. Report of Public At'couats Committee 
-~ri ~ E. Ayyapu Reddy presented the . Seventy.fifth Report 

(Hindi and English versions) of the Public Accounts' Committee 
on Cash· assit;tance for. c~port of iron castings. 

J 6. Report mad 'Minutes of Committee on PuWic Uadertakings 
Shri K. Ramamurthy preseated. the Twentieth Report (Hindi 

and,E~lish versions) of the Committee on Public Undertakings 
on Trade l1air, A.Wi1()[,ity of India and Minutes of the sitting of 
the Committee, relatilJ.i thereto. 

7. Matters under Rule 377 
J (1) Smt. Basavarajeshwari raised a matter r~garding need 

to cc;nsider the proposal of setting up of a Security Printing 
Prep& with a mint in Karnataka . 
.J (2) 'Shri Vilas Muttemwar raised a-matter regarding need 

to take' -necessary steps too' control' thetllaria . djsease in Chan-
«ua.~ r,Bhandara and Gadchiroli districts of Maharashtra. 

J{3) . Prof. Chandra Bhanu Devi. raised a matter regarding 
need to take necessary measures to ensure. payment of remu-
nerative price to the cane growers in Northern Bihar. 

'1(4) ·Shri Amarsinh. JRatha.wa raised a· Platter ~~rding 
need to provide old age pension to agricultural labour in the 
country. 
V(~) Shri Pratap Bhanu .Sharma raiaeda' matter regarcUng 

need to improve transport facilities in Madhya Pradesh to 
accelerate the economic development of the State. 

4 



-' J(6) Dr. S. Jagatrakshwn, rai~d ,a .Jnatter, regarding !:leed 
to amend the Railway Accidents (Compensation) Rules and 
set l4p one man standing tribunals for settling accident claims . 

..,/'(7) Smt. Kishori Sinha raised a' matter regarding need to 
eRSU.re·that tbe L.P.G. meant for domestic use is not diverted 
for ,commercial, use . by the dealers for monetary -gain. 

v(s) Shri Mohd. Mahfooz Ali Khan raised a matter regarding 
need to consider the feasibility developing Soron town in Etah, 
UUnr Pudesh as a tourist resort. 

~. The Bu4l'tl (Guetl8l) .l,987-88-+De.IDIs'-Iol·Graats 

Lliscussion ,an ,the J.Demands for -Grants Nos, 39 to ,43 and 
88 tc,92 under the,contr.olofthe Ministry of Heme Aftairs and 
the cut motions thereto moved on the 31st March, 1987, con-
tinued. ' , ,!. 

The' following members took part in the debate:-
',(1) "Shri, Ajay Mushran 
'(2) Shri C. Janga Reddy 
(3) Shri C. K. ,Kuppuswamy 
(4) ShrLAmar RQypradhf).n 

, (5) ~ Shri Ram Nagina ,Misbra 
(6)Shri R. Jeevarathinam 
(7) Shri Ramashray Prasad Singh 
(8) Shri V. Krishna Rao 
(9) Shri A. C. Shanmugam 

(10) Shri Mankuram Sodi 
(11) Shri -Abdul Hamid 
(12) Shri Chingwang Konyak 

Shri'Buta Singh -replied to the debate.V-
The discussion was concluded. 
All the cut motions moved were negatived. 

The above demands for Grants (both R~venue .,Account 
nnd"Capital 'Account) for the amolUlts shown under column 
4 ,of the printed List of Demands lor Grants-Budget (General) 
for 1987-88, were voted in full. 

S 



I. Motion re&ardina Thirty-second Report of the Committee OIl 
t-rivate itlembera' Bills and IielOiutions 

3hri Piyus Tiraky moved the following motion:-

"That this House do agree with the Thirty-second Re-
port of the Commltr.ee on Private Members' Bills 
and Resolutions presented to the House on th~ 1st 
April, 1987." 

1 he motion was adopted. 

v'"'0' Private Member's resolution-under consideration 

, Further discussion on the following Resolution moved by 
Shri Bhattam Sriramamurthy on 28th November,. 1986, conti-
nued:-

"Having regard to the planned development of the coun-
I try and the realisation of the constitutional obliga-

tions, this House takes serious note of the wrong eco-
nomic policies being followed by the Government 
and the distortions introduced in the earlier policies 
which are leading to increased concentration of eco-
nomic power, widening the gulf between rich and the 
poor and threatening the economic independence of 
the country by increasingly relying on foreign sourc-
es, and calls upon the Central Government to take 
immediate steps to-

(i) correct the distortions introduced into the Indus-
trial Policy since 1980; 

(ii) give public sector its due place as envisaged in 
the Industrial Policy Resolution, 1956; 

(iii) curb monopolistic trend and reduce concentration 
of economic power; 

(iv) protect the small scale sector from the onslaught 
of the big business and the multinationals; and 

(v) stop the avoidable dependence on foreign techno-
logy and capital and support the indi~enous 
R&D efforts and technological capabilities. I 
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The following members took part in the debate:-

(1) Shri Chintamani Jena 
(2) Shri R. Annanambi 
(3) Shri Y. S. Mahajan 
(4) Shri Sriballav Panigrahi 
(5) Shri Girdhari Lal Vyas 
(6) Shri Bhadreshwar Tanti 
(7) Dr. (Smt.) Phulrenu Guha 
(8) Shri P. Namgyal (Speech. unfinished) 

The discussion was not concluded. 

y. Statement by Prime Minister \/'" 
The Prime Minister made a statement regarding appoint-

ment of a sitting judge of the Supreme Court to enquire into 
the issues connected with the question of utilising the Fairfax 
Group of the United States of America. 
6.02 P.M. 

(Lok Sabha adjourned till 11 A. M. on Monday, the 6th April, 
1987) 

SUBHASH C. KASHYAP, 
Secretary-d\meral. 
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11 A·M. 

LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 6, 19871Chaitra 16, 1909 (Saka) 

No. 236 

1. St8l'nd Questions 
Starred Questions No:;. 552-558 were orally answered. Re-

plies to the remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 5635-5661,5663-5676, 

5678-5776, 5778-5842, 5844-5851 and 5853-5865, were lai.d on 
the Table. 

~. Ruling by the Speaker 
'-if Speaker informed the House that he had received several 

'" notices under rule 222 seeking to raise a question of privilege 
against the Minister of State for Finance for deliberately mis-
leading the Hou~e while replying to the discussion under rule 
193 on 31st March, 1987 on the questiOn of engagip.g tho 
FAIRFAX GROUP of the Unilted States by the Ministry of 
Finance. He had also received notices for discussion on the 
subject under rules 184 and 193 of the Ruies of P1'Qce,d1;lr.e and 
Conduct of Business in Lok Sabhaas weU as noti~ u~r 
Direction 115 of Directio,ns by the Speaker. 

In his reply dated 3rd April, 1987, the Minis~r of State ,for 
Fina,nce, to whom he had referred all the notiCC$ fo.r ~ts, 
h~ pointed out that the only basis for the aUeg~on wasa~e.YAS. 
item published in a daily paper purporting ,to .be the sta~ 
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J-
of a foreign national. The Mjni~:er had added that whatever 
he had said in reply to the debate In .the Hou~e was based on the 
information and on the rc::ords available WIth the Government 
and ifhere was no attempt or intention on his part to conceal tb:! 
facts 'or !to mislead the House. 

The Speaker, inter alia, observed that every Minister w~s a 
Member of Parliament, w~~s part of Parliament and responsible 
to the House. Once he made a s.tatement on the floor of the 
House it was presumed that it was made with full sense of res-
ponsibility and it was to be accep:cd 11S such unless incontrover-
tible evidence to the contrary was brought before the House. In 
the instant case, the Minister:s statement was sought to be con-
troverted only on the basis of certain statements made by certain 
individuals as published in the newspapers. Tn the absence of 
any authenrtic information, he had to rely on the Minister's 
statement on the floor of the House. As there was nothing to 
prove that the Minister made an incorreoL :Statement or one 

deliberately to mislead the House. he had ruled out aU notice:, 
of breach of privilege on the subiect. 

With regard to notices under Direction 115, Speaker observed 
that the Minister of State for Finance had reiterated in his letter 
of 6th April, 1987, that whatever he had said in the House on 31st 
March, 1987, was based on the information available with the 
Government in the Finance Ministry. 

The Prime Minister htld made a statement in the House on 3rd 
March, 1987, announcing the appointment of ~ 5itting Judge of 
l1le -SUpreme Court to go into the entire affair with a view to 
set all controversy at rest, He had received a notice of breach 
of privilege and several notices under rules 184 and 193 demand-
ing a discussion on the' f:tatement, Speaker reiterated that the 
House was fully entitled to discuss all matters of publie import. 
ance involving ministerial responsibility to the House. The 
notices under rules 184 and 193 Reeking discussion on the Prime 
Minister's statement were. therefore. both Rdmissible. He was 
leaving it to the House 10 have full discussion :')n the same either 
under rule 184 or under rule 193. Speaker added that discussion 
could be held rightaway if the House so desired. However, if the 
Government desired to further clarify the statement made on 
Friday, they could do so. 



"'-. 
4. Papers Laid on the Table 

Th.:! following papers were laid On the Table:--

(1) (i) A copy of the Annual Report (Hindi and English 
versions) of the All India Federation of Cooperative 
Spinning Mills Limited, Bombay, for the year 1985-86 
along with Audited Accounts. 

(ii) A copy of the Rev:ew (Hindi and English versions) 
by the Government on the working of the All India 
Federation ')f Cooperative Spinning Mills Limited, 
Bombay, for the year 1985-86: 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of tile National Federat:on of Labour Co. 
operatives Limited. New Delhi, for the year 1985-86 
along with Audited Accounts-

(ii) A copy of the Review (Hindi and E1Jglish versions) 
by the Government on the working of the National 
Federation of Labour Cooperatives Limited, New 
Delhi, for the year 1983-86. 

(3) (i) A copy ('f the Annual Report (Hindi and English 
versions) of the National Federation of State Co· 
operative Bank!; Limited, Bombay, for the year 
1985.86. 

(U) A copy of the Annual Accounts (Hindi and English 
versions) of the National Federation of State Co-
operative Banks Limited, Bombay, for the year IG85.86 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of State Coonerative Banks Limited, 
Bombay, for the year 1985-86. 

(4) A copy of the Detailed Demands for Grants (Hindi and 
!=nglish versions) of the Ministry of Food and Civil 
i::mppUes for 1987-88. 

(5) A copy of Notitlcation No. S.O. 243(E) (Hindi and 
English versions) published in Gazette of India dated 
the 27th March, 1987 together with an exp1anatory 
memorandum regarding revised rates cf exchange for 
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conversion of certain foreign curreneiE~9 into Indian 
currency or vice-verM under section 159 of the Cus-
toms Act, 1962. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review bv the Government on the working of the 
State Farms Corporation of India Limited, New 
Delhi, for the year 1985-86. 

(ii) Annual Report of the State Farms Corporation of 
India Limited, New Delhi, for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under section 619A of the Companies 
Act, 1956:-

(i) Review by the Government on the working of the 
West Bengal AgrO-Industries Corporation Limited, 
Calcutta, for the year 1982-83. 

(ii) Annual Report of the West Bengal Agro-Industrres 
Corporation Limited, Calcutta, for the year 1982-83 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(8) A statement (Hindi and English verstQns) showing 
reason for delay in laying the papers mentioned at 
(7) above. 

5. Reports of Pnblic Accounts Committee 
Shri E. Ayyapu Reddy presented the following Reports 

(Hindi and English vet'Sions): 
)(1) Sixty-Seventh Report of the Public Accounts Com-

• mittee on Action taken on their 226th Report 
(Seventh Lok Sabha) relating to working of Em-
barkation Hp.adquarters . 

. ~) Sixty-Eighth Report of the Public Accounts Committee 
-J''' on Action taken on their 45th Report (Eighth Lok 

Sabha) relatJng to Construction of n sub-standard 
airfield. 



....... 

J6. Calling Atteatt.n 
Sohri Basudeb Acuaria called the attention of the Minister of 

Civil Aviation to the situation arising out of reports of engine 
failures of Vayudoot aircraft, defective door locks and non-
availability of spare parts for these aircraft RnJ the steps taken 
by the Government in that regard. 

The Minister of State for Civil A viatron made a statement in 
regard thereto. 

7. Matters wder Rule 377 
\/( 1) Shri Banwari Lal Purohit raised a matter regarding 

need to issue necessary instructions to Kamptee Cantonment 
Board authorities to stop collecting taxes on movement of goods 
and also remove barrier installed on Nagpur-Jabalpur National 
Higway. 

02) Shri K. D. Sultanpuri raised a matter regarding need 
to provide financial assistance for construction of ro~ and 
other communication facilities in Himachal Pradesh. 

v( 3) Shri Hussain Dalwai raised a matter regarding need to 
look into the reasons for dropping the Aluminium Project at 
Ratnagiri in Maharashtra during the Seventh Plan. 

\/(4) Shri P. Namgyal raised a matter regarding need to start 
a mini-census in Kashmir valley and Jammu regkm for granting 
Scheduled Tribe status to the people of Ladakh. 

\./(5) Shri Chimata Sambu raised a matter regarding need to 
introduce a super fast express train from Tirupathi to Jammu 
and name it as 'BaJaji Express'. 

\./(6) Shri Ram Bahadur Singh raised a matter regarding need 
to develop Hardia Tal in Saran district of Bihar. 
0) Shri Sriballav Panigrahi raised a matter regarding need 

to provide financial assistanCe to the State Government of Orissa 
for construction of a stadium by Deogarh Municipal Council 
Orissa in the memory of Smt. Indira Gandhi. 
J( 8) Smt. Usha TIlakkar raised a matter regarding need to 

cormect Kamila with Ahmedabad and Jamnagar by Vayudoot 
sC"~vice. 
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;i. 'Ibe Budget (General) 1987-88-Demand for Grant 
Discussion on the Demand for Grant No. 76 under the con-

trol of the Ministry of Water Resources, commenced. 

Sixteen cut motions (8 to 23) were moved. 

The following members took part in the debate:-
( 1) Shri H. A. Dora 
(2) Shri Manvendra Singh 
(3) Shri Balasaheb Vikhe PatH 
(4) Shri B. N. Reddy 
(5)' Shri S. Singaravadivel 
(6) Shri Sarat Kumar Deb 
(7) Shri Vilas Muttemwar 
(8) Shri Vijay N. PatH 
(9) Shri Digvijaya Singh 

(10) Shri S. Thangaraju 
(11) Shri Digvijay Sinh 
(12) Shri Shanti Dhariwal 
(13) Shri H. N. Nanje Gowda 
(14) Shri Bhausaheb Thorat 

The discussion was not concluded. 

9. Motion 

J Shri Somnath Chatterjee moved the following motion:-
"That this House do consider the statement made by the V Prime Minister in the House on the 3rd April, 1987 

regarding appointment of a sitting judge of the 
Supreme Court to enquire into the issues connec-
ted with the question of utilising the Fairfax Group 
of the United States of. America." 

A. substitute motion \va~ moved by Shri Bhr..ttam Srirama-
murthy. 
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The following members took part in the debatc.-
(1) Shri V. N. Gadgil 
(2) Shri Bhattam Sriramamurthy 
(3) Shri Chandulal Chandrakar 
(4) Shri S. Jaipal Reddy 
(5) Shri Bipin Pal Das 
(6) Shri Indrajit Gupta 
(7) Shri R. L. Bhatia 
(8) Shri Dinesh Goswami 
(9r Shri Sharad Dighe 

(10) Shri K. P. Unnikrishnan 
(11) Shri Brahma Dutt 

Shri Somnath Chatterjee replied to the debate. 
On the Substitute m')~ion the House divided: Ayes @48; Noes 

@168. 
The Substitute motion was according~y negatived. 

*10. Statement by Millisfer 
The Minister of State for Finance made a statement regarding 

constitution of a Commission of Inquiry to enquire into the 
arrangements entered iuto with the Fairfax Group Inc. of the 
United States of America. 

8.44 P.M. 
(Lok Sabha adjourned ti1111 A.M. on Wednesday, the 8th 

April, 1987). 

@Su}:)ject to correction. 
"'Made at 6.07 P.M. 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
. [!Brief Record·of Proceedinpl 

Wednesday, April 8, 19871Chaitra 18, 1909 (Saka) 

No. 237 
11 A.M. 
1. 'Starred QaestiOll5 

Starred Questions Nos. 572-576, 578 and 579 were orally 
answered. Starred Questions Nos. 583 and ~92were postponed 
to 1'5 April, 1987. Replies to Starred Questions Nos. 580--
Sg2, 584-591 and 593 were laid on the Table. 

2. UDI&an'ed Questioll8 
Replies to Unstarred Questions Nos. 5866, 5868-5895, 

5~qi-5933, 5935-5972 and 5974-6039 were laid on the 
TabJe 

3. 'hpers lAIid on the Table 
The .fallowing papers were laid on the Table:-

(1) A copy of the Detailed Demands far Grants (Hindi 
and English version's) of the Ministry of Environ-
ment and Forests for 1987-88. 

(2) . A copy each· of the following Notifications (Hindi and 
Englkhversions) under section 159 of ·the Customs 
Act, 1962:-

(i) G.S.R. 310m) published in Gazette of India dated 
the 26th March, 1987 together with an explanatory 
memorandum extending the validity of Notification 
No. 242186-Custorns dated the 11th April, 1986 
upto the 31st March, 1988. 
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(ii) G.S.R. 311(E) published in Gazette of India dated 
the 26th March, 1987 together with an explanatory 
memorandum making certain amendments to Noti-
fication No. 45179-Customs dated the 1st March, 
1979 'so as to withdraw the basic customs dUty ex-
emption on six specified bulk dru~ namely Vin-
blastine Sulphate, Vincristine Sulphate, Clofazi-
mine, Halothan, Sodium Cromoglycate and Ftora-
fUD ~or which iruilgenousproductioo has been 
established 

(iii) G.S.l? 318(E) published in Gazette of India dated 
the 27th March, 1987 together with an expla. 
natory memorandum extending the validity of 
Notification No. 111184-Customs dated the 21st 
Apri~ 1984 upto the 30th June, 1988. 

(iv) G.S.R 341 (E) published in Gazette of India 
dated the 30th March. 1987, together with an 
explanatory memorandum extending the valhiity 
of Notification No. 234186-Customs dated the 
3rd April, 1986 upto the 31st March, 1988. 

(3) A copy of Notification No. G.S.R. 328(E) (Hindi 
and English veJ'sions) published in Gazette of India 
dated the 27th March, 1987 together with an ex-
p)anatory memorandum making certain amend-
ment~ to Notification No. 51187-CE dated the Ist 
March, 1987 so as to clarify the scope of the latter 
notification, issued under the Central Excise Rules, 
1944. 

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Petrofils Cooperative Limited, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enl!lish versions) 
by the Government on the wOrking of t~ Petrofits 
CooperatiVe Limited, New Delhi, for ilhe year 
1985-86. 



... (5) A copy each of the following Notifications (Hindi and 
English versions) under sltb-section (1) of section 37 
of the Administr8ltive Tribunal's Act, 1985:-

(i) The Central Administrative Tribunal (Group 'C' and 
Group '0' Posts) Recruitment Rules, 19_87 pub-
lished in Notification No. G.S.R. 161 in Gazette 
of India dated the 14th Marcb, 1987. 

(ii) The Central Administrative Tribunal (Staff) (Condi-
tions of Servil'e) Amendment Rules, 1987 published in 
Notification No. G.S.R. 349(E) in Gazette of India 
dated the 31st March, 1987. 

I' Report of Public Accounts Committee 
• Shri E. Ayyapu Reddy presented the Seve~ty-third Report 

(Hindi and English versions) of the Public Accounts Committee 
on Hiring of private buildings at Naraina Industrial Area, Phase 
11, New Delhi. 

5. Matters Under Rule 377 
J(l) Shri Anadi Char~1n Das raised a matter regarding need 
tu enact law to ban the evil practice of humanlanimal sacrifice 
in the country. 

v(2) Shri Vilas Muttemwar raised a matter regarding need 
to set up a major industrv in Garchiroli district of Maharash-
tra. 
,...1(3) Shri Kamla Prasad Rawat raised a matter regarding need 
to streamline the procedure for collection and distribution of 
!Oilk and s~pply 'oil cake' to farmers at cheap rate by stopping 
lts export. 
44) Shri Krishna Singh raised a matter regarding need to 
develop Datia and Bhind districts of Madhya Pradesh as tou-
rist centres of national importance. 

~5) Smt. Prabhawati Gupta raised a matter regarding need 
to develop Kesaria Village in Bihar as a tourist centre. 

v(6) Prof. Ninnala Kumari Shl8ktawat raised a matter regard-
ing need to take necessary measures for afforestation of Ara-
vaH hills in Rajasthan. 
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......... 
v17) ShtiAnanda 'Pathak raised a matter regurc:Ung -need to 
provide more railway f~c]ities in North Ben~. 

~) Shri P. Kolandaivelu raised a matter regarding need tu 
open -an All India Radio Station at Perundurai in Tamil Nadu. 

'6.·~ Budpl (General) 1987-81-De ........ for GlWlt 

J Discussion on the Demand for Grant No. 76 under the con-
trol of the Min.istry -of Water Resources and the cut motions 
thereto moved un the 6th April, 1987, continued. 

The following members took part in the debate:-
(1) Shri Vijoy Kumar Yadav 
(2) Shri Keshorao Pardhi 
(3) Shri Kamla Prasad Rawat 
(4) Shri Muhirar"l Saikia 
(5) Dr. (Smt.) Phulrenu Guha 
(6) Smt. Jayanti Patnaik 

(Lok Sabha adjourned at I P.M. and re--assembled at 
2.04 P.M.) 

(7) Dr. A. K. Patel 
(8) Shri Jagdish Awasthi 
(9) Shri K - S. Rao 

(10) Shri Bhishma Deo Dube 
(11) Shri Gokul Saik'a 
(12) Shri Bipin Pal Das 
(13) Shri Balkavi Bairagi 
(14) Shri Raj Kumar Rai 
(15) Shri M. Subha Reddy 
(16) Shri Kunwar Ram 
(17) Shri Birbal 
(18) Shri Kalicharan Sakargaym 
(19) Shri Vijav Kumar Mishra 
(20) Shri Girdhari Lal Vyas 
(21) Shri G. S. Basavaraju 
(22) Smt. Prabhawati Gupta 
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(23) Shri P. Kolandaivelu 
(24) Shri Virdhi Chander Jain 
(25) Shri Mohd. Ayub Khan 
(26) Shri Abdul Hannan Ansari 
(27) Shri Uttam Rathod 
(28) Dr. G. S. Rajhans 
(29) Dr. Prabhat Kumar Mishra 
(30) Shri Kammodilal Jatav 
(31) Shri V. Krishna Rao 
(32) Shri Banwari Lal Bairwa 
(33) Shri Dal Chander Jain 
(34) Shri Bharat SIngh 
(35) Shri Ramashray Prasad Singh 
(36) Shri Dileep Singh Ehuria 
(37) Shri Syed Masudal Hossain 
(38) Shri ~. Janga Reddy 

The discussion was not concluded. 
6.38 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 9th 
April, 1987) . . 

SUBHASH C. KASHYAP, 
Secretary-General. 

CORRIGENDUM 

Bulletin-Part I, dated 6th April, 1987, 
Page 2, item 31 line 26-

For March, 1987 
Read April, 1987 
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LOK SABRA . -

BULLETIN..-PART I 
[Brief Record. of Proceedings] 

Thursday, April 9, 19871Chaitra 19, 1909 (s,ka) 

No. 238 
11 A.M. 
1. Oath or Affirmation 

Shrimati T. Manemma elected to Lok Sabha from Secunde-
rabad <.:'Onsfituency of Andhra Pradesh took the Oath in Hindi, 
signed the Roll of Members and took her, seat in the House. 

2. Starred Questions 
Starred Questions No:;. 595-597 and 599-605 were orally ans-

wered. Replies to the remaining questions were laid on the 
Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 6040-6161, 6163-6221 
and 6223-6271 were laid on the Table. 

4.P~pers Laid on the Table 
The follOWing papers were laid on the Table:-

(1) A copy each of the followin'g papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Com.panies Act, 1956:- . 

(i) Review by the Government O:n the working of the 
Water and Power Consultancy Seryices (India) 

. Limited, New Delhi, for the year 1985-86. 
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(ii) Annual Repllrt of the Water and Power Consultancy 
Services (IndIa) Linllled, New Delhi, for the year. 
1~85-~6 along with Audited Accounts and the com-
ments of ,the Comptroller and Auditor General 
thereon. 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English vers~ons) of the Ministry of Parliament-
ary Affairs for 1987-88. . 

(3) A coyy of the Merch~nt Shipping (Cargo Ship Cons-
truction and Survey) Rules, 1986 (Hindi and English 
versions) published in Notification No. G.S.R. 
1024(E) in Gazette of Ind18 dated the 22nd August, 
1986 under .;ub-seclion (3) of section 458 of the Mer. 
chant Shipping Act, 1958. 

(4) A statement ,Hindi and English versions) showing-
reasons for uelay in Jaying tile notification mentioned 
at (3) above. 

(5). A copy each of the following Notifications (Hindi and 
English versions) under sub-section (4) of section 124 
of the Major Port Trusts Act, 1963:-

(i) G.S.R. 15(E) published in Gazett\.! of India dated 
the 6th January, 1987 approving the Mormugao 
Port Employees' (Weaare Fund) (Amendment) 
Regulations, 1987. 

(ii) G.S.R. 77(E) published in Gazette of India dated 
the 3rd February, 1987 approving the Madru Port 
Trust Employees' (Appointment, Promotion, etc.) 
(Second Amendment) Regulations, 1987. 

(iii) G.S.R. 78(E) published in Gazette of India dated 
the 3rd F<!bruary, 1987 approving t~ Tuticorin 
Port Trust Employees (Retirement) (Amendment) 
Regulations, 1987. 

(iv) G.S.R. 94(E) published in Gazette of India dated 
the 13th l<'ebruary, 1987 approving the Calcutta 
'Port Trust (Haldia Dock Complex) Employees' 
(Welfare Fund) Regulations, 1987. 
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(6) A copy of the Ministry of Surface Transport (Trans-
port Wing) Assistant Director (Ship Building and 
Ship Repairs) Recruitment Rules, 198", (Hindi and 
English versions) published in Notification No. 
G.S.R. 154 in Gazette of India d3ted the 7th March, 
1987 issued under proviso to article 309 of the Con. 
stitution. 

(7) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Minist.!]'" of ~fa.~e 
.Transpor~ for ] 987-88. -- ---.--.- . 

(8) (i) A copy of the Annual Administration Re:g.ort 
(Hindi and En~lish versions) of the Cochin Port 
Trust, Cochin, for the year 1985·86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the workin[( of the Cochin 
Port Trust, Cochin, for the year 1985-86. 

(9) (i) A copy of the Knnual Report (Hindi and English 
versions) of the- Visakhapatnam Dock Labour 
Board, Visakhapatnam, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the workinQ; of the Visakha-
patnam Dock Labour Board, Visakhapatnam, for the 
year 1985-86. 

(10) A statement (Hindi and English versions) showing 
reasons for delay' in laying the paners mentioned at 
(9) above. 

(11) A copy each 'CIf the followinlt Notifi,cations (Hindi and 
English versions) under section 159 of the Customs 
Act, 1962:-

(i) G.S.R. 331 (E) published in Gazette of India 
dated the 27th March, 1987 together with an expla· 
natory memorandum regarding exemption to goods 
when imported into India either directly or obtained 
against a Release order for the purpose of manufac· 
ture of product'> or replenishment of goods used in 
the manufacture of end products, for execution of 
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one or more export orders in accordance with the 
Import-Expon Pass Book Scheme from the whole 
of the basic and additional duties of customs leviable 
. thereon. 

(ii) G.S.R. 332(E) published in Gazette of India 
dated the 27th March, 1987 together with an ex-
planatory memorandum regarding exemption to mao 
terials imported under the Pass Book Scheme fn 
the manufacture of goods for export out of India. 
from the whole of the auxiliary duty of customs 
leviable thereon. 

(12) (i) A copy of the Annual Report (Hindi and Eng· 
lish V1!l'sions) of the Chittaranjan National Cancer 
Research Centre, Calcutta, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Chittaranjan National 
Cancer Research Centre, Calcutta, for the year 
1985-86 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Chit-
taranjan National Cancer Research Centre, Cal· 
cutta, for the year 1985-86. 

(13) A Copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Health and 
Famtly Welfare for 1987-88. 

(14) A copy each of the following papers. (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Projects Construction Corporation Li· 
mited, New Delhi, for the year 1985-86. 

(ii) Annual Report of the National Projects Construc-
tion Corporation Limited, New Delhi, for the 
year 1985-86 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 
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(15) A statement (Hindi and English vcrsiuns) showing 
reasons for delay in laying the papers mentioned al 

(14) above. 
*(16) A copy of Notification No. 164187-Customs (Hindi and 

English versions) published in Gazette 'Of India dated 
the 9th April, 1987 together with an explanatory me-
morandum regarding exemption to titanium diox:de 
when imported into India from the basic customs 
duty in excess of 60 per cent ad valo!,pm and from the 
whole of the additional duty of cust'Oms leviable 
thereon, under section 159 of the Customs Act, 1962. 

5. Report of the Committee on Private Members' Bills an" Re-
solutions . 

Shri M. Thambi Durai presented the Thirty-third Report 
(Hindi and En'glish versions) of the Committee on Private 
Members' Bills and Resolutions. 

J Beportt of Estimates Conun.ittee 
Shrimati Chandra Tripathi presented the Forty-F~rst 

Report (Hindi and English versions) 'Of the Estimates Com-
mittee on Action Taken by Government on the reo 
commendations contained in their Twenty-Ninth Report 
(Eighth Lok Sabha) on the Ministry of Finance, Department 
of Economic Affairs (B:mking Division)-State Bank of Indil.l-
Social Banking. 

7. Reports of the Public Accounts Committee 
Shri E. Ayyapu Reddy presented the following Reports 

(Hindi and Engl:sh Ver!:ions) of the Public Accounts Commit-
tee:-

y/t> Sixty-ninth Report on Action Taken by Government. 
on the recommendations contained in their 204thltE'-
port (Seventh Lok Sabha) relatin~ to mistakes in 
the allowance of contributions to Provident Fund"!. 

02) Seventy-fourth Report on Excessive Procurement of 
Cameras-Inadequate Utilisation. 

v'(3) Seventy-eighth Report on Reliefs and Refunds. 
-------- --- .--- .. _--------

·Laid at 6 P.M. 
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~ Report and Minutes of Committee on Public Undertakings 
Shri K. Ramamurthy presented the Twenty-First 

Report (Hindi and English versions) of the Committee on 
Public Undertakings on Indian Petro-chemicals Corporation 
Limited-Working Results and Minutes of the sittings of the 
Committee relating thereto. 

9. Presentation of Petition 
Shrimati Geeta Mukherjee presented a petition signed 

by Shri Tarakeswar Chakraborti, General Secretary and 
other office bearers of All India Bank Employees Associati ,r., 
Calcutta, regarding take over of private banks, nationalisation 
of foreign banks and taking steps for attainment of the objec-
tives of nationalisation. 

y. Statement by Minister 

The Minister of Food and Civil Supplies made a statement re-
garding the increase in issue price of wheat through public dis-
tribution system, etc. 

11. Motion regarding Joint Committee 

Shri Somnath Rath moved the following motion:-
"That this House do appoint Shri Ram Singh Y&dav to 

the Joint Committee on the Bill, tu provide for the 
appointment of a Lokpal to inquIre into allegations 
of corruption against Union Ministers and for mat-
ters connected therewith, vice Shri Mool Chand 
Daga died." 

The motion was adopted. 

12. Matters under Rolf 377 

. AI) Smt. Chandra Tripathi raised a matter regarding need 
to 'review the new policy regarding coal distribution to safe-
guard the interests of th(· coal consum!ng units in Northern 
India. 
v{2) Shri Ajay Mushrnn raised a matter regardinp; need to 
construct a new aerodrome at Jabalpur with Rll necessary faci-
lities including that 'Of night landing. 
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./a) Shri Anoopchand Sl:ah raised a matter r~ardin'g need to 
r, , ppen more post offices in rural areas specially at Vasai and Pal-

ghar Talukas of Thane distrIct of Maharashtra. 

,~ Smt, Kishori Sinha raised a matter regarding need to im-
part anti-drug education right from school level and consider 
introducing death penalty to persons dealing with narcotics. 

05) Shrl Deep Narain Ban Mahant raised,a matter regarding 
need to take necessary measures to ensure adequate supplies of 
water for drinking and irrigation purposes in Balrampur area of 
Gonda district of Uttar Pradesh. 

v(6) Shri K. Ramachandra Reddy raised a matter regarding 
need to provide central ass;stance to save the people of Rayala-
seema area in Andhra Pradesh from recurring drought. 

0(7) Shri P. Penchalaiah raised a matter regarding need to pro-
vide parcel van facilities at Gudur railway station in Nellore 
district of Andhra Pradesh for transporting lemons to places like 
Delhi and Calcutta. 

~) Shri S. S. Bhoye rai£ed a matter regarding need to amend 
the Forest Conservation Act, 1980 for the development of Adi-
vasi area in Maharashtra . 

....,r. The Budget (General) 1987-88-Demanda for Grants 

(i) Discussion on the Demand for Grant No. 76 under the con-
trol of the Ministry of Water Resources and the cut motions 
thereto moved on the 6th April, 1987, continued. 

Shri B. Shankaranand replied to the debate. 

(Lok Sabha adjourned at 1 .14 P. M . and re-assembled at 
2.14 P.M.) 

The discussion was concluded. 

All the cut motions wrre negatived. 

The above Demand for Grant (both Revenue Account and 
Capital Account) for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
1987 -88, was voted in full. 
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Ail) Discussion on the Demand tor Grant No. ~ under t1)e./ 
control of the Minjstry of Petroleum and Natural Gas, com-
menced. 

Thirty-two cut motions (1 to 32) were moved. 

The following members took part in the debate:~ 
(1) Shri K. Ramachandra Reddy 
(2) Shri Veerendra PatH 
(3) Shri Virdhi Chander Jain 
(4) Prof. Nirmala Kumari Shaktawat 
(5) Prof. Parag Chaliha 
(6) Shri An)()pchand Shah 
(7) Dr. Chandra Shekhar T:.:-ipathi 
(8) S~riK. R. Natarajan 
(9) Shri Kunwar Ram 

(10) Shri E. S. M. Pakeer Mohamed 
(11) Shrl P. Namgyal (Speech unfinished) 

The d;scussi'On Nas not concluded. 

6.01 P.M. 

. (Lok Sabha adjllurned till 11 A.M. on Friday, the 10th April, 
1987) 

SUBHASH C. KASHYAP. 
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/ LOK SAaaA 

DU11LETIN-PARTI 
[Brief' Record of Pr()C4Odinul 

Friday, April 1'0, 19871Chaitra %0, Ism' (Salta) 

NO •• · 
11 A..M. 
1. St81'l"ed Questions 

Starred, Questions Nos. 614, 616, 617 and 6tB-621 were 
orally answered. Replie!l to the remaining, QUP.stions were 
laid on the Table. 

Z. Unltarrecl QuestioDS' 
Replies to Unstarred Questions Nos. 6272--6275, 6277-6386 

and 6388-6418 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Tsble:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Defence for 
1987-88. 

(2) A copy of the Defence Services Estimates, 1987-88 
(Hindi and English versions). 

(3)' A copy of Notification No. S.O. 272(E) (Hindi and 
English versions) published in Gazette of India dated 
the 31st March, 1987 appointinJi{ the 1st day of April, 
1987 as the date on which the Bureau of Indian 
Standards Act, 1986 shall come into force issued 
under sub-section (3) of section 1 of the said Act. 
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(4) A copy of the Bureau of Indian Standards (Remov.h. 
of Difficulties) Order, 1987 (Hindi and English ver-
sions) published in Notification No. S.O. 277(E) in 
Gazette of India dated the 1st April, 1987 under ~ub. 
section (2) of section 41 of the Bureau of Indian 
Standards Act, 1986 .. 

(5) A copy of Notification No. S. O. 278(E) (Hindi and 
English versions) published in Gazette of India dated 
the 1st April, 1987 establishing a Bureau to be called 
the Bureau of Indian Standards with effect from the 
1st April, 19&7 issued under section 3 of the Bureau 
of Indian Standards Act, 1986. 

(6) A copy of the Bureau of Indian Standards Rules, 1987 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 361 (E) in Gazette of India dated 
the 1st April, 1986 under section 39 of the Bureau of 
Indian Standards Act, 1986. 

(7) A copy each of the following Notifications (Hindi and 
English versions) under SUb-section (3) of section 22 
of the Central Industrial Security Force Act, 1968:-

(i) The Central Industrial Security Force (Amendment) 
Rules. 1986 published in Notification No. G.S.R. 595 
in Gazette of India dated the 16th August, 1986. 

(ii) The Central Industrial Security Force (Second 
Amendment) Rules, 1986 published in Notification 
No. G.S.R. 1101 in Gazette of India dated the 27th 
December, 1986. 

t (8) A copy of Notification No. 109/87-Central Excises 
(Hindi and English versions) published in Gazette 
of India dated the 10th April, 1987 together with an 
explanatory memorandum regarding exemption to 
sugar produced in a factory during- the period com-
mencing on the 1st day of May, 1987 and ending 
with the 30th day of June, 1987 which is in excess of 
the average production of the corresponding periods 
of the three sugar years, namely, 1983-84, 1984-85 and 
1985-86, from the whole of the duty of excise leviable 
thereon, issued under the Central Excise Rules, 1944. ---- ---_. 

tLaid at 6 P.M. 
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4. Report of PubUe Accounts Committee 
Shri E. Ayyapu Reddy presented the 5.eventy-Ninth Re-

port (Hindi and English versions) of the Pubhc Accounts Com-
mittee on short billing of telephone call charges of heavy callers. 
5. Reports and Minutes of Committee on Public Undertakings 

Shri K Ramamurthy laid 'On the Table the following Reports 
& Minut~s (Hindi and English versions) of the Commitee on 
Public Undertakings:-
~) Twenty-Second Report (Hindi & English versioneJl) 

, of the Committee on Bharat Heavy Plate & Ves-
sels Ltd. & Minutes of the sittings of the Com-
mittee relating thereto. 

(.if) Twenty-Third Report (Hindi & English versions) 
V of the Committee on Action Taken. by Gov~mment 

on the recommendati'Ons contained 10 the Sixth Re-
port of the Committee on General Insurance Corpo-
ration of India. 

6. Matters Under Rule 377 
'/(1) Shri Laia Ram Ken raised a matter regarding need to 
give more powers to the Commission appointed by the Gov-
ernment for the welfare of Scheduled Castes and Scheduled 
Tribes. 
", -12) Shri V. Krishna Rao raised a matter regarding need to 
take necessary measures to give relief to the drought affected 
people of Chikkaballapura area in Karnataka . 
• A) Shri Somnath Rath raised a matter regarding need to 
provide more travelling facilities to the people 'Of Orissa to 
Surat and Ahmedabad. . 
'//(4) Shri Ram Bhagat Paswan raised a matter regarding need 
to construct bridges over Kareh and Bagmati rivers in Dar-
bhanga and Samastipur districts of Bihar. 
05) J?r. SUcIhir Roy raised a matter regarding need to sanc-
bon higher r~te of subsidy to Tuberculosis Hospital, Andul 
Road, Howrali to ensure better services to ESI patients. 
v{S) Shri Kalicharan Sakargyam raised a matter regarding 
need to construct a new over-bridge at Khandwa junction in 
Madhya Pradesh on priority basis. . 
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'/(7) Shri Satyanarayan Pawar raised a matter relarding· need 
to open an AIDeentre at Ujjain in Mad.h)!:a Pradesh. 

/- The Budget (General) 1987-88-DemalHl for SraDt 
Discussion on the Demand for Grant No. 58 under the con-

trol of the Ministry of Petroleum and National Gas and cmt 
motions thereto moved on the 9th April, 1987, continued. 

The following memhers took part in the d~bate:
(1) Shri P. Namgyal 
(2) Dr. V. Venltatesh 
(3) Shri Shyam Lal Yadav 
(Lok Sabha adjourned at 1 P.M. and· re.assembled at 

2.08 P.M.) 
(4) Shri Amal IUltta 
(5) Shri R. Jeevarathinam 
(6) Shri Santosh Kumar Singh 
(7) Shri N. V. N. Somu 
(8) Shri Satyanarayan Pawar 
(9) Shri Bapulal Malviya 

(10) Shri A. J. V. B. Maheshwara Rao 
(U) Shri Ram Pyare Panika 
(12) Shri Manvendra Singh (Speech unfinished) 

The discussion was not concluded. 

·8. Cancellation of SittiDJr of Lok Sabha on 13 Apn1, It&1 
The House decided that the sitting of the Ilouse fixed for 

Monday, 13th April, 1987, be cancelled. 

9. Motion RepnIiDg Thirty-tbird Report of the Ccwmiftee .. 
Private Members' Bills and Resolutions 
SOri Nandlal Choudhary moved the following motion~-

"That this House do agree with the Thir.ty-third. Report. 
of the Committee on Private Members' Bms and 
Resolutions presented to the House on the 9th April, 
1987." 

The motion was adopted. 
---- ----.- .... ---

-At 2.18 P.M. 
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10. Private Members' BiU--Jatroduced 
v(1) The Constitution (Amendment) Bill, 1987 (Amendment 

oj article 343), by Shri P. Kolandaivelu. 
\ 

,/('2) The Indian Medicine Central Council (Amendment) BiU, 
1987 (Amendment of section 2, etc.) by Shrimati Usba 
Choud1hary. 
,/(3) The Prevention of Misuse of Religious Places Bill, 1987. 

by Shri Vi'shnu Modi. 
J\4) The Constitution (Amendment) Bill, 1987 (Amend.. 

Rient of articles 102 and 191), by Shri Vishnu Modi. 

U. Private Member's BiD-Withdrawn 
,/fHE CONSTITUTION (AMENDMENT) BILL, 1986 (Amend-

ment of article 315), by Shri Shantararn Naik. 
Further discussion on the motion for consideration of the Bill 

moved on the 13th March, 1987, continued. 
The following members' took part in the· deba.te:-

(1) Shri Shanti Dhariwal 
(2) sm~ J u jhar Singh 
(3). Shtri Manoranjan Bhakta 
(4) Shri Chintamani Panigrahi 

Shri Shantaram Naik replied to the debate. 
The Bill was withdrawn by leave of the House. 

?2. Private Member's Bill-Under Consideration 
THE ERADICATION 'OF UNEMPLOYMENT ~llL, 11987 
by Shri G. M. Banatwalla. 

The motion for consideration of the Bill was moved by Shri 
G. M. Banatwalla. • 

The foNowing members took part in the debate:-
(1) Shri Virdhi Chander Jain 
(2) Shri Girdhari Lal Vyas 
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(3) Dr. (Smt.) Phulrenu Guha 
(4) Shri Ramashray Prasad Singh 
(5) Shri Raj Kumar Rai 
(6) Shri Y. S. Mahajan 
(7) Dr. G. S. Rajhans' (Speech unfinished) 

The discussion was not concluded. 

/13. HaIf·AIl-Hour DiscusIioD 

Shri V. S. Krishna Iyer raised a discussion on the points 
arising out of the answer given by the Minister of State in the 
Ministry of Urban Development on 23rd March, 1987 to Un-
starred Question No. 3716 regarding anotment of land to c0-
operative housing 'societies. 

Shri Dalbir Singh replied to the discussion. 

6.37 P.M. 

(Lok"Sabha adjourned till 11 A.M. on Wednesday, the ISth 
April, 1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 

6 
MGIPMPRND-LSI-I02 ~lO.4. 87-800. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wceinesday, April 15. 19871Chaitra 25, 1909 . .(&aka) 

No. %40 
11 A.M. 

/1. Motion llader Rule ·388 ..... 
Shri Indrajit Gupta moved the following motion:-

''That this House do suspend Rule 32 of the Rules of 
Procedure and Conduct of Business in- Lok Sabha In 
its application to the discussion under Rule 193 on 
the· :inquiry ordered by the former Minister of Dc-
fence into payment of commission -by the supplier 
to an Indian agent in a defence deal, listed at 
item 9 of today's List of Business." 

On the motion the House divided, Ayes *58; Noes ·267. 
The· -motion wat; ac(.'ordingly negatived . 

. .2. StarNd- Q.-tions 
Starred Questions Nos. 655-660 were orally answered. 

Replies to the remaining questions were laid on Table. 

Replies to Starred Questions Nos. 635-654 listed for the 
13 ~pril, 1987 were also laid on the Table. as the sitting, fixed 

. for' that day was cancclled. 

*Subject to correction. 



3. Uostarred Questions 

Replies to Unstarrcd Questions Nos. 6647-6671, 6673, 
6675-6704, ()706--6763 and 6765-6774 were laid on the 
Table. 

Replies to Unstarrcd Questions Nos. 6419-6431, 6433--
6459, 6461-6501, 6503-6635 and 6637-6646 listed for the 
13 April, 1987 were aJ~o laid on the Table. 

/.1 A statement by the Minister of State in the Ministry of f'in-
ance correcting the reply given on 25 February, 1987 to Un-

I starred Question No. 345 regarding pre-emptive purcbase of 
immovable properties by Govcrnmem m Bombay and Delhi was 

I also laid on the Table. 

4. Papers Laid 011 th-c Table 

The following papers were laid on the Table:-

( 1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Welfare for 
1987·8~. -

(2) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 323(E) published in Gazette of India dalw 
-the 27th March, 1987 together with an explana-
tory memorandum prescribing ~ bask: customs 
duty of Rupees 1,035 per Light Displacement 
Tonnage and additional duty of customs of 
Rupees 365 per Light Displacement Tonnage. 

(ii) G.S.R. 324(E) published in Gazette of India 
dated the 27th March, 1987 togethCI; with an 
explanatory memorandum making certain ~end
ments to Notification No. 113187 Customs dated 
the I st March. 1987 so as to pr~scribe nil auxiliary 
d lIty of customs on ships for breaking. 
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(iii) G.S.R. 325(E) published in Gazette of India dated 
the 27th March, 1987 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 70/8 ~-CustomSl dated the 26th 
March, 1981 up to the 31st March, 1989. 

(iv) G.S.R. 334(E) published in Gazette of India 
dated the 27th March, 1987 together with an 
explanatory memorandum making certain amend. 
ments to Notification No. 114-Customs dated the 
lst March, 1987 so as Ito restore the rate of Auxi-
liary duty of customs on specified gOOds prevail-
ing prior to the Finance, Bill, 1987. 

(v) G.S.R. 348(E) publrshed in Gazette of India dated 
the 31st March, 1987 together with an explana-
tory memorandum making certain amendments to 
Notification Nos. 268184-Customs dated the 30th 
October, 1984 and 74185-Customs and 75/85-
Customs dated the 17th March. 1985 SO as to 
ex,tend the time limit for attaining the norms ot 
fuel-efficiency for the purpose of the import duty 
concessions upto the 30th June, 1987. 

(vi) G.S.R. 350(E) published in Gazette of India dated 
the 31st March, 1987 together wi,th an explana-
tory memorandum extending the validity of Noti-
fication No. 19185-Customs dated the 1st Febru-
ary, 1985 up :to the 31st March, 1988. 

(vii) G.S.R. 35l(E) published in Gazette of India dated 
the 31st March" 1987 together with an explana-
tory memorandum extending the validity of Noti· 
fication No. 319-Customs dated the 16th October, 
1985 upto 31 st March, 1988. 

(viii) G.S.R. 352(E) published in Gazette of India 
dated the 31st March. 1987 together with an ex-
planatory memorandum extending the vaHditv of 
Notification No. 230182-Customs dated the 19th 
October, 1982 upto the 31 st March, 1988. 
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(ix.) ,G.s.R. 353.(E) publisA~ il1 Gazette of hulia dated 
tile 31st March, 1987 tQJothcc wUk'an explana-
tory memorandum extegdmg the validity of Noti-
fication No. 30&18S..cu8toma datcddle 1st Oct~ 
her, 1985 upto the 31st March, IPJ8. 

(3) A copy each of the following NotiJi<;ations (Hindi 
and English versions) issued under the Central Ex-
cises Rules, 1944:-

(i) G.S.R 319(E) published in Gazette of India dated 
the 27th March, 1987 together with an explana-
tary memocandumregarding exemption to lnfants' 
feeding bottles, from the duty of excise in excess 
of 25 per ccnt ad valorem. 

(ii) G,S.R. 32()(E) to 322(E) published in Gazette of 
India elated the 27th March, 1987 together witb 
an explanatory memorandum al~s the existing 
excise duty structure in respect. of s,hip breaking 
scrap. 

(iii)G.S .. R. 347(E) published in Gazete of India dated 
the 31st March, 1987 together with an explanatory 
memoraadum extending tbe vatidity of Notifica-
tion No. 463186-CE dated the 9th December, 
1986 upto the 30th June, 1987. 

(iv) G.s.R. 35.4(E) published iDGazetteof India dat-
ed the 31st March, 1987 together with an expla-
natory memQl'andum making certain amendments 
to Notification No. 53!87-CE dated the 1st March. 
1987 so as to extend the cQncessionalrate of basic 
excise duty on polyester-wool blended yam to such 
YaIns containing other natural textiles fibres. 

(v) G.S.H.. 355(E) published in Gazette of IndIa 
dated the 31 st March. 1987 together with an ex-
. planatory memorandum making certain amend-
ments to Nntificatipn No. 34!S7-CE dated the lst 
March.. 1987 so as to extend the time. limit for ap-
proval of I'wface. design .on cigaFette packages up-
to .the, 15th .April, 1987. 
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(4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec· 

,tion 15· cf the Government Savings Banks Act, 
1873:-

(i) The Post Olhce Time Deposit (Amendment) Rules, 
1987 lJublished in Notification No. G.S.R. 362 

(E) in Gal~tte of India dated the 1st April, 1987. 

(ii) The Post Office Recurring Deposit (Amendment) 
Ru·les. ] 91:\7 published in Notification No. O.S.R. 
363(£) ill Gazette of India dated.the 1st April, 
]987. 

(5) A copy each of the following Notifications (Hindi 
and English versions) u.llder sub-section (3) of sec-
tion 12 (If the Government Sayings Certificates Act, 
1959:-

(i) The National Savings Certificates (VI Issue) (Am-
endment.) Rules, 1987 publisked in Notification 
No. G.S.R 364(E) ill Gazette of India dated the 
] st April, ] 987. 

(ii) Tl1e N atlonal Savings Certificates- (VII Issue) 
(Amendment) Rules, 1987 published .in Notifi· 
cation No. G.S.R. 365(E) in Gazette of India 
dated the ht April, 1987. 

(iii) The Indira Vikas Patra (Amendment) Rules. 
1987 published in Notification No. G.S.R. 366(E) 
in Gazettt~ of India dated the 1 st April, 1987. 

(6) ,A copy of the Income-tax (Third Amendment) 
Rules, 19-87 (Hindi and English versions) published 
in Notification No. S.D. 276(E) in Gazette of 
India datl'.d the 1 st April, 1987 under section 296 
of the Income-tax Act, 1961. 

(7) . A copy of the Annual Report (Hindi and English 
versions) of the Deposit Insurance and Credit 
Guarantee Corporation, Bombay, for the year ended 
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the 31st December, 1986 along with Audlited Ac. 
counts under sub-section (2) of section 32 of the 
Deposit Insurance and Credit Guarantee Corpora-
tion Act, 1961. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute of Mathematical 
Sciences, Madras, for the year 1985-86 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute of Mathematical Sciences, Madras, for the 
year 1985-86. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the paper' mentioned at 
(8) above. 

(10) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Ocean 
Development for 1987-88. 

( 11) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Elec· 
tronics for 1987-88. 

(12) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Textiles for 
1987-88. 

@ (13) A copy of Notification No. 167j87-Customs (Hindi 
and English versions) published in Gazette of India 
dated the 15th April, 1987 together with an expla-
natory memorandum making certain amendments 
to Notification No. 364185-Customs dated the 20th 
December. 1985 so as to reduce tile basic customs 
duty on imported a1uminium ingots from the exist-
ing level of .~5 per cent ad valorem to Rupees 3,700 
per tonne which corresponds approximately to an 

@Laid at 7.52 P.M. 

6 



ad valorem uuty incidence of 20 per cent at current 
international prices, under section 159 of the Cus-
toms Act, 1962. 

\/. Report and Milllltt.'S of Estimates COIIUqittee 
Smt. Chandra Tripathi presented the Forty-second Report 

(Hindi and English versions) of the Estimates Committee on the 
Ministry of Tourism-Tourism in Orissa and Minutes of the 
sittings of the Committee relating thereto. 

6 Stntemen.t by Miaister 
V' The Minister of State in the Department of Defence Research 

and Development in the Ministry of Defence made a statement 
on the inquiry ordered by the former Minister of Defence into 
payment of commission by the supplier to an Indian agent in a 
defence deal. 
7< Question of Privilege 

. / 
" The Deputy Speaker informed the House that he had re~iv-

ed notices under Rule 222 from Sarvashri Ram Singh Yadav, 
Pratap Bhanu Sharma and Shantaram Naik on 31-3-19t17 seeking 
to raise a question of privilege against the Times of India, ~dus
tan Times, Indian Exprf-i's and the Statesman for giving advanc~·. 
publicity to the notice of motion for removal of Speaker in their 
issues of that date. Even before the notice of a resolution for 
removal of the Speaker was received by the Secretary-General 
as required under rules, it was widely and repeatedly mentioned 
in the press that such it notice was being given. 

The Deputy Speak.er, inter alia observed that giving of ad-
vance publicity to notice ... for raising matters in the House was 
in contravention of Rule 334A of the Rules of Procedure and 
Conduct of Business. According to well establish Parliamentary 
practice, usage and conventions. it was improper, although not 
technically a breach of privilege or contempt of the House to 
give, for any reason. premature publicity in the press to notices 
of motio~s etc. This may. however. invite the censure of the 
House on a proper motion or displeasure of the Speaker but could 
not be allowed to be raised as breach of privilege or contempt of 
the House. He. therefore. ruled out all the notices of breach of 
privilege on the subject. 
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\,1 B., Resolution Rt: Removal of tbeSpeaker (Nm Office 
Shri Somnath Chatterjee moved a metion for leave to move 

the following Reso1ution:-
"That this House having taken into consideration the 

rulings of the Speaker of the House including tbe one 
on March 19, 1987 on the question of privilege and 
adjournment motions feels that by deny;ing <to the 
Members right to raise vital corrstitutional and pro-
cedural issues and burning problems, the Speaker 
has ceased to command the cOBfidence of ' .all sec-
tios of, the HOuse and, therefore resolves, that Ae be 
removed from his office." 

'The Deputy' Speaker asked those members who were in favour 
of leave being granted to rise in thdr places. As not le~s than 
fifty members rose, the Deputy Speaker announced that -leave' to 
move the Resolution was granted and that it would be taken up 
for discussion at 3.30 P:M. and concluded' by 5.30 P'.M. that 
dayitsetf. 

~,,~. Uftder Rale377 

(1) Dr. Chandra Shekhar Tripath i raised amaUer ,egarGHtg 
need to formulate a scheme for providing drinking water to 
,various, towns in. the country particularly in Uttar Pradesh and 
,allocate adequate funds for the purpose. 

(2) Shri Ram Pujan Patel raised a matter regarding. need 10 
develop Shrangverpu1r..chauraghat area of PhiUlpu.· region in 

,p'ttar Prade'sh as a tourist resort. 
(3) Shri Anoopchand Shah raised a matter regarding need to 

briftg:Bhayander Telephone Exchange under MahanBgar Tele· 
phone Nigam . Ltd. 

, ,(4) Smt. Basavarajeswari raised a matter regar4in~' need ,to 
live, financial assistan~ to the State Government of KarnBtaka 
J0C the development of sugBr-cane in ,the slatf.. 

(S)'Sh'ri Shantaram Naik raised a matter regarding need to 
inake'ncces..-;ary changes in Judicial Service Recruitment Rates 
to ensure 20 per cent reservation for women in these services. 
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(6) Shri lanak Raj Gupta raised a matter regarding need to 
set up a DoordaI'shan Kendra with studio facilities at 1 ~u. 

(7) Shri N. Venkata Ratnam raised a matter regarding need 
to construct rail-cum-road bridge on river Krishna connecting 
RepaUa and Machilipathnam during the current Plan period. 

(8) Shri B. N .. Reddy raised a matter regarding need to ensure 
remunerative price to tobacco growers in the country . 

• ~J»'. SuSpeDSion of Member 
Sbri H. K. L. Bhagat moved that Shri V. Kishore Chandra 

S. Deo be suspende4 from the service of the House for the day 
i.e. 15th April, 1987. 

The motion was adopted. 

y. DiscUfBion Under Rule 193 
Shri Suresh Kurup raiseU a discu'ssion on Ithe inquiry ordered 

by the fonner Minister of Defence into payment of commission 
by the supplier to an Indian agent in a defence deal. 

(Lok Sabba adjourned at 2.06 P.M. and re-assembled at 
2.39 P.M.) 

Shri Bhagwat Iha Azad took part in the debate. His speech 
was not concluded. 

The discussion was not concluded. 

,/2. Resolution Re: removal of Speaker-negatived 
Shri Somnath Chatterjee moved the Resolution regarding re-

moval of the Speaker from his office. 
The following members took part in the debate:-

(1) Shri H. K. L. Bhagat 
(2) Shri Ananda Gajapathi Raju 
(3) Shri Jagan Nath Kaushal 
(4) Prof. Madhu Dandavate 
(5) Shri P. Chidambaram ---_ .. __ . __ .- --- ~---., .... ---,-............ -- -'., . ", ..... " .. - - ...... _ ... -.. -

--At 2.04 P.M. 
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(ii) Shri P. K'Olandaivelu 
(7) Shri Shivraj V. Patfl 
(8) Shri .IJMirajtt Gupta 
(') ShrI. Arjun Singh 

(10) Shri Dinesh C'TOswami 
(11) Sbri SaU-ud-Dhl Soz 
(12) Shri Rajiv Gandhi 

Shri Somnath replied to the discuuiQn. 

The resolution w~ negatived. 
7.53 P.M. 

(Lok Sabha adjourned till 11 A. M. on Thursday, the 16th 
April, 1987) 

SUBHASH·C. :KASHYAP, 
Secretary .. General. 

10 
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LOK SABHA -
BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, April J 6, 19871Chaitra 26, 1909 (Saka) 

No. 241 
11 A.M. 
1. Starred Questions 

Starred Question!s No·s. 677, 678, 680, 683, 685 and 686 
were orally answered. Replies to ,the remaining questions were 
laid on the Table. 

2. UnstaJTed Questions 
Replies to Unstarred Questions Nos. 6775-6918 and 

6920-7006 were laid on the Table. 

3 .. Papers Laid 'on the Table 
The following papers were laid on the Table:-

(J) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Communi· 
catjons (Department of TelecommunicatioIi;) fOJ 
1987-88. 

(2) A copy of th~ Detailed Demands for Grants (Hindi 
and English versions) of the Department of Posts fOl 
1987·88. 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Urban 
Development for 1987-88. 
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(4) A copy each of the following Notificationls (Hindi and \-
English versions) under sub-section (4) of section 
124 of the Major Port Trusts Act, 1963:-

(i) G.S.R. llO(E) publi!ohed in Gazette of India dated 
the 24th February, 1987 approving the Bombay 
Port Trust's Dock s (Amendment) Bye-laws, 
1987. 

(ii) G$.R. 271(E) publi~hed in Gazette of India dated 
the 3rd March, 1987 approving the Mormugao 
Port Employees (Superannuatioo and Ago of 
Retirement) (First Amendment) -RegUlations, 

1987. 

(iii) G.S.R. 278(E) published in Gazette of India dated 
the 10th March, 1987 approving the Mormugao 
Port Employees' (Grant of Advances for purchase 
of Conveyances) (Fourth Amendment) Regula-
tions, 1987. 

(5) (i) A copy of the Annual Report (Hindi and Eng!r " 
versions) of the Calcutta Dock Labour Board, r 
cutta, for the year 1985-86 along with Aud .. 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Calcutta 
Dock Labour Board, Calcutta, for the year 1985.86. 

(6) A statement (Hindi and English versions) showing 
reasons wr delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Accounts (Hindi and English 
versions) ~f the Bombay Port Trust, Bombay, for 
the year 1985-86 and the Audit Report thereon, 
under sub-'section (2) of section 103 of the Major 
Port Trusts Act, 1963. 

(ii) A copy of the Review (Hindi and English vetsions) 
by the Government on the Audited Accounts of the 
Bombay Port Trust, Bombay, for Itbe 'year 1985-86. 
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(8) A copy of the High ~ourt Judges (Amendment) 
Rules, 19t) 7 (HiDeli and English versions) published 
in Notdication No. G.S.R. 299(E) in Gazette of 
India dated the 20th March, 1987 under sub-section 
(3) of sectivn 24· of the High Court Judges (Condi· 
lions of ServIce) Act, 1954. 

(9) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Law and 
Justice 101 1987-88. 

(10) A statement (Hindi and English versions) correcting 
the reply given on the 3rd March, 1987 to Unstarred 
Question No. 991 by Shri Syed Shahabuddin regard-
ing uppointment of Judges in Gujarat High Court 
and pending cases. 

(11) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the eus-
ItomIS Act, 1962:-

(i) O.S.R. 326(E) published in Gazette of India dated 
the 27th March, 1987 together with an explanatory 
memorandum extending the validity of Notification 
No. 284!85-Customs dated the 2nd September, 1985 
upto the 31st March, 1988. 

(ii) G.S.R. 327(E) published in Gazette of India dated 
the 27th March,' 1987 together with an explana-
tory memorandum extendi.ng the validity of Notifica. 
tion No. :N4!85-Customs dated the 16th September, 
1985 Utlto the 31 st March, 1988. 

(12) O.S.R. 369(E) and 370(E) published in Gazette of 
India dated the 2nd April, 1987 together with an 
explanatory memorandum regarding exemption to 
drilling rig5 and spares thereof when imported into 
Indi& for rural water supply projects from the whole 
of the basic, additional and auxiliary duties of cus-
toms leviable thereon. 
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(13) G.S.R. 373(E) published in Gazette of India dated 
the 3rd ApIJ1, 1987 together with an explanatory 
memorandum extending the validity of Notdicatioll 
No. 251j86-Customs dated the 16th April, 1986 up-
to the 3Uth Ju,ne, 1987. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Memorial Museum and Li· 
brary, New Delhi, for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Govemment on the working of the Nehru 
Mcmoriul MLlseum and Library, New Delhi, for the 
year 1985-86. 

(15) A statement (Hindi and English versions) showing 
reasons for delay \'1 laying the papers mentioned at 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng-
lish version!.) of the Centre for Cultural Resources 
and Training, New Delhi, for the year 1985-86 along 
with Audited Accounts. 

Oi) A copy of the Review (Hindi a,nd English versions) 
by the Government on the working of the Centre for 
C.uitural Resources and Training. New Delhi, for the 
year 1985-86. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sahitya Akademi, New Delhi, for 
the year 1985·86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the workillg of the Sahitya 
Akademi, New Delhi, for the year 1985-86. 

4 



(19) A stateme!11 (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(18) above. 

(20) (i) A copy of the Anmial Report (Hindi and En~ 
lish version'S) of the Salar Jung Museum Board, 
Hyderabad, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Salar 
Jung 1-.1useu,m Board, Hyderabad, for the year 
] 985-86. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (20) above. 

(22) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, 
Delhi, for the year 1985-86 together with Audit 
Report thereon, under sub-section (4) of section 23 
of the Institutes of Technology Act, 1961. 

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Sangeet N atak Akademi, New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sangeet 
Natak Akademi, New De1hi, for the year 1985-86. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish ver!;ions) of the Board of Apprenticeship 
Trainm,g (Northern Region) Kanpur, for the year 
1985-86 along with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English wrsions) 
by the Government on the working of the Board at 
Apprenticeship Training (Northorn Region) 
Kanpur, for the year 1985-86. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in laying the PlWCI's mentioned 
at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Boardl of Appenticeship Train. 
ing (Southern Region) Madras, for the year 1985. 
86 along with Audited Accounts. -

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Board of 
Apprenticeship Training (Southern Re&ion) 
Madras, for the year 1985-86. 

(28) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (27) above. 

(29) A copy of the Annua~ Accounts (Hindi and Eng-
lish versions) of the Aligarh Muslim University, 
Aligarh. for the year 1985·86 together with Audit 
Report thereon, under sub-section (4) of section 35 
of the Aligarh Muslim University Act. 1981. 

(30) A statement (Hindi and Englisb versiom) showing 
reasons for delay in laying the papers mentioned 
at (29) above. 

(31) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hospital Services Consultancy Corporation 
(Iadia) Limited, New Delhi, for the year 1985-
86. 
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Cii) Annual Report of the Hospial Services CoosuJt-
ancy Corporation (India) Limited, New Delhi, 
for the year 1985-86 along with Audited Ac-
counts and the comments of the' Comptroller and 
Auditor General thereon. 

(32) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioaed at 
(31) above. 

(33) {i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Postgraduate Institute of Medi· 
cal Education and Research, Chandigarh., for the 
year 1985-86 under section 19 of the Postgraduate 
Institute of Medical Education and Research, Chan. 
digarh, Act, 1966. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Postgraduate Institute of Medi-
cal Education and Research, Chandigarh, for the 
vear 1985-86 together with Audit Report thereon, 
under sub-section (4) of section 18 of the Postgra-
duate Institute of Medica] Education and Research, 
Chandigarh, Act, 1966. 

(iii) A copy of the Review (Hindi and EngHsh versions) 
by the Government on -the working of the Postgra-
duate Institute of Medical Education and Research, 
Chandigarh, for the year 1985-86. 

(34) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(33) above . 

• ~eportof tbePubIic Accoaats Committee 

. Shri E. AyYapu Reddy pre5CD1ted the SeventietbReport (Hindi 
and English versions) of the Public Accounts Committee . on 
Action'Taken on the 23rd Report (8th Lok Sabha) on Uruon 
Excise Dutiels. 
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5 Report of the Committee OD the Welfare of Schedulecl c .... \7 aod Scheduled Tribes 
Shri K. D. Sultanpuri presented the Twentieth Report (Hindi 

and English versions) On Action Taken by Government on the 
recommendations contained in the Ninth Report of the Committee 
on the Welfare of Scheduled Castes and Scheduled Tribes on 
the Ministry of Agriculture (Department of Rural Development)-
Problem of Drinking water supp1y for Schedulod Castes and 
Scheduled Tribes in States and Union Territories. 

". ~ateme" of the Committee OIl the WeHare of :~uIed 
Cast~ and Scheduled Tribes 

Shri K. D. Sultanpuri laid on the Table a copy each of the 
following Statements (Hindi and English versions) of the Com-
mittee on the Welfare of Scheduled Calites and Scheduled Tribes:-

(i) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of Seventeenth 
Report (Eighth Lok Sabha) on Reservations for. 
and Employment of, Scheduled Castes and Scheduled 
Tribes in Union Bank of India and credit facilities 
provided by the Bank to Scheduled Castes and Sche-
du1ed Tribes. 

(ii) Statement showing action taken by Government on 
the recommendations contained in Chapters I and 
1I and rlnal replies in respect of Chapter V of Fifth 
Report (Eighth Lok Sabha) on Reservations for. 
and Employment of, Scheduled Calstes and Sche. 
duled Tribes in National Textiles Corporation 
Limited with Special Reference to National Textiles 
Corporation (West Bengal, Assam Bihar and Orissa) 
Limited. • 

(iii) Statement showing action taken by Government on 
the recommendations contained in Chapter I and 
final replies in respect of Chapter V of Seventh 
Report (Eighth Lok Sabha) on Reservations for and 
employment of Scheduled Castes' and Scheduled 
Tribes in Rourkela Steel Plant. 
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(iv) Statement showing action taken by Government on 
the recommendations contained in Chapter I of 
Eighth Report (Eighth Lok Sabha) on Reservation!. 
for and employment of Scheduled Castes and Sche-
duled Tribes in the Indicm Oil COrpotatiOn Limited 
(Marketing Division) and Retmeriels. and Pipeline.~ 
Division. 

(v) Statement showing action taken by Government on 
the recommendations contained in Chapter I of 
Fifteenth Report (Eighth Lok Sabba) On Reserva-
tions for and employment of Scheduled Castes and 
Scheduled Tribes in National Aluminium Company 
Limited. 

(vi) Statement showing action taken by Government on 
the recommendations contained in Chapters I and 
.JI and final replies in respect of Chapter V of Fifty 
Seventh Report on Special Component Plan for 
Scheduled Castes--Part-I. 

7. Matters Under Rule 377 
v'( 1) Shri Somnath Rath raised a matter regarding need to 

take steps to ameliorate the condition of scheduled castes and 
scheduled tribes in .the country. 
02) Shri Nihal Singh raised a matter regarding need to pro-

vide adequate faci'lities in Agra for promotion of international 
tourism . 
../(3) Shri Chintamani Jena raised a matter regarding need to 

recognise Ithe higher course of Sri Aurobindo International Centre 
of Education, Pondicherry as equivalent to B.A. and BSc. courses 
of other Universities in the country . 
... / (4) Shri Sarfaraz Ahmed raised a matter regarding need to 
take urgent necessary steps to convert the manual exchange in 
Giridih district of Bihar into an automatic exchange. 

v'(5) Smt. Jayanti Patnaik raised a matter rep;ardinJ,! need to 
take necessary measures for preservation and exhibition of the 
relics of Buddhist stupas and other items excavated in Lalitgiri 
and UdayJriri reg100s of Cuttack district in Orissa and provide 
necessary facilities for the tourists. 
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v(6) Sbri P. Appalanarasimham raised a matter regarding need 
to provide adequate funds for the development ~ Waltair rail-
way station in Andhra Pradesh. 
\./{?) Shri Ram Bahadur Singh raised a matter regarding need 

to set up a regional railway headquarter in Patna city. 
\ .. /{ll) Shri Nirmal Khatri raised a matter regarding need to 

develop various religious places of Ayodhya and Faizabad for 
promotion of tourism. 

/. Discussion Under Rule 193 
Discussion on the inquiry ordere-J by the former Minister of 

Defence into payment of commission by the s.upplier to an Indian 
agent in a defence dea1, raised by Shri Suresh Kurup on the 15th 
April, 19R7, continued. 

The following members took part in the debate:-
(1) Shri Bhagwat Jha Azad 
(2) Shri V. Sobhanadreeswara Rao 
(3) Gen. R. S. Sparrow 
(4) Shri Syed Sahabuddin 
(5) Shri Pratap Bhanu Sharma 

J{6) Shri Indrajit Gupta 
(7) Prof. P. J. Kurien 
(8) Shri Dinesh Goswami 
(9) Shri Naresh Chandra Chaturvedi 

Shri Arun Singh replied .to the discussion.· 
The discussion wa<; concluded. 

J9 Private Member's Resolution-Negatived 
Further Discussion on the following Resolution moved by 

Shri Bhattam Sriramamurthy on 28t:1 November, 1986, 
continued:-

"Having regard to the planned development of the coun-
try and the realisation of the constitutional obliga-
tions, this House takes serious note of the wrong 
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economic pblicies being followed by tho Govom~ 
ment and the distortions introduced in the earlier 
policies which are leading to increased concentration 
of economic power, widening the gulf between rich 
and the poor and threatening the economic indepen-
dence of the country by increasingly relying on 
foreign sources, and calls upon the Central Govern-
ment to take immediate steps to--

(i) correct the distortions introduced into the Indus-
rial Policy since 1980; 

(ii) give public sector its due place as envisaged in the 
Industrial Policy Resolution, 1956; 

(iii) curb monopolistic trend and reduce concentration 
of economic power; 

(iv) protect the small scale sector from the onslaught 
of the big business and the multinationals; and! 

(V) stop the avoidable dependence on foreign techno-
logy and capital and support the indigenous R&D 
efforts and technological capabilities." 

The following members took part in the debate:-
(1) Shri Kadambur M. R. Ianarthanan 
(2) Kurn. Mamata Banerjee 
(3) Shri K. D. Sultanpuri 
( 4) Shri Ramashray Prasad Singh 
(5) Shri Manvendra Singh 
(6) Shri C. 1 anga Reddy 
(7) Shri Sukh Ram 

Shri Bha:tam Sriramamurthy replied to the debate. The 
Resolution was negatived. r. Private Member's Resolution-Under Consideration 

Shri Dileep Singh Bhuria moved the following Resolution:-
"This House expresses its concern over the continued 

backwardness of tribal people in the country even 
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after thirty-nine years of independence and in order 
to prevent their exploitation and uplift them econo-
mi4llly, soci.aJly, cultu~a11Y and educational1y, re-
commends to the Government to--

(i) take necessary measures for proper and effective 
implementation of various tribal welfare schemes 
in tribal regions; 

(ii) open more schools and adult education centres in 
the tribal regions; 

(iii) give priority in employment to tribal people in 
various Government developmental schemes viz. 
construction and other works undertaken through 
the Departments of Irrigation, Public Works, 
Forest Development, Public Health and, Rural 
Engineering, etc. in tribal regions; and 

(iv) purchase their forest-produce at reasonable prices. to 

His speech was not concluded. 
The discussion was not concluded. 

6.30 P.M. 
(Lok Sabha adjourned till ] 1 A.M. on Monday, the 20th 

April, 1987) 
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Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Monday, April 20, 19R71Chaitra 30, 1909 (Sua) 

No. 142 
11 A.M. 

vt. Motion Under Rnle 388 
Shri Madhu Dandavate moved ~. followin8 m.otion:-

"That this House do suspend Rule 32 of the Rules of 
Procedure ami Conduct of. BusineSs in Lot SaDha in 
its application to the discussion OD the reported 
announcement on the Swedish State Radio concern-
ing the acquisition of guns by the IDdian Army 
from Bofors of Sweden." 

Th~ motion was ado!"ted. 

2. Statements bv Ministen; 
,,~" v( 1) The Minister of Defence made a statement regarding the 

purchase of 155 mm guns from the Swedish firm Bofors. 

~ 
-.;'(2) The Minister of State for Labour made a statement 

correetin~ the reply given on the 30 March, 1987 to asufJPle-
m~ntarv by Shri Chintamani Jena, M.P. on Starred QuestioB 

~ No. 456 re~ardin~ bonded labour. \ 

3. Discussion Under Rule 193 
.;; Shri C. Madhav Reddy raised a discussion on the reported 

EIlOWICtmenr on the Swedish State Radio concerning the 
a<:quisiboD of guns by the IDdian At1ny from· BatOn of Sweden. -------- - -------------

-Made at 4.30 P:M. 
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The following members took part in the debate:-
(1) 8hri Haroobhai Mehta 
(2) 8hri 80mnath Chatterjee 
(3) Shri R. L. Bhatia 
(4) Prof. Madhu Dandavate ' 
(5) Shri Jagan Nath Kaushal 
(6) Shri P. Kolandaive1u 
(7) 8hri Indrajit Gupta 
(Lok Sabha adjourned at 1. 09 p, M. ann re-assembled at 

2.13 P.M.) 
(8) Shri Ajay Mushran 
(9) Shri Dinesh Goswami 

(10) 8hri C. J anga Reddy 
(11) Shri Priya Ranjan Das Munsi 

J12) 8hri N. V. N, Sornu 
(13) Shri V. Kishore Chandra S, Deo 
(14) Dr. Datta Sam ant 

Shri K. C. Pant replied to the discussion. 

The discussion was concluded, 

4. Questions 

. The Question Hour having been dispensed with, cill starred 
questions (Nos. 698--:-717) put down on the Order paper for the 
day were itreated as unlstarred and their answers together 
with the answers to the unstarred questions (Nos. 7007, 
7008, 7010-7014, 7016-7029, 7031-7087 and 7089-
7160) Will be printed in the Official Report for the day. 

5. PQers Laid on the Table 

. ..J"hc following papers were laid on the Table:-
'(1) A copy' of the Annual Report (Hindi and~~glisb 

, ~ • -, versiOns)' of' 'the National Agricultural Cooperative 
Marketing Federation of India Limited, New _ Delhi, 
for the year 1985-86 along with Audited Accounts. 

2 



(2) A oopy 01 lhe Review (Hindi and English versions) 
by the Govt:mment on the working or the National 
Agricultural Cooperative Marketing Federation ot 
india Linuted, New .Delhi, for the year 1985-86. 

(3) (i) A copy of the Annual Report (Hindi and Eng· 
lish 'lemons) of the indian institute of Mass Com-
munication, New Delhi, for the year 1985·86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the indian 
Institute of Mass Communication, New .Delhi, for 
the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(5) A copy each of the following Notifications (Hindi and 
EnglIsh versions) under sub-section (3) of section 37 
of the Apprentices Act, 1961:-

(i) The Apprenticeship (Amendment) Rules, 1986 pub' 
Iished lD Notitication No. G.S.R. 1041 in Gazette 
of India dated the 29th November, 1986. 

(ii) The Apprenticeship (Amendment) Rules, 1986 pub-
. Hshed in Notification No. G.S.R. 1055 in Gazette 

of India dated the 6th December, 1986. 
(iii) The Apprenticeship (Amendment) Rules, 1986 pub· 

lished in Notification No. G. S . R . 115 in Gazette 
of India dated the 21st February, 1987. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Farmers Fertiliser Coopera-
tive Limited, New Delhi. for the year 1985·86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English version!!) 
by the GO'lemment on the working of the Indian 
Farmerc; Fertiliser Cooperative Limited, New Delhi, 
for the year 1985-86. 
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(7) A statemem (Hindi and English versions) show: J 
reasons for delay in laying the papenl mentioned 8 t 

(6) above. 

(8) A copy each of the following statements (Hindi and 
English versions) showing the action taken by the 
Government on various assurances, promises and 
undertakings given by Ministers during the various 
~essions of Lok Sabha:-

(i) Statement No. XXIX-Third SessiOll. } ~:th 
1980. Sabha 

(m Statement No. XIV-Second Session,. 
1985. 

(iii) Statement No. XI-Third Session, 1985. 
(iv) Statement No. X-Fourth Session, 1985. 

(v) Statement No. VII-Fifth Session, 1986. 
(vi) Statement No. IV-Sixth Session, 1986. 
(vii) Statement No. II-Sevcnth Session, 1986. 
(viii) Statement No. I-Eighth Session, 1987. 

Eighth 
Lok 
Sabha. 

(9) A copy each of the following papers (Hindi and Eng-
lish versiom) under section 619A of the COfllpanies 
Act 1956:-

(a) (i) Review by th~ Government on the workin~ of 
the Punjab Agro Industries Corporation Limited. 
Chandigarh, for the year 1982·83. " 

(ii) Annual Report of the Punjab Agro Industries Cor-
poration, Limited, Chandigarb, for the year 1982· 
83 along with Audited Accounts and the com-
ment<; of the Comptroller and Auditor Genera1 
thereon. 

(b) (i) Review by the Government on the working of 
the Maharashtra Agro Industries Development 
Corporation Limited, Bombay, for the year 1985· 
86. 
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• (ii) Aunual &:port of ,the MaherplMrl Agro lDdUICti" 
Development Corporation Limited, Bombay. for 
the year 19I5S-86 along with Audited Accounts 
and the comments of the ComptroUer and Auditor 
General thereon. 

(10) Two statements (Hindi and English versions) showing 
reaSl)ns for delay in laying the papers menhoned at 

(9) above. 
(11) A copy each of the following papers (Hindi and Eng-

lish versiom.) under sUb-SectiOD (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Seeds Corporation LimitM. New DeUri, 
for the year 1985-86. 

(ii) Annual Report of the National Seeds Corporation 
Limited, New Delhi, for the year 1985-86 a10na 

• with Audited Accounts and the comm.enti of the 
Comptroller and Audi.tor General thereoa. 

(12) A statement (Hindi and English versions) showing 
reasons ilJr delay in laying the papers -:nentbned at 

(11) aOOft. 

6. Statement of Estimates Committee 
Prof. Madhu Dandavate laid on the Table statements 

(Hindi and English versions) showing action taken by Gov-
ernment on the recollUllendations contained in Chapter I 
and final replies in respect of Chapter V of Thirteenth 
Report of Estimates Committee (Eighth Lok Sabha) on action 
taken by Government on the recommendations contained in the 
Seventy-Seventh Report of the Committee (7th Lok Sabha) Oft 
the Ministry of Home Affairs-All India Services. 

\,/'7. Report of the Committee on the Welfare of Scheduled Castes 
and Scheduled TrIbes 

Shri Krishan Datt Sultanpuri presented the Twenty 
First Report (Hindi and EngliSh versions) of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled Tribes 
on the Ministrv of Finance (Deptt. of Economic Affairs-Insur-
ance Division)-Reservations for, and. employment of, Scheduled 
Castes and Sched'lled Tribes in Life Insurance Corporation of 
India. 
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8. Report of th.Committee on Subordinate I.e_illation 

Shri Vakkom. Purushothaman presented the Thirteenth 
Report (Hllidi and EnglIsn version~) of the Committee on Sub-
orumate Legislation. . 

9. Matters Under Rule 377 

.,.-11) Shri R~ Pyare Panika raised a matter regarding need to 
sena a high level committee to look into the implementation 01 
labour laws in Mirzapur district of Uttar Pradesh. 

'1/(2) Shri Birbal raised a matter regarding need to take neces-
sary measures to provide residential plots ar,d funds under 
'Special Component Plan' to the Harijans in district Ganganagar 
of Rajasthan. 

via) Shri Harish Rawat raised a matter regarding need to fix 
different yardsticks for allocation of funds to small farmers 
under the NREP and RLEGP schemes for the hilly regions of the 
country. 

V'(4) Shri Kazi Jalil Abbasi raised a matter reg<lrding need to 
give adequate compensation to farmers of Dareriganj, District 
Basti, whose lands have been acquired by the Department of 
Tourism. 

v(5) Shri N. Dennis raised a matter regarding need for 'early 
execution of repair work on Trivandrum-Kanyakumari National 
Highway. 
~;(6) Shri Chintamani Jena raised a matter regarding need to 
continue the facilities provided to Balasore district of Orissa 
under 'No-Industries Districts' upto 31st March, 1988. 

07) Shri C. Janga Reddy raised a matter regarding need to 
take necessary measures for the development of Telengana re-
gion of Andhra Pradesh. 

10. The Budget (General) 1987-88-Demands for Grants 

~ (i) Discussion on the Demand for Grant No. 58 under the 
control of the Ministry of Petroleum and Natural Gas and cut 
motions thereto moved on the 9th April, 1987, continued. 

6 



• The following members took part in the debate:-
(1) Shri Manvendra Singh 
(2) Shri Vijov Kumar Yadav 
(3) Shri Ram Singh Yadav 

Sh·ri Brahm Dutt replied to the debate. 
The discussion was concluded. 

All the cut motions were negatived. 

The above Demand for Grant (both Revemle Account and 
Capital Account) for the amount shown under cCllumn 4 of the 
printed. List of Demands for Grants-Budget (General) for 
1987-88, was voted in full. 
tt1ii) Discussion on the Demands for Grants Nos. 52 and 53 
under the control 'Of the Ministry of Information and Broad-
casting, commenced. 

Fourteen cut motions (20 to 33) were moved. 
Shri Sri Hari Rao took part in the debate. His speech was not 

concluded. 
The. discussion was not concluded. 

~. HaU-an-Hour Discussion 
Shri' T. Basheer raised a discussion on the points arising out 

of the answer given by the Minister of State in 1he Ministrv of 
Urban Development on 6th April, 1987 to Starred Question No. 
557 regardin'g policy on urban land ceiling. 

Shri Dalbir Singh replied to the discussion 

6.34 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st 

April, 1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 
[Br~ef Record of Proceedings] 

Tuesday. April 21, 1987lVaisakha 1, 1909 (Saka) 

No. 143 
11 A.M. 

1. Starred. Questioos 
Starred Questions Nos. 718 and 720-725 were orally ans-

wered. Replies to the remaining questions were laid on tho 
Table. 

1. Ullltan'ed Questlou 
Replies to Unstarred Questions Nos. 7161-7240 and 

7242-7399 were laid on the Table. 

/3. Question of PrlvUele 
Speaker informed the House that on 9-4-1987 he·had received 

a notice under rule 222 from Prof. Madhu Dandavate seeking 
to raise a question of privilege against the Minister of State for 
Finance for deliberately misleading the House while replying to 
the discussion on the question of engaging the Fairfax Group 
of United States by the Ministry of Finance on 31-3-1987. 

The Minister of State for Finance to whom the notice was 
referred for comments had forwarded authenticated copies of 
opinion given by the then Solicitor-General on 6 October and 
12 December, 1978 on a reference made to him by the Min6~ 
of Law regarding the immunity granted by the Settlement 
Commission to Shri R. N. Goenka and others ula 245-H of the 
Income Tax Act. 
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On perusal of comments of the Minister and the records pro· • 
duced by him, :::lpeaker observed that be had come to the con-
clusion that the notice of question of privilege sought to be 
raised by Prof. Madhu Dandavate lacked factual basis. While 
ruling out the question of privilege, Speaker l,lrged upon the 
Members to refrain from raising privilege issues unless they 
were sure of the facts. 

4. Papers Laid on the Table 

The following papets were laid on the Table:-

'~r 

(1) A copy of the FOOd Corporation of India (Staff) 
(Ninety-fifth Amendment) Regulations, 1987 (Hindi 
and English versions) published in Notification No. 
40iF. No. Ep.l(6)184 in Gazette of India dated the 
19th March, 1987 under sub-'section (5) of section 
45 of the Food Corporations Act, 1964. 

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 6l9A 

. of the Companies Act, 1956:- . 
(i) Review by the Government on the working of the 

Hindustan Vegetable Oils Corporation Limited, 
New Delhi, for the year 1985-86. 

(ii) Annual Report of the Hindustan Vegetable Oils 
Corporation Limited.. New Delhi, for the year 
1985-86 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for 4elay in laying the papers mentioned at 
(2) above. 

(4) A copy of the Paraffin Wax (SUWly, Distribution 
and Pri~ Fixation) Amendment Order, 1987 (Hindi 
and English v«sions) published in Notification No. 
S.O. 86(E) in Gazette of India dated the 18th }<eb-
ruary, 1987 under sub-section (6) of section 3 of tbo 
Essential Commodities Act, 1955. 
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(5) (i) A copy of the Jaswant S~gh Commission Report 
(Hindi and English versions) on the need for a Bencb 
of the Allahabad High Court in Western Region of 
Uttar Pradesh. 

(ii) A copy of the JasWant Singh Commi~ion Report 
(Hindi and English versions) on the demand for Ad-
ditiona1 Benches of the Madhya Pradesh High Court 
in certain Regions of the State. 

(ill) A copy of the J aswant Singh Commission Report 
(Hindi and English versions) on the need for a Bench 
of :the Madras High Court in Southern Region of 
Tamil Nadu. 

(iv) A copy of Jaswant Singh Commission Report (Hindi 
and English' versions) on the .general question of 
having Benches of the High Courts at places away 
from their Principal Seats .1lnd broad principles and 
criteria to be' follOwed in regard thereto. 

(6) A statement (Hindi and English versions) regarding 
Action Taken ITo be taken on tbeReports mention. 
ed at (5) above. 

(7) A copy of the Detailed Demands for Grant" (Hindi 
and En~lish versions) af the Ministry of Finance .for 
1987-88. 

(8) A copv of ,the Detailed Deman&; for Grant's (Hindi 
and EnJ!1ish versions) of Parliament, Secretariats of 
the Presidellit and Vice-President and Union Public 
Service Commi~sion for 1987-88. 

(9) A copy each of the fonowi~g papers (Hindi anti Enl!-
lish versions) under sub-section (1) of section 619 A 
of the Companies Act, 1956:-

(i) A statement regaroin£ Review by the Government 
on the working of the Delhi State Industrial Deve-
lopment Comoration Limited. New Delhi, for the 
year 1982-83. . 
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(ii) Annual Report of the De1hl State Industriail Deve-

lopment Corporation Limited, New Delhi, for the 
year 1982-83 alonl! with Audited Accounts and 
the comments of the Comptrotler and Auditor 
General thereon. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Productivity Council, New 
Delhi, for the year 1985-86 along with Audited 
Accounts. 

(Ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Productivity Council, New Delhi, for the 
year 1985-86. 

/5. RePOrt of the Committee on the Welfare of Scheduled Castes 
'. and Scbeduled Tribes 

Shri Krishan Datt Sultanpuri presented the Twenty-Second 
Report (Hindi and English versions) of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes on the Min-
istry of Welfare-Workinlt of Inte~ated Tribal Development 
Projects in the State of Himachal Pradesh. 

6. Report of Committee on Papers Laid on the Table 

Shri M. V. Chandrasekhara Murthy presented the Fourteenth 
Report (Hindi and English versions) of the Committee on 
Papers Laid on the Table.. 

'1. MInutes of Committee on Papers Laid on the Table 

Shri M. V. Chandrasekhara Murthy laid on the Table Minutes 
(Hindi and Enf;{lish versions) of the sittings of the Committee 
on Papers Laid on the Table relating to their Fourteenth Re-
port. 



,~8. Statement by Minister 
The Minister of Agriculture made a statement regarding the 

fire incident which damaged some of the units of the Directo-
rate of Extension, Department of Agriculture and Cooperation 
and a shed of the Food Corporation of India on 19th April, 1987. 

> Government Bill-Introduced 
'/ THE FOOD CORPORATIONS (AMENDMENT) BILL, 1987 

10. Marters Under Rule 377 
• At) Shri Kamla Prasad Rawat raised a matter regarding need 
to 'take necessary measures to increase the production of oil-
seeds in the country, 

J(2) Shri K. N. Pradhan raised a matter regarding need to 
set up more units of Bharat Heavy Electrical Ltd., in Madhya 
Pradesh. 

\/(3) Prof. Narain Chand Parashar raised a matter regarding 
need to lift ban on creation 'Of new posts and filling up of the 
existing vacancies in Pm·,tal and Telecommunications Depart-
ments. 

'v~4) Shri Manku Ram Sodi raised a matter regarding need to 
set up monitoring committees to look into the development 
works in BastaI' district of Madhya Pradesh. 

y(5) Shri Anoop Chand Shah raised a matter regarding need 
to issue necessary instructions to LPG distributors of Bombay 
to store LPG cylinders in proper godowns and not on roads 'Or 
footpaths. 

v(6) Dr. Sudhir Roy raised a matter regarding need to with-
draw the recent increase in excise duty on wood particle boards 
and fibre boards. 

,~) Shri Raj Kumar RIU raised a matter regarding need to 
set up a 'Thermal Power House' in Dohrighat (If Azamgarh dis-
trict of Uttar Pradesh. 

\./ (8) Dr. Chinta Mohan raised a matter regardinjl need to ex-
tend electric train from Madras to Sullurpet. 
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\i 
) 1. The Bucipt (GencrRI)-I987-Ss-D8IIIIlDds for i.Qceata 
. . Discussion on the Demands for Grants Nos. ,52 and 53 under 

the control of the Ministry of Information and Bl"08dcasting 
:and cut motions 'thereto moved on the 20th April, 1987, con-
tinued. 

The following members took part in the debate:-
(1) Shri Sri Hari Rao 
(2) Prof. NarainChand Parashar 
(3) Shri Tarun Kanti Ghosh 
(4) Smt. Kishori Sinha 
(5) Shri Hannan Mollah 
(6) Shri Jagannath Patnaik 
(7) Shri Shanta Ram Naik 
(8) Shri P. Namgyal 
(9) Shri Syed Shahabuddin 

(10) Prof. K. V. Thomas 
(11) Shri Harish Rawat 
(12) Dr. S. Ja'gathrakshakan 
(13) Shri Rameshwar Nikhara 

;(14) Prof. N. G. Ranga 
(15) Shri Bapulal Malviya 
(16) Smt. Geeta Mukherjee 
(17) Ch. Lachchhi Ram 
(18) Shri Mukul Wasnik 
(19) Smt. Prabhawati Gupta 
(20) Shri Ataur R:lhman 
(21) Shrimati Jayunti Patnaik 
(22) Shri Sriballav Panigrahi 
(23) Shri Raj Kumar Rai 
(24) Shri N. V. N. Somu 
(25) Dr. (Smt.) Phulrenu Guha 
(26) Shri Vijay N. Patil 
(27) Shri Balwant Singh Ramoowalia 
(28) Shri Bhishma Deo Dube 
(29) Shri Haren Bhumij 
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• (30) Shri Harihar Soren 
(31) Shri Asutosh Law 
(32) Shri Mohd. Ayub Khan 
(33) Dr. G. S. Rajhans 
(34) Shri V. Krishna Rao 

The discussion was n0t concluded. 

12. Report of Business Advisory Committee 

Smt. Shiela Dikshit presented the Thirty-sixth Report of the 
Business Advisory Committee. 

6.53 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd 
• April, 1987). 
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Secretary-General 
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LOK SAliHA 

HllLLETIN-l'ART I 
[Brief Record of Proceedings] 

Wednesday, April 22, 19871Vaisakha 2, 1909 (Saka) 

No. :44 
11 A.M. 
1. Starred QuestioDs 

Staned Ouestions Nos. 740. 741. 743, 746, 747, 749, 
752, 7~4 and 756 were orally answered. Replies to Starred 
Questions Nos. 742. 744. 745. 750. 75 J, 753, 755 and 757-
759 were laid on the Table. 

Z. Unstafred Questions 
Replies to lInstarrl!:u Questions Nos. 7400-7450, 7452-

7534, 7536-7571 .md 7573-7581 were lard on the Table. 

J. Papers Laid 011 tbe Table 
The following papers were laid on the Table:-

(J) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Programme 
Implementation· for 1987-88. 

(2) A copy of Notification G.S.R. 391 (E) (Hindi 
,:' .. , and English versions) published In Gazette of Indi..! 

datoo !the 13th April, 1987 together with an expla-
natory memorandum sl!eking to provide that in ac-
cordance with a general practice that was prevalent 
at the relevant time, the basic excise duty was well 
as· the special' excise juty on gelatine and glue 
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flakes, falling under Item No. 15A o.f the erstwhi~e 
Central Excise Tariff, sh~1i not be requIred to be paid 

at ,the rate in excess of the duty rate leviable under 
Item No. 68 of the erstwhile Central Excise Tariff 
during the period from the 1st March, 1982 to 8th 
Jul). 1985 under sub·:section (2) of section 38 of 
the Central Excises and 'SaIt Act, 1944. 

(3) A I.:opy each of the following Notifications (Hindi and 
English versions) issueJ under the Central Excis(! 
Rules, 1944:-

(i) G.S.R. 384(E) published in Gazette of India dated 
the 10th April, 198'1 together with an explana; 
tory memorandum extending the validity of Noti· 
fication No. 108!81·CE dated the 24th April. 
19~ 1 upto the 31 st March, 1988. 

(ii) G.S.R. 385(E) published in Gazette of India dated 
the J Oth April, 1987 together with an explanatory 
memorandum prescribing a new excise duty 
exemption scheme in respect of cotton fabrics 
processed without the aid of power or steam. 

(iii)G.S.R. 386(E) and 387(E) published in Gazette. 
of India dated the 10th April, 1987 together with an explanatory memorandum prescribing an effect-
ing rate of basic excis~ duty and additional exci~e 
duty in lieu of sales tax at twenty five per cent ot 
the normal rates of duty applicable in respect of 
hand' pro::essed cotton fabrics. 

(iv) G.S.R. 388(E) published in Gazette of India dated 
the 10th April, 1987 together with an explana. 
tory memorandum prescribing an effective rate of 
excise duty of Rupees ] ,200 per metric tonne in 
respect of wrought plates, sheets, blanlds (includ. 
ing circles) and strips of copper if supplied to 
Ordnance Factories belongin~ to the Central 
Government. 

(v) G.S.R. 393(E) published in Gazette of India dated 
the] 3th April, 1987 together with an explanatory 
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• memorandum regardillg exemption to caster oil 
cakes manufactured ill a free trade zone nmi 
brought to any other p!a::e in India from the whole 
of the duty of excise leviable thereon provided 
that such caster oit cakes are manufactllled from 
the indigenous caster oil seals on indigenom; pt~nt 
and machinery. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of Atomic 
Energy for 1987-88. 

4. Report of the Committee on Private Members' Bills and Re-
solutiofts . 

Shri M. Thambi Durai presented the Thirty-fourth Report 
(Hindi and English vcr~ions) of the Committee on Private Mem-
bers' BilIs and Resolutions 

5, Reports of Public Anounts Committee 
.. / 

Shri E. Ayyapu Reddy presented the following Reports of 
the Public Accounts Committee (Hindi and English versions): 

/( 1) Seventy-Sixth Report on delay in development of aD 
'- equipment for Air Force. 

\! (2) Seventy· Seventh Report on Union Excise Duties-
Non-levy of duty on products captively consumed-
Cellulose Xanthate. 

(3)' Eighty-Second Report on Action taken on the 43rd 
,/ Report of the Committee (Eighth Lok Sabha) on 

Central Excise-Impact of re\Juction In duty IOn 
price'S of refrigerators and lyres. 

Eighty-Third Report on A~tion taken on the 44th 
Report of the Committee (Eighth Lok Sabba) on 
Review on the worki~ of the Department of Defence 
Supplies. .-
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6. Report. of stud)' Tours of the COll1Dljt~e., o.a the Welfare of ( 
Scheduled Castes and ~ht/duled Tribes ' 

'Shri K. D; Sul~puri laid o.n the Table a COpy each o.f the 
foijQwing Reports (Hindi and English versions) o.f the Stuc.y 
'r:o.urs ,o.f the Committee o.n the Welfare o.f Scheduled Castes ann 
Scheduled Tribes:-

(i) Report of the Study Tour of Study Group I of the 
Committee on its visit to Calcutta, Arunachal Pra-
desh', Andaman and Nicobar Islands and Madras 
during January, 1987. 

(ii) Report of Study Tour of Study Group II of the Com, 
,mittee on its visit to Tlivandrum, Cochin" Lak~ha, 

d1Weep, Bangalore and Bombay \du'riq& J~huary, 
1987. -

1. &eport of the Railway Convention Committee (1985) 
Shri Sub hash Yadav presented the Eighth Repcrt (Hindi and 

English versicns) cf the Railway Co.nventicn Ccmmittee cn 
Action Taken by Gcvernment cn toe reccmmendations co.nt~in
ed in the Sixth Report of the Railway, Con~ention Co.~ttee 
o.n Reso.urce Mobilisation-Public Borrowing for augmenting 
Railway Plan Finance. 

J 8. Statement by Minister 
.:, The Minister of State in the Department of Electronics and 
Space made a statement regarding' modification in the existing 
policy for manufacture and sale of digital electro.nic watches in 

'the country. 
t. 'Motion regarding Thirty·Sixth Report of the Business 

Advisory Committee 
Smt. Sheila Dikshit moved the follo.wing motion:-

"That this House do agree with the Thirty-Sixth Report of 
the Business Advisory C~mrnitlce presented to the 
House on the '21st April, 1987." 

The motion was adopted. 
·10. )I"-rs under Rule 377 
01) Shri Keshavrao Pardhi raised a matter regarding need 
to provide more trains for Bhandara district of Maharashtra. 
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C v6) Sbri V. .s. Vijayragbavan raised a matter regilding 
need to provide necessary assistance to the Governmen t ot 
Kerala to meet the drought situation in the state particularly 
in Attappady reg~on of the Western Ghats. 
,,/(3) Shri Lakshman Mallick raised a matter regarding need 

to expedite issue of licences for opening of bank branches in 
Cuttack and Koraput districts of Orissa under Branch Expan-
sion Programme of the Reserve Bank of lndia . 
.. ·14) Shri Srikantha Datta Narasimhal'aja Wadiyar raised a 
matter regarding need to provide a nUl system for Bangaiore city 
to meet its increasing transport demand. 
05) Dr. G. S. Rlillwls r.ised a matter regarding need to ~t 

up a large sugar factory in Mithila region in North Bihar . 
./ (6) Shri Gopala Krishna Thota raised a matter reg,rding 

need to develop Maredimilli and Yelluaram taluqas in Ancthra 
Pradesh as tourist Centres. 

v(7) Dr. Datta Samant raised a matter regarding need to 
monitor the Textile Modernisation Fund to safeguard the inter-
ests of textile workers. 
'AS) Shri Madan Pandey raised a matter regarding need to 

implement the proposed s.chemes fer the development of seri-
culture in Uttar Pradesh. 

11. T)te Budget (General) 1987-8~Demand8 for Grants 
0'0.. !)iso_on on the Demands for Grants NOI. 52 aDd 53 

under the control of Ministry of Information and Broadcasting 
and cut motions thereto moved on the 20th April, 1m" conti-
nued . . ,'" : ..... , . . 

,SUJ'i ~it Panja replied to the debate. 
The discussion was concluded. 
All the cut motions were negativt!d. 
The above Demands for Grants (both Revenue Account Olnd 

Capital Account) for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
1987-88, were voted in full. 
,J'(ii) Discussion on the Demand for Grant No. 21 under the 

control of the Ministry of External Affairs, commenced. 
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The following members took part in the debate:-
(1) Shri E. Ayyappu Reddy 
(2) Shri Bipin Pal Das 
(3) Shri Zainul Basher 
(4) Shri Saifuddin Chowdhary 
(5) Prof. N. G. Ranga 
(6) Shri Braja Mohan Mohanty 
(7) Shri Daulatsinhji Jadeja 

. (8) Shri Syed Shahabuddin 
(9) Shri T. Basheer 

(10) Shri Naresh Chandra Chaturvedi 
(11) Shri P. Selvendran 
(12) Shri Indrajit Gupta 
(13) Shri Dinesh Goswami 

(14) Dr. C. P. Thakur 
(15) Smt. Usha Thakkar 
(16) Shri Piyus Tiraky 
(17) Shri Ram Swarup Ram 
(18) Shri Amar Roypradhan 

The discussion was not concluded. 
6.57 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd 
April, 1987). 

..... ~ 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 23, 1987/Vaisakha 3, 1909 (Saka) 

No. 245 
11 A.M. 
1. Obituary Reference 

Speaker made a reference to the passing away of Shri Kandula 
Obul Reddy who was a Member of the Sixth and Seventh Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 760, 761 and 763-766 were orally ans-

wered. Replies to the r(:mainfng questions were laid on the 
Table. 

3. '(Tnstarred Questions 
Replies to Unstarred Questions Nos. 7582-7622, 7624-7638, 

7640-7645, 7647-7678, 7680-7724, 7726-7735, 7737-'1741 
7743-7752 and 7754-7811 were laid on the Table. 

4. Papers laid on the Tllble 
The following papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Brahmaputra Board, fOr the year 
1985-86 along with Audited Accounts. 
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(2) A statement (Hindi and English versions) regarding 61 
(a) Review by the Government on the warking of the W! 

Brahmaputra Board for the year 1985-86, (b) showing . 
reasons for delay in laying the papers. I 

(3) A copy of NotIfication No. S.O. 390(E) (Hindi and 
English versions) published in Gazette of India dated 
the 15th April, 1987 appointing the 15th day of April, 
1987 as the date on which the provisions of Chapters 
I, II and IV of the Conswner Protection Act, 1986 shall 
come into force in the whole of India except the 
State of Jammu and Kashmir issued under sub-section 
(3) of section 1 of the said act. 

(4) A copy of the Consumer Protection Rules, 1987 (Hindi 
and English versions) published in Notification No 
G.s.R. 398 (E) in Gazette of India dated the 15th 
April, 1987 under sub-section (1) of section 31 of the 
Consumer Protection Act, 1986. 

(5) (i) A copy of the Annual Report (Hindi and EngJish 
versions) of Air India for the year 1985-86 under s~,' 
section (2) of section 37 of the Air Corporations p., 
1953 togethel' with Reports of its subsidiaries 
Hotel Corporation of India Limited and Air !J I 
Charters Limited. 

(ii) A copy Of the Annual Accounts (Hindi and Ent i.;h 
versions) of the Air India for the year 1985-86 lad 
the Audit Report thereon, under sub-section (4) of 
section 15 of the Air Corporations Act, 1953. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working Of the Air India 
at;d . its SUbsidiaries viz Hotel Corporation of India 
limIted and Air India Charters Limited for tlle year 
1985-86. 

(6) A statement (Hindi and English versions) showing 
reasons for delfly in laying the papers mentioned at 
(5) above. . 
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(7) A copy of the Railway Servants. (Pass) Rules, 1986 
(Hinal andJ!:ngllsh versions) published in t<4otifica-
tion No. G.S.H. b:.c:9 in Gazette of India dated the 16th 

August, 1986 loibued under proviso to arti~le iW9 of the 
Consti tu tion. 

(8) A copy of Notlfication· No. G.S.R. 380 (E) (Hindi 
and l!:nglish versions) published in Gazette of India 
dated the 10th April, 1~tl7 approving tne Madras Port 
Trust Employees' (F'amily :::;ecurity Fund) (Amend-
ment) Regulations, 1987 under sub-section (Ii) of sec-
tion 124 of the Major Port Trusts Act, 1963. 

(9) (i) A copy of the Annual Report (Hindi and En~lish 
versions) of the Delhi Transport Corporation, New 

Delhi, for Ithe year 1985·86 under su~section (3) o( 
section 35 of the Road Transport Corporations Act, 
1950. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Delhi 
Transport Corporation, New Delhi, for the year 
1985-86. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Transport Corporation, New 
Delhi, for the year 1985-86 together with Audit 
Report thereon, under sub-section (4) of section 33 
of the Road Transport Corporations Act, 1950. 

(iv) A copy of tl]e Review (Hindi and Engli'sh versions) 
by the Government on the Audited Accounts of the 
Delhi Transport Corporation, New Delhi, for the 
year 1985·86. 

(10) Two statements (Hindi and English versions) show-
ing reasC'tls for delay in laying the papers mentioned 
at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rampur Raza Library, Rampur, ior 
the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Rampur 
Raza Library, Rampur, for the year 1985-86. 
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(12) A statement (Hindi and English versions) showing· 
reasons for de~ay in laying the papers mentioned atl 
(11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the School of Planning and Architecture, 
New Delhi, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the School 01 
Planning and Architecture, New Delhi, for the year 
1985-86 . 

.{14) A statement (Hindi and English versions) showinJ 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) A copy of the Annual Accounts (Hindi and Engli. .. h 
versions) of the Maintained Institutions of the Uni-
versity of Delhi, Delhi, for the year 1984-85 togethe: 
with Audit Report thereon. 

(16) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(15) above. 

(17) A ~tateme)')t (Hindi and English versions) explaining 
the reasons for not laying the Audited Accounts of 
the Indian Institute of Management, Lucknow, for the 
year 1985-86 within the stipulated period of nine 
months after the close of the Accounting Year. 

(18) (i) A copy of the ~ual Report (H~d.i and Englis~ 
versions) of the Vishwayatan Yogashram, New Delhi, 
for the year 1985-86 along with Audited Accounts . . 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Vishwaya-
tan Yogasbram, New Delhi, for the year 1985-86. 

(19) A statemt'nt (Hindi and English versions) showin~ 
reasons for delay in laying the papers mentioned at 
(18) above. 
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{20) (1) A copy of the Annual Report (Hindi and English 
versions) of the All India Institute of Medical 
Sciences, New Delhi, for the year 1985-86 under sec-
tion 19 of the All India Institute of Medical SCiences 
Act, 1956. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the All India Institute of Medical 
Sciences, New Delhi, for the year 1985-86 together 
with Audit Report thereon, unsler sub-eection (4) of 
section 18 of the All India Institute of Medical 
Sciences Act, 1956. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the All India 
Institute of Medical Sciences, New Delhi, for the year 
1985-86. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(20) above. 

5. Me§age from Rl:Ijya Sabha 
Secretary· General reported a message from Rajya Sabha that 

at its sitting held on tne 22nd April, 1987 Rajya Sabha agreed to 
the amendments ma.dE.' by Lok Sabha at its sitting held on the 
19th Malch, 1987 in the Mental Health Bill, 1987. 
6., Resipation by Member 

V The Speaker informed the House that he had received a 
letter dated 22nd April, 1987 from Shri Hardwari Lal, an elect-
ed Member from Rohtak constituency of Haryana, resigning 
his seat in Lok Sabha from 22nd April, 1987 and his resignation 
had been accepted by him with effect from 22nd April, 1987. 
7. Report of the l~lIJes Committee 

Prof. N. G. Rangll laid on the Table, under sub-rule (1) of 
rule 331 of the Rules of Procedure and Conduct of Busineas jn 
Lok Sabha, the Filsl Rer-ort (Hindi and English versions) of the 
Rules Committee. 
YRePort of Estimatu CClmmitteie 

,/ Shrimati Chandra Tripathi presented the Forty-third Report 
(Hindi and English versions) of the Estimates -~ommittee. un 
a('tion taken bv Government on the recommendations contamed 
in the Twenty-eighth Report on the Ministry of Transport-De-
partment of Surface Transport-Congestion in Ports. 
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J. Report of l·ublic Actouots Commi«ee 
Shri E. Ayyapu Heddy pre~ented the Eighty-seventh .Rcpul·1 

(Hindi and .l!;ngllsh v~rsions) of the Public Accounts CommitteE 
on "New Delhi-Ambala Coaxial Expansion Scheme". 

JO. Beporls of the Cuwmittee on the Welfare of Scheduled C.st.,s 
aud S(.lJeduled Tr:bclS 

Shri K. D. SultanJ)urJ presented the following Reports (Hindi 
audEnglish versions) of the Committee on the Welfare of Sche-
tiuled Castes and Scheduled Tribes:-

(J) 25th Report on Action Taken by Government on the 
.... /. reClOmmendations qoqtained b1,j~ 12th Report 

(Eighth Lok Sabha) on the Ministry of Home Affairs 
-Socw.economic condItIons of 'Scheduled C~ 
and Scheduled Tribes in the Union Territory of 

. Arunachal Pradesh. 
(~26th Report on Action Taken by Government on the 

V recomme_ndations contained in the 14th Report 
(Eighth Lok Sabha) on the Ministry of Finance 
(Department of Economic Affairs-Banking Divi· 
sion)-Reservations for, and employment of Sche-
duled Castes and Scheduled Tribes in Canara Bank 
and Credit facilities provided by the Bank for Sche-
duled Castes and Scheduled Tribes. 

A) 27th Report on Action Taken by Government on th~ 
V' recommendations contained in the 11th Report (Eighth 

Lok Sabha) on the Ministry of Welfare-Atrocities on 
Schpduled Castes and Scheduled Tribes. 

~) 28th Report on Action Taken by Government on the 
-/' - l-erommendations contained in the 13th Report 

(Eighth Lok Sabha) on the Ministry of Welfare-
Working of Integrated Tribal Development Projects 
in Andhra Prsdesh. 

J ll. Callin2' .'\Uentioil 
Shri V. Sobhanadree&wara Rao called the attention of the 

Minister of CClUmer~e to the situation arising out of non-con-
firmation/reduc:ti(l;'l in orders for purchase of tobacco by certain 
countries T(.sulting in exploitation of tobacco growers and the 
steps taken by ihe Government to ensure remunerative support 
price for toba( co. 
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The Minjs~ pr d Commerce made a statement in regard o thereto. 

12. Matters under Rule, 377 
../ (1) Shri G. Devaraya Naik raised a matter regarding need to 

provide sufficient funds to the State Government of Karna~ka 
to take anti-sea-('xNion measures in Canara district and prevent 
its recurrfnce. 
vi (2) Chri Mohanlal Jhikram raised a matter regarding netd 
to take necessary measures to prevent the closure of BALCO 
Ltd. 
/(3) Shri Vilas Muttemwar raised a matter regardin,,!, need to 

send a team of s£>T'ior Railway Officers to Vidarbha to suggest 
measures for the development of Railways in that region. 
J(4) Shri Ganga Ram raised a matter regarding need to s~nd 

a survey team to District Agra in Uttar Pradesh to study the 
grave situation ariSing out of the shortage of drinking and Im-
gation water and e~~tE:nd necessary financial assistance to the 
State Government. 
\(5) Shri Dal ClJ.ander Jain raised a matter regarding need 

to start new fast trains from Banaras to Bombay and from 
Allahabad to Ahmedabad. 
\/16) Shri Basudeb Ac·haria raised a mater regarding need to 
accept the recommendations of Fourth Pay Commission regard-
ing grant of ex·gratia payment to CPF retirees. 
\Y'(7) Shri Balwant Singh Ramoowalia raised a matter regard-
ing need to avoid discrimination in the matter of issuance of 
passports to the people of Punjab . 

..;(8) Shri P. R. S. Venkatesan raised a matter regarding lleed 
to construct a bridge over railway crossing at Thirupepaliyar 
town in Tamil Nadu. 

~. The Budget (General)-1987.88-Demands for Grants 
(i) Discussion on the Demand for Grant No. 21 under the 

control of the Ministry of External Affairs, continued. 

Shri B. B. Ramaiah took part in the deb.ate.",.,.. 
Shri Narayan' Datt Tiwari replied to the debate. V 
The discussion was concluded ~ 
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The above Demand ior Grant (both Revenue Account and 
Ca.,ital Account) for tbe atQounts shown UDder column 4 of the 
'L~~t, ,of DeIllandsfor Grants--Budget (General) for 1987-88, was 
voted !n full. . 

,Ali) Discussion on the Demands for. Grants Nos. 11 to 15, 15A 
and 16 under the control of the Ministry of DeftmcE', commenced. 

Eleven cut motions (1 to 11) were moved. 
The following members took part in the dehate:-

(1) Shri N. Venka~a Ratnam 
(2) Gen. R. S. Sp&rrow 
(3) Shri Ajay Mushran 
(4) Shri H. M. Patel 
(5) Shri Ram Singh Yadav 
(6) Shri Suresh Kurup 
(7) Prof. Narain Chand Parashar 

.(8) Shri Mohd. Ayub Khan 
(9) Shri G. L. Dogra 

The discussion was not concluded. 

V 14. Contempt of the House 
The Deputy Speaker informed the House that at about 11.30 

hours that day, a visitor calling himself Trivender Singh Pan-
war son of Shri Chandan Singh Panwar threw some papers on 
the floor of the House and shouted from the Visitors' Gallery . 
The Watch and Ward Officer took him into cu~t.)dy immediately 
and interrogated him. The visitor had made a statement and 
had expressed regret for his action. He had dlso begged pardon 
for the same. 

The Deputy Speaker observed that he had brought it to the 
notice of the House for such action as the Hou'3c might deem fit. 

Thereafter, the following motion moved by Smt. Shiela Dikshit 
was adopted: 

''This House resolves that the person calling himself Tri-
vender Singh Panwar son of Shri Chandan Singh 
Panwar who threw some papers on the floor of the 
House and shouted from the Visitors' Gallery at about 
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11.30 hours ,today and whom the Watch and Ward 
0fIicer took into custody immediately, has committed 
a wrave offence and is. guilty of the contempt of the 
House. 

This House further resolves that in view of the regret 
expressed by him, he be let off with a stem warning 
on the riSing of the House today." 

6.07 P.M. 
(Lok Sabha adjourned till 11 A. M. on Friday, the 24th 

April, 1987). 

SUBHASH C. KASHYAP, 
Secretary-Genera1. 

9 
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LOItSAbi( 

BULLETlN~PARt 1 
[Brief Record of ProOeedinp] 

Friday, April 24. 19871Vaisakha 4~ 1909\ (Silka) 

11 A.M. 
1.Stmecl·~ 

• 
No. 246 

Starred Questions Nos. 780, 782, 783, 789-791, 796 and 
798 were orally answered. Replies to the remaifting questions were laid on the Table. 

2. UIIStafted QuesttOM 
Replies to Unstarred Questions Nos. 7812-7823, 78:6-

7835, 7837-7874, 7876-7908, 7910-7933, 7935-7964, 
7966 and 7968-8008 were laid on the Table. 

3. PD!JerS Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of the Ministry of Tourism for 
1987-88. 

(2) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the All India Handloom Fab-
rics MlIrketing Cooperative SOciety Limited, Bom-
bay, for the year 1985-86 within the stipulated 
period of rtine months after the close of the 
Accountin2 Year. 
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(3) A copy of the Delhi Fire Prevention and Fire Safety) 
Rules. 1987 (Hindi and English versions) published 
in Notification No. 1O)29)86)HP)II in Delhi Gazette 
dated the 31st March, 1987 under sub-section (3) 
of section 16 of the Delhi Fire Prevention and Fire 
Safety Act 1986. 

(4) A copy of Notification No. G.S.R. 407(E) (Hindi 
and English versions) published in Gazette of India 
dated the 15th April, 1987 together with an expla-
natory memorandum making certain amendments 
to Notification No. 77!8O-Customs dated the 17th 
ApriJ, 1980 so as to exempt rags, trimmings and 
tailor cuttings ariSing in the course of manufacture 
of ready made gaI1I\.ents from the payment of ~us
toms duty leviable thereon when cleared from the 
Kandla Free Trade Zone, under section 159 of the 
Customs Act. 1962. 

(5) A copy of the Citizenship (Second Amendment) 
Rules, 1987 (Hindi and English versi~ns) published 
in Notification No. G.S.R. 392(E) in Gazette of 
India dated the 13th April, 1987 under sub-sec-
tion (4) of section 18 of the Citizenship Act, 1955. 

(6) A copy each of the Notification Nos. S.O. 281(E) to 
298(E) (Hindi and English versions) published in 
Gazett(: of India dated the 1 st April. 1987 regarding 
general permission for importing capital goods, raw· 
materials, components and spares bv various cate-
gories during the licensing year 1987-88 issued 
under section 3 of the Imports and Exports (Con-
trol) Act. 1947. 

(7) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
Audited Accounts of the Jute Ma.,ufactures Deve-
lopment Council. Calcutta, for the year 1985·86 
wi~in the stipulated period of nine months after 

'the close of the Accounting Year. 
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1. BepOf ts of Public ACcOunts Committee 
Shri E. Ayyapu Reddy presented the. following Report.; 

(Hindi and English versions) of the Pubhc Ac::ounts Com-
mittee:-

m Eighty-First Report on action taken on the 141st 
V" Report of the Committee (Seventh Lok Sabha) .on 

Planning Process and Monitoring Mechanism With 
reference to Irrigation Projects. 

V (2) Ei~hty·Fourth Report on Review on Compensation 
Claims. 

)4) Eighty-Fifth Report on Supply of Drinking Water to 
l- Problem Villages. 

5. REJports and l\1inutes of Committee on Public Undertakings 

Shri K. Ramamurthy presented the following Reports and 
Minutes of the Committee on Public Undertakings:-

'\/ (i) Twenty-fourth Report (Hindi and English versions) on 
Air IndJia-Agency System and Passenger Services 
and Minutes of the sittings of the Committee relating 
thereto. 

J (ii) Twenty-sixth Report (Hindi and English versions) on 
Cochin Shipyard Limitoo and ~inutes of the sittings 
of the Committee relating thereto. 

6. Report of on-the-spot study Visit of the Committee on the 
WeUare of Scheduled Castes and Scheduled Tribes 

Shri K. D. Sultanpuri laid on the Table a copy of the Report 
of on-the-spot Study Visit (Hindi and English version) of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes to the Head Office of the Indian Airlines, New Delhi dur-
ing February, 1987. 

7. Government Bill-Introduced 
/ THE GOVERNORS (EMOLUMENTS, ALLOWANCES 

AND PRIVILEGES) AMENDMENT BILL, 1987. 
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8. Matters under Rule 377 

J(l) Shri Anadi Charan Das raised a matter regarding need 
to take appropriate steps to improve the condition of rickshaw 
pullers in the country. 
02) Shri S. G. Gholap raised a matter regarding need to 

declare the city of Ulhasnagar and Ordnance Factory area of 
Thane in Maha.rashtra as named city. 
\/(3) Sh.ri Sriballav Panigrahi raised a matter regarding need. 
to properly rehabilitate the people displaced as a result of set· 
ting of Super Thermal Power Station at Talcher in Orissa. 
\/{4) Prof. K. V. Thomas raised a matter regarding need to take 
steps to protect the entire coastal belt of Kera!a from sea· 
erosion. 

J(5) Shri G. Bhoopathv raised a matter regarding need to 
open a TV relay station at Ramagundam in Andhra Pradesh. 
v? (6) Shri V. S. Krishna Iyer raised a matter regarding n~cd 
to introduce another direct train between Bangalore and Bom-
bay. 

v17) Shri Jagannath Patnaik raised a matter regarding neCo] 
~o develop railway-communication system in Orissa State for 
Its overall development. 

0a) Shri V. Krishna R&o raised a matter regarding need to 
enact a legislation to ban Devdasi system in the country. 

j The Budget (GMeral) 1987-88-Demands for Grants 

Discussion on the Demands for Grants Nos. 11 to 15, 15A and 
16 under ~he control of the Ministry of Defence and cut motiona 
moved thereto on 23rd April, 1987, continued. 

The following members took part in the debate:-

(1) Shri Indrajit Gupta 
(2) Shri Sripati Mishra 
(3) Shri Shyam La! Yadav 
(4) Shri P. Namgyal 
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(5) S.hri M~wa Singh, Gill 
(6) Shri Aziz Qureshi 
(7) Shri Madan Pandey 
(8) Shri R. Jeevarathinam 
(9) Shri K. P. Unnikrishnan 

(10) Shri Mahabir Prasad Yadav 
(11) Shri A C. Shanmugam 
(12) Shri Shivraj V. Patil 
(13) Shri Bhadreshwar Tanti 

The discussion was not concluded. 

10. Motion reearding Thirty-Fourth Report of the Committee OIl 
Private Members' Bills and Resolutions 

Shri Shantaram Potdukhe moved the following motion:-
"That this House do agree with the Thirty-fourth Report 

of the Committee on Private Members' Bills and Re-
solutions presented to the House on the 22nd April, 
1987." 

The motion was adopted. 

11. Private Members' Bills-Introduced 
v6.) The Consumer Protection (Publication of Price with the 

Advertised Product) Bill, 1987, by Shrimati Jayanti Patnaik. 
~j (2) The State of Goa, Daman and Diu Bill, 1987, by 

Shri Shantaram Naik. 

·J13) The Constitution (Amendment) Bill, 1987 (Insertion of 
new article 1M), by Shri Harish Rawat. 

)2. Private Member's Bill-Under COl\Sideration 

\" THE ERADICATION OF UNEMPLOYMENT BILL, 1985 
by Shri G. M. Banatwalla. 

Further discussion on the motion for consideration of the 
Bill moved on the 10th April, 1987, continued. 

·At 6 P.M. 
'. '"t ......":. ~ ... 

" , .. -.. . ~ .• - - .. 



1be following members took part in tae deltaee:-
(1) Dr. G. S. Rajhans 
(2) Shri Sriballav Panigrabi 
(3) Shri A. J. V. B. Maheshwara Rao 
(4) Shri V. Krishna Rao 
(5) Shri Anadi Charan Das 
(6) Shri Thampan Thomas 
(7) Smt. Usha Choudhary 
(8) Shri K. D. Sultanpuri 
(9) Shri R. Annanambi 

The discussion was not concluded. 
6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. 0Jl Monday, the 27th 
April, 1987). 

SUBHASH C. KASHYAP, 
Secreiary-General. 

(; 
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-BULLETIN-PART I' 
[Brief Record of ProcednPl 

Monday. April 27, 1987JVaisakha '1, 1_ (SIlIa) 

11 AM. 
t. ......... Q;uIti .... 

Starred Questions Nos. 801, 803-806, 810, 813--816 and 819 
were orally answered. Replies to the remaining questions 
were laid on the Table. 

Z. Unstarrecl QueetiollS 

Replies to Unstarred Questions Nos. 8000-8127 and 8129-
8170 were laid on the Table. 

J. Que8tion df. privilege 

Speaker informed the House that on 15.4.1987 he had re-
ceived a notice under rule 222 jointly signed by Shri H. N. Nanje 
Gowda, Smt. Buavarajeshwari and Dr. G. S. Rajhans seeking 
~ raise a question of privilege against Prof. Madhu Danda-
vate, MP for allegedly wilfully misleading the House on 
17.11.1983 while participating in the dtlcuaion 'OJl electoral 
refol'm8. 

The Members had inter-alia stated that Prof. Dandavate dur-
ing his speech while referring to so called ')'{oily tape' episode, 
informed the House that money was sent from Delhi and that 
the Chief Minister of Kamataka was in PQssession of the 
finger prints on the bundles of money. 
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The Members had further pointed out that the Desai CC'jm-
mission which had been appointed to inquire into the mai:ter 
had held that what was told in the Lok SabhR by Prof. Danda-
vate was not correct. The Members had alleged that "Prof. 
Dandavate just to crea~e an impression in the public, wilfully 
and purposely misled the House ,on 17.11 .1983" . 

Speaker added that Prof. Dandavate to whom. the notice was 
referred for comments, had expressed regrets for his observa-
tions in the House on 17th November, 1983 and had assured him 
that he had no intenti'On to mislead the House. 

Speaker' accepted the regrets expressed by Prof. Madhu 
Dandavate and withheld his consent to the raising of the ques-
tion of privilege. 

4. Papers laid on the! Table 
The following papers were laid on the Table:-

( 1) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute of 
India, Pune, for the year 1985-86. 

(ii) A copy of the Annua~ Accounts (Hindi and English 
versions) of the Film and Television Institute of 
India, Pune, for the year 1985-86 together with 
Audit Report . thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Film and Television Institute of India, Pune, for 
the year 1985-86. . 

(2) A statement (Hindi and English versions) sho.wing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) A statement (Hindi and English versions) explaining 
Ithe reasom for not laying the Annual Report and' 
Audited Accounts of the Karnataka Dairy, Develop-
ment Corporation Limited,. Banga~Ore. for the years 
1984-85 and 1985-86 within the stipulated period 
of nine mombs after the close of the Accounting 
Year. ' 
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(4) A statement (Hindi and English versions) explaining 
the reasons for not laying thi Annual Report and 
Audited Accounts of the Rajasthan St3lte Dairy 
Development Corporation Limited, Jaipur, for the 
year 198()"81 and onwards within the, stipulated 
period of nine months after the close of the Account-
ing Year. 

5. Reports of Estimates Committee 
Smt. Chandra Tripathi presented the following reports of 

Estimates Committee: 
,"~i) Forty-fifth Report on Ministry of Home Affairs-

Voluntary Organisations and Minutes of the sittings 
of ~he Committee relating thereto. 

Forty-sixth Report on Action taken by Government 
on the recommendations contained in the 33rd 
Report of Committee on i1:he Ministry of Urban 
Development-CPWD-Maintenance of Buildings. 

6. Reports of the Public Accounts Committee 
Shri E. Ayyapu Reddy presented the following Reports 

(Hindi and English versions) of the Public Accounts Com-
mittee:-
~ Eightieth Repon on action taken by Government on 

, the recommendations contained in their 231 st Re-
port (Seventh Lok Sabha) relating to Financial Re-
view-cum-Comrndrcial accounts .of Canteen Stores 
Department. 

,(ii) Ninetieth Report on India Government Mint, Born-
\./ b -Ov . ay ervlew. 

. /' 7. Report of the Committee on the Welfare of Scheduled Castes 
v and Scheduled Tribes 

Shri Krishan Datt Sultanpuri presented the Twenty-third 
Report (Hindi and English versions) of the Committee on the 
Welfare of Scheduled Castes and S':'1heduled Tribes on the 
Ministry of Railways (Railway Boar&--Reservations for, and 
employment of, Scheduled. Castes and Scheduled Tribes in 
Western Railway. 
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- 8. Report ef tile Committee OIl Su'bordiDate LerWIItioa :'.' 
Shri Vakkom Purushothaman presented the Fourteenth 

Report (Hindi and Ezlglish versions) of the Committee on Sub-
ordinate Legislation. ~ 

•. Mattera UDder BuIe 377 
\,;,('i) Shri Srikantha Datta Narasimharaja Waciiyar raised. Il 
matter regarding need to provide special Central assistance to 
the Government of Karnataka to meet the drought situation. 

\/-(2) Shri S. G. Gholap raised a matter regarding need to lay 
new railway line from Kalyan to Murbad in Maharashtra. 

\'(3) Shri Lakshman Mallick raised a matter regarding need 
to take immediate steps to check the large scale drop outs of 
SCIST students in Koraput, Phulbani and Kalahandi districts of 
Ori,a. 
'(4) Shri Umakant Mishra raised a matter regarding need to 

take necessary measures to meet the serious situ& tion arising 
out of the slrortage of drinking water in Gyanpur Tehsil of 
Varanasi district in Uttar Pradesh. 
0(5) Shri Narain Choubey raised a matter regardin~ need to 
take necessary measures to overcome the drinking water crisis 
in Midnapur and Kharagpur towns of West Bengal. 

,~) Shri Kamodi Lal J atav raised a matter regarding need to 
allow farming of opium in Chambal District I)f Madhya Pra-
desh. 

\.,.(1) Shri Banwari Lal Purohit raised a matter regarding need 
ro send a Central team to Nagpur to assess and review the lunc-
tioning of Model Mills. 

08) Shri Thampan Thomas raised a matter regarding need to 
supply energy to Kerala from Kalpakkam and Ramagundan 
Central Projects and aloo set up a thermal power plant in 
Kayam Kulam . 

.J: ''!'he Budget (General) t187-88-Demaads fo~ Grants 
, (i) Discussion on the Demands for Grants Nos. 11 to 15, 15A 

and US -under the control of the Ministry of Defence and cut 
inotions moved thereto on 23rd April, 1987, continued . 
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(Shri K. C. Pant replied to the debate. 
The discussion was concluded. 
All the cut motions were negatived. 
The above Demands for Grants (both Revenue Account and 

Capital Account) for the amounts shown under column 4 of the 
List of Demands for Grants-Budget (General) for 1987-88, were 
voted in full. 
,~) Discussion on the Demands for Grants Nos. 1 to 5 under 
the control of the Ministry of Agriculture, commenced. 

Forty·three cut motions (11 to 53) were moved. 
The following members took part in the debate:-

(1) Shri M. Raghl.lma Reddv 
(2) Shri Bhanu Pratap Singh 
(3) Shri Madhusudan Vairale 

The discussion was not concluded. 

I~. Discussion Under Rule 193 
~/ Shri Bhagwat Jha Azad raised a discussion on the need for 

framing guidelines to prevent blackmailing and character 
assassination of elected representatives of the people to ensure 
smooth functioning of democratic institutions in the country 
and amend the electoral laws accordingly. 

The following members took part in the debate:-
(1) Shri H. A. Dora 
(2) Shri Veerendl'a Patil 
(3) Shri Somnath Chatterjee 
(4) - Shri V. N. Gadgil 

The discussion was not concluded. 
6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th 
April, 1987) 

.' 

SUBHASH C. KASHYAP, 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April, 28, 1987/Vaisakha 8, 1909 (Saka) 

No. 248 

11 A.M. 

1. Starred Questions 
Starred Questions Nos. 820, 829, 832, 833 and 835-839 

were orally answered. Replies to Starred Questions Nos. 821, 
823-828, 830 and 834 were laid on the Table. 

2. Unstarred Questions 
Replies to U nstarred Questions Nos. 8171-8191, 8193-

8211. 8213-8236. 8238-8240, 8242-8352 and 8354-
8401 were laid on the Table. 

A statement by the Minister of State in the Department of 
Industrial Development in the Ministry of Industry correcting 
the reply given on 31 March, 1987 to English versions of Un-
starred Question No. 5040 regarding growth centres in place of 
'No Industry Districts' was also laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Indian TeJegraph (Amendment) 

Rules, 1987 (Hindi and English versions) published"-
in Notification No. G .S.R. 112 (E) in Gazette of 
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India dated the 25th February, 1987 together ~i~h 
a corrigendum to the English version publisheolD 
Notification No. G.S.R. 405 (E) in Gazette of India 
dated the 16th April, 1987 under sub-section (5) 
of section 7 of the Indian Telegraph Act, 1885. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) together with Audited Accounts of the 
Oil and Natural Gas Commission for the year 
1985-86 and of its subsidiary viz. Hydrocarbons 
India Limited, New Delhi, for the year 1985·86 
under sub-section (3) of section 23 read with sub. 
section (4) of 'section 22 of the Oil and Natural 
Gas Commission Act, 1959. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Oil and 
Natural Gas Commission for the year 1985-86 and 
of its subsidiary viz Hydrocarbons India Limited, 
New Delhi, for the year 1985-86. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) A copy of the Lubricating Oils and Greases (Pro-
cessing, Supply and Distribution Regulation) 
Order, 1987 (Hindi and English versions) publish. 
ed in Notification No. G.S.R. 233 in Gazette of 
India dated the 28th March, 1987 under sub. 
section (6) of section 3 of the Essential Commodi. 
ties Act, 1955. 

(5) A copy of the Central Excise (Second Amendment) 
Rules, 1987 (Hindi and English versions) publish. 
ed in Notification No. G.S.R. 403(E) in Gazette of 
India dated the 15th April, 1987 together with an 
explanatory memorandum, under sub-section (2) 
of section 38 of the Central Excises and Salt Act, 
1944. 
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(6) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 400(E) published in Gazette of India 
dated, the 15th April, 1987 together with an .ex· 
planatory memorandum making certain amend. 
ments to Notification No. 474/86-Customs dated 
the 28th November, 1986 so as to provide alter. 
native specification for 'dead bum magnesite'. 

(ii) O.S.R. 401(E) published in Gazette of India 
dated the 15th April, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 41/85-Customs dated 
the 28th February, 1985 SO as ·to empower the 
Director General of Technical Development also 
to issue the requisite certificate. 

(7) A copy of Notification No. G.S.R. 404(E) (Hindi 
and English versions) published in Gazette of India 
dated the 15th April, 1987 together with an ex-
planatory memorandum making certain amend-
ments to Notification No. 452/86-CE dated the 20th 
November, 1986 so as to fix specific effective rates 
of excise duty for three more types of railway 
wagons namely, eight-wheeler covered wagons, 
four wheeler tank wagons and eight wheelers tank 
wagons, issued under the Central Excise Rules, 
1944. 

(8) A copy of the Annual Report (Hindi and English 
versions) of the Central Machine Tool Institute. 
Bangalore, for the year 1985-86 along with Audited 
Accounts. 

(9) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Machine Tool Institute, Bangalore, for the 
year 1985-86. 
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( 10) A Statement (Hindi imd English versions) e]QftJin-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Bengal Chemicals and 
pharmaceuticals Limited for the year 1985-86 
within the stipulated period of nine months after 
the close of the Accounting Year. 

,(11) A copy each of the following papers (Hindi and Eng-
'lish versions) under sub-section (1) of section 619A 
of the Companies Aot, 1956:-

(i) Review by the Government on the working of the 
Telecommunications Consultants India Limited, 
New Delhi, for the year 1985-86. 

(ii) Annual Report of the Telecommunications Con-
sultants India Limited, New Delhi, for the year 
1985-86 along with Audited Accounts and the 
comments of t~e Comptroller and Auditor Gene-
ral thereon. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

(11) above. 
(13) A copy of the Indian Telegraph (Second Amend-

ment) Rules, 1987 (Hindi and English versions) 
published in Notification No. G.S.R. 377(E) in 
Gazette of India dated the 9th April, 1987 under 
sub-section (5) of Section 7 of the Indian Telegraph 
Act, 1885. 

4. Report of Est:lllateli Committee 
Smt. Chandra Tripathi presented the Forty-seventh Report 

(Hindi and English versions) of Estimates Committee on the 
Ministry of :i!inance (Department of Economic Affairs)-Reserve 
Bank of India-Opening of new Branches of Banks in rural areas 
and Minutes of the sittings of the Committee relating thereto. 

5. Reports of Public Accounts Committee 
Shri E. Ayyapu Reddy presented the following Reporta. (Hindl ' 

and English versiuns) of the Public Accounts Committee:-
(i) Eighty-ninth Report on "Tourist Special Train-the 

Palace on Wheels"; 
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(ii) Ninety-fifth Report on "Disposal of immovable pro-
perties attached towards tax recovery"; and 

(iii) Hundredth Repon on "Review on working of Calcutta 
Telephones". 

6. Report of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes 

Shri Krishan Datt Sultanpuri presented the Twenty-fourth 
Report (Hindi and English versions) of the Committee on the 
Welfare of ~~heduled Castes and Scheduled Tribes on the Min-
istry of Finance (Department of Economic Mairs-Banking 
Division)-Reservutions for, and employment of, Scheduled 
Castes and SLlleduled Tribes in UCO Bank and credit facilities 
provided by the Bank to Scheduled Castes and Scheduled Tribe3. 

7. Report of Comm:ltee on Papers laid on the Table 
Shri Shanti Dhariwal presented the Fifteenth Report (Hindi 

and English versions) of the Committee on Papers Laid on the 
Table. 

8. Minutes of Committee on Papers Laid on the Table 
Shri Shanti Dhariwal laid on the Table Minutes (Hindi and 

English versions) uf the sittings of the Committee on Papers 
laid on the Table relating to their Fifteenth Report. 

9. Statement by Minister . 

10. Matters under Rule 377 
(1) S~ri V. S. Viiayaraghavan raised a matter regarding 

need to provide T.V. transmission fa:'ilities in Malyalam at 
Palaghat throuJh microwave. 

(2) Dr. Chandra Shekhar Tripathi raised a matter regarding 
need to restore the system of supplying coal by rail to the indus-
trial units in the country. 
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(3) Prof. Narain Chand Parashar raised a matter regarddf, 
need to take up the construction of the Shivalik project incluW~ 
ing the Swan Ch&nnelisation project of Himachal Pradesh, be-
fore the end of 7th Plan. 

(4) Shri Cllinj;amani Jena raised a matter regarding need 
to take steps to revive the heavy water plant at Talcher. 

(5) Shri Nitya Nand Mishra raised a matter regarding need 
to take necessary measures to check the spread of various 
diseases in tribal areas of Orissa. 

(6) Shri Sri Had Rao raised a matter regarding need to ren-
der financial assistance to the State Government of Andhra 
Pradesh for providing drinking water to East Godavari district 
and also clear Polavaram project. 

(7) Shri Jujhar Singh raised a matter regarding need to re-
examine the SC/ST reservation formula for Bengali families set-
tled in Rajasthan. 

11. The Budget (General) 1987-88-Demands for Grants 
(i) Discussion on the Demands for Grants Nos. 1 to 5 under 

the control 'Of the Ministry of Agriculture And cut motions 
moved thereto on 27th April, 1987, continued. 

The following members took part in the debate:-
(1) Shri Syed Masudal Hossain 

;' (2) Shri Somnath Rath 
(3) Shri Jujhar Singh 
(4) Shri Vakkom Purushothaman 
(5) Shri Ram Bahadur Singh 
(6) Shri Surendra Pal Singh 
(7) Shri Yogendra Makwana 
(8) Shri P. Kolandaivelu 
(9) Shri Umakant Mishra 

(10) Shri Uttam Rath'Od 
(11) Shri Ramashray Prasad Singh 
(12) Smt. Usha Ch0udhary 
(13) Shri R. Prabhu 
(14) Shri Raj Kumar Rai 
(15) Bhai Shaminder Singh 
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(16) Shri Ram Bhagat Pas wan 
(17) Shri Prakash V. PatH 
(18) Shri Piyus Tiraky 
(19) Shri V irdhi Chander Jain 
(20) Prof. N. G. Ranga 

Dr. G. S. Dhillon replied to the debate. 
The discussion was concluded. 
All the cut motions moved were negatived 

The above Demands for Grants (both Revenue Account and 
Capital Account) for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 
1987-88, were voted in full. 

(ii) At 6 P. M. the following Demands for Grants (Both Re-
venue Account and Capital Account) for the ~mounts shown 
under column 4 of the printed. List of Demand.. for Grants-
Budget (General) for 1987·88 were submitted to the vote of the 
House and voted in full:-

'1 "1-b (1) Demand Nos. 6 and 7 relatin'g to the Ministry of Com-
merce; 

(2) Demand Nos. 8 to 10 relating to the Ministry of Com-
munications; 

(3) Demand No. 20 relating to the Ministry of Environ· 
ment and Forest; 

(4) Demand Nos. 22 to 25, 27, 28,30 to 34 relating to the 
Ministry of Finance; 

(5) Demand Nos. S5 and 36 relating to the Ministry of 
Food and Civil Supplies; 

(6) Demand Nos. 37 and 38 relating to the Ministry of 
Health and Family Welfare. 

(7) Demand Nos. 48 to 51 relating to the Ministry of 
Industry; 

(8) Demand No. 55 relating to the Ministry of Law and 
Justice; 

(9) Demand No. 56 relating to the Ministry of Parlia-
mentary Affairs; 
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(10) Demand No. 57 relating to the Ministry of Personnel. 
Public Grievances and Pensions; 

. (11) Demand Nos. 59 and 60 relating to the Ministry of 
Planning; 

(12) Demand No. 61 relatinl! to the Ministry of Pro-
gramme Implementation; 

(13) Demand Nos. R2 to 64 relating to the Ministry of 
Science and Technology; 

(14) Demand Nos. 65 and 66 relating to the Ministry of 
Steel and Mines; 

(15) Demand No. 67 relating to the Ministry of Textiles; 
(16) Demand No. 63 relatin'g to the Ministry of Thurism; 
(17) Demand Nos. 69 to 71 relating to the Ministry of 

Surface Transport; 
(18) Demand No, 72 relating to the Ministry of Civil Avia-

tion; 
(19) Demand Nos. 73 to 75 relating to the Ministry of 

Urban Development; 
(20) Demand No. 77 relating to the Ministry of Welfare; 
(21) Demand Nos, 78 and 79 relating to the Department of 

Atomic Energy; 
(22) Demand No. 80 relating to the Department of Electro-

nics; 
(23) Demand No, 81 relating to the Department of Ocean 

Development; 
(24) Demand No. 82 relating to the Department of Space; 
(25) Demand No. 83 relating to Lok Sabbs; 
(26) Demand No, 84 relating to Rajya 5abha; and 
(27) Demand No. [16 relatinl! to the Secretariat of tbe 

Vice-President.' 

12. Governl1)ent Bill-Introduced 
THE APPROPRIATION (NO.3) BILL, 1987 

13. ~rnment Bill-Pa!Jsed 
THE APPROPRIATION (NO.3) BILL, 1987 
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arhe motion for consideration of the Bill was moved by 
~hfi B. K. Gadhvi. 

Shn G. M. Banatwalla took part in the debate. 
Shri B. K. Gadhvi replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
B. K. Gadhvi. 

The motion was adopted and the Bill was }.lassed. 
6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th 
April, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April %9, 1987IVaisakha 9, {9c9 (Saka) 

No. 241 
11 A.M. 

1. Starred Questions 

Starred Questions Nos. 844, 847-850, 854, e56 nnd 858 were 
orally answered. Replies to the remaining questions were laid 
on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 8402-·-8423, 8425, 8426, 

8428-8470, 8472, 84:74--8512 and 8514-8541 were laid on the 
Table. 

3. Papers Laid on the Table 

.. The following papers ,,"ere laid on the Table:_ 

(1) A copy of the Twenty-Fourth Report (Hindi and 
En&lish versions) of the Deputy Commissioner for 
Linguistic Minorities in India for the period from 
July, 1983 to June, 1984. 

(2) A statement (Hindi and Engliih versions) showing 
the comments of the Government on the recommen-
dations of the 24th Report of the Deputy Commis-
sioner for Linguistic Minorities for the period' from 
July, 1983 to June, 1984. 
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) 
(3) An Explanatory Note (Hindi and English versions) 

in regard to the Report. 
(4) A copy of the Amendments to the State Bank of 

India General Regulations, 1955 (Hindi and English 
versions) under sub-section ( 4) of section 50 of 
the State Bank of India Act, 1955. 

(5) A copy each of the Annual Reports (Hindi. and 
English versions) of the State Bank of . IndIa and 
its subsidiary Banks viz. State Bank of Bikaner and 
Jaipur, State Bank of Hyderabad, State Bank of 
Indore, State Bank of Mysore, State Bank of Patiala, 
State Bank of Saurashtra and State Bank of Travan-
core for the year ended the 31 st December, 1986 
along with the Accounts and the Auditor's Report 
thereon, under sub-section (4) of section 40 of the 
State Bank of India Act, 1955 and sub-section (3) 
of section 43 of the State Bank of India (Sub-
sidiary Banks) Act, 1959. 

(6) A copy of the Indira Vikas Patra (Second Amend-
ment) Rules, 1987 (Hindi and English versions) 
published in Notification No. G.S.R. 408(E) in 
Gazette of India dated the 20th April, 1987 under 
sub-section (3) of section 12 of the Government 
Savings Certificates Act, 1959. 

(7) A copv of the Board for Industrial and Financial 
Recons~on (Financial and Administrative 
Powers) Rules, 1987 (Hindi and English versions) 
published in Notification No. G.S.R. 368(E) in 
Gazette of India dated the 2nd April. 1987 under 
sub-section (3) of section 36 of the Sick Industrial 
Companies (Special Provisions) Act, 1985. 

(8) A copy of the Indian Police Eervice (Uniform) 
Amendment Rules, 1987 (Hindi and En~lish ver-
sions) published in Notification No. G.S.R. 248 in 
Gazette of India dated the 11th April, 1987 under sub-
section (2) of section 3 of the All India Services Act, 
1951. 
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l 4. Report of the Committee on Private Members' Bills and Re-
solutions 

Shri M. Thambi Durai presented the Thirty-Fifth Report 
(Hindi and English versions) of the Committee 'On Private 
Members' Bills and Resolutions. 

5. Reports of Public Accounts Committee 
Sllri E Ayyapu Reddy presented the following Reports (Hindi 

and English versions) of the public Accounts Committee:-
/< 1) Ninety-First Report on Integrated Rural Develop~ 

ment Programme. 
v,(-2 ) Ninety-Second Report on Customs Receipts-Irre-

gularities in Bonds and Bank Guarantees executed 
by importers. 

~./'(3) Ninety-Third Report on Military Engineer Services. 
~) Eighty-Six,th Report on Action taken on 207th Re-v port of the Committee (Seventh Lok Sabha) on 

Development of a Weapon system and wrongful 
appropriation of public revenues to non-public 
funds. 

6. RepDI'ts and Minutes of Committee on Public Undertakings 
Shri Braja Mohan Mohanty presented the following Reports 

and Minutes of the Committee on Public UndeItakings: 
J.i1 Twenty-fifth Report (Hindi and English versions) ot 

the Committee on Eastern Coalfield,s Limited and 
Minutes of the sittings of the Committee relating 
thereto. 

vfti) Twenty-seventh Report (Hindi and English versions) 
of the Committee on 'Nomination of Directors by 
Financial Institutions' and Minutes of the sittings 
of the Committee relating thereto. 

(jii) Twenty-eighth Report (Hindi and English versions) 
J on Action Taken by Government on the recom~ 

menuations contained in their Twelfth Report on 
Oil & Natural Gas Commission-Head Office. Sur-
vey and Exploration. 
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7. Miautes of Commit~ 011 the Welfare af Scheduled Cutel ) 
and Scheduled Tribes 

Shri K. D. Sultanpuri laid on the Table the Minutes of the 
First to Fourteenth, Seventeenth to Twentieth, Twenty-&eventh, 
Twenty-Ninth to Thirty-Second sittings 'Of the Cc..nunittee on the 
Welfare of Scheduled Castes and S:heduled Tribes. 

8. Report of the Committee on Absence of Members 

Shri Madhusudan Vairale presented the Eighth Report 
(Hindi and English versions) of the Committeecn Absence of 
Members from the sittings of the House . 

t. Matters Under Rule 377 
"'/(1) Shri Raj Kumar Rai raised a matter regarding need to 
take necessary measures to provide drinking w~ter in the coun-
try particularly in eastern distr~cts 'Of Uttar Pradesh. 
\/(2) Shri Sriballav Panigrahi raised a matter n>garding need 
to shift the headquarters of the South-Eastern railway to Orissa. 
03) Shri Madhusudan Vairale raised a matter regarding need 

to allow the Farmer Cooperatives to set up sugar factories of the 
capacity of 1250 TDC. 
,/(4) Shri R. Dhanuskodi Athithan raised a matter regarding 

need to restore full exemption of import duty on VCM or con-
tinue the pre.budget position of import duty of 10 per cent on 
it to prevent closure of Mis. Dharangadhra Chemical Works 
L~ in Tamil Nadu_ 

~5) Shri Sanat Kumar MandaI raised a matter regarding need 
to take steps to protect the villagers and thejr cattle from 
tigers escaping from the Tiger Project of Sunderbans in West 
Bengal . 
• ..AS) Shri Aziz Qureshi raised a matter regarding need to . 
initiate immediate action to counter Pakistan's anti-India pro-
paganda and reassure Arah cou.ntries of India's un-equivocal sup-
port for their cause. ' 
A7) Dr. A. Kalanidhi 1 aised a matter regal'din)z need to give 
financial as<;istance to th~ State Government of Tamil Nadu 
to the tune of Rupees Thirty crores to' overcome the acute scar-
city of drinking water in Madras city and also implement Krishna 
water scheme., Ii} 4 



Cj. Government Bill-Under Consideration 

THE FINANCE BILL, 1987 

The motion for consideration of the Bill was moved by 
'Shri Rajiv Gandhi. 

TJle following members took part in the debate:-

(1) Shri C. Madhav Reddy 
(Lok Sabha, adjourned at 1.03 P.M. and re-assembled 
at 2.09 P.M.) 

(2) Shri Ram Singh Yadav 
(3) Shri Banwari Lal Purohit 
(4)Dr'. A. Kalanidhi 
(5) Shri Haroobhai Mehta 
(6) Shri G. L. Dogra 
(7) 8hri H. M. Patel 
(8) Shri P. Namgyal 
(9) Shri Girdhari Lal Vyas 

(10) Shri Balasaheb Vikhe Patil 
(11) Dr. Datta Samant 
(12) Shri K. D. Suitanpuri 
(13) 8hri R. Jeevarathinam 
(14) Shri K. Pradhani 
(15) Shri Bharat Singh 
(16) Shri Sriballav Panigrahi (Speech unfi:nished). 

The discussion was not concluded. 

Yl. Statememt by Minister 

The Mini~ter of Defence made a statement regarding the 
press note being issued by the Government of Sweden about its 
decision to ask the National Audit Board to make an auditing 
review of certain transactions that were made by Bofors in con-
nection with the Indian contract. ---------------_ ... __ ._---
·Made at 5.29 P.M. 
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12. Half-An-Hour Discussion 
) 

/ Shri Dileep Singh Bhuria raised a discussion on the points 
arising out of the answ~r given by the _Minister of State in the 
Ministry of Finance on 15 April, 1987 to Starred Qupstion No. 
660 regarding loans for purchase of animals. 

Shri Janardhana Poojary replied to the discussion. 

6.46 P.M. 

(Lok Sabha adjourned till 11· A.M. on Thursday, the 30th 
April, 1987). 

SUBHASH C. KASHY AP, 
Secretary-General. 
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LOKSABBA 

BULLETIN-PART I 
[Brief Record of Prooeedina.s] 

Tbursday, April 30, 1987\Vaisakha 10, 1909 (Saka) 

No. 250· 
11 A.M. 
1. Starred Questions 

Starred Questions Nos. 861-863, 865. 866, 869, 870 aad 
874 were orally answered. Starred Question No. 867 was post~ 
V()1ll~d to ./ May, 1987. Replies to Starred Questions Nos. 860, 
864, 868, 871-873 and 875-879 were laid on the Table. 

2. Ullltarred Quesat.s 
Replies to Un starred Questions Nos. 8542-8576 and 

8578-8773 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Tabl~-

( 1) A cC'py of _ the Environment (protection) Second 
Amendment Rules, 1987 (Hindi and English ver~ 
sions) puhh:;hed in Notification No. S.O. 393(E) 
in Gazette of T ndia dated the 16th April, 1987 
under section 26 of the Environment (Protection) 
Act, 1986. 

(2) A copy of Notification No. S.O. 394(E) (Hindi 
and English versions) published in Gazette of India 
dated the 1 Nh April, J 987 authorising the officers 
and uuthQrities mentioned' in the' Table annexed to 
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the Notification for the purposes of section 19 ~ 
the Environment (Protection) Act, 1986 with 
-jurisdiction mentioned in the notification issued 
under the said act. 

('~) A copy of Notification No. S.O. 238(E) (HLndi and 
English versions) published in Gazette of India 
dated the 26th March, 1987 containing Corrigen-
dum to NotifIcation No. S.O. 83(E) dated the 16th 
February. 1987 issued under the Environment 
(Protection) Act, 1986. 

(4) A copy of Notification No. S.O. 239(E) (Hindi and 
English versions) published in Gazette of India 
dated the 26th March, 1987 containing Corrigen-
dum to Notification No. S.O. 84(E) dated the 
16th February, 1987 issued under the Environ· 
ment (Protection) Act, 1986. 

(5) A copy of the International Airports Authority of 
India Employees (Conduct, Discipline and Appeal) 
Regulations. 1987 (Hindi and English versions) 
published in Notification No. PERSISCI131731 
Vol. m in Gazette of India dated the 7th January, 
1987 together with an explanatory note, under sub-
section (4) of section 37 of the International Air' 
ports Authority Act. 1971. 

(6) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (4) of 
section 124 of the Major Port Trusts Act. 1963:-

(i) G.S.R. (329(E) published in Ga7.ette of India 
dated the 26th December. 1986 approvlnl! the 
Cochin Port Employees (Leave) AmendmeTIt 
Rcgulationt;, 1986. 

(ij) G.S.R. 317 (E) Dublished in Gazette of Indi~ 
dated the 27th March. 1987 approvinl! the Tut!· 
corin Port Employees (('onduct) Fourth 
Amendment Regulations. 1987.' 
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(1) A copy of the Report' (Hindi and &gIish'versions) 
of the Comptroller and Auditor General of India, 
for the year 1986-Union Government (Commor~ 
cial)-Part HI-Shipping Corporation of India 
Limited, undel article 151 (1) of the CQostitution. 

(8) A copy of the Annual Accounts (Hindi and English 
versions) of the Indira Gandhi National Open 
University, New Delhi, for the year 1985-86 together 
with Audit Report thereon under section 29 of the 
Indira GandhI National Open University Act, 1985. . . 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Victoria Memorial Hall, Cal-
cutta, for the year 1985-86 along with Audited 
Account;;. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Viotoria 
Memorial Hall, Calcutta, for the year 1985-86. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Society for the National Insti. 
tutes of Physical Education a,nd Sports, Patiala, 
for the year 1985-86 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Society for £Jle N atianal Institutes of Physical Edu-
cation and Sports. Patiala, for the year 1985-86. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above .. 
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. (14) (i) A ClOP1 of the AlmUlll Report (Hindi I&Dd En,-' 
. !ish versions) of the National .Institute of Educa. 

tional PlaWling and Administration, New Delhi, for 
tlle year 19~5-86 along with Audited Accounts. 

(u) ·A copy of the . Review (Hindi a.nd English versions) 
by the G~vernment on the working of the National 
{Institute of 'Educational Planning and Administra· 
tion, New Delhi, for the year 1985-86. 

(IS) A .statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(14) above. 

(16) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional -Engineering College, 
Srinagar, for the year 1985-86 together with Audit 
Report thcrl'on. 

(17) A copy of the Annual Report (Hindi and English 
versions) 01 the Cancer Hospital and Research In-
rttitute, Gwalior, for the year 1985-86 along with 
Audited Accounts. 

(18) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Canc:r 

'Hospital anc.! 'ResearCh Institute, 'Gwalior. for tile 
year J 9~5-86. 

4. Messages trom RajyaSabha 
Secretary-General reported the following messages from 

Rajya Sabha:-
(0 That at its sitting held on the 21st April, 1987, Rajya 

Sabha adopted a motion to join the Committee of both 
the Houses on the Welfare of Scheduled Castes and 
Scheduled Tribes for the term ending on the 30th 
April. 1988, and had elected thefOl1~=~ members 
of RajyaSabha to serve on the said C ttee:-
(1) Shri Sukhdev Prasad 
(.2) Shri H. Hanumanthappa 

(3) Shri Radhakish~ Malaviya 
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(4) Shrimati Ornem Moyong Deari 
(5) Dr. Faguni Ram 
(6) Shri Thindivanam K. Ramamurthy 
(7) Shri Murasoli Maran 
(8) Shri Suraj Prasad 
(9) Shri Dharam Chander Prashant 

(101 Shri Ramnarayan Goswami 
(ii) That at its sitting held on the 21st April, 1987, Rajya 

Sabha concurred in the recommendation of Lok Sabha 
to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of 
the Lok Sabha for the term ending on the 30th April, 
1988, and also communicated the names of following 
members of Rajya Sabha who had been elected to the 
said Committee:-
(1) Shri M. S. Gurupadaswamy 
(2) Shri B. Satyanarayan Reddy 
(3) Shri T. Chandrasekhar Reddy 
(4) Shrimati Manorama Pandey 
(5) Shri A. K. Antony 
(6) Shri Bhuvnesh Chaturvedi 
(7) Shri Nirmal Chatterjee 

(iii) That at its sitting held on the 21st Ap.ril, ~987 : Rajya 
Sabha concurred in the re::ommendation ofLok Sabha 
to nominate seven Members from Rajya Sabha to 
associate with the Committee on Public Undertakine 
of the Lok Sabha for the term ending on the 3Qth. 
April, 1988, and also communicated the . names of the 
following members of Rajya Sabha who hadbeeri 
elected to the said Committee:--
(1) Shri Ram Naresh Kushawaha 
(2) Shri Chimanbhai Mehta 
(3) Shrimati Ratan Kumari 
(4)ShriKrishna Nand Joshi 
(5) Shri JageshDesai 
(6) Shri Valampuri John 
(7) Shri Shanker Sinh Vaghela 
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5. Leave "f Absence 
The following Members were granted leave of absence from 

the sittings of the House for the periods mentioned aiainst 
each:-

(1) Shri Charan Singh-23rd April to 8th May, 1987 (8th 
Session) 

(2) Prof. Ramkrishna More-3rd March to 2nd April, 1987 
(8th Session) 

(3) Shri Bharatkumar M. Odedra-1st April to 16th April, 
1987 (8th Session) 

(4) Shri L. Adaikalarai-18th March to 1st April, 1987 
(8th Session) 

(5) Smt. Indubala Sudhadia-26th March to 30th April, 
1~87 (8th Session) 

(6) Shri Matilal Hansda-27th February to 10th April, 
1987 (8th Session) 

(7) Shri Pratapsinh BagheI-23rd February to 22nd April, 
1987 (8th Session) . 

(8) Shrimati Akbar Jahan Abdullah-6thApril to 8th 
May, 1987 (8th Session) 

(9) Shri Martand Singh-12th March to 20th April, 1987 
(8th Session). 

6 .. Reports and Minutes of Estimates Committee 
Shrimati Chandra Tripathi presented the following Reports 

and Minutes (Hindi and English verliions) of Estimates Com-
mittee:-

/<i> Forty-fourth Report on the Planning Commission-
System and Procedure for Appraisal of Plan 
Schemes and Minutes of the sittings of the Committee 
relating thereto. 

Jcii) Forty-eighth Report on tbe Ministry of Finance, De· 
partment of Revenue-Revenue Leakages and 
Minutes of the si1ttings of the Committee relating 
thereto. 
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7. Reports of Public Accounts Committee 
Shri E. Ayyapu Reddy presented the following Report. 

(Hindi and English versions) of the Public Accounts Com-
mittee:-

,/(1) Eighty-eighth Report on Licensing of Land at Wadi 
BundeI' to a Firm. 

/ (2) Ninety-fourth Report on National Rural Employ-
,- ment Programme. 

/(3) Ninety-sixth Report on National Project on Biogas 
v Development. 

14) Ninety-~vel1th Report on Construction of 1296 
J . Dwelling Units at Kishangarh by Delhi Develop-

ment Authority . 

. j(5) Ninety·ci~hth Report on Five Star Hotel at Indira 
Gandhi Stadium Complex. 

06) Ninety-ninth Report on National Book Trust. 

!/') 
'\/ 

One Hundred and first Repol1t on Action taken on 
144th Report of the Committee {Seventh Lok 
Sabha) on Direct Taxes-Irregular exemptions and 
Reliefs and wealth escaping assessment. 

\/8) One Hundred and second Report on Action taken 
on 46th Report of the Committee (Eighth Lok 
Sabha) on National Highway By-pass, Srinagar . 

..t9) One Hundred and third Report on Action taken on v' 24th Report of the Committee (Eighth Lok Sabha) 
on delay in setting up of repairloverhaul facilities 

. for a certain helicopter. 

/,(]O) One Hundred and fourth Report on Action taken 
'- on 160th Report of the Committee (Seventh Lole 

Sabha) (on UniOIt Excise Duties. 

~11) One Hundred and fifth Report on PrOCurement and 
.. Utilisation of Tank Wagons . 
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8. Reports and Minutes of Committe& on Public UndertakiDp 
Shri BJ'aja Mohan Mohanty presented the following Reports 

anti Minutes of the Committee on Public Undertakings:-
Ji) Twenty·ninth Report (Hindi and English versions) of 

V the Committee on JnJian Drugs and Pharmaceuti-
cals Limited and Minutes of the sittings of the 
Committee relating thereto. 

Aii) Thirtieth Report (Hindi and English versions) of the 
,./ Committee on Steel Authority of India Limited-Salem 

Steel Plant and Minutes of the sittings of the Com-
mittee relating thereto. 

~) Thirty-first Report (Hindi and English versions) on 
Action taken bv Government on the recommendations 
contained in their Ninth Report on Banrat Electronics 
Limited-Objectives and Implementation of Projects. 

9. Report of the Business Advisory Commit~ 
Smt. Shiela Dikshit presented the Thirty·Seventh Report of 

the Business Advisorv Committee. 
10. Statement by Minister 

The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government business for the week 
commencing the 4th May, 1987 . 
.11. Motion regarding Report of Joint Committee-Extension of 

Tbne 
Shri Somnath Rath moved the following motion:=-

"That this House do further extend up "0 the last day of 
the Monsoon Session. 1987, the time for presentation 
of the Report of the Joint Committee on the Bill to 
provide for the appointment of a Lokpal to inquire 
into allegations of corruption against Union Ministers 
and for matters connected therewith." 

The motion was adopted, 
,~. Govemment BiD-Introduced 

THE GOA, DAMAN AND DIU MINING CONCESSION~ 
(ABOLITION AND DECLAHA TION AS, MINING LEASES) 

BILL, 1987 
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~ .~. Government Bill-Under consideration 

THE FINANCE BILL, 1987 

Discussion on the motion for consideration of the Bill moved 
by Shri Rajiv Gandhi on the ::!9th April, 1987, continued. 

The follo}Vin2 members took part in the debate:-

(1) Shri Sriballav Panigrahi 
(2) Shri Kamla Prasad Singh 
(3) Shri K. P. Singh Deo 
(4) Shri Jagdish Awasthi 
(5) Shri V. S. Vijayaraghavan 
(6) Shri Lakshman Mallick 
(7) Shri Shanti Dhariwal 
(8) Shri Vishnu Modi 
(9) Shri Manoj Pandey 

(10) Smt. Usha Verma 
(11) Shri Ram Samujhawan 

The discussion was not concluded. 

(Speech unfinished) 

14. Motion Regarding Thirty·fifth Report of the Committee on 
Private Members' Bills and Resolutions 

Shri R, P. Suman moved the following motion:-
"That this House do agree with the Thirty-fifth Report of 

the Committee on Private Members' Bills and Re-
solutions presented to the House on the 29th April, 
1987." 

The motlon was adopted. 

V5. Private Member's Resolution-Under Consideration 

Shri Dileep Singh Bhuria concluded his speech on the follow-
ing resolution moved by him on the 16th April, 1987:-

"This House expresses its concern over the continued 
backwardness of tribal people in the countrv even 
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after thirty-nine years of independen~ and in order 
to prevent their exploitation and uplift them econo-
mically, socially, culturally and educationally, recom-
mends to the Government to-

(I) take necessary measures for proper and effective 
implementation of various tribal welf&re schemes 
in tribal regions; 

(ll) open more schools and adult education centres in 
the tribal regions; 

(iii) give priority in employment to tribal people in 
various Government d.evelopmental schemes viz. 
construction and other works undertaken through 

the Departments of Irrigation, Public Works, 
}I'orest Development, Public Health and Rural En-
gineering, etc. in tribal regions; and 

(iv) purchase their forest-produce at reasonable prices. 

The following members took part in the debate:-
(1) Shri Matilal Hansda 
(2) Dr. (Smt.) Phulrenu Guha 
(3) Shri G. L. Dogra 
(4) Shri K. D. SuJtanpuri 
(5) Shri Syed Masudal Hossain 
(6) Shri Somnath Rath 
(7) Shri Uttam Rathod 
(8) Shri Samar Brahma Choudhury 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 4th May, 
1987) 

SUBHASH C. KASHYA?, 
Secretary-General. 
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LOKSABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. May 4, 19871Vaisakha 14, 1909 (Saka) 

No. 251 
11.01 A.M. 
1. Staned 0ue&d0Ds 

Starred Questions Nos. 880-884, 886 and 888 were orally 
answered. Replies to the remaining questions were laid OD the 
Table. 

2. UostMred Questions 
,/ Replies to Unstarred Questions Nos. 8774-8909 and 8911-

8945 were laid on the Table. 
A statement by the Minister of State in the Ministry of In-

formation and Broadcasting correcting the reply gIVen on 
23 March, 1987 to Unstarred Que~tion No. 3873 regarding 
documentaries on freedom fighters was also laid on the Table. 

3. Papers Laid on the TabJe 
The following papers were laid on the TabJe:-

(1') (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Cooperative 
Training, New Delhi, f0r the year 1985-86. 

(ii~ A COP} of the Annual Accounts (Hindi and English 
versions) of the National Council for Cooperative 
Training. New Delhi. for the year 1985-86 together 
with Audit ReflOrt thereon. 
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(iii) A copy of the Review (Hindi and Englisb versions) 41 
by the Government on the working of the National 
Council for Cooperative Training, New Delhi, for 
the year 1985-86. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the pape~ mentioned at 
(1) above 

(3) (1) A copy of the Annu.l} Report (Hindi and English 
v~rsions) of the Nationai Fe:deration of Cooperativ\~ 
Sugar Factories' 'Limited, New Delhi, for the year 
1985-86 along mth Audited Accounts. 

(li) A copy of the Review (Hindi and English verslOns) 
by the Government on the working of the National 
Federation of Cooperative Sugar Factories Limited. 
New Delhi, for the year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Dairy Fede-
ration of India Limited, Anand, for the year 19!35-
86 along with Audited Accou'lts. 

(li) A c "'py of the Review (Hindi and English versions) by 
the Government on the working of the National Co-
operative Dairy Federation of India Limited, Anand 
for the year 1985-86. . 

(6) A statement (Hindi and English versions) showing 
re'.lSOD$ for delay in laying the papers mentioned al 
(5) above. 

(7) 0) A. copy of the Annual Report (Hindi and English 
versIOn!!) of the National Federation of Urban Co-
operative Banks and Credit Societies Limited New 
Delhi, for the year 1985-86. ' 
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(ii) A copy of the Annual Accounts (Hindi and Englis.b 
versiom) of the National Federation of Urban Co' 
operative Banks and Credit Societies Limited, New 
Delhi, for the year 1985-86 together with Audit 
Report thereon. . 

(iiI) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of Urban Cooperative Banks and Credit 
Societies Limited, New Delhi, for the year 1985-86 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Cooperative Housing 
Federation of India, New Delhi, for the year 1985· 
86. 

(ii) A copy of the Annual Accounts (Hindi and Englllih 
versions) of the National Cooperative Housing 
Federation of India, New Delhi, for the year 1985-86 
together with Auditt Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the GOVl'rnment on the working of the National 
Cooperative Housing Federation of India, New 
Delhi, for the year 1985-86. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 19 
of the Banking Companies (Acquisition and Transfer 
of Undertakiois) Act. 1970:-

(i) The Allahabad Bank (Officers') Service Regulations, 
1979. 

(ii) The Dena Bank (Officers') Service Regulations, 1979. 
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(iii) The Indian Bank (Officers') Service Regulations •• 
197'. ,. 

(iv) 'The Canara Bank (Officers') Service Regulations, 
1979. 

(v) The Bank of India (Officers') Service Regulations, 
1979. 

(vi) The Bank ·of Baroda (Ofticers') Service Regulations, 
1979. 

(vii) The Indian Overseas Bank (Officers') Service Regu~ 
lations, 1979. 

(12) (i) A copy of the Annu.ll Report (Hindi and English 
\'ersions. of ,the Krishak. Bharati Cooperati~ Limited, 
New Delhi, for the year J 985~86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Krishak 
Bharati Cooper3ltive Limited, New Delhi, for the 
year 1985-86. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(12) above . 

. (14) A stateDlent (Hindi and English versions) explaining 
the reasons for not laying the Annual Report and 
A'UCUted Accounts of the Madhya Pradesh State 
Dairy Development Corporation Limited, Bhopal. 
for the year 1982-83 and onwards witkin the stipu-
lated period of nine months .after the close of the 
AccDuntiBg Year. 

4. Minutes of Commiltee _ AbIIen£e of Memben 

Shri I. Rama Rai laid oa .the Table Minutes (Hind.i and 
English versions) of the sittings of the Committee on Absence of 
Members from the Sittings of the House held on the 25th March 
and Z8th April, 1'987. 
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• 5.MotioD Recardia& ThirtJ"""eadI Report 018 .... A4WIury 
,: ConunlUle 

Smt. Sheila Dikshit moved the following motion:-
'''rhat this House do agree with the Thirty-seventh Report 

of the Business Advisory Committee presented t'O the 
House on the 30th April, 1987." 

The motion was adopted. 

6. Matters Under Rule 377 

,/(1) Shri Jagdish Awasthi raised a matter r~ding need to 
set up 'Bithoor Development Authority' for overa11 development 
of Bithoor town in Kanpur district of'Uttar Pradesh. 
1,/(2) Dr. G. S. Rajhans raised a matter regarding need to ini-

tiate talks with toe Government of Nepal for the construction 
of a multi-purpose high dam on the river Kosi at Barahait-
shetra. 
~'/(3) Prof. Narain Chand Parashar raised a matter regarding 
need to set up National Cultural Council as an apex body to co-
ordinate the activities with State a:-ademies etc. to provide in-
centives to the writers of regional languages. 
1...-/(4) Shri Somnath Rath raised a matter regarding need to 

connect Gopalpur-Bhubaneswnr by Vavudoot service and ex-
tend it to Andhra Pradesh. 

\ /i5) Shri K. Ramachanclra Reddy raised a matter regarding 
need to provide fin'lncial a,sistance to the State Government of 
Andhra Pradesh to meet the drought situation in Anantpur dis-
trict. 
06) Shri P. Kolandaiveiu raised a matter regarding need to 
ensure that the small sC!lle industrial units do not lose their sta-
tus as an 'export house' at the time of renewal due to conditions 
laid down in new Import-Export rollcy . 
. 07) Shri N. Dennis rai~ed a matter regarding need to pro- ) 

'tide adequate finanCial assistance for taking relief measures to 
meet the drougnt situation in Tamil Nadu. 
viS) Shri P. R. S. Venkatesan ra;c;ed '1 matter regardiD~ Deed 

to take steps to revive natural harbol.lr at Cuddalore O.T. in 
South Arcot district, Tamil Nadu. 
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7. Government Bills-Passed. 
J (i) THE FINANCE BILL, 1987 

Discussion on the motion for consideration of the Bill moved 
by Shri Rajiv Randhi on 29th April. 1987, continued. 

The following members took part in the debate:-
(1) Shri Ram Samujhawan 
(2) Shri Saifuddin Chowdhary 
(3) Shri K. Natarajan 
(4) Shri Kailash Yadav 
(5) Shri Narayan Choubey 
(6) Shri B. B. Ramaiah 
(7) Shri Somnath _Rath 
(8) Shri Jagannath Chaudhary 
(9) Shri Ram Nagina Mishra 

(10) Shri V. S. Krishna Iyer 
(11) Shri Aziz Qureshi 
(12) Shri Braja Mohan Mohanty 
(13) Shri Ram Pujan Patel 
,(14) Shri Ramashray Prasad Singh 
(15) Kum. Mamta Banerjee 
(16) Shri Murli Deora 
(17) Shri Virdhi Chander Jain 
(18) Shri Dal Chand, Jain 
(19) Shri C. Janga Reddy 

Shri Rajiv Gandhi replied to the debate. '" 

• 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 and 3 wer,~ &dopted, as amended. 
Clauses 4 to 6 were adopted. 
Clause 7 was adopted, as amended. 
Clauses 8 to 12 were adopted. 
Clause 13 was adopted, as amended. 
Clauses 14 to 17 were adopted. 
Clause 18 was adopted, as amended. 
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Clauses 19 to 23 were adopted. 
Clause 24 was adopted, as amended. 
Clauses 25 to 42 were adopted. 
Clause 43 was adopted, as amended. 
Clauses 44 to 48 w(!re adopted. 
Clause 49 was negatived. 
Clauses 50 and 51 were adopted. 
Clause 52 was adopted, as amended. 
Clause 5'3 was negatived. 
Clauses 54 and 55 were adopted, as amended. 
Clause 56 was adopted. 
Clause 57 was adopted, as amended. 
Clauses 58 to 100 were adopted. 
Clause 101 was adopted, as amended. 
Clauses 102 and 103 were adopted. 
Clause 104 was adopted, as amended. 
Clauses 105 and 106 were adopted. 
Clause 107 was adopted, as amended. 
Clauses 108 and 1{}9 were adopted. 
The First Schedule wetS adopted, as amended. 
The Second Schedule, Third Schedule and Fourth Schedule 

were adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula and the Long Title wt:re also adopted. 

The motion that the Bill, as amended, be passed was moved by 
Shri Rajiv . Gandhi. 

The motion was adopted and the Bill, as amended, was passed. 

(it) THE CINE-WORKERS WELFARE FUND (AMENDMENT) 
'V BILL, 1987 

Discussion on the motion for consideration of the Bill moved 
by Shri P. A. Sangm!l. on 20th March, 1987, continued. 

Shri P. A. Sangma replied to the debate. 
The motion for consideration was adopted and clause-by. clause 

consideration of the Bill was taken up. 
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Clauses 2 to 4 were adopted. < 
Clause 1, the Enacting Formula and the Lonft Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri 

P. A. Sangma. 
The motion was adopted and the Bill was passed. 

8. Govemment Bill-Under Co.usideratioa 
~HE GOVERNORS (EMOLUMENTS, ALLOWANCES AND 

PRIVILEGES) AMENDMENT BILL, 1987 
The mot:on for consideration of the Bill war. moved by 

Shri Buta Singh. 
The following memuers took part in the debate:-

(1) Shri N. Venkata R'ltnam 
(2) Shri Shantaram Naik 
(3) Shri Thampan Thomas 
(4) Shri Sriballav Panigrahi 
(5) Shri Ajit Kumar Saha 
(6) Shri Harish Rnwat 
(7) Shri V. Krishna Rao 
(8) Shr~ Girdhari L3.1 Vyas 
(9) Shri Virdhi Chander Jain (Speech unfi,ni.'ihed) 

The discussion was not concluded. 

!). Half-an-Hour Discussion 
V Shri Shantaram Naik Hlised a discussion on the points arising 

out of the answer ~iven by the M·nister of Industry on the 24th 
February, 1987 to Stured QUE"~tion No. 8 regarding N~w Drug 
PDlicy. 

r Shri R. K. Jaichandra Singh replied to the discussion. 

7.05 P.M. 

(Lok Sabha adjourned tin 11 A.M. on Tuesday. the 5th May, 
1987) 

SUBHASH C. KASHYAP. 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of ProceeWngsl 

Tuesday, May 5, 19871Vaisakha 15, 11909 (Saka) 

No. 252 . 

11 A.M. 

1. Saaed Qaestlou 
Starred Questions Nos. 900, 903, 906, 907, 910, 911, 913 

and 914 were orally answered. Replies to Starred Questions 
Nos. 901, 902, 904, 90S, 908, 909, 912, 915 and 9117-919 were 
laid on the Table. 

2. UDStamd QuestIoDs 
Replies to Unstarred Questions Nos. 8946-9039, 9041-

9123 and 9125-9158 were laid on the Table. 

3. PQen Laid OD the Table 
The following papers were laid on the Tablo:-

(1) A copy of the Solvent-Extracted Oil, De-oiled Meal 
and Edible Flour (Control) Amendment Order, 1986 
(Hindi and English versions) published in Notification 
No. G.S.R. 378(E) in Gazetle of India dated the 
9th April. 1987 under sub-section (6) of section 3 
of the Essential Commodities Act" 1'955. 

(2) A copy of the One Hundred Sixteenth Report (Hindi 
and English versions) of the Law Commission on 
Fonnation of an All-India Judicial service. 
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(3) A copy of One Hundred Seventeenth Report (Hindi 
and English versions) of the Law Commission on 
Training of ) udicial ..9fficets. 

(4) A copy of One Hundred Eighteenth Report (Hindi and 
EngllSh versions) of the Law Commission OD 
Method of Appointments to Subordinate Courts I 
Subordinate Judiciary. 

(5) A copy of Notification No. G.S.R. 421 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 28th April, 1987 together with an explanatory 
memorandum making certain amendments to Noti· 
fication No. 132-customs dated the 2nd July. 1980 
so as to add four more products of Nepalese origin 
to the list of items which qualify for preferential entry 
into India in terms of the Indo-Nepal Treaty of 
Trade, 1978 under section 1.59 of the Customs Act, 
1962. 

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern· 
ment on the working of the Cement CorpOration 
of India Limited, New Delhi, for the year 1984·85. 

(ii) Annual Report of the Cement Corporation of India 
Limited, New Ddhi. for the year 1984-85 along 
wirth Audited Accounts and the comments or the 
Comptroller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern· 
ment on the working of the Cement COt"pOration of 
India Limited, New Delhi, for the year 1985·86. 

(ii) Annual Report of the Cemenl1: Corporation of India 
Limited, New Delhi, for the year t 985-86 along 
with Audited Accounts and the comments of the 
ComptrolJer and AudHor General thereon. 
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(c) (i) Review by the Government on the working of the 
Braithwaite and Company Limited, calcutta, for 
the year 1985-~6. 

(ii) Annual Report of the Braithwaite and Company 
Limited, <.:aIcuua. for the year 19S5-~6 along wim 
Audited Accounts and the COIIUDeJlts of the Com-
ptroller and Audiltor General thereon. 

(7) Three statements (Hindi and English versions) showing 
rewns for delay in layin& the papers mentioned at 

(6) above. 

(8) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (2) of jiection 
18A/18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O. 266(E) published in Gazette of India dated 
the 30th March, ~987 regarding extension of 
periOd of take over of management of Messrs 
Apollo Zipper Company Private Limiiled, Calcutta, 
heyond five years. 

(ii) S.O. 267(E) putmshed in Gazette of India datod 
the 30th March, 19Ri regarding extension of 
period of take over of management of Messrs 
Indian Health I~tf:ute and Laboratory Limited, 
Calcutta., beyond five yean. 

(iii) S.O. 268(E) published in Gazel!~ of India dated 
the 30th March, 1987 regarding extension of 
period of take over of management of Messrs 
India Belting and Cotton Mills Limited, Scram-
pore, West Bengal, beyond fiVe years. 

(iv) S.D. 269(E) published in Gazette of India date~ 
the 30th March, 1987regardin~ eXtensiOn of 
period of take over of management of Messr~ 
AIok Udyog Vanaspati and PlywOOd Limital. 
beyond five years. 
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(v) s.o. 270(E) published in Gazette of .India dated .-oJ 
the 30th March, 19H7 regarding eXltension \)1 
periOd of It:ake over of management of Gluoonate 
Lim.i~, Calcutta, beyond fiVe years. 

{vi) S.O. 271(E) published in Gazette of India dated 
the 30th March, 19H7 regarding extension of 
period of take over of management of M~srs 
Lily Biscuit Company (Private) Limited and 
Lily Barley Mills (Private) Limited, Calcutta, 
beyond five years. 

(9) A copy of the Electrical Appliances (Quality Con-
trol) Order, 1987 (Hindi and Englis~ versions) 
published in !Notification No. G.S.R. 375(E) in 
Gazette of India dated the ~th April, 1987 under 
sub-section (6) of section 3 of the Essential Com· 
modities Ao;, 1955. 

(10) A copy of the Company Secretaries (Amendment) 
Regu1l\tioos, 1987', (HI0\1i and English vension!.) 
published in Notification No. 710(2)(M)(1) in 
Gazette of India dated the 23rd February, 1987 
together with a corrigendum to the English version 
published in Notification No. 710(2)(M)(1) in 
Gazette of India dated the 9th March, 1987 under 
sub-section (4) of section 39 of the Company Sec-
retaries Act, 1980. 

(11) A copy each of the follOWing Notifications (Hindi 
and English versions) under section 30B of the 
Chartered Accountants Act, 1949:-

(i) Notification No. l-CA(131)182 published in 
Gazette of India dated the 17tb May. 1986 
making certain amendments to the Chartered 
Accountants Regulations, 1964. 

(ii) Notification No. l-CA(148)185 published in 
Guette of Ind.i3 dated 'the '17;tb May. U 986 
making certain amendment!'; il'o the Chartered 
Accountants Regulations, 1964. 
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C (iii) Notification No. l-CA(7)i152i86 publtihed in 
Gazette of India daocd the 8tth November, 1986 
making certain amenilinents 'to the Chartered 
Accountants Regulations, 1964. 

(12) A copy of the Drugs (Prices Control) Second Amend-
ment . Order, 1986 (Hindi and English versions) pub-
lished in Notification No. S.O. 864(E) in Gaze~ of 
India dated the 25th November, 1986 under sub-
section (6) of section 3 of the Essential Commodities 
Act. 1955. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Damodar Valley Corporation, Cal· 
cutta, for -the year 1985-86 along with Audited 
Accounts under sulr'section (5) of section 45 of 
the Dwnodar Valley Corporation Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on thc working of I1:he Damoda: 
Varley Corporation, Calcutta, for the year 1985-86. 

(14) A statement (Hindi and English versions) showing 
reasons for deLay in laying the papers mentioned at 
(lJ3) above. 

(15) A copy of the Budget Estimates (Hindi and English 
version~ ) of the Damodar Valley Corporation for 
the year 1987-88 under sub-section (3) of section 
44 of the Damodar Valley Corporation Act, 1948. 

4. Matters Under Rule 377 
\.I(1) Shri Raj Kumar Rai raised a matter regarding need to set 
up alcohol based industries in Azamgarh and Ballia Districts 'Of 
Uttar Pradesh. 

Vi (2) Shri S. S. Bhoye raised a matter regarding need to cons-
truct dams on 'Naat' and 'Paar' rivers to make available drinking 
water to the people of Malegaon, Chandwad, and Yevla tehsils of 
~aharashtra. ' 
V(3) Shri Ganga Ram raised a matter regarding need to pro-
vide a halt of Gomti Exoress at Tundla juncti'On and stoopage of 
express trains at Firozabad and Shikohabad railway stations. 
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J ~ 
(4) Dr. Chander Shekhar Tripatbi raised a matter regal·ding 

nee<1 to give financial assistance from the :Prime lV.Linister's re-
lief fund to the persons affected by fue in Khatilabad disttiqt 01' 
Uttar Pradesh and also to construct houses for them under Indira 
Awas Yojana. 
I 

.J (5) Sbri Dal Chancier Jain raised a matter regarding need \.'.J 
hand over the excavated idobi to ~ coocerneli .eligtous com-
munities particularly Jain idols excavated in Ha4l~;j m Haryana 
and Damoha in Madhya Pradesh. 
J(6) Shri Mohan Lal Jhikram raised a matter regarding need 
to connect National Highway No. 12 with NaLional Highway 
No. 43 from Jabalpur to Raipur tria MaDCila. 

,-,/ (7) Shri Ajit Kumar Sa.~a raised a matter regarding need to 
look into the working of Railway employees Cooperative Group 
Housing Society, Delhi. 
• A8) Smt. D. K. Bhandari raised a matter regarding need to 
set up a centre for UPSC examinations at Gangtok in Sikkim. 
5. Government Bill-Passed 

/ THE GOVERNORS (EMOLUMENTS, ALLOWANCES AND 
PRIVILEGES) AMENDMENT BILL, 15187 

Discussion on the motion for consideration of the Bill moved 
by Shri Buta Singh on 4th May, 1987, continued. 

The following members took part in the dll!bate:-
(1) Shri Virdhi Chander Jain 
(2) Shri C. J anga Reddy 
(3) Shri Sharad Dighe 
(4) Shri Dinesh Goswami 
(Lok Sabha adjourned at 1 1'. M. and re-assemb!ed at 

2.04 P.M.) 
(5) Shri P. Namgyal 
(6) Shri Braja Mohan Mohanty 
(7) Shri Narayan Choubev 
(8) Shri Raj Kumar Rai 

Sbri Buta Singh replied to the debate . .../ 
The DlDtion for consideration was adopted 'lnd cl.u'Ie·by-clause 

. consideration of the Bill was taken up. 
ClaUle 2 was adopted. 
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(\ ... use I, the EnactinJZ Formula and the Long Title were al., 
adopted. 

The motion that the Bill be passed was moved by 8hri Buta 
Singh. 

The motion was adopted and the Bill was passed. 

6. Government Bill-Under COIlIideration 
r',/THE JUTE PACKAGING MATERIALS (COMPULSORY USE 
. IN PACKING COMMODITIES) BILL, 1987, as passed by Rajya 

Sabha 
The motion for consideration of the Bill was moved by Shri 

Ram Niwas Mirdha. 
The following members took part in the debate:-

• (1) Shri P. Appalanasimham 
(2) Shri Shanti Dhariwal 
(3) Shri Ram Bahadur Singh 
(4) Dr. Manoj Pandey 
(5) Shri Indrajit Gupta (Speeoh unjiniShed) 

The discussion was not concluded. 

y Discussion Under Rule 193 
.J Shri Saifuddin Chowdhary raifed a discusc;ion on Indo-U. 8. 

relations. 
The following members took part in the d~bate:

(1) Shri B. R. Bhagat 
(2) Shri B. B. Ramaiah 

4 (3) Shri G. G. Swell 
(4) Shri Syed Shahabuddin (Speech unjin.iahed) 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A. M. on Wednesday, the 6th 
May, 1987). 

SUBHASH C. KASHY AP, 
Se:::retary-GeneraL 
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WKSABBA 

BULLETIN-PART I 
[Brief Record of ProceedinpJ 

Weclnesday, May 6. 1987/Vaisakha 16, 1.909 (Saka) 

No. ZS3 
11 A.M. 

1. Starred QpestiaDa 

Starred Questions Nos. 921-925,927 and 928 were orally ans-
wered. Replies to the remaining questions were laid on ttle 
Table. 

2. Unstarred Questions 

Replies to Unstarred Que.rtions Nos. 9159-9297 and 9297-A 
were laid 011 the Table. 

8. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Environment (Protection) Third 
Amendment Rules, 1987 (Hindi and English ver-
sions) published in Notification No. 5.0. 443(E) in 
Gazette of India dated the 28th April. 1987 under sec-
tion 26 of the Environment (Protection) Act, 1986. 

(2) A copy of the Report (Hindi and English versions) of 
the Comptroller and Auditor General of India for the 
year 1986-Union Government (Commerdal)-Part 
II-Hindustan Shipyard Limited, under article 
151(1) of the Constitution. 
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(3) A copy each of the following Notifications (Hindi a"d 
English version<;) under section 1 59 of the Custm .. ~ 
Act, 1962:-

(i) G.S.R. 412(E) publishr<i in Gazette of India dated 
the 24th April, 1987 together with an explanatory 
memorandum relscinding Notification No. 117183. 
Customs dated !the 15th June, 1983. 

(li) G.S.R. 413(E) publisl:ed in Gazette of India dated 
the 24th April, 1987 together with an explanatory 

. memorandum makh: 1 certain amendments tn 
Notification No. 114 87-Customs dated the lsi 
March, 1987 so as to omit the redundant entry 
No. 12 in the said Dr tificatioD. 

(4) A COpy each of the folbwing Notifications (Hindi 
and English versions) iSSUed under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 411 (E) publilihed in Gazette of India dated 
the 24th April, 1987 together wirth an explanatoJ; 
memorandum making certain amendments to 
Notification No. 49186-Central E:<tcise dated the 
10th February. 1986 so as to exempt parts of foot· 
wear used in the factnry of production itself in the 
manufacture of footwenr from the whole of the 
duty of excise. 

(ii) G.S.R. 418(E) published in Gazette of India dated 
the 28th April. 1987 together with an explanatory 
memorandum prescribing an effeotive rate of 
excise duty of Rupees 40 per kilogram in respect 
of polyurethane foam block. 

(iii) G.S.R 419(E) llublished in Gazette of Tndia dated 
the 28th April. 1987 tOlZethe'r with an explana-
tory memoran.dum regarding exemption to pro· 
duct~ of polyurethane foam made from duty paid 
polyurethAne foam b10ck from the whole of the 
dlJty of exci~e leviable thereon. 
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(iv) G.S.R. 420(c) publillhed in Gazette oL, India dat\!d 
Ithe 28th April, 1987 together with an explanatory 
memorandwn making certain amendments to Ho-
tification No. 132186-(,;entral Excises dated the 1st 
March, lY86 so a-i to provide that tile exemption 
would also apply to polyamide chiPs used in the 
manufacture of nylon momo-filament yarn and to 
extend full exemption to plastic materials which 
are reprocessed from waste and scrap. 

(5) A copy of Notification No. F. 4(5)W&M/87 (Hindi 
and English versions) dated the 27th April, 1987 
regarding market loans. 

(6) A copy each of tile following Reports (Hindi and 
English versions) under sub-'section (8) of section 10 
of the Banking Companies (Acquisition and Transier 
of Undertakings) Act, 1970 and 1980:-

(i) Report on the working and activities of the Ccmtral 
Bank of India for the year ended the 31st Dece1l1-
ber, 1986 along with Accounts and the Auditor's 
Report thereon. -

(ii) Report on the working and activities of the Banl\ 
of India for the year ended 1he 31st December, 
1986 along with the Accounts and the Audiror's 
Report thereon. 

(iii) Report on the working and activities 'of the Bank 
of Baroda for the year ended the 31st December, 

_ 1986 along with Accounts and the Auditor\ 
Report thereon, 

(iv) Report on the working and activities of the vec 
Bank for the year ended the 31st December 1986 
along with the Accounts and Auditor's Report 
thereon. 

(v) Report on the working and activities of .the Canara 
Bank for the year ended the 31st December 1986 
along with the Accounts and the Auditor's Report 
thereon .. 



(vi) Reparton the workiIlg aDd activities of th8 Syn~ 
cate BIUlk for ¢he year ended the 31 st December, 
1986 along with Accounts and the Auditors 
Report 'hereon. 

(vii) Report on the working an\! activities of the Union 
Bank of lndia for the year ended the 31 st Decem-
ber, 1986 along with Accounts and the Auditor's 
Repon thereon. 

(viii) Report on the working and activities of the 
Anahabad Bank ·for the year ended tthe 316t 
December, 1986 along with Accounts and the 
Auditor's Repon thereon. 

(h.) Report.on the workine lind activities of 1he Indian 
Bank for the year ended the 31st December, 1986 
along witli Accounts and the Auditor's Report 
thereon. 

(x) Report on the working and activities of the Indian 
Overseas Bank for the vear ended .the 31st Decem-
ber, 1986 along with Accounts and the Auditor's 
Report thereon. 

{xi) bport on the worling and activities of tlhe Andhr:a 
Bank for the year ended the 31st December, 1986 
along with Accounts and the Auditor's Report 
thereon. 

(xii) Report on the working and activities of the Cor-
poration Bank for the year ended the 31st Decem-
ber, 1986 along with the Accounts and the Audi-
tor's Report thereon. 

(xiii) Report on theworkillg and activitties of the New 
Bank of India for the ye.ar ended the 31 st Decem-
ber, 1986 along with Account1§ and the Auditor'S 
Report thereon. 

(xiv) Report on the working and activities of the 
Oriental Bank of Commerce for the year ended 
the 31 stDecember, 1986 akmg with AccountlJ 
and the Auditor's Roport thereon. 
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(zv) Rcporton the working and activities of 'the B8I1K 
of Maharashtra for the year ended the 31st De-
cember, 1986 along with Accounts and the Audi-
,tor's Report thereon. 

(7) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Association for the Cultivation 
of Science. Calcutta, for the year 1985-86 along with 
Audited Accoun:s. 

(8) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian As'socia:ion for the Cultivation of Science, 
Calcutta, for the year 1995·86. 

(9) A copy each of the following Notifications (Hindi and 
English versions) under sub-3ection (2) of section 3 
of the All India Services Act, 1951:-

(i) The Indian Police Service (Appointment by Com-
petitive Examination) Amendment Regulations. 
1987 published in Notification No. G.S.R. 278 in 
Gazette of India dated the 18th April, 1987. 

(ii) The Indian Police Service (Probation) Amendment 
Rules, 1987 published in Notification No. O.S.R. 
279 in Gazette of India daifed the 18th April, 1987 . 

. (tii) The Indian Poli:-e Service (Probationers' Final 
Examination) Regulations, 1987 published in Noti-
fication No. G.S.R. 277 in Gazette of India dated the 
18th April, 1987. 

4. Messager. from Rajya Sabha 

Secretary-General reported the following messages from 
Rajya S'lbha:-

(i) That Raiya Sabha had no recommendation to make to 
Lok Sabha in regard to the Appropriation (No.3) 
Bill, 1987. passed by Lok Sabha on the 28th April, 1987. 

(il) That at its sitting held on the 5th May, 19&7. Rajya 
Sabha passed the Payment of Gratulty (Amendment) 
Bm ,1987. 
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(ill) That at its sitting held on the 5th May, 1987, Rajyn J 
Sabha passed the Coconut Development Board 
(Amendment) Bill, 1987. 

(iv) That at its sittin,g held on the 5th May, 1987, Rajya 
Sabha agreed WIthout any amendment to the Mer-
chant ShipPJing (Amendment) Bill, 1987, passed by 
Lok Sabha on 6th March, 1987. 

5. Bills pa!oSed by Rajya Sabha-Laid on the Table 
(1) The Payment of Gratuity (Amendment) Bill, 1987. 
(2) The Coconut Development Board (Amendment) Bill, 

1&67. I.· 
G. Report of the Committee on Private Members' Bills and 

Resolutions 
Shri M. Thambi Durai presented the Thirty-sixth Report 

(Hindi and English versions) of the Committee on Private Mem-
bers' Bills and Resolutions. 
7. Motion for Election to Committee 

Shrimati Shiela Dikshit moved the following motion:-
"That the members of this House do proceed to elect in 

the manner required by sub-rule (3) of Rule 254 
read with sub-rule (1) of Rule 312B of the Rule~ of 
Procedure and Conduct of Business in Lok Sabha, 
one member from among themselves to serve as meUl-
ber of the Committee on Public Undertakings for the 
unexpired portion of the term of the Committee vice 
Prof. Nirmala Kumari Shaktawat resigned from the 
Committee. " 

The motion was adopted. 

8. Matters Undell' Rule 377 
01) Shri Nihal Singh raised a matter regarding need to takp. 

necessary measures to set up a bench of Allahabad High Court 
at Agra in Uttar Pradesh. 
02) ShI"i Anoopchand Shah raised a matter regarding ne:!d 

to provide more facilities to Railway licenced porters in the 
country particularly at Borivali station, 
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03) Shri Manku Ram Sodi raised a matter regarding need 
.~ to take necessary steps fOr timely and inexpensive dispensation 

•. of jnstke to tribals in Bastar district in Madhya Pradesh . 
. v(4) Snri Shanti Dhariwal raised a matter regarding need tn 
streamHne the wocedure regarding payment of loans under 

. IRDP and other schemes in Kota district of Rajasthan. 
\/'(5) S1.ri P. Namgyal raised a matter regarding need to ta.ce 

appropriate action for evidion/vacation of encroachment on 
the premises of Ladakh Buddhist Vihar near ISBT Delhi. 
06) Dr. Phulrenu Guha raised a matter regarding need to 

ban import of shellac and also include a representative of raw 
lac growers in the Shellac Export Promotion Council. 
,A7) Shri Ramashray Prasa1 Singh. raised a matter regarding 

need to take necessary measures to provide drinking water in 
rural areas of the country particularly in Jahanabad region of 
Bihar. 
viS) Shri Balwant Singh Ramoowalia raised a matter reJ;!ard-

ing need to render flnancial assistance to State Governments of 
Puniab, Hatyana, Himachal Pradesh. Jammu and Kashmir and 
Bihar to provide relief to farmers, whose crops have been des-
troyeu hy recent heavy rains and hailstorms. 
09) Sl!ri Sri Hari Rao raised a matter regarding need to sup-

ply adequate power from central power plants to meet the short-
age of power in Amlha Pradesh. 

/. Discussion Under Rule 193 ! 
Discussion on the Indo-U.S. relations, raised by Shri Saifuddin 

Chowdharyon the 5th May, 1987, ~ontinued. 

The fdlowing members _took part in the debate:-
(1) Shri Syed Shahabuddin 
(2) Shri Zainul Basher 
(3) Dr. S. Ja,li!athrakshakan 

(Lok Sabha adjourned at 1 P.M. and re-assembled- at 2.04 
P.M.). 

(4) Smt. Geeta Mukherjee 
(5) Shri Braja Mohan Mohanty 
(6) Shri Vir Sen 
(7) Shri Dinesh Goswami 

Shri K. Natwar Singh replied to the discussion. 
The discussion was concluded. 
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10. GoV81'JUlliDt BilIII-P..... J 

Ai) THE JUTE PACKAGING MATERIALS (COMPULSORY 
V USE IN PACKING COMMODITIES) BILL, 1987, as passed 

by Rajya Sabha. 

DiscusSIon on the motion for consideration of the B!lJ mov-
ed by Shri Ram Niwas Mirdha on the 5th May, 1987, continued. 

The following members took part in the debate:-
(1) Shri Indrajit Gupta 
(~) Shri Ram Rattan Ram 
(3) Shri Basudeb Acharia 
(4j 3hri Bhadreshwar Tanti 

Shri Ram Niwas Mirdha replied to the debate. 

The motion for consideration was adopted and clause-by-
clause conbideration 01 the Bill was taken up. 

ClauseE> 2 to 17 were adopted. 
C'lause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Ram 

Niwas Mirdha. . 
The motion was adopted and the Bill was passed. 

Cii) THE GOA. DAMAN AND DIU MINING CONCESSIONS 
'/ (ABOLITION AND DECLARATION AS MINING 

LEASES) BILL, 1987. 
The motion for consideration of the Bill was moved by 

Shri Vasant Sathe. 

The folluwing members took part in the debate:-
(1) Shri C. Sambu 
(2) Shri Shantaram Naik 
(3) Shri Satyagopal Misra 
(4) Dr. Datta &amant 
(5) Shri Analldi Charan Das 

Shri Vasant Sathe replied to the debate. 
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The motion for consideration was adopted and eb\ue-by-
clause consideration of the Bill was taken up. 

Clauaes 2 to 22 were adopted. 

The First Schedule was adopted, as amended. 

The Second Schedule was adopted. 

Clause 1, the Enacting Formula, the Preamble and the Long 
Title \Vue also ~opted. 

The motion ~t the Bill, as amended, be passed wu moved 
by Shri Vasant Sathe. 

The motion was adopted and the Bill, as amended, was 
passed. 

6.14 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday. the 7th May. 
1987). 

SUBHASH C. KASHYAP, 
Secretary-General. 

MGIPMRND-LS 1-435 LS-6-5-87-BOO. 
9 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 7, 1987/Vaisakha 17, 1909 (Saka) 

No. Z54 
11 A.M. 

1. Starr~d Questions 

Starred Questions Nos. 943 and 945-949 were orally ans· 
wered. Replies to the remaining questions were laid on the 
Table. 

2. U~tftrred Questions 
Replies to Unstarred Questions Nos 9298-9506 were laid on 

the Table. 

3. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hi~and Eng· 
lish versions) under sub-section (1) of. 'on &i9A of 
the Companies Act. 1956:-

(i) Review bv the Government he working of the 
Dredging' Cr,rporation ot: . ia Limited, New 
Delhi, for the year 1985-fM. 

(ii) Annual R9port of the Dredging Corporation of India 
Limited, New Delhi, for the year 1985-86 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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) 
(2) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Dock Labour Board, Bom-
bay, for the year 1985-86 along with Audited Ac-
counts. 

(ll) A copy of the Review (Hindi and English versions) 
bv Ole Government on the working of the Bombay 
Dock Labour Board, Bombay, for tIle year 1985-86. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in layin~ the papers mentioned at 
(3) above...· 

(5) (i) A copy of the Annual Report (Hindi and English" 
versions) of the Banaras Hindu University, for the 
year 1984-85. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Banaraa 
Hindu University for the year 1984-85. 

(6) A statement (Hindi and -English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Visva-Bharati, Sanltniketan, for the 
year 1985-86. 

(ll) A copy of the Review (Hindi and Enlllish versions) 
by the Government On the working of the Visva-
Bharati, Santiniketan, for the year 1~85~6. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) A copy of the Annual Accounts (Hindi and English 
versions) of the North Eastern Htll University. ShU-
long, for the year 1984-85 together with Audit Report 
thereon. 
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(1~) A statement (Hindi aDd Englilh verlions) showing 
reasons for delay in layiD~ the papers mentioned at 
(9) above. -

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Aligarh Muslim University, Aligarh, 
for the year 1982-83, 

(ii) A copy of the Annual Report (Hindi and English ver-
sions) of the Aligarh Muslim University. Aligarh, for 
the year 1983-84. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Aligarh Muslim University, Aligarh, 
for the year 1984-85. 

(iv) A copy of the Review (Hindi and English versions) 
by the Government on the working (Jf the Aligarh 
Muslim University, AUgarh, for the years 1982-83, 
1983-84 and 1984-85. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the plpers mentioned at 
(11) above. 

(13) A copy of the Annual Accounts (Hindi and English 
versions) of the ,Tawaharlal Nehru 'University. New 

• Delhi. for the year 1985-86 together with _Audit Re-
port thereon. . 

(14) A statement (Hindi and English versions) showin~ 
rea 'iOns for delay in laying the papers mentiOned at 
(13) above. 

(15) A copy of the Annual Accounts (Hindi and EngUsh 
versions) of t.he Indian Institute of Technology, Born· 
bay, for the year 1985-86 t6gether vwith Audit Report 
thereon, under sub-section (4) of !'ection 23 of the 
Institutes of Technology, Act, 1961. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of thp Nation",l Book Trust. India, New 
Delhi, for the year 1985-86. 

(if) A copy of th~ Annual Accounts (Hindi and En{;!1ish 
verslou)· of the National Book Trust, Tndia, New 
Delhi. for the year 1985-86 together with Audit Re-
port thereon. 
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(ill) A copy of the Review (Hindi and English versions~ 
by the Government on the working of the National 
Book Trust, India, New Delhi, for the year 1985-86. 

(17) A statement (Hindi and English versions) showin~ 
reasons for de1liiv in laying the papeIs mentioned at 
,(16) above. 

(18) (i) A copy of the Annual Report (Hindi and Eng-) 
!ish versIons) of the National 'Counc.! of Educational 
Research and Training, New Delhi, for the year 
1985-86. 

(ii) A statement (Hindi and English versi'Ons) regarding' 
Review by the Government on the working of the· 
National Coun~i1 of Educational Research and Train-
ing, New Delhi, for the year 1985-86. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of thl' National Council '0£ Educational Re-
search and Training, New Delhi. for the year 1985-86 
together with Audit Report thereon. 

(Iv) A statement (Hindi and English versions) regarding 
Review by the Government on the Audited Accounts 
of the National Council of Educational Research and 
T.raining, New Delhi, for the year 1985-86. 

(19) Two statements (Hindi and English versions) showing 
reaSOD<; for delay in laying the papers mentioned at 
(18) above. 

(20) A copy of the Prevention of Food Adulteration 
(Sixth Amendment) Rules, 1986 (Hindi and English 
versions) published in Notifieation No. G.S.R. 
1228 (E) in Gazette of India dated the 27th November, 
1986 under sub-section (2) of section 23 of the Pre-
vention of Food Adulteration Act, 1954. 

(21) (i) A ":onv of the Annual Renort (Hindi and Engiish 
versions) of the Vishwavatan Yogashram, New Delhi, 
for the years 1980-81, 1981-82 and 1982-83 along with 
Audited Accounts. 
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• (it) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Vishwaya-
tan Yogas.h.ram, New Delhi, for the years 1980-81, 
1981-82 and 1982-83. 

(22) A statement (Hindi and EngliBh versions) showinl& 
reasons for delay in laying the papers mentioned at 
(21) above. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Cancer Centre, Trivandrum, 

for the year 1985-86 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Cancer Centre, Trivandrum, for the year 1985-86. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Mental Health 
nnd Neuro Sciences, Bangalore, for the year 1985-86. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Mental Health and Neuro Sciences, Ban-

• galore, for the year 1985-86. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in layin~ the papers mentioned at 

(25) above. 

(27) A copy of the Audited Accounts (Hindi and English 
versions) of Dr. B. Borooah Cancer Institute, Guwa-
hati, for the year 1985-86. 

(28) 1\ statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Report of Dr. 
B. Bo.rooah Cancer Institute, Guwahati, for the year 
1985-86 within the stipulated period of nine months 
after the close of the Accounting Year. 
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(29) A statement (Hindi and English wrsioDal. explaining'" 
the reasODs tor not Jaym, the AmluaI Report and 

Audited Accoun~ 01 the RegiorJ8J CerIa. IDr CllDcer 
Research and Treatment Society Cuttaclc, lor the year 
1985-86 within the stipulated period of nine months 

after the c10le of the AccountinR Year. 

(30) The following statements (Hindi and English ver-
sions) ~howing the action taken by the Government 
(n varIous assurances. promises and undertakings 
gl'ven by the Ministers during the various sessions of 
l.ighth Lok Sabha:-

(i) Statement No. XV-Second Session, 1185. 

(ii) Statement No. XI-Fourth Session, 1985. 

(iii) Statement No. VIII-Fifth Session, 1986. 

(h') Statement No. V-Sixth Session, 1986. 

(v) Statement No. III-Seventh Session. 1986. 

("i) Statement No. II-Eighth Session, 1987. 

·(31) A copy of Notification No. 198/87-Customs (Hindi and -
English versions) published in Gazette of India dated 
the 7th May, 1987 together with an explanatOl":"f 
memorandum making certain amendments to ~otifl· 
cation Nos. 130/86-C\,lstoms and 136/86-Customs date.j 
the 17th February, 1986 so as to remove the specific 
levy of Rupees 31- per kilogram in respect of bota 
DMT and PTA and fix the total rate of import duty 
'on PTA as ]90 per cent ad valorem and on DMT as 
190 per cent/180 per cent ad valorem (PrderentiaJ), 
under section 159 of the Customs Act, 1962. 

4. Report of the Committee on Subordinate Legislation 

Shri Vakkom Purushothaman presented the Fifteenth Re-
port (IH1Ddi and EDg1ish versions) of the Committee on Subor-
din&te- Legislation. 
---------- -- ._--- ---------
*r .. aid at 7.07 P~l\iI. 
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• 5. Matters U .... :Rule- 371 

v(l) Prof. Nirmala Kumari Shaktawat raised IJ matter regard-
ing need to ~prove the salary structure of teachers and other 
sta1t of Salnik Schools and also open Salnik Colleges 1n the 
country. 

·~12) Smt. Madhuri Singh raised a matter regarciinR need ~o 
take necessary steps to provide drinking water in Purnea dis-
trict of Blbar. 

\.A3) Shri R. Dhanushkodi Athithan raised a matter regarding 
need to Frovide financial assistan:-e for completion of Kodumu-
diyaru Re&ervoir Scheme in Tirunelveli district of Tamil Nadu. 

,~) Shri Krishna Singh raised a matter regarding need to 
set up an ordnance factory in Cantonment area of Datia district 
in MadhyCt Pradesh. 

V(5) Shri Keshorao Pardhi raised a matter regarding need 1.0 
take nE>cessary steps to protect the ferromanganese factories in 
the country. 
V(6) Shri Anandi Charan Das raised a matter regarding need 

to take necessary measures to prevent exploitation of migrant 
workers from Orissa engaged in construction activities in vari-
ous States 

",,/ (7), Shri Somnath Chatterjee raised a matter reRardinR need 
to withdraw the decision to adjust the dues of West BenRal State 
Electri ity Board to NTPC and Coal India Ltd. against Central 
assistan.:::.:! . 

.. / (8) Shri Amar Roypradhan raised a matter regarding need 
to take r.teps to <;heck the flow of foreign money into India to 
religious/social organisations. 

6. Government BUI-Palsed 
'V THE PREVENTION OF CORRUPTION BILL. 1987 

The motion for consideration of the Bill was moved by 
Shri P. Chidambaram. 

An amendment for refe~'fm('e of the Bill to a Joint Com-
mittee of the Houses was moved by Shri E. Ayyapu Reddy. 
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The following members took part in the debate:-

(1) Shrl E. Ayyapu Reddy 
(Lok Sabha adjourned at 1.03 P.M. and re-assembled at 2.Hl 

P.M.), I 

(2) Shri Haroobhai Mehta 
(3) Shri Arnal Datta 
,(4) Shri Y. S. Mahajan 
(5) Shri Thamp~n Thomas 
(6) Shri K.. N. Singh 
(7) Shri Sriballav Panigrahi 
(8) Shri Ataur Rehman 
(9) Shri Aziz Qureshi 

(10) Shri Narayan Choubey 
(11) Prof. Saif-ud-Din Soz 
(12) Dr. Datta Samant 
(13) Shri K. S. Rao 

Shri p. Chidambaram replied to the debate. 

The amendment moved for reference of the Bill to a Joint 
Committee of the Houses was negatived. 

The motion for consideration was adopted and clause-iJy-
clause consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 3 was adopted, as amended. 

Clauses 4 to 31 were adopted. 

Clau~ 1, the Enacting Formula and the Long Title were alsJ 
adopted. 

The motion that the Bill, as amended be passed was moved 
by Shri P. Chidambaram. 

The motion was adopted and the Bill, as amended, was pass-
ed. . , 
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.J.cussion Under Rule 183 L C: {\'~ 
/. Discussion on the need for framinR guidelines to prevent 

blackmailing and character assassination of elected representa· 
tives of the people to ensure smooth functioning of democratic 
institutions in the country and a~end the electoral laws dC, 
cordingly, raised by Shri Bhagwat Iha Azad on the 27th Ap4'H, 
1987, continued. 

Shri S. Jaipal Reddy took part in the debate. 
Shri H. R. Bhardwaj replied to the discussion. 
The discussion was concluded. 

S. PehOtlul explaaatieD Under Rule 357 

Sbri H. N. Nanje Gowda made a personal explanation re-
garding certain remarks made about him during discussion 
under rule 193 on 27th April, 1987. 

7.08 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 8th May, 
1987). 

SUBHASH C. KASHYAF. 

9 
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Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May g, 19871Vaisakha 18, 1909'(Saka) 

No. 155 
! 1.01 A.M. 
1. Obituary References 

The Speaker made references to the passing away of Dr. 
Pumendu Narayan Khan, a Member of Third Lok Sabha and 
SnIt. Padmavati Devi, a Member of Fourth Lok Sabba. 

Thereafter, Members stood in silenCe for a short while as a 
mark of respect to the deceased. 

2. Starred QueStions 
Starred Questions Nos. 966, 967, 969--971, 974 and 979 

were orally answered. Replies to the remaining question's were 
laid on the Table. 

3. Unsta'rred Questions 
Replies to Un~tarred Questions Nos. 9507-9709 were laid 

on the Table. 

4. Papers Laid on the Table 
The fonowing papers were laid on ;the Table:-

(1) A c")py GC the Governor .. (Allowances and Privileges) 
Rules. t 987 (Mimii and English versions) publish"-....d 
in Notification No., G.S.R. 343(E) in Gazette of 
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h1dla dated the 30th March, 1987 ~ sub-scOti 
(3) of section 13 of the Governors, (Bmoluments, 
AUowtmc.cs and Privileges) Act, 1982.· 

(2) A. copy of Notification No. S.O. 399 (E) (Hindi 
.!lIlu .bngllsh versiOI$) published in Gazette of lndia 
dated lhe 21st April, J.987 conferring of certain 
powers of Police OfficcrslCustom Officers under 
Terrol;sl 'ClOd Disruptive Activities (Prevention) 
Rule::, 19B6 upon members of National Security 
Guard un\ier sub-secti~n (3) of section 137 of the 
~ational Security Guard Act, 1986. 

(3) (i) A copy of the Annual Reeort.(Hindi and English 
version's) of the National Cooperative Union <.,f 
Indin, New Delhi, for the year 1985-86. 

(ii) A Cl'ry of the Annual Accounts (Hindi and English 
versions) of the Natioual Cooperative Unjon of 
rndi.n, Ne\,; DeUli, for the year 1985-86 together 
wah Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the (Jpvunment On the working of the National 
Cooperative Union of India, New Delhi, for the 
year 1985-86. 

(4) A statement (Hindi and English versions) 'ihowing 
reasons for uelay in laying the papers mentioned at 
(3) above. 

(5) A copy of the Indian Salt Service Rules, 1987 (Hindi 
and Engli'sh versions) published in Notification No. 
G.S.R. 220 in Gazette of India dated the 2&t11 
March, 1987 iSSued under proviso to article 309 of 
the Constitution. 

(6) A copy of the Coal Mines (Conservatiou. and Deve-
lopment) Amcndn:cl":' RUle;. 19R7 (Hindi and En!!-
lish versions) publisiled in Notification No. G.S.R. 

·101 in Gazette of IJidia ·dated the 14th February. 
1987 under sub-sectiq,n' ~(4). of, sectiOD 1 g. of the 
Coal Mines (Conservation and Development) Act. 
1974. 
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(7) (i) A copy of the Annual Repon (Hindi and English 
" '. versions) of the Indian Airlindl for-the. year 1985-86 
'f;' under sutJ.section (2') of section 37 of the Air Cor-

porations Ac( 1953. 

(ii) A' copy of the Annual Accounts (Hindi and English 
'versions) of the Indian Airlines for .the year 1985-86 
and the Audit Report thereon, under sub-lsection (4) 
of section ]5 of th~ Air Corporations Act, 1953. 

(iii) A copy of the Review ~Hindi and English versions) 
by the Government on ,the working of the Indian 
Airlines for the year 1985-86. 

(8) A statement (Hindi and English version's) showing 
reasons for delay in laying the papers mentioned a1 
(7) above. 

(9) (i) A copy of the Annual Repon (Hindi and English 
vcr!,jolls) of the Centra! Board for Workers Edu-
cation for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and Engli~h 
version<;) of the Central Board for Workers Edu-
cation foJ' the year ] 9~5-86 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Board !or Workers Education for the year 1985-86. 

(10) A statement (Hindi ami English versions) showing 
reasoRs for delay in laying the papers mentioned at 
(9) above. 

(11) A copy of Notification No. G.S.R. 360(E) (Hindi 
and English versions).!.. published in Gazette of 
India dated Ithe Ist April. 1987 approving the 
O .. 'Chin Port EmplOYee9 (Anotment of Residence) 
Amendment Regulations. 1987 under sub-section 
(4) of sccti()n 124 of the Major Port Trusts Act. 
1963.. 
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(U) A.statement (Hindi and. EnaUsh .ersions) explaipi?g 
the rea&aD.S for DOt laylDg the Annual Reports \.;.ld 
Audited Accounts of the Shipping Corporation 
of India Limited and the Mogul Line Limited for 
the yeatr 1985-86 within the stipulated .period of nine 
months afte: the close of the Acco~g Year. 

(13) A copy each of the fonowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government Qn the working of .the 
(;vtlon Corporation of India Limited, Bombay, for 
the year 1985-86. 

(ii) Annual Report of the Cotton Corporation of India 
Limited Bombay, for the year 1985-86 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(14) A copy of the Report (Hindi and English versions) 
of the Committee of Parliament on Official Lan-
guage-Part I, under sub-section (3) at section 4 of 
the Official Languages ACl, 1963. 

(15) A statement (Hindi and Englisb versions) (i) correct-
ing the reply given on 6 Apri~ 1987 Ito Unstarred 
Question No. 5663 by Shri Santosh Kumar Singh 
and Dr. G. S. Rajhans regarding joint registration 
for allotment of flats I plots in DDA aDd (ij) giving 
reasons for delay in correcting the reply. 

(16) A copy of Notificaoo1'1 No. S.O. 395(E) (Hindi and 
English versions) published in Gazette of India dated 
the 16th April, 1987 making certaia amendmen~ 
to Notification No. S.O. 218(E) ,eated the 1 st 
April, 1987 issued under section 3 of the Bureau 
of Indian Standards Act, 1986. 

4 



· ... " 
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(17) A copy of the Central Excise (Third Amendment) 
KUl~S, .1 ~~ I tt1U1Ul ana J:.UgttSll versions) put>usned 
in • NotJilCatlOn No. (j.S.R. . 44~(E) in (jazette of 
mala UftLOO Hie 1st May, 1987 under sub-sectiaa (2) 
of section 3 ~ of the Central Excises and Salt Act 
1944. 

(18) A copy each of the following Notifications (Hindi 
and english versions) unaer section 159 of the Cus-
toms Act, 1962:-

(i) G.S.R. 416(E) publisDed in Gazette of India dated 
the 28th April, 19ti7 together with an explana-
tory memoranduDl extending the validity of Noti-
fication No. 29S-Customs dated the 1st Novem-
ber, 1983 upto the ~Oth ApriJ, 1988. 

(ii) G.S.R. 423(E) to 433(E) published in Gazette of India 
dated the 29th April, 1987 together with an ~pla
natory memorandum issued in the contex.t of pro-
posals relating to cbanges in the duties of customs 
announced by the Finance Minister in Lok Sabha 
on 29th April, 1987 white moving the Finance 
Bill, 1987 for consideration. 

(19) A copy each of Notification No. G.S.R. 435(E) to 
443(E) (Hindi and English versions) published in 
Gazette ot India dated the 29th April, 1987 together 
with dn explanatory memorandum issued in the COD-
text (If the proposals relating to the Central Excise 
duties announced by the Finance Minister in Lok 
Sabha on the 29th April, 1987 while moving the 
Finance Bill, 1987 for consideration issued under 
the Central Excise Ruleg, 1944. 

(20) .A copy of th~ Life I06urance Corporation of India 
(Aaents) Amendment Rules. 1987 (Hindi and Eng-
lish versions) publi'iihed in Notification No. O.S.R. 
2S r in Ga7..ette of India dated the 11lth April, 1987 
UWder 8ub-gection (3) of seetiOft .8 6f the Life lnsu-

. l'Ift\1e CorporadOil Act, 1956. 
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· a'I) A ,coPy '~(* of the f~Wing Reports ~ and &g-
, ~ ,versions) undcrarticle 151(1) of the ~-

tlon:- -

(i) Report of the Comptroller and Auditor Genel'al of 
India, for the year 1985-86 Union Government 
(Civil) Revenue Receipts-Volume I-Indirect 
Taxes and Volume II-Direct Taxds. 

(ii) Report of the Comptroller and Auditor General 
of India for the year 1985-86-Union Govern-
ment (I)efence Services)_ 

(iii) Report of the Comptroller and Auditor General 
of India for the year 1985-86-Union Govern-
ment (posts and Telecommunications). 

(iv) Repon of the Comptroller and Auditor General of 
India for the year 1985-R6-Union Government 
(Railways). 

(22) A copy of the Appropriation Accounts of the Defence 
Services for the year 1985-86 (Hindi and English 
versions) 

(23) A copy of ithe Union Government Appropriation 
Accounts (postal Services) for the year 1985-86 
(Hindi and English v~rsions). 

(24) A copy of the Union Government Appropriation 
Account .. (Telecommu!lications) for the year 1985-
86 (Hindi and English versions). 

(25) A copy of the Appropriation Accounts, Railways for 
the year 1985-86, Part I-Review (Hindi and Eng-
lish versions). 

(26) A copy of the Appropriation Accounts, Railways 
for the year 1985-86, Part ll-DeI:ailed Appropria-
tion Accounts (Hindi amJ EngHsh versions). 

(27) A, copy of the Block Accounts (including Capita1 
Statements comprisinl! the Loan Accounts) Balance 
Sheets and Profit and Loss Accounts, Railway's for 
the year 1985-86. 

6 I l'r. ! '0 ~ i ~-
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(28) A copy of .the Repon (Hindi and English versions) 

,; .:.1,. :,~tl1;e~!ll~~~1~~:t~:~~~ ~~~ 
. Volumes I to m; under' article' I S 1(1) of the Cons~ 

titution . 
. (2~):0A. ~py of the \;Jnion Gove.tnment Appropriation 

, .... Accounts (Civil) for, the year'1985-86 (Hindi and 
,:: .. ,. EQgliSh v~OIlS)" .' 

.(30) A. copy ·of the Union Government Finance Account's 
for the year 1985-8'6 (Hin(ij and English versions). 

(31) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
Qf the Companies Act, 1956:-, 

(i) Review by the Government on the working of the 
Hindustan Paper Corporation Limited fot" the 
year 1985-86. 

(ii) Annual Report of the Hindustan Paper Corpora. 
tion Limited for the year 1985-86 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(32) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(31) above. 

(33) A copy of the Annual Accounts (Hindi and English 
versions) of the Banaras Hindu University for the year 
1985-86 together with Audit Report thereon. 

(34) A statement (Hindi and English' versions) showing 
reasons for delay in laying the papers mentioned at 
(33) aoove. 

(35) A statement (Hindi and English versions) (i) correct-
" ing the reply given on 27 February, 1987 to Un-

starred Question No. .531 by Shri Mu11appally 
Ramachandrapregarding DoWry. Deaths in 1986: 
and (ii) giving tea'son~ for delay in correcting the 
reply. " 
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(36) A copy of the fupor.t of FeozeD CIPl Meat (Quality 
Control and. ,!nspecuOll) hwes. 1 ~tS7 tH1m.ll and 
English versions) published in Notification No. S~ 
95J In Gazette of india dated ,the 11th April, 19b"" 
under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963. 

(37) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Tea Board, 
Calcutta, for the year 1985-86. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Tea Board, Calcutta, for the year 
1985-86 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tea Board, 
Calcutta, for the year 1985-86. 

(38) A statement (Hindi and English versions) showing 
leasons for delay in laying the papers mentioned at 
(37) above. 

(39) (i) A copy of the Annual Administrative Report 
(Hindi and English versions) of the Tobacco Board 

GUJIltur, for the year 1985-86 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Go¥ernment on the working of the Tobacco 
Board, GUDmr, for the year 1985-86. 

(40) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

(39) above. 

(41) A. copy each of the following papers (Hindi and Eng-
lish v~rs;om) 1:IRder section 619A of the Companies 
Act, 1956:-

(i) Jkview by t,b. QoverJ)JDeDt on the- working of the 
la.mmu and Kasbrujr Horticultural Produce Mar .. 
keting and ProcessiD~ CorporatiOn Limited, Sri-
nagar, for the year 198~81. . 
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(H) Annuatltepert of the Jammu aad ~asbmir Horti-
cultural Produce Marketing aDd· Processing Corpo-
ration LimiteU, Srinagar, for the year 1980-81 
along with Audited Accounts and the comments 
Of the Comptroller aAd Auditor General thereon. 

(42) A statement (Hindi and English versions) showing 
r~asons for delay in laying the papers mentioned at 
(41) above. 

(43) A copy of the Indian Post Office (Fifth Amendment) 
Rules, 1987 (Hindi and Engli'sh versions) published 
in Notification No. G.S.R. 379(E) in Gazette of 
India dated the 10th April, 1987 issued under sec-
tion 10 and 74 of the Indian Post Office Act, 1898. 

(44) (i) A copy of the Annual Report (Hindi and English 
versions) of the Power Engineers Training Society, 
New Delhi. for the year 1985-86 along with-
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Power 
Engineers Traifting Society. New Delhi, for the year 
198~-86. 

(45) A statement (Hindi and English versions) showing 
reasons for delay in laying the papets mentioned at 
(44) above. 

(46) A copy each of the followiag papGrs (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(i) Review by the GovernmeQt 01) the working of the 
Indian Dairy Corporation. Baroda. for the year 
1985-86. 

(ii) AftDual Report of die Indian Dairy Corporation, 
Baroda. for die year 1985-86 ilIeng with Audited 
Aocoulits and the COftIIDIIItI fI. tho Comptroller 
and Auditor 0cncrId·· tIeNoa~ 

.... ....,.. .. ..". 
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(47) A statement (Hindi and EngIWt v~) sbowiftg 
, reasQQS f.qr delay. in· laying the papers~tioncd at 
',(46)a&Ov~.., :,. n. 

(48) A copy each of the following paper~ (Hindi and Bog-
., Usb 'VerSions) under section 619 A of tbe Companies 

Act, 1956:-' 

(a) (i) Review by the Government 00. the working of 
the Assam Agro-Industries Development Corpo-
ration Limited, Guwahati, for the year 1977-78. 

Oi) Annual Repon of the Assam Agro-Industries De-
velopment Corporation Limited, Guwahati. for 
the year 1977-78 along with Audited Account!> 
and the comments of the Comptroller and Audi-
tor General thereon. 

(b) (i) Review by the Government on tbe working of tac 
Assam Agro-Industries Development Corporation 
Limited, Guwahati, for the year 1976-77. ' 

(ii) Annual Report of the As'sam Agro-Industries De-
velopment Corporation Limited, Guwahati, for 
the year 1976-77 along with Audited Accounl'l 
and the comments of the Comptroller and Audi-
tor General thereon. 

(49) Two statements (Hindi and English versions) showing 
reasons for delay in Jaying the papers mentioned at 
(48) above. 

(50) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nationa) Dairy Development Board. 
Anand, for the year 1985-86 along with Audited 

'. ", 

Accounts. ' 

(ii) A statement (HiJrdi and English versions) regarding 
Review by the Government on the working of the 
National Dairy. Development Board, A,and, for the 
year 1985-86. ' . 

......... - 10 



"(51) . A 'statement (lIindi-&nciEngIis'(i° versions) showing 
reasons for delay in laying' the . papers mentioned at 
(50) above. 

,.' (52) A ooPy~h of the followio& papen (Hindi and Eng-
lish versions) under sub-&CCtion (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) ReView by the Government on the working of the 
.' ;. National JUte Manufactures Corporation Limited, 

Calcutta, for the year 1985-86. 
(ii) Annual Report of the National Jute Manuiactures 

Corporation Limited, CaicUltta, for the year 1985-
86 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on Ithe working of 
the Central Cottage Industries Corporation ot 
India Limited, New Delhi, for the year 1985-86. 

(ii) Annual Report of the Central Cottage Industries 
Corporation of India Limited, New Delhi, for the 
year 1985-86 along with Audited Accoun~ and 
the comment., of the Comptroller and Auditor 
General thereon. 

(53) Two statement~ (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(52) above. 

(54) (i) A copy of the Annual Report (Hindi and English 
versions) of Ithe Jute Manufactures Development 
Council, Calcutta, for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the lute 
Manufactures Development Council. Calcutta, for tbe 
year 1985-86. 

(55) A statement (Hindi and English versions) showhtg 
reasons for delay in laying the -papers mentioned at 
(54) above. 
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~. Meslaies from Bajya Sabha 

. Secre~aIy-General reported the following messa~es receiven 
from Raria Sabua:-' , " 

(i) Ihat at its sitting held on the 7th May. 1987 Raiya 
Sabha concUITed in the recommendation of Lok Sabha 
to appoint one member from Rajya Sabha to asso-
ciate with the Joint Committee of the Houses on the 
Lo~pal BillJ. 1985. in the vacancy caused by the resig-
natIon of ::)mt. Pratibha Devisingh PatH from the 
Committee and resolved that Shri Raoof Valliullah be 
appointed to the said Committee to fill the vacancy. 

(it, That Rajya Sabha had no re::!ommendations to make 
to Lok Babha in regard to the Finan-e Bill, 1987 pass-
ed by Lok Sabha on the 4th May, 1987. 

(iii) That at its sitting held on the 7th May, 1937, Rajya 
Sabha agreed without any amendment to the Fac-
tories (Amendment) Bill, 1987, passed by Lok Sabha 
on the 20th March. 1987. 

6. MInutes of Connnittee on Private Members' Bills and 
Besulutioos 

ShriR. p. Suman laid on the Table Minutes (Hindi and En,;!-
lisp veraiuns) of the Twenty-ninth to Thirty-sixth sittings of the 
Committee on Private Members' Bills and Resolutions held dur-
ing the current session. 

7. Report ~ the Committee OD Petition. 
Begum Abida Ahmed presented the Fourth Report (Hindi 

and English versions) of the Committee on Petitions. 

i. Report of tbe Connntit_ on Government ASluraaees 
Prof. NaraiD Chand Parashar presented the Eighth Report 

(HIndi and English versions) of the Committee on Government 
Assurances. ~ 

.. Gov"rnmeat Billa-latrotlueed 
v-(f) THE GOA, DAMAN AND DIU REOflGANISATlON 

B'ILL, 198'7. 
v(2) THE CONSTITUTION (P'lp*l'Y -3JNENTH AMEND-

MENT) BILL, 1987 . 
. . '(1), mE &TATE OJ' AAlJNACHAL PRADESH (AMEND-
J MENT) BILL, 198'7. 
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10. Matters Under Rule 377 
.,.x1) Shri Kamla Prasad Rawat raiaed a matter relB~ need 

to take urgent measures to meet the drought situation in vari-
ous parts of the country. ' 

~) Smt. Chandra Tripathi raised a matter regardin~ need 
to reduce the import duty on raw wool to encourage export of 
hand-knotted carpets. 
~,"'(3) Shri Uttaru Rao Patil raised a matter regarding need to 
provide more telephone connections to Yavatmal city of Maha-
rashtra. 
~) Shri Jujhar Singh raised a matter regarding need to 

construct an overhead bridge across Chambal river between 
Chau Mehla and Sitamow to ensure smooth communication be-
tween Rajasthan and Madhya Pradesh. 

'(15) Km. Mam*a Banerjee raised a matter regarding need to 
ensure adequate supply of Postal orders of different denomina-
tions in West Bengal. 
v(6) Shri Gopala Krishna Thota raised a matter re~arding 

need to give clearance to Manugur Thermal Plant in Andhra 
Pradesh. 
07) Shri R. P. Das raised a matter regarding need to make 

available infrastructural faciliti,es to Palda and Mudialy Fisher-
men's Cooperative Societies in West Bengal. 
\... -(8) Dr. Datta Samant raised a matter rep;arding need to con-
duct opinion poll in the disputed area to solve the Maharashtra-
Karnataka border issue. 

11. Government Bill-Under CODllidelr.tion 
THE KHADI AND VILLAGE INDUSTRIES COMMISSION 

v" (AMENDMENT) BILL, 1987, as passed by Raiya Sabha. 
The motion for consideration of the Bill "NaS mo~d by Shti 

M. Arunachalam. 
The following members took part in the :iebate:-

(1) Shri K. Ramachandra Reddy 
(2) Prof. N. G. Ranga 
(3) Shri R. P. Das, 
(Lok Sabha adjourned at 1 P .M: aDdre-asse~bled at 

2.03 P.M.) 
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(.f) 8hri Girdhari Lal Vyas 
.. ...(6) .Shri N~~ .ChandraOl.a'"rvedi 
, .. (6).' Shri V. 8. Krishna Iyer . 
.. (7) Smt. Kishori Sinha . 
(8) Shri Harish Rawat 
(9) 8hri K. N. Pradhan 

(10) Shri Raj Kumar Rai 
. (ll) _Shri Narayan Chou bey 
'(12) 8hri Y. S. Mahajan . 
(13) Shri Jagdish Awasthi 
(14) Shri R. JeevjU'athinam 

The discussion was not concluded. 

1%. Sitting of Lnk Sabha on Monday, 1Uh May, 1987 

., ".,; S 

The House decided to !lit also on Monday, 11th May, 1987, 
for transaction of Government Business. 

13. Motion regnrding Th·jrty-sixtb Report of the Committee on 
Private Members' Bills and Resolutions 

Shri Hussain Dalwai nJoved the following motion:-
"That this House do agree with the Thirty-sixth Report 

of the Committee on Private Memrers' Bills and 
Resolutions pr~sented to the House on the 6th May, 
1987." 

The motion was adopted. 

14. Private Members' Bills-Introduced 
/(1) The Doctors and Engineers (Regulation of Migration to 

Foreign Countries) BiJI. 1987, by Dr. P. Valla! Peruman. 
".{2) The Consumer Protection (Price Determination of the; 

Products Manufactured in the Private Sector) Bill, 1987, by 
Shri Chintamani J ena . 
v13) The Scheduled Castes and Scheduled Tribes (Recognition 
of Welfare Associations) Bill, by Dr. P. Vallnl Peruman. 

v14) The Constilu'inn (Amendme'1t) B:U. 1987 (A ml'nd-
me;'t of article 25, etc.) by Sbri Shantaram Naik. 
J(5) The Prevention .pf Food Adulteratiori (Amand~ent) Bil!. 
1987 (Insertron of Section 16A, etc.)., by Shri Hussain DalwaI. 
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rr Private Member's BIll-Me'" forlDtrotlUetion"'::'Negaliyed. ,,' . 
The Prevention of Disputes Regarding Religious Places· Bill, 

1t87, by Shri G. M. Banatwalla. . .. 
The motion for leave to introduce the Bill war. negatived. 

16. Private Member's 8ll1-UDder CoDaideratioa 
pE ERAD1CATION OF UNEMPLOYMENT B1LL. 1985, BY 

SHRIG.M.BANATWALLA 
Further discussion on the motion for consideration of the 

Bill moved on the 10th April, 1987, continued. 
The following members took part in the debate:-

(1) Shri Chintamani Jena 
(2) Dr. A. Kalanidhi 
(3) Shri Salahuddin 
(4) Shri Anoopchnnd Shah 
(5) Shri Bhadeshwal' Tanti 
(6) Shri Somnath Rath 
(7) Kum. Mamata Banerjee 
(8) Shri C. Janga Reddy 
(9) Dr, Manoj Pandey 

(10) Shri Harish Rawat (Speech unfinished) 

The discussion was not concluded. 

6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 11th 
May, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General. 
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!.OK SABBA 

BULLETIN-PART I 
[Brjef Record of Proceedings] 

l\l.clay,'MayJ J, 1987/Vaisakha 21, 1909 (Saka) 

·No.256 
:11 A.M. 
1 ..... 8~LakI· ... die ,Tete 

The.following.papers were laid on the Table:-
'( 1) ,A ,copy of the AIlnual Report (Hindi and English 

venials) of the lDdian Council of Agricultural 
Research, New Delhi, for.the year 1985·86-Part 
II-Administration .and Finance. 

(2) A sta&cment (Hindi and English versions) showin& 
reasons, for delay in laying the i papets mentioned at 
(1) 'lIbove. 

i (3) A ccpy l"f the Central Sales Tax (Registration and 
Taaaover) Amendment Rules, 1987 (Hindi and 
English versions) publisbed in Notification No. 
G.S.R. 395(E) in Gazette of India dated the 14th 
April, 1987 under sub-section (2) of section 13 of 
the Central Sales Tax Act, 1956. 

(4) A copy eadl, of the, following Notifications (Hindi and 
Eqglishveriiions) wtdersection 159 of the Customs 
Act, 1,y62:-

(i) G.S:R. 434(E) publi'shed in Gazette of India dated 
the 29th April, '1987 together with an explanatory 
memorandum makin~ certain amendments to 

'Notification No. 245186·Customs dated the' 15th 
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April, 1986 so as to extend the validity of .the 
saId notification without any time limit. 

(ii) G.S.R. 446(E) published in Gazette of India dated 
the 1st May, 1987 together with an explanatory 
mcmorandum seeking to delete redundant entry 
of Citric Acid from the Notification No. 136186-
Customs dated the 17th February, 1986. 

(iii) G.S.R. 449(E) published in Gazette of India dated 
the 4th May, 1987 loge-,ther with an explanatory 
memorandum makirig ~ertain amendments to 
Notification No. 522i86-Customs dated the 31st 
December, 1986 so as to exempt steel sheets and 
blanks required for the manufacture of body 
panels of fuel-efficient motnr car or fuel-cfficient 
van of engine capacity not exceeding 1000 cubic 
centimetres for providing warranty roveragt: or 
after-sale service in respect of such fuel-efficient 
motor cars or vans as in excess of 70 per cent 
ad valorem and auxiliary duty of customs as in 
excess of 25 per cent ad valorem. 

(iv) G.S.R. 452(E) published in Gazette of India dated 
the 4th May, 1987 together with an explanatory 
memorand_um making certain amendments to 
Notification No. 65:87-Customs dated the lst 
March, 1987 so as' to prescribe basic customs 
duty at the rate of 60 per cent ad wJlorem on 
complete watchcases for quartz analog wrist 
watches and watch dials. 

(v) G.S.R. 456(E) and 457(E) published in Gazette of 
India dated the 5th May, 1987 together with an 
explanatory memorandum reg-.uding exemption 
to good's specified therein on importation in.to 
India for usc inside the ;11!nt i!nd jewellery com-
plex in Santa Cruz Electronics Export Processing 
Zone at Bombay for the purpose of being used 
in connection with th~ manufac.fure of export 
goods from the whole of the basic. additional and 
auxiliary duties of customs' leviable thereon. 
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(5) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise 
Rules, 1944:-

(i) G.S.R. 447(E) publbihed in Gazette of India dated 
the 1st May, 1987 together with an explunatory 
memorandum regarding exemption to polyprop-
hylene staple fibre and .tow and tops from the 
duty of excise as in excess of amount calculated 
at the rate of rupees seven per kilogram. 

(ii) G.S.R. 451 (E) published in Gazette of India dated 
the 4th May, 1987 together with an explanatory 
memorandum regarding exemption to Mono-
ethylene Glycol from the whole of the duty of 
excise leviable thereon subject to certain condi-
tion's specified in the notification. 

(6) A copy of the Consolidated Report (Hindi and Eng-
lish versions) on the working of Public Sector Banks 
for the year ended the 31 st December, 1985. 

@(7) A copy of Notification No. 199/87-Customs (Hindi and 
English versions) published in Gazette of Ihdia dated 
the 11th May. 1987 together with an explanatory 
memorandum making certain amendments to Notifi-

cation No. 224JHl-Customs dated the 1st October, 1~6J 
So as to reduce the customs duty on Vinyl Chloride 
Monomer (VCM) for manufacture of PVC resin from 
25 per cent ad valorem to 10 per cent ad valorem. 
under section 159 of the Customs Act, 1962. 

@ (8) A copy of Notification No. 136/87-Central ExciRes 
(Hindi and English versions) published in Gazette of 
India dated the 11th May, 1987 together with an ex-
planatory memorandum seeking to prescribe conoos-
sional excise duty· at the rate of 5 per cent ad valorem 
. on automatic cone winding machines, issued under the 
Central Excise Rules. 1944 . 

..-!; Government Bill-Introduced 
THE MOTOR VEHICLES BILL, 1987 . 

. _. -' .... _--.- . ~~~-.----
@Laid at 6 P.M. 
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3. Matters Under. Rule 377 ( ~ 

.'. 

/(l~JShfi-S;.G. Gholapraised a matter regardingneed to open 
an office of Commissioner of In::ome-tax at Thane or bring 'rhule 
area under the jurisdiction of Income.otax ComaJssi~ner, 
BornMy· 

0.&) '.~hP~ K. N~ Pradhen . .raisec:t a matter regarding net!d to 
set u, a., UnamR ... reh Institute at Bhopal. 

v1.'if Shri Ganga Ram raised a matter regarcliDg.n.eed to give 
financial assistance to Uttar Pradesh Government for the iorma-
tion of Fet'Ollabad .as a separate distrkt . 

..At) ,SPri N. Dennis raised a matter'regudiftg-need to set up 
Thermal Power Project at Rajaldtamangalam in· Kanyakumari 
district,Tamil Nadu. 

/(5) Shri Raj Kumar Rai raised a matter regarding need to 
give. adequate. financial assistance· to the Government of; Uttar 
Pradesh to provide relief to the farmers whose crops have been 
destroyed by heavy rains, hail storms etc. 

J (6) Slui ,Gopal KrishnaThota raised -a matter regardin«need 
to develop. ,Aralw . Vallay and. other plaeeevf tourist attraction 
in Vizag district .of Andhra Pradeeh 

\/(7) Shl'l Syed Shahabuddin raised a mat.ter re ... dDlg need 
to formulate a total water management plan for flood cOlltrol 
and.dt'ainag~ of Mahananda basin in Bihar. 

0&) Shri V. Krishna Rao raised a matter regarding, need to 
take stepr to re-open Co-operative Sugar Factory at Gauribi-
danur in Karnataka. 

09)'Shri Sriba1lav Panigrahi raised a matter.regarding need 
to set up a bench of Orissa High Court at Sambalpur ,in Orissa. 

v1(0) Shrl C. Janga Reddy raised a matter regarding need to 
set· up -new propellant' Faetory in Warrangal city of Andhra Pl'a-
desh to remove backwardness of this area. 

/ 
V"CU) Shri Harish Rawat raised a matter regarding need to 

set up the proposed Fruit Reeearch- and .. Deve1O.-t Institute 
in hilly region of Uttar Pradesh like Ranikhet. Doonagirl. Ja18n. 
or Champawat. 
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(, &0011 Under Rule 388 
Shri auta Singh moved the following motion:-

"Yfhat this House do suspend the proviso to rule 66 01 the 
Rules of Procedure and Concfu~t of 'Business in Lok 
Sabha in its application to themotioRs for taking-into 
t'<tnsideration and passing of the Goa, Daman.and Diu 
Reorganisation Bill, 1987 and the Constitution (Fifty-
&eventh Amendment) Bill, 1987 inasmuch as they are 
dependent on each other." 

The motion was adopted. 
5. GcwerDlUnt, Bills-Ptassed 
J(i) THE GOA, DAMAN AND DIU REORGANISATlON·. 

B1LL. 1987. 

J(ii) THE CONSTITUTION (FIFTY-SEVENTH) AMEND-
MENT BILL, 1987. 

The motions for consideration of two' bills, viz. (i) The Goa, 
Daman snd Diu Reorganisation Bill, 1987 and (ii) The Constitu-
tion (Fifty-seventh) Amendment Bill, 1987, were moved by 
Shri Buta Singh. 

The following members toolt part ,in the'cmnbineddebate:--
(1) 8hrt C. Madhav Reddy 
(2) Shri Shantaram Naik 
(3) Dr. Sudhtr,Roy 
(4) Shri Eduardo Faleiro 
(5) Prof. Madtru Dandavate 
(6)"Shrl ShaJ'ad ,Dighe 
(7) Shri P. Kolandaivelu 
(,.. Shd Manoramjan Bhakta 
(9)-Shrt Vijay Kumar Y-adav 
(10~,Shri C. K. Jaftar Sharief' 
(IN'Shri Piyus Tiraky 
(12) 'Shri Haxoobhai Mehta 
(13) ShriC_ JangaReddy 
(14) Shri Uttamrao Patil 

"'DiscuS£.ed together. 
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(15) Shri N. V. N. Somu 
(16) Shri Anoopchand Shah 
(17) 5hri Balwant Singh Ramoowalia 
(18) Shri Asutosh Law 
(19) Smt. D. K. Bhandari 
(20) Smt. Usha Choudhary 
(21) Shri A. C. Shanmugam 

Shri Buta Singh replied to the debate. V 
Shri Raliv Gandhi also spoke. 

(i) The motion for consideration was adoptt"d and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 8 were adopted. 
Clause 9 was adopted, as amended. 
Clauses 10 to 14 were adopted. 
Clause 15 was adopted, as amended. 
Clauses 16 to 72 were adopted. 

The First Schedule and Second Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved 

by Shri Buta Singh. . 
w Prof. N. G. Ranga took part in the debatE. 

The motion was adopted and the Bill, as amended, was 
passed. 

(ii) On the motion for consideration of the Constitution 
(Fifty-seventh Amendment) Bill, 1987, the House divided, Ayes 
·*310; Noes **Nil. Tbe motion was adopted by a majority of 
the total membership of the House and by :t majority of not 
less than two-thirds of the members present and voting. 

Clause-by-clause consideration of the Bill was then taken up. 
On the motion fOr adoption of clause 2, the House divided, 

Ayes **313; Noes **Nil. 
'-

* *Subject to correction. 
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. - Clause 2 was adopted bv a majority of the total membership 
• the House and by a majority of not less than two-thirds of 
the members present and voting. 

On the motion for consideration of clause 1, as amended the 
House divided, Ayes "311; Noes "Nil. 

Clause 1, as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than 
two-thirds of the Members present and voting. 

The Enacting: Formula and the Long Title wt!re also adopted. 

The motion that the Bill as amended, be passed was moved by 
Shri Buta Singh. 

On the motion the House divided, Ayes "'*3]5; Noes ··Nil. 
The motion was adopted by a majority of the tota1 membership 
of the House and bv a majority of not less than two-thirds of the 
members present and vr.ting. The Bill, as amftlcied, was passed 
by the requisite majority in accordance with the provisions of 
article 368 of the Constitution. -

(Lok Sabha adjourned at 1.32 P.M. and re-assemb1ed at 2.35 
P.M.) 

~ii) THE STATE OF ARUNACHAL PRADESH 
(AMENDMENT) BILL, 1987. 

The motion for consideration of the Bill was moved by Shri 
Buta Singh. 

The following members took part in the debate:-
(1) Shri G. G. Swell 
(2) Shri P. K. Thungon 

Shri Buta Singh replied to the debate. v 
The motion for consideration was adopted and c1ause-by-clause 

consideration of the Bill was taken up. 

Clause 2- was adopted. 
Clause 1,. the Enacting Formula and the Long Title were also 

adopted. 
--- ._---------

··Subject to correction. 
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:The'motion that tbeBill be p888ed was'itlG'oed '''y 8ttrl pltta 
Singh. ' .... ? 

The motion was adopted and the Bill was passed. 
, .-r 

J(iV) THE KHADI AND VILLAGE1ND.l1STRIFS ,COMIIIS-
SION (AMENDMENT BILL, 1986, as passed bv Rajya .Sabha. 

.. . . 
:Discussion on the motion for consideration· of the ·Bill·moved 

by Shri M. Arunachalam on 8th May, 1987,·eoniinued. 

·The following members took part in the debate:-
(1) Shri C. Jan~a Reddy 
(2) Shri N. Dennis 
(3) Shri K. R. Nat arajan 
(4) Shri Chintamani Jena 

.(5) S!ui VirdhiCh6.nder Jain 
. !(:8) :SLui I Manvendra'Singh 

(7) Shri. Salah uddin 
(8) Shri K. S. Rao 

:(oQ), Dr .' {Smt.) . Phulrenu ,Ouha 
(10) Shri Keyur Bhushan 
(ll)-Srnt. Jayanti 'Patnaik 

Shri M. Arunachalam replied t'O the debate. 

The motion for consideration was adopted and 'd..-by-
dause consideration of tht, Bill was taken up. 

Clauses 2 to 17 were adopted. 

Clause 1, the Enacting Formula and the Long'Title were also 
adopted. 

-The motKln'tRat the Bill bepasaed was.moved 'by'Shri 
M. Arunachalam. 

The motion was adopted and the Bill was puMd . 

..•. 'fiitting of Lok· Sabha on TuesdaY,U'May, 1187 

The House decided to sit also on Tuesday, 12th May, 1987, for 
transaction of Government Business. 
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':., 
i, .1Disc:UI8ion Under Rule 113 

\; 
Shri Braja Mohan Mohanty raised a discussion on the litua-

- tion arising out of the escalation of violence in Sri Lanka reo 
sulting in stalemate in the negotiated settlement of the ethnic 
problem and the steps taken by the Government in this regard. 

The following members took part in the debate:-
(1) Shri N. V. N. Somu 
(2) Shri Syed Shahabuddin 

The discussion was n'Ot concluded. 

6.19 P.M. 

(Lok Sabha adjourned till 11 A. M. on Tuesday, the 12th 
May, 1987) 

SUBHASH C. KASHYAP, 
Secretary-General 

9 
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11 A.M. 

BULLETIN-PART I 
[Brief Re·~ocd uf ProceediaeIl 

Tuesday, May 12, 1987/Vaisakha 22, 1109 ($aka) 

No. Z57 

L .. p .... .., OR tile TabIt; 

The following papers were laid on the Table:-
(1) (i) A copy of the Proclamation . (JljDdi aod. f.q&lilh 

versions) dated the 11th May, 198'7 issued by tbe'~r
dentuneer utida 366 at tbe CODIti_tton in RlMhm 
to the State o£ Punjab puelilhed· in Notificaticm If",.. 
G.S.B. 4!74(E) in Gazette of India dated the 11th May. 
1987. . 

(ii) A copy of the Order (Hindi and English versioas) 
,uted 'he 11th May, 1987 made by the Presidmt tn 
pursuance of sub-clause (i) of clause (c) of tha·abG.ve 
Proclamation published in NotiftcatiD~ No. C.S.B. 
473(E) in Gazette of India dated. the 11th May~ 1ge1. 

(2) A copy of the report dated the 11th May, tel7 01. ., 
Governor of Punjab to the President (Hindi and. EllA-
l;sh versions) .. 

Z. Mepa"cB frOm Hajya' Sabha 
Se-:rettu;y-General Reported the following meuages from 

Raj,.a Sabha:-
(i) That at its sitting held on the 11th May, 1887, RaWs, 

Sabhs all'eed without any amendment to the G",ver-
nors (Emoluments, Allowances and Pri-rileA.) 
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Amendment Bill, 1987, passed by Lok Babha 011 th~ 
5th May, 1987. 

(ii) That at its sitting held on the 11th May, 1987, naiya 
Sabha agreed without any amendment to the Goa. 
Daman and Diu ,Mining ,Concessions (Abolition and 
Declaration as Mining Leases) Bill, 1987, pass~d by 
Lok Sabha on the 6th _May, 1987-

·(iii) That at its sitting Q.eld on the 12th May. 1987. Rajya 
Sabha passed the Goa, Daman and Diu Reorganisation 
Bm, 1987, passed by Lok Sabha on the 11th May, 1987, 
with amendments and returned the Bill with thE. re-
quest that the concurrence of Lok Sabha to the amend-
ment be communicated to-Rajya Sabha. 

"'3. Bill as amended by Rajya Sabba-Laid on tbe Table 

Secretaly-Generallaid on the Table the Goa, Daman and Diu 
Reorganisation Bill, 1987 returned by Rajya Sabha with amend-· 
ment. 

4. -Statement by Minister 
J' ! The Minister of State in the Ministry of Parliamentary 

Malrs on behalf of the Minister of Labour made a statement re-
garding . enhancement of the rate of interest on the Employees' 
Provident Fund. 

5. Matters Under Rule! 377 • 

0'(1) Prof. Nirmala Kumari Shaktawat raised a matter re-
garding nE:ed to declare the Rawathhata region of Rajasthan as 
a 'Prohibited area' and take all measures for the security and 
safety of the atomic units. 
~)Shri Mohanlal Jhikram raised a matter regarding need 

to take nece6sary measures to provide drinking water in Mandla 
distz:ict of Madhya Pradesh. 
Jc3) Shri K. D. Sultanpuri raised a matter reiJardin~ need to 

render financial assistance to the State Government of Himachal 
Pradesh to provide relief to the farmers whose crops have been 
damaged by heavy rains and hailstorms. -----.. __ . __ .- --.----- --------. -------

·At '4.4.5 P.M. 
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04) Smt. Jayanti Patnaik raised a matter regarding need to 
provide necessary funds for expansion of Bhubaneswar airport 
as an Intt'rnational Airport. 

..... / (5) Shri Chintamani Jena raised a matter regarding n~ed to 
take nccebsary measures to safeguard the interests of betel leaf 
growers in the country. 
v{6) Shri Somnath Rath raised a matter regarding need for 

early implementation of Rushikulya Command Area Develop-
ment Scheme for the development of agriculture in Orissa. 
v(7) Shri Baju Ban Riyan raised a matter regarding ne~d to 

lay railway line from Kumarghat to Agartala in Tripura for the 
industrial development of the State. 

v(S) Shri Sri Hari Rao raised a matter regarding need to 
locate the National Institute on Disaster Training and Manage-
ment at HyderBbad. 
09) Shri Birbal raised a matter regarding 'need to streamline 

the procedure regarding payment of loans under I.R.R.D. &nd 
other schemes in Sri Ganganagar District of Rajasthan. 
~(lO) Shri Kammodilal Jatav raised a matter regardin2 need 

to send a central team to conduct survey for the construction of 
roads and bridges in Madhya Pradesh for its development. 
011) Shri S. S. Bhoye raised a matter regarding need to ex-

pedite the C'c.nstruction work on the Nagya-Sakiya Dam in Nand-
gao Tehsil of Maharashtra. 

'--112) Dr. R. Venkatesh raised a matter regarding need to lay 
a broad-gauge Railway line between Bangarpet to Kolar in Kar-
nataka. 

6. Discu!oJ~ion Under Rule 193 
/ 

Discussion on the situation arising out of escalation of vio-
lence in Sri Lanka resulting in stalemate in the negotiated set-
tlement of the ethnic problem and the steps taken by the Govern-
ment in this regard. raised bv Shri Braja Mohan Mobanty on 
the 11th May, 1987, continued. 

The following members took part in the dcbate:-
(1) Shri G. G. Swell 
(2) Shri A. J. V. B. Maheshwara Rao 
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(S) Shri- P. R. -Kumaramangalam 
('4) Shri Saifuddin Chowdhary 
(5) Shri Vir Sen 
(6) Shri P. Kolandaivelu 
('7) Shri G. S. Basavaraju 
(8) Dr. V. Venkatesh 
(9) ShriRamashray Prasad Singh 

(to} Dr. Manoj Pandey 

Shri' K. Natwar Singh replied to the discussion. 
(Lok Sc1bha adjourned a\. L P.M. and I'e-l8IIelDbled,at a.oa 

PM.) 
The discussion was concluded. 

J. Statutory ~lution-Adopted 

Shri Phota Singh moved the following Besolution:-
"That. this House approves the Proclamation issued by the 

Preeident on the 11th May, 1987 under artlela 386 of 
theConstitutiori in relation to the State· of Punjab-.-

The tollDwing membp.Ts took part in the dcbate:-
(1) Shri E. Ayyappu Reddy 
(2) Shri R. L. Bhatia 
(3) Shri Arna! Datta 
(4) Gen. R. S. Sparrow 
(5) Dr. V. Venkatesh 
(6) Shri Chiranji Lal Sharma. 
(7) Shri Balwant Singh Ramoowalia 
(8) Shri P. R. Kumaramangalam 
(9) Shri Mewa Singh Glll 

(10) Shri Kamal Chaudhry 
(11) Shri Ramashray Prasad Singh 
(12) Shri C. J anga Reddy. 

~Shri Buta Singh replied to the debate. 
The Resolution was adopted. 
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S. Amendment made by Rajya Sabha to Government Bill-
../' Amendment agreed to 

The Goa, Daman and Diu Reorganisation Bill, 1987. 
The motion that the followin~ amendment made by Rajya 

Sabha in the Bill be taken into consideration, was moved by 
Shri Buta Singh:-

"Clause 20 
That at page 6, lIines 43 and 44, for the words "the High 

Court of Maharashtra and Goa" the words "the High 
Court of Bombay" be substituted." 

The following Members took part in the debate:-
(1) Shri Sharad Dighe 
(2) Shri Shantaram Naik 

Shri Buta Singh replied to the debate . ./ • 
The motion for consideration was adopted. 

Ap1endment made by Rsjya Sabha in the Bill was also adopted. 

The motion that the amendment made by Rajya Sabha 
the Bill be agreed to was moved by Shri Buta Singh. 

in 

The motion was adopted and the amendment was agreed to. 

9. Government Bill-Passed 

AHE LABOUR WELFARE FUND LAWS (AMENDMENT) 
BILL, 1987, AS PASSED BY RAJYA SABHA 

The motion for consideration of the Bill wa, moved bv Shri 
P. A. Sangma. 

The following members took part in the deuate:-
(1) Shri Purna Chandra Malik 
(2) Shri Damodar Pandey 

Shri P. A. Sangma replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 
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Clause 1. the Enacting Formula and the Long Title were also (. 
adopted. . •.. ~ _I' 

The motion .. thatthe Bill be passed was moved by Shri 
P. A . Sangma . 

The . motion was adopted and· the BHl was plJssed. 

(LOK SABHA ADJOURNED SINE DIE AT·6 P.M.) 

SUBHASH C. KASHYAP, 
Secretary-General. 

CORRIGENDA 
In Bulletin Part I. dated May 11. 198-7-

(i) Page 5, Item No. 5(14)-
For Shr:i Uttamrao Patil read Shri U. H. Patel 

(ii) Pag~ 6, Item No. 5(21)-
For. Shri A, C. Shanmugam read Shri p: Shanmugam 
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